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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 24, 1981/Chaitra 3,
1903 (Saka)

The Lok Sabha met ar Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

WA WERT : IS fHAT A
g ogx o ogifew

Coal Reserves in Harlong
in Palamau District

*495. SHRI CHINTAMANI
PANIGRAHI : Will th: Minister
of ENERGY be pleas dto State :

(2) whether coal reserves of 20
million tonnes have been found at
Harlong in Palamau District ;

(b) if so, whether blendable pos-
sibility of this coal has been studied ;
and

(c) ifso, whnt are the details in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN ):
(a; Total Coal Reserves of 104 Million
tonnes have been estimated in Harlong
sector of Hutar  Coalfield 1n
Palamau District in Bihar,

(b) Ta:Cha'sare of high moisture
non-coking type and cannot be used
in M:tallurgical Blends.

(c) Does not arise,

43 L.S— 1.

SHRI CHINTAMANI PANI-
GRAHLI : This ¢l reserve is having
moisture content. But it has less
ash content. Has the Central Mines
Planning, Ranchi undertaken any
study ? What is the result of the
study?

SHRI VIKRAM MAHAJAN :
The studies carricd on so far indicate
that this coal can be used for power
generation, Drilling is still going on,
Drilling will be over by September,
1981, Only then we will be able to
decide feasibility for what purpose
this can be used, and whether power
station can be sct up. Decision
will be taken afterwards only, ]

SHRI CHINTAMANI PANI.
GRAHI : Is it a fact that around
this region where the Central coal
field is operating about 12,000 million
tonnes of coal reserve has heen esti-
mated to be found ? When we are
in urgent need of more encrgy, is
Government planning to uilisc this
entirc 12000 million tonnes of coal
reserve in the region so that we can
go in for more, electric traction in the
Railways and we may not heavily
depend on diesel in the world market,

SHRI VIKRAM MAHAJAN :
There are large coal reserves lying
adjacent to North Karanpura field
and we are trying to utilise that parti-
cular region for power generation _
at present and by 1984-85 we will be
able to exploit about 5 million tonnes
a year and by 1989-go about 12
million tonnes for this purpose,

S URT TN T [y
AN, q7q 739 AT fadw ww @
fo aras & st wiqw f W 3
fo fagre & qury, us foremr §

—
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TR A9 3¢ § ey ¥ e
fermr & 1 72 =g AN FIY O
e w1 AAFTT g oA g
e ¥ wta-wta ¥ 93 § o sgi-
wgi & 7

WqA WA : WT TF AT
Foatd Y oW HifFq

;N AT AT @A : AG
gr A T aFT &, qE FC awQ
g ¢ gam wen W Jifgm
(exaara)

gad Td, Wt S, ¥ g
g g fo fage, s fa o=
Fefeena gar & FfFE g Fm
# agaiga § Afwa faadr 1 a4
g Fgt s 104 fafauT d9 gt
wal o &, a1 w9y wigeae
FAT TG O FM AT TAFT JET
g @F fawdr & sORw &
®ag ¥ T ? oFar uar fwar &
qFTi g ?

THE MINISTER OF ENERGY
(SHRT ABA. GHANI KHAN
CHAUDHURY) : There must be
infrastructural facilities {for exploiting
the coal. Nowin his particular case
there arc no infrastructural facilities.
If we have had 1o have all
the infrastructural facilities ourselves,
it costs a lot of money.

The only thing we can think ofis
powerstations.  Also,wehavethought
of Kahalgaon and after Kahalgaon,
Tendughat and all that. You are
fully aware of the financial constraints
and allat a time cannot be thought
of. Wc will certainly bear thisin
mind.

ot fre ga fag sigx  nead
e, foew I sigdr sfea i
N wiman: ¥ fgiqas asat F -
fecfadt fafased A difem g€ 6
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fogd g aa fagr marar f& atw
¥ 10 Sfwsre wmigw faswdr W
gaes far U | ® welt mEwEw
§ staar wgd § @ 104 friowa
TH At wuAr fagwe g zwe feadr
aar § fagdr genfes # W
axar & 7

SHRI A.B.A. GHANI KHAN

CHAUDHURI : 1 have already
replied to that,

§owmamm P wEw
wERA, WA FIE N Agl e g
a7 @ faw @A wegr g fw fage
¥ AW agd gw fwews § wgi
TFai g fawd @@ &

Kisan Rally

+
*498. SHRI RAM VILAS
PASWAN :
SHRI RAJESH KUMAR
SINGH :

Will the Minister of INFORMA-
TION AND BROADCASTING be

pleased to state :

(a) whether TV, sets were sct
up in Delhi to televise the Kisan
Ratly on 16th February, 1981 ;

{(b) if so, number of T.V, scts set-
up;

(c) whether it is also a fact that
the Kisan Rally was telecast abroad
through the satellite ; and

(d) if so, the reasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUDBEN M.
JOSHI) : (a) No T.V. sets were
installed by Government at the vanue
of the Kisan Rally,

(b) Dces not arise,
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(¢) aai1(d).Doordarshaa did not
provide any coverage abroad for the
Kisan Rally through the satellite.
However, it provided transmission
facilities on payment basis to the
International T.V. news agency
*Visnews ' on the latter’s request for
aten minute feed to Eurovision, one
of their clients.

ot tRigam q@am : acgs
weIT, AT v 971 fw o+ 16
Fad, 1981 #1 fwam I o+
g@EwA 97 fram & feg zAfaea
T8 AT T7 3 | HIC AT TT T A

dqig g Tifge ar &2 “gt”’
qL T TA H WA |
FSTARHIT : T A AT AT
FE®E
I faa@ q@am ;AT

qIT AVHIT K T H A T 1 RO
ger € % 16 w@d, 1981 WY
frar I F1 grawa 9o framy &
fae Zfifasqr dza @ 1@ 9 ar
A ? AT 9T TAF T R |

gay Wk wARw W@ (s
qda w5) : 9 fwaw @
F fag awwrz gra w2 AfAAa
g a8 wmw g F & JarT oY
A& § & Far, ‘gt FRaET

ot W faa Qe nsaw
o, A wdww ¥ ;e ¥ R oAy
WMT AT &, FqET T FE qAT E—
No T.V. sets installed by Government_
[H qaAq ag g f amg @ ady
T F )

N @B @ A,
e gl TFEET /T We € TAANE,
T A9 9 agiad oY, @mfeg
wara ot fear war & 1 feed grewr
Mg AT 4, e TWR AAFQ

\mmﬁtﬁﬁ&amgn
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st I fame aeam ¢ Al
7ERT ¥ AT YT ¥ g
Tgh ¢ Ho Ao dzm T =y
Tg € | F VT ¥ AT Agar
g fpd foflo dza fwad avey
qMT T G, IA 97 fwgar @TH
g0, FAT ATAN FIS  QIIETSr 4T,
af 7€ @ faEy  gaomw wvEmy
qr a8 e fExar W wo oo
g !

N wE A WS : wegey of1, feary
W W Fav 3w F fau, feedi
T wr oA@e fear g1, IRE
oF eAfadty  Feoer, faawr qw
"dEn TR’ 8 ¥ arew
wifed ##@& Fw afwe el
dza Frag 4 1 faA W g
forgr &t =@, ga@r WX Fe@q IA-
F=IaF F A9 F Far guHiar
§AT 9T, Ig FH AIA G ) AWl
FNfas Jeer TwRIfTFa Fro) 7
nT F )

st T fam qaaw & &
qot a1 f e @< gar, #19 &m ?
fera s o TEE AR T T A
FE IAFTA §

97 F ITCH FAFRA AT FIQ ¢
Provided transmission facilities on
payment basis to the International
T.V. news agency “Visnews” on the
latter's request for a 10 minute feed
to Eurovision, one of their clients,

Tad geaw F faggs & @y
w1 ARz & 7 FATAT wAHE § a3
EFrf e arqrEe @ W1 Far 99y
gl & gz g Aty TyeraTon

AR
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St T WIS : WqRrETS(( &7 AT
Sfem & &) faqwr o @t 3@
efifaor &t oY Feafaar § F W
HeoTEE #1 AT%ha Wl feer gt &
TEIATHFALE W TJAdr g aREA
ge Zfmew feudde & wmee
WSt wiwHe § Iuwl d gfeames
TR EIR Ty T g e
wft § forg o sRgfreea
afqn 73 & | ag dro Uz &o T ATHT
& 1 TR & S0 F TG FET T1EA
geshifas facew 1 efivre s &
frg @t grro R dady I "ET
FT 1500 SAL A ZA ITH T FCQ@
g framw & gFarE @@ W @
W IAET a7 qer i &) SEIE oRw
¥ FaC & * fow 91 e qarg 98w
gavie fan gae & & nfaw o)
T qafaw Igya e famm o

oft Trow gRIT foeg ;o ww § TR
¥ qie w2 W qF SreAw F1
Wa T g faiag e ot
International radio and TVnews agen-
cies which are generally uncharitable

in Indian coverage, even headlined
the news in their broad- castes.

mm%mﬁqoqﬂo@omo,
qrfesm, Iy 7T qHQET, Hro Ho
H@oTT AT ¥ FTATEA § AT AgT 4
9T q@ &t | Arergd FAdE) e
w1 Edfifaer 7T @1 amr qv SuTt
s femmarsik amy s v dAv
o forar o /W T QS
¥ WY ¥ R F qrq A QA
agt for g€ ar qeRwi g S FEEw
feamar T, IYA WIT F FE HgET
WY, ¥ WIT 7 IAFT WIE ¥ fmr @y
fedt Wiwr-afw w gRUE w5
feew a1 g9 wer ?

MARCH 24, 1981

Oral Answers

Eeifasra &z ot agi AT WERI-
frgg & ST w1 WS fowTr # I
¥ wE grdaew ar ?

W AGH QS : T F T F_AT
< feaTy St FT HaAT g qG IX WA
T gz frarar < faygs & @
FE qrew Aeran | fagm Ay, . L.

ot Trvw AT Ty : 3 it A
TS TR TAGH T qE qF AL
agt fearE v gaF fau g &=
¥ Gyr femn mr 7

ot FHA W3 : TRUAH F| FAHT
T TEY I KE YT AEL 9T,
FLEWH FT R YR TG AT AT
¥ wgr i fawge 7t Fatsr vt
FaFT g A o o fom afwa
RfFurag &7 @ four g0 SR
TH Ui faur | g TEE W AT A
AT AE g | fde w1 7€ T gEmT
F 7 T | W't gEE A 9T S awrEr
war AT fTETaT wWr SEAt gHA wAT
fromar) fagang T mawsr
FALT THH TgA Nl 1978 H &Y
fegm It g o, svwr  oft T
FEUT TEAT 4T |

=t Rt et : fET 9TET
grr o @ & & IHE o AT A ¢

stame QB : ag qwEEl grit
ar gr

NtQHo THMTH P : TWFT
a1ga, fergena w1 fe"e St e #
T SRR IHFT 45 T@e fgEr
T, s frum s feeft & w@
WX 50™ #F TNT W WA ar
WM T W TR Y g S
T & | o AR o fag & feaw

8
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ey gcd 4t &1 7 a9 TG A
Tafrex, sitadt <few aidt 3 =it e
AR [GEF ABT ITR BT AAT
T 9k g gt gf o e ag feardt #x
Toaa A & | fae & qoar Tgarg
fr DAt afeqt & og gaar wea w7
287 ? A faerar s fod walr

aff Far FTw@R E 7

ot qdq AB : AeqA A, FI;F AP
R FIT g F1E HATAS & 1 3R
ARt A AT A IB AR |

SHRI . RAJAGOPALNAIDU:
May I know wihv the Government
fiilted tosetup TUV. to help the kisans
who came to Delhi to see and hear
the speech of the Prime Minister,
Shrimati  Indira Gundhi? Was
it not necearv to give the utimost
importance to the Kisan Rally as
it was the bigoest ever held so far 2

SHRT VASANT SATHE : 1
agree thit it was & very mportant
Rally and, therelore, we covered it
fully. It was one of the hicaest
rallies, in the world, of the kisans,
As far as the Doordarsh making
any arrangement there is concerned,
that question did notarise  because

# the rally organizers had already
made their arrangement with the
‘Weston Elcctronics.

+ Conference of power Ministers of
Southern Region at Hyderabad

*409. SHRI M. V. CHANDRA-

'

SHEKARA MURTHY:

SHRI B. V., DESAI :

Will the Minister of ENERGY
be pleased to state :

(a) whether on r1oth February,

1981, the Union M nister had called

} the Coaference of Southern Region
Power Ministers at Hyderabad ;

(b) if so, whether the Union
Minister had called for uniform

CHAITRA 8, 1903 (SAKA)
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power policy and uniform pattern
of pay scales and service conditions
for the power persons throughout the
country ; and

(c) what steps have been taken
to implement the decisions arrived
at ?

THE MINISTER OF STATE IN

THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN)
(a) to (c}). A Conference of Power
Ministers of Southern States was held
at Hyderabad on 1oth February,
1981.

In the above Conference, the
following subjects  were mainly
discussed :—

1. Power Supply positon in
cach State and the Region
and steps for maximisatjon
of gencration.

2, Progress in the commissioning
of on-going projects  in
the Region,

3. Power Cuts and efforts taken
to m'nimise their impact,

4. Rural Electrification.

The Union Energy Minister has
been maintaining that therc should
be uniformity in pay-scales and service
conditions of the Engincers and
technicians of the State Electricjty
Boards, in the same manner in which
there is uniformity of pay-scales for
establish:d service officers. Tha
State Governments/States Electricity
Boards are fully competent to bring
uniform:ty in pay-scales and service
conditions of the Engincers and
Technicians of the State Electricity
Boards but reccieve guidance from
Central Government as and when
necessary.

SHRI M. V. CHANDRA-
SHEKHARA MURTHY : Mr.
Speaker, Sir, our power plants are
gen-ratingnot more than 50 per cent
of the estimated generation. But
we are also losing 20 per cent of the
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power through transit and distribution
which is the highest in the world.
In view of this, I want to know frem
the hon. Minister what steps Govern-
ment has taken to maximise the gene-
ration and to minimise the loss of
power due to transit and distribut-
tion.

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : The capacity
utilisat;on for example, varies from
State to State. The idea is to increase
the capacity utilisation and wherever
difficulties are there, the State
Electricitv  Boards are telling us
and we are sending our technicians
and experts to see whether we can
identify the defects and can do ways
with those defects.

About transmission losses, it 1is
too early to say anything because
unless the national grid comes into
force, it is very difficult to do away
with trnamission Jlosses.

SHRI M. V. CHANDRA-
SHFKHARA MURTRHY : There is
an agreement between the State of
of Kerala and the State of Karnataka
to supply power to the tunc ol 3.2
million units to Karanataka daily.
But political friction arising on the
point of Kasargod has reduced the
power supply to Karnataka from 3.2
million units to 1.5 million units.

In view of this, I want to know
from the hon. Minister whether the
Government of India intervened to
solve this crisis and if so, the results
thereof.

SHRI A.B.A. GHANI KHAN
CHAUDHURLI : These are bilateral
agreements between State and
the Centre does not come into the
picture. ... (Interruptions) 1f both
the States come to us, we will try to
persuade them to come to some sort
of an understanding.

PROF. P, J. KURIEN : I want
the Minister to answer that question

MARCH 24, 1981
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specifically. The question is that the
misunderstanding on Kasargod has
led to the reduction of electricity
supply to Karnataka., It is nos¢
correct at all. He should answer
that.

SHRI B. V. DESAI : Yes, it is
a fact,

SHRI A. B. A. GHANI KHAN
CHAUDHURLI : 1 have categorically
said that it is a bilateral agreement
and I have no knowledge of anything
on this and while the State enters
into  bilateral agreements, it does
not take the approval of the Centre.
It is between State and State. The
Centre has nothing to do there.

PROF. P. J. KURIEN: Why
are you saying like this? Either you
should ...

MR. SPEAKER :1 am not
allowing. When your turn comes,
you can ask hjm.

SHRI B. V. DESAI : In fact the
hon. Minister was saying that the
Central Government has nothing to
do in certain matters so far as two
States are concerned. In fact, the
hon, Member there need not be agita=
ted. The Kerala Government has
tried to have the friction brought
in and they have increased the rate
Anvway, I will ask my question
«. . . (Interruptions) It is a fact.

MR. SPEAKER : If he can
improve his health by agitating, why
not ?

SHRI B. V. DESAI : I want to
ask one question regarding one on-
going project which is in Karnataka.
That is the Kalinadi project. It
is a very important project and there
is some pauc'ty of funds and there
are other things also, Was that
discussed in the South Zone Power
Ministers’ Meeting and what steps
would the Government like to take so
that the State Government is helped
to see that the project comes up in
time ?
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SHRI A. B. A. GHANI KHAN
CHAUDHURI : Mostly we discussed
things like steel, cement, whether
there is a delay on the part of BHEL,
etc. About funding, we normally do
not discuss because this was done by
the Planning Commission.

SHRI K. MALLANNA : There
are so many hydel projects which are
held up because of inter-State disputes.
One such project is the Hongal project
which is situated in the Kaveri basin.
May I know from the hon. Minister
wheth~t one of the Ministers pleaded
in the said conlerence that it should
be taken up by the Central Govern-
ment through the agency ol the
Natjona!  Hydro-Electric  Projects
Construction Corporation ? In this
[context may I know from the hon.
Minister how many projects arc there
which are held up on account of
Inter-Statec disputes, what 1is the
Government’s reaction and whether
the Government is gong to decide
the dispute and take up these projects
to be implemented by the central
agency ?

SHRI VIKRAM MAHAJAN
We have heen trving to persuads the
Statc, Government isto perm't us
to construct the projects where Inter-
State disputes are involved so that
while thev keep on quarrelling, we can
construct it for them in the meantime.
From that angle we had suggested to
the Government of Tamil Nadu and
Karnataka to discuss about this pro-
ject. The discussions are on. No final
decision has been taken so far.

PROF. P. j. KURIEN: I would
like to know whether Government
is aware of any situation where the
Kerala Government has reduced
power supply to any other state on
the basis of a boundary dispute ?
If at all there is any reduction it is
because of the fact that the other
Goverment had not made prom:t

vt he electricity charges.
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MR. SPEAKER : How does he
know ?

SHRI K. A. RAJAN : Mr.
Speaker, Sir, you may be very well
aware that the wage structure as well
as the service conditions of the
electricity employees are governed
and managed by the respective
Electricity Boards. But in reply to
this particular question in respect of
wages the hon. Minister replied that
he had instructed them to remove the
disparity and have a uniform policy
between technicians and engineers.
I would like to know whether it is
within the jurisiction of the Board
itself or is it on an all India lovel ?

SHRI A. B. A. GHANI KHAN
CHAUDHARI : Sir, as the hon.
Member is aware strike is going on in
many places. What we wantis that
there should be peace on the power
front. In that intersst we want that a
consensus should be evolved on the
power front with regard to remunera-
tions and other things and there
should e an all India service.

Stagnation in production of coal
in E.C.L.

*500. SHRI ~ JANARDHANA
POOJARY : Will the Minister of
ENLERGY be pleaced tostate :

(a) whetler it is a fact that there
has heen stagnatio 1 in  production of
coal in the Eastern Coalficlds since
1977; and

(b} if'so, the reasons therefor and
steps taken to break the stagnation ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKARAM MAHAJAN)
(a) and (b . There was a decline in
production in Eastern Coalfields Limi.
ted from 1977-78. Towards end of
September, 78 large number of mines
were flooded.  Although mines
were cleared of water production did
not pick up. Production was seriously

affected by shortfall in availability
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of power, law and order deterioration
and inability of State Govenment to
give physical possession of land.

With imporvement in power supply
production has incrcased by about
9% during 1980-81 compared to the
previous year.

Coal company continues to liaise
with State Government to improve
law and order situation and also hand-
ingover of land required to Eastern
Coalfields Limited for new projects and
reconstruction projects.

SHRI JANARDHANA POOJARY:
Sir, the reasons ¢iven in the reply for
stagnation are additional contributing
factors, Will the hon. Minister be
please to state whether it is a fact
that investment in the development of
coal field has becen cuasideraly reduced
owing to the slackness in demand and
also on account of the accummula-
tion of stocks ? if so, what steps have
been taken to improve this position ?

SHRI VIKRAM MAHAJAN :
So far as the Investments are concer-
ned there is no decline in investments,
In fact the investments are being in-
creased. The production in the entire
coal sector has gone up by 10 million
tonnes this ycar as compared to pre-
vious year—it is a record prodchuction.
In spite of the stocks we are still
trying to raise production and we
hope even in this particular company
though therc are constraints because
the State Government is not coopera-
ting to the extent we want yet we will
continue to raise the production in
this region,

SHRI JANARDHANA POO-
JARY : Sir, the losses in Coal
India have mounted to Rs. 700
crores. I would like to know
whether with better management
these losses could have been
reduced ? Further what happened
to the recommendations of Fazl
Committee regarding winding up of
Coal India Ltd. and also of the con-
version of the four subsidiaries into
independent institutions ? I would also
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like to know when the revamping of
coal India will be done.

THE MINISTER OF ENERGY
(SHRI A.B. A. GHANI KHAN
CHAUDHURYI) : The Fazl Commi-
ttee’s recommendations are under the
consideration of Government.

Hiwat FoorT AR ;T TR AT
72  f fafedis F da 7 & qgqa
F AFR A AT A F 13T %1 A 3,
qer e fret § 7 afz g, ot 99w
farrg sk wEd mgfasso &
faa QIR *F 07 F9 & AT
fF Frax & FoRT §F S A g
g Zas qu fvqr 9w #@R /A
qifas strw gerar 917 ?

SHRI VIKARAM MAHAJAN :
I have already stated in my previous
reply that coal production has actually
gone up now. This has increased in
1980-81 by about 10 million tonnes.
In fact coal production was actually
stagnating in the previous {our vears.
In 1978 it was about 102 million tonnes.
In 1979 it was nearly 103 million
tonnes. In 1980 it was 104 million
tonnes. This year it is going to be
113 million tonnes. This is an increase
ofabout 10 million tonnes. And I may
say, this is a record production so far
achieved in this country. So, there is
no question of “production going
down or any such thing. In fact, this
is one of the few sectors which have
improve quite considerably. So far as
Giridih is concerned, appropriate meas-
ures are b ing taken and infact, CIL
under whom this area falls, is doing
the best as compared to any other
companies in this regard.

SHRI NIREN GHOSE : I would
like to know whether it is a fact or
not that production is not shown
in the registers.  Actually, only
some under-production is  shown
in the registers by the Company.
The difference is a very huge amount.
Lakhs and lakhs of tonnes of
pilferage is going on. Thousands
and thousands of bullock carts are
engaged in this piiferage. An M.L.A.
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of West Bengal has written to Mr,
Gahani Kahan Chaudhuri about it.
But nothing has been done by him
so far. Coal is @ free commodity. But
the management has not fulfilled
the promises made to the workers and
they have developed a soured mana-
gemnt labout relations there. I would
like to know whether the Manage-
ment is in fact, in collusion with those
who indulge in such pilferage ? Is
it a fact or not. They do not take
steps to incresse production. May 1
know iwhether these are not the
various reasons why production has
gone down there

SHRI A. B. A. GHANI KHAN
CHAUDHURI : I have decided to
request the Members of Parliament
of the Consultative Committee to go
round after the session and see things
for themselves and give a report to
us. They willl be able to know what
is what. And, regarding labour tro-
uble, as the Hon. Member knows,
in CIL there has been labour trou-
ble : there is no doubt about it. The
Management is not able to proceed
witl possession of land : unless they
get possession of new land, they cannot
open up new mining  areas.
If new mining areas are not
opened up naturally, production can
not go up. About his observation
regarding corruption and all that, as

Sixth Five year
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I have said, when Members of Par-
liament are going round and giving
their assessment and report, we will
know the correct position. I would
only request him kindly to have some
patience.

SHRI NIREN GHOSH : The
West Bengal ML A has written to you.

Development of AILR. and
Doordarshan in Sixth Plan

*s01. SHRI CHIRAN]JI LAL
SHARMA : Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state the
amount earmarked and to be spent
during Sixth Five Year Plan for deve-

lopment of A.I.LR. Stations and
Doordarshan  Centre ( State-
wise ) ?

THE DEPUTY  MINISTER
IN THE MINISTRY OF IN -
FORMATION AND BROAD -
CASTING : (KUMARI KUMUD-
BEN M. JOSHI ): State-wise
break up of the the amount
earmarked and expected to be spent
for development of AIR Stations and
Doordarshan centres during the
Sixth Plan period (1980-85) is given
in the Statement laid on the Table
of the House.

Plan (1980-85)

Statewise allocation of the outlay

(Rs. in laklis)

\ Amount

(1) AIR Schemes
Assam 48001
Andhra Pradesh 308- 60
Bihar 593 70
Gujarat 255.52
Haryana Nil
Himachal Pradesh 18- 00

Jammu & Kashmir
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(Rs. in lakhs)

Amount

Karnataka . . . . . . . . . . . 44818
Kerala . . . . . . . . . . . . Nil
Madhya Pradesh . . . . . . . . . . 196° 33
Manipur Maharashtra . . . . . . . . . . 204° 00
Manipur . . . . . . . . . . . Nil
Mchgalaya . . . . . . . . . . . 458- 62
Nagaland . . . . . . . . . . . . Nit
Orissa . . . . . . . . . . . . 74 00
Punjab . . . . . . . . . . . . Nil
Rajasthan . . . . . . . . . . . 392 24
Tamil Nadu . . . . . . . . . . . 57543
Tripura . . . . . . . . . . . . Nil
Uttar Pradesh . . . . . . . . . . . 626- 05
West Bengal . . . . . . . . . . . 266 67
Sikkim . . . . . . . . . . . . 202 58
Union Terrioty of Delhi . . . . . . . . 37 00
Do. Pondicherry . . . . . . . . . . Nit
Union Territory of Chandig:rh . . . . . . . . 100° 00
Do. Goa . . . . . . . . . . 2° 20

Do. Mizoram . . . . . . R . . . 30 00

Do.  Anurachal Pradesh . . . . . . . . 100° 00

Do. Andaman & Nicobar Islands. . . . . . . Nil

D»o. Dadra and Nagar Haveli . . . . . . . Nil

Dc.  Laccadives & Minicoy Island . . . . . . Nit
Total : '_..‘3_50._37—0;

Allocation for schemes which could not Le quantified in the State-wice List : 35 41

(Amount Rs. in  lakhs)

TV Schemes
Andhra Pradesh . . . . . . . . . . 296 oo
Assam . . . . . . . . . . . . 500° 00
Bihar . . . . . . . . . . . . 205 50
Gjuarat . . . . . . . . . . . . 502 42
Himachal Pradesh . . . . . . . . . . 79 28

Jarrmu & Kashmir . . . . . . . . . . 2:50



Q1 Oral Answers

Karnataka .

Kerala

Maharashtra

Madhya Pradesh

Orssa

Punjab

Rajasthan

Tamil Nadu

U.P.

West Bengal
Union T erritories

Delhi

Goa

TV Through INSAT

4

SHRI CHIRAN]JI LAL
SHARMA : The information laid on
the Table of the House has simply
sent a thudder into the heart. of my
coy.

I am very much pained to observe
this. I want to know why the Govern-
ment hasnotmade a provision of even
a single penny in the 6th Five-year
Plan for Haryana and Punjab under
the A.I.LR. or Doordarshn Develop-
ment Schemes. I would like to know
from the hon. Minister why we are
being so shabbily treated.

THEMINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI VASANT SATHE) : Sir,
as far as Haryana is concerned it is
so close to Delhi that much of its
area is covered both by radio and
television from Delhi. As far as Pun-
jab is concerned, Doordarshan has
provided Rs. 5 crores for television.
That will cover Jullundur and Amrit-
sar. So, that will also help Haryana.
Assuch, Haryana is covered from both
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sides and is doubly benefited. That1s
why you don’t find anything. Mr.
Speaker, Sir, we are aware of your
anxitey about Haryana and also that
of the hon. Member but whatever
we can do possibly for this region that
we will keep in mind inspite of what
appears in the Sixth Five Year Plan.

TEqeT AR QT © TAT HATH FT FATH
FaE ot & fommr wfs S7 g
92 |

SHR CHIRAN]JI LAL SHAR-
MA : Sir, the hon. Minister has
replied in a manner whichclearly
shows that Haryana is sandwi ched.
I find a provision of not even a single
penny for development of AIR in
Haryana. Now, Sir, abouta week
back the hon. Minister in reply to
my question bhad said that AIR station
at Rohtak in Haryana would be
developed. I would like to know as to
whether there can be development
without spending a single penny :
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What does he mean by using the
word ‘development’ when not a single
penny has been provided in the Sixth
Five Year Plan ?

SHRI VASANT SATHE : That

is a miracle which we will perform.

SHRI CHIRAN]JI LAL SHAR-
MA : Sir, the hands of the clock
cannot be put back. Such sort of
replies cannot amuse. They cannot
carry us an inch towards the goal
we are aiming at.

Sir, recently I came across a
newsitem in the Times of India re-
garding four new television stations
which arc going to be set up in the
country. I would iike to know whe-
ther the Government of India will
consider the desirability or fesaibility
of having a television centre, if not at
Rohtak anywhere clse in Haryana ?

SHRI VASANT SATHE : Sir,
in the Sixth Five Year Plan there is
no provision for a television centre
in Haryana. But as I said Haryana
will benefit both from what we are
going to do in Punjal as well as
what we have in Delhi. Therefore,
Haryana should not feel neglected.

DR. SUBRAMANIAM SWAMY
Sir, I am not seeking any assurance
from the Minister after knowing the
developments of the last few days.
I do not know whether he will be
there to implement it.

MR.SPEAKER : Since when have
you become an astrologer ?

DR. SUBRAMANIAM SWAMY
Sir, Tama Swamy. I need not know
astrology. I can see the things.

The allocation for Delhi is Rs.
4.68 crores for the entire five year
period. Is the Minister aware that
Delhi station of TV is presently loca-
ted in a highly dilapidated place in
Mandi House which is on the varge of
breakdown. Everyday artistes are
complaining. Everyone is complain-
ing. T would like to know whether

MARCH 24, 1981
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Rs. 4.68 crores are sufficient for the
madernisation of the Delhi Door-
darshan station ? Sir, Dazlhi is the
Capital city of India and it should be
our end=avour to briny D:lhi Door-
darsahan studies at par with the TV
studios in oth=r parts of the world.

SHRI VASANT SATHE : Sir
I agree with the hon. Member and
there is already a proposal. But be-
fore I answare this question let me
say a word that as far as his prophecy
is concerned, I know that there are
swamis and swamis in the country
and I do not know what type of swmi
he is. If that is a wishful thinking I
do not mind but I do nat know which
tvpe of swami is he.

SHRI VASANT SATHE : He

is an international swami probably.

DR. SUBRAMANIAM SWAMY
I object to being compared with other
swamis. I am a swami in my own

==nght.

MR. SPEAKER: A Special
swami, a Member of Parliament,

AN. HON MEMBER : He is a

born swami.

SHRI VASANT SATHE : He
is a special swami who can disappear
from Parliament.

AN HON. MEMBER : He did
so even once from the country.

SHRI VASANT SATHE : As
far as the Delhi station is concerned,
I agree with my hon. friend that the
Mandi House premises and build-
ing are in a highly dilapidated condi-
tion and are crumbling practically
everyday. There has been a long
standing plan to build a completely
new studio at the Mandi House
premises and that plan is already
there, That is why, it is not provided
for and we hope to see that it is com-
pleted in the near future.
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THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) and (b), Yes, Sir. The Sixth
Five Year Plan envisages additional
generating capacity of 19666 MW in
utilities during the Plan period
1980-85, comprising of 4768 MW
hydro, 14, 208 MW thermal and 6go
MW Nuclear. The names of these
projects, the states in which these
are located or which own these pro-
jects and the additional benefits
likely to be available from each
project during the period 1980-85
are given in the statement—I laid on
the table of the House.

(c) The schemes expected to
yield additional benefits during 1981-
82 are listed in Statement —II laid
on the Table of the House.

Statement I

Power  projects included in the Sixth Fivse Year Plan 1980-35 for bencfils during the period

1980-85
S1. No. Region/State(s) Project Benefits
during
1980-85
(MW)
1 2 3 4
Northern Region 3
1. Punjab, Haryana, Rajasthan Beas H.E. Scheme (Pong) Fxtension Unit I 330
(Joint Projects) (Dehar)
2. Punjab, Haryana, Rajasthan Beas H.E. Scheme Extension Unit II (Pong) 120
(Joint Projects)

: 9. Haryana Panipat Therma! Station Extension Unit I 220
4- Haryana Faridabad Thermal Station Extension Unit III 60
5. Haryana Western Yamuna Canal H.E. Scheme 48
6. Punjab . : - . Shanan H.E. Scheme Extension 50
2. Punjab & . & . Ropar Thermal Station 210
8. Punjab F . 7 . New H.E. Schemes 224
9. Himachal Pradesh Bassi H.E. Schemc Augmentation 15
10. Himachal Pradesh Binwa H.E. Scheme 6
11. Himachal Pradesh Andhra H.E. Scheme 15

12. Himachal Pradesh .

Rengtong H.E. Scheme 2
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1 2 3 4

13. Rajasthan . . . . Kota Thermal Station 220
14- Do. . . . . Mabhi Bajajsazar H.S. Scheme 140
15. U.P. . . . « Obra Thermal Station Extn. IT & IIL 400
16. Do. . . . . Paricha Thermal Station 220
17. Do. . . . . Garhwal-Rishikesh H.E. Scheme 7%
18. Do. i . . . Khodri H.E. Scheme 120
19. Do. . . . . Maneri Bhali H.E. Scheme go
20. Do, . . . + Tanda Thermal Station 440
21. Do. . . . + Anpara Thermal Station 630
22. Central Sector . « Badarpur Thermal Station Unit V 210
2g. Do. . . . « Baira Siul H.E. Scheme 6o
24. Do. . . , « Singrauli Super Thermal Station Phase-I 630
25. Do. o . . « Singrauli Super Thermal Station Phase-II 420
26. Do. . . . « Rajasthan Atomic Power Project Unit-II 220

Western Region 3

27. Gujarat . . . « Wanakbori Thermal Station 630
28. Deo. . . . Ukai Left Bank Canal H.E. Power House 5
29. Do. . . . . Ukai Thermal Station Extn. Unit-V 210
30. Do. . . . . Kadana H.E. Scheme 120
31. Do. . . . . Wanakbori Thermal Station Extn. 210
32. Madhya Pradesh . « Korba East Thermal Station Extn, 120
33. Dn. 3 . o « Korba West Thermal Station 420
34. Do. . . . . Deo. Extn. 420
35. Do. . . . . Satpura Thermal Station Extn, II 420
36. M.P. & Maharashtra , « Pench H.E. Scheme 160
37. Maharashtra . . . Koradi Thermal Station Extn. IIT 420
38. Do. . . . . Bhusawal Thermal Station Extn. 210
39. Do. . . . . Nasik Thermal Station Extn. 210
40. Do. . . . » Parli Thermal Station Extn. 210
41. Do. . . . « Chandrapur Thermal Station 420
42. Do. . . . Trombay Thermal Station 500
43. Do. . . . . Gas Turbine Plant 240

44. Do. . . . . Koyna Dam H.E. Power House 20
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1 2 3 4
45. Maharashtra Tillari H.E. Scheme 60
46. Do. Paithan H.E. Scheme 12
47. Do. . i Bhira Tail Race H.E. Scheme 8o
48. Do. Chandrapur Thermal Station Extn. 210
49. Central Sector . Korba Super Thermal Station 630
Southern Region
50. Andhra Pradesh Vijayawada Thermal Station 210
51. Do. Nagarjunasagar Right Canal H.E. Scheme 6o
52. Do. . . Nagarjunasagar Pumped Storage Scheme 300
53. Do. Donkaravi Canal H.E. Scheme 25
54. Do. Balimela Dam H.E. Power House 6o
55. Do. Srisailam H.E. Project 440
56. Karnataka Kalinadi H.E. Scheme 775
57. Karnataka . Raichur Thermal Station 420
58. Kecrala Idamalayar H.E. Scheme 75
59. Kerala Kakkad H.E. Scheme 50
60. Tamil Nadu Tuticorin Thermal Station 210
61, Tamil Nadu . Sarvalar H.E. Scheme 20
62. Tamil Nadu . Kadamparai Pumped Storage Scheme 400
63. Central Sector . Ramagundam Super Thermal Station 630
64. Central Sector Neyveli Thermal Station 420
65. Central Sector Kalpakkam Atomic Power Project 470
Eastern Region :

66. Bihar . . Subernarckha H.E. Scheme 65
67. Bihar : : Patratu Thermal Station Extn. IV 220
68. Bihar . Barauni Thermal Station Extn. Units VI & VII 220
69. Bihar - Muzaffarpur Thermal Station 220
70. Orissa . . Talcher Thermal Station Extn. 220
71. Orissa . . Rengali H.E. Scheme 100
72. Orissa ; F Upper Kolab H.E. Scheme 240
783. West Bengal Santaldih Thermal Station Unit IV 120
74. West Bengal Jaldhaka H.E. Scheme St. 11 8
75. West Bengal . Bandel Thermal Station Extn. 21p




3t

Oral Answers

MARCH 24, 1981 Oral Answers

32
I 2 3 4
76. West Bengal . Kolaghat Thermal Station 630
77. West Bengal . Ramman H.E. Scheme 50
78. West Bengal Durgapur Projects Ltd. Thermal Station Extn. 110
79. West Bengal C.E.S.C. Thermal Station 240
80. D.V.C. Durgapur Thermal Station Unit-IV 210
81. D.V.C . Bokaro ‘B’ Thermal Station 210
82. D.V.C. Panchet Hill H.E. Scheme 40
83. Central Sector Farakka Super Thermal Station 210
North-Eastern Region ;
84. Assam 3 Bongaigaon Thermal Station 120
85. Assam Lakwa Gas Turbine Project 45
86. Assam Waste Heat Recovery Plant at Namrup 45
87. Assam . Lower Borpani H.E. Scheme 50
88. Assam Bongaigaon Thermal Station Extn. 120
8g9. Assam : ; Chandrapura Thermal Station Extn. 30
go. Assam Mobile Gas Turbine Units 21
g1. Nagaland Dikhu H.E. Scheme T
92. Tripura . . Gumti H.E. Scheme Unit III 5
93. Central Sector . Loktak H.E. Scheme 105
94. North Eastern Council Kopili H.E. Scheme 150
Total (Utilities) 19666
Statement I
Power Projects from which benefits are expected during 1981-82.
Region/State/Schemes Benefits
during
1981-B2
(M.W.)
1. Northern Region .
Punjab
Shanan Extn. (H) . . . 50

Uttar Pradesh
Obra Extn. (T)
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IT.

II1.

Central Sector

Baira Siul (H) .
Badarpur Extn, (1)
Singrauli-I (T)

Southern Region

Andhra Pradesh
Nagarjunasagar \H)
Srigailam (H)
Donkaryi (H)

Tamil Nadu

Tuticorin Unit 2 (T)
Kamataka

Kalinadi 1 (H)
Central Sector
Kalpakkam (Nuclear)

Western Region

Gujarat

Wanakbor; (T)
Maharashtra

Koradi St. ITI Unit 6
Uran Gas (T) .

Eastern Ragjon
D.B.C.
Durgapur (T) 4th Unit

Sub-total (I)

L] L] L]
. . .
. . .
[ ] L]

Sub-total (11)

Sub-total (I1I)

. Ho

210

. 210

. 100

. 220

- 420

. 210

- 120

75v

. 210

43 LS-2
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Regon/State/Scheme Benefits
during
1981-82
(MW.)
Orissa
Talcher Extn. (T) 5th Unit . 110
West Bengal
Bandel Extn. (T) . . . . . . P 210
Sub-total (IV) 590
V. Noth-Eastern Region
Assam
Bougaigaon Fxtu. (T . 6o
Namrup Waste (T, 22
Lakwa Gas ("I . . . . 15
Mohile Gas (L, 12
Sub-total (V) 109
Grand total ALL INDIA 3179 MW
Note : H-—Hydro Schemes

T---Thermal Schemes

N-—Nuclear Schemes

At UMEAR WEA : Feged S,
Bat d=7dty M1 F19 7 w7 f73aq,
Fm faga, ok Sfege fagq A
19,666 wmarz faasy 931 F9T F1
ATFT B, AT Teweqar T vE F
gafan & ag T AR 3 fR o
e s. ..

Wto Ny TXARA : “glEeT” g
Yoo F A F oAt

WETW WEAT : FHT-FT A1 IIM
Ay e

st TRTEFIT wEAt (g Fare A &
gz s Angar g f§ oz dadty
T F FTA § g Iw F fagg +t,
faarent 1 faady sravgawar g ¢ &4
3 It AY ofeFeEr oo ¥ oA R 7
SR A1 &, A1 I8 F AT H qSwATC
SRIE g AEET AT 7, St oY
feafar g1, g3 3 Fur FX 7

SHRI VIKRAM MAHAJAN :
I will give the figures. We have got
some figures, but propebly he wants
a more comprehensive statement and
I will place it on the Table of the House
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MR.SPEAKER : Thereisnothing
much to he answered in this question,

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHARI ) : There arc certain
disagreements. The planning Commi-
ssion is thinking in some way; the
Central Electricity Authority is thin-
king in some way and the vaious
-state Electricity Boards are thinking
in a different way. It is not, therefore,
possible for us today to present the
-entire figure.,

o URELT WEA . FHT T
Feoid fAgre & A =t A & RN
W FIFAHT FT—A0 0@ 9 faqa
e, Taq are faug F faware-4,
AR a7 fagqy ¥+ faware, gfae 7
A9 6, FAT AATHIYR &7Y fawy F,
I fFar & 7 U0 w7 faar w3
X W ANIAT 725 AATAIE fawwt dar<
@R ar T
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wewrer oft, fage & fawefr & &
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Ay ) Afew za & o g9 £ At wg
g fur 1981-82 ¥ Sl @19 g7 wFaT 2,
gua % s QST F AL HOFG
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Hgg | SrAAT AT F——ATT
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G237 F7F & A1T 7 FE forF w@ (Far
FAT AT AL A X ATLH TW HiA
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SHRI A.B.A. GHANI KHAN
CHAUDHARI : The solar energy
and tidal encrpy are in experimental
stages. And we don’t think that heing
in experimental stage, they can make
any massive contribution to the dem-
and for power in our country. Thatis
why we are putting emphasis on ther-
mal and hydro power. So, we have
talked only about thermal and hydro

power,

One thing more I would like to
point out. What we have said here is
this. We have said that in the 6th
tiveyear Flan period, such and such
are the benefits that we are going to
get. As a matter of fact we have made
a plan for a decade. So, what we
have told you here is that under
the 6th five yar Flan schemes alone
these are the bene fits which we are
going to get.

SHRIRAMAVATAR SHASTR I:
For 1981-82 you have already given.
What is the position about Bihar ?
You did not say anything about it.
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SHRI A. B. A. GHANI KHAN
CHAUDHURI : For the 6th five
year plan, we are going to get a share
from Farakka; and we are also
making itin Kahalgaon. Wearemak-
ing a lot of investment in Kahalgaon.
(Interruptions)

s TwEIAR Al § e 95
@E, a1 FFTE 41 1981-82 ¥
IR A EA AT aSH AT AGETAT
g, faere & For oY oY v R 87

SHRI A. B. A. GHANI KHAN
CHAUDHURI : For 1981-82 there
is nothing. For 1982-83 it is there.

SHRI KAMAL NA'T'H: Last week
i.e. on last Tuesday a statement was
laid on the Table of the House. A
similar statement has been produced
this time. 1 had pointed out last time
that the Pench thermal project in
the district of Chhindwara was somne-
how not there in the statement; and
I had asked for an assurance frotn the
Minister and said that the laid state-
ment  was either imcomplete or in-
correct. He had assured us and said
that the project oflice had been opened
and that the project was going ahead.
I would like to have a similar assurance
from the Minister because again a
similar statement has been produced
with that particular project left out.

SHRI A. B. A. GHANI KHAN
CHAUDHURI : The hon. Member
is confusing things. This is a list which
will give benefits in the 6th five year
plan. Asfar as this schemeis con-
cern d that will give benclit in the
7th five year plan. (Interruptiony)

SHRI KAMAL NATH : This
fact is entircly different from las
Tuesday’s statement.

MR. SPEAKER : grgiz-ge-agi-
FEAA-UET. . . .
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SHRI KAMAL NATH : In
seven days it has gone to the 7th plan.
(Interruptions)

SHRI VIKRAM MAHAJAN :
'The hon. Member has been confused.
He said about the benefits, (Interrup-
tions) The construction will start in
the 6th plan. That is what the Mini-
ter had said.

(Interruptions)

SHRI RAMAVATAR SHASTRI
It is better that you are reply.

(Interruptions)

PROF. MADHU DANDAVATE :
Mr. Speaker, Sir, I would like to
know from the hon. Minister one thing.
Duc to power constraints in the rail-
ways the railways have heen consisten-
tly demanding that they should be
permitted to have captive power
plants and also upgradations of the
power plant at Chola that is at Kalyan,
I would like to know from the hon.
Minister specifically whether the Plan
ning Commission has already cleared
these captive power plants.

SHRI AB.A. GHANI KHAN
CHAUDHURI : I have no knowle-
dge of that. It has not come to us.
(Interruptions)

PROF. MADHU DANDAVATE ,
Is it a general reply that he has no
knowledge? I am asking specifically
about the captive power plants,

SHRI A. B. GHANI KHAN
CHAUDHURI: I am not aware of
it; it has not come to me. I do not
know whether they are talking to
the Planning Commission or not.
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New Entertainment items
on Delhi T. V.

*504. SHRI DM. PUTTE

GOWDA

SHRI H.N. NANJE
GOWDA :

Will the Minister of INFORMA-
TION AND BROADCASTING be

pleased to state :

(a) whether any efforts have been
made by his Ministry to make
Delhi T, V. less boring; and

{(b) if so, what are the new enter-
tainment items likely to be introdu-
ced ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA.-
TION AND BROADCASTING
(KUMARI KUMUDBEN M.
JOSHI) :  (a) Efforts are being
continuously made to  introduce
more interesting programmees and to
improve the overall quality ot TV
presentations.

(b) Doorshan Kendra, Delhi has
recently introduced the following
entertainment-oriented programmes
to cater to the interest of viewers:—

(i) Triveni : A tortnightly Musical
Variety Show involving the parti-
cipation of young talents for cxa-
mple, singers, dancers etc.

(i1) Skit: A tortnightly Hindi
Skit on some of the current social/
economic issues in the society.

(1) Alanoranjan : A fortnightly
film-based programme.

SHRID.M. PUTTE GOWDA:
May I know whether itis a fact
that there are no proper trained
and talented persons in Delhi T.V.
who can sychronise entertainment
with development of educative and
cultural programmes ; if so, whether
Government is thinking of absorging
such personnel to give a better
perform:nce ?
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THE MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRI VASANT SATHE) : This is
our effort to improve the programme
on T.V. We are aware that improve-
ment is always necessary and there
is always room for improvement.
With this objective in mind, we have
introduced a system of having tele-
clubs. There are already 15 clubs in
Delhi. We have seen encouraging
response from the television viewers.
I would request the hon. Members
here also—if they take interest in
viewing T.V.— to suggest us whatim-
provement we can bring about. We
will definitely take all these things
into consideration to improve the
programme.

wead wg1g7 A7 F q@ @
3 FFEz@a ’?

MEamIWs I AT |

SHRI D.M. PUTTE GOWDA :
When will the multi channe! T.V.
be commissioned so that one can
view a programme which he | kes
from any centre of India.

SHRI VASANT SATHE : We
are considering this question of
additional channel ; and that is
under the considerat onolthe Govern-
ment. When that takes place, I think,
the viwers will get much larger T.V.
coverage.

SHRI CHINTAMANI PANI-
GRAHI : I want to know from the
hon. Minister about the talent and
entertainment hu.re in this House.
How is he going to utilise it ?

SHRI VASANT SATHE . I am
aware thar there is a grreat talent
among the Members of Parliament
also provided they come forward and
offer their services. According to their
talents we will definitely utilize
those talents.
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Formation of All India Judical
Service

*505. SHRI XAVIER ARAKAL
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be

pleased to state :

(a) whether Government intend
to make the judicial service an All
India Service Cadre : and

(b) whether the Central Govern
ment have instructed the State
Governments to improve the
Service conditons of the Lower Judi-
cial Officers ?

THE MINISTER OF LAW, JUS-

TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR) : (a)
The Government will be taking
a decision in the matter, in consul-
tation with the State Governments
as soon as possible.

(b) It is for the State Govern-
ments to take decisions for impro-
ving the conditions of service of the
Lower Judical Officers working in the
States.

SHRI XAVIER ARAKAL:
My Starred Q. No. 296 related
to a similar matter. [ said, in this
country, justice is bought and sold.
I also said that for common people
it is unapproachable. Roughly
49,000 prisoners out of 1,40,000
are waiting for trial. And this will
clearly show the magnitude of the
problem of these judicial officers
as well. I would Ilike to know
what concrete steps can this Go-
vernment take in this matter,
forgetting the reply given to this
question, which is identical to the
one given to the other question.
Can this Government do something
in this matter in order that the
common people can have a speedy
trial, by providing more facilities
to the lower judicial officers and
having more judicial officers ?

MARCH 24, 1981

Oral Answers 44

SHRI P. SHIV SHANKAR:
The question that has been asked:
is essentially with reference to the
formation of the All India Judical
Service and the second part relates.
to the conditions of the lower judi-
cial officers with which only the
State Governments are concerned
But my friend has brought in the
aspect, of the plight of the prisoners
and has connected it with the con-
cept of speedy trial. So far as the
question of speedy trial is concerned,
I have said it time and again that
so far as the Central Government
is concerned, it is not lcaving any
stone unturned. Various recom-
mendations have been made from
time to time. Those recommenda-
tions are being followed up and
I have already said in reply to the
other question that a Judicial Re-
forms = Committee is also being
constituted for the purpose of finding:
out waysand means and to examine the
question of providing speedier jus~
tice,

SHRI XAVIER ARAKAL:
The answer is : “In consultation
with the State Governments®,
referring to the Union Territories,
also. It is said that the great are
made to be great and the small
are made to be small. Considering
the monetary and other workingr
conditions and the amenities pro-
vided to the lower cadre of the
Jjudicial service, what are the steps:
this Government is taking in order to-
have an all India pattern at least
in the Union Territories in this.
country ?

SHRI P. SHIV SHANKAR=:
So far as the Union Territories
are concerned, for the judiciak
set up at the lower level various-
steps have been taken. And so far
as the Delhi officers are concerned,.
the matter has been engaging atten-
tion. With respect to some offi-
cers of the lower judicial service in.
Delhi, their conditions of service
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have been bettered by increasing
their emoluments. Now this is the
process that has been started.
Essentially, of course, even with re-
ference to the Union Territories
the lower judiciary is with the
local administration but none-the-
less so far as the Ministry is con-
cerned, it has been intervening and
trying to better their conditions from
time to time.

SHRI BAPUSAHEB PARU-
LEKAR: In reply to part (b) it is
stated that it is tor the State Govern-
ment to take a decision for im-
proving the conditions of service.
That is right. But the hon. Law
Minister has expressed his opinion
about the lower judiciary and
through you I would like to invite
his attention to one of his expres-
sions which is mentioned in a paper
by Mr. Justice D.R. Khanna of
Delhi and the hon. Minister 1is
reported to have stated as folllows:

“The Law Minister openly made
a sweeping condemnation of
tbe subordinate judiciary as
corrupt in spite of the extreme
privations in which they live,
He, without any demur added
that if they considered peons
were getting better salaries
elsewhere, they were frec to
resign and join them.

I would like to know from the
hon. Minister—because it has hurt
many judicial officers—whether it is
his personal opinion or is it the
opinion of the Government? This
article by Mr. D.R. Khanna of
Delhi High Court has been pub-
lished in the A LR. It is very
scrious,

SHRI P. SHIV SHANKAR:
My friend is slightly wrong in
understanding the whole concept.
I never said like that. But it was
my predecessor who has said it.
Perhaps he is not aware who said
it. Itis rather unfortunate that. ..
(Interruptions)
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SHRI BAPUSAHEB PARU-
LEKAR: In September, 1980 you
were the Law Minister.

SHRI P. SHIV SHANKAKR:
So far as I am concerned, 1 never
said it. This statement is attribu-
ted to one of my predecessors and
so far as I am concerned, in Sep-
tember when I spoke at Patna,
I said that the common people are
having a great handicap with the
staff in the lower judiciary, for
getting  their matters  through.
That is what I have said and there
was also a correction.  The re-
ference to judicial officers resigning
and taking up the peon’s job is
a matter which is connected with
my predecessor. I am sorrv for
that statement,

WRITTEN ANSWERS TO
QUESTIONS

Raniganj town declared unsafe

*496. SHRI KRISHNA
CHANDRA HALDER:
SHRI SAMAR
MUKHERJEE :

Will the Minister of ENERGY
be pleased to state:

(a) whether Government are
aware that the Raniganj town
has been declared ‘unsafe’ by the
Mining  authority  through an
ordinance dated 1gth/22nd June,

79;

(b) whether  Government arc
also aware that because of the Ordi-
nance, the ECL is going to produce
one lakh new refugees in the
Raniganj area, and

(c) it so, what safety ineasures
Government propose to take to
check the possible subsidence?

THE MINISTER OF ENERGY
(SHRI A.B.A. GHANI KHAN
CHOUDHURY): (a) Yes, Sir.
We have been informed by Director
General Mines Safety, that he has
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drawn the attention of local autho-
rities of Government of West
Bengal to the unsafe condi-
tions prevailing in certain localities
in Asansol coalfield. Government
of West Bengal have, declared 25
such area as unsafe, one of which is
Raniganj town.

(b) Following this declaration,
the Government  of West Bengal
have enacted the West Bengal
restriccion on  Construction in
unsafc areas Act, 1979 for restriction
on new construction in arcas found
unsale due to operation of mines or
other-wise in West Bengal.  The act
does not visualize evacuation of the
arca but only prohibits further cons-
truction.

(c) Coal extracion under town-
ship has been practised 1 some
countries abroad. We have sought
services of a specialist from Poland
to study the problem and recom-
mend steps to be taken in the matter,

Foreign Collaboration for Manu-
facture of Phosphates and
Allied Products

*s02. DR. KRUPASINDHU
BHOI : Will the Minister of PETRO-
LEUM. CHEMICALS AND
FERTILIZERS be plecasced to state .

(a) whether some State Govern-
ment Undertakings have proposed for-

eign collaboration in the ficld of

manulacture of phosphate and its
products even when the technology is
available indigenously ; and

(b) if so, Government's reaction
thereto ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :

{a) No State Government under-
taking has proposed foreign collabo-

ration in the filed of manufacture of

phosphatic fertilizers.
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(b) The question does not arise.

Screening of Indian Films
Abroad

*506. SHRISUBHASH CHAN-
DRA BOSE ALLURI :
SHRI N.E. HORO :

Will the Minister of INFORMA-
TION AND BROADCASTING
be pleased to state :

(a) whether Government exercise
any control or supervisjon inthe matter
of screening of Indian films abroad,

(b} if so, the number of films pro-
duced in India which were allowed
for screening abroad during 1980-81 ;
and

(c) the number of films banned for
this purpose and titles of such films ?

THE MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRI VASANT SATHE) :

{a) to (¢) The exhibition of
Indian films abroad is governed
by the laws of the country m waich
these films are screened. Apart from
approval by the National films Deve-
lopment Corporaljon of film exp-
contracts between Indian Exporters
and overseas buyers and passing
shipping documents under export
canalisation on the basis of approved
contracts, there is no other control
or superivision on export and
screening of Indian Films abroad.

2. The Ministry  of £ xternal
Affairs also pruchases documentary/
Features films for non-commercial
pulicity through Indian Misstons/
posts abroad. The selection of docu-
mentary films by the Ministry of Ex-
ternal Affairs to be exhibited by thei
Missions abroad is broadly guided by
the consideration to promote better
understanding and appreciation of
India and its rich heritage and of
varjous developments taking place in
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India with a view to focus attention
on the progress made in the social,
economic, cultural, scientific and
technological fields.

3. During the year 1980-81, 1515
Indian feature films were passed for
shipment countrywise under export
canalisation,  During this period,
the Ministry of External Affairs
purchased 320 prints of 83 documen-
tary films produced by Films
Division and 13 feature films for non-
commercial publicity through Indian
Missions/Posts abroad. No. film
(feature or documentary) has been
banned by Government for export or
screening alroad.  However, the
Ministry of External AfTairs decided
not to buy prints of fgur documentary
films entitled, “Thev Call Me
Chamar”, “Arrival”, “Insult to Civi-
lization” and  “*‘quicksand” for
exhibition by their missions abroad
as they felt that these films  would
have tended to project India in a
derogatory negative and excessiveiy
critical light.

Publishing ‘History of Free-
dom Movement’ in regional
Languages

*s07 PROF. NARAIN CHA-
ND PARASHAR: Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether the title “History
of the Freed '+ Novement™ by Dr
Tara Chand 1.5 been brogght out
by Governmcut of India in Eng-

lish ;

(1)) if so, whether it has also been
published in any other Indjan lan-
guage 3

(c) if so, the names of the lan-
guages in which it has been brought
out alongwith the year of publication
in each case ;
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(d) the dates by which it would be
brought out in the remaining Indian
languages (recognised in the Eight
Schedules) ;

(e) if not, the reasons therefor ;
and

(f) how soon the arrangements
would be made to bring out the title
in each one of the recognised Indjan
languages ?

THE MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRI VASANT SATHE) : (a)
Yes, Sir.

(b) and (c). The title has been
published in Hindi in two volumes ;
the first was published in 1965 and the
second in 1969.

(d) to (f). There is no such
proposal at present.

5T 9IN F AR dIE qeq

* 50 9. 251 TeqHA;ITN T : =5
aFifaawm, Ta1aT Wi gEw wdl 7g
FAFT Fr FUFOT 7

(F) 1980-81 T Heq qa7 7
fraa 77 727 av carfag frg arga
AT Fgr T, AT

(@) #Tgfas srfeat st sm-
afqq qawifagt aar @yd & &
faa areeror & w7 wex 93W § fFA-
fEreaMl T FAT I FX gy
Fr w1327 F faar mar &

aFtfeaw, WA Wi IAE Jar
(st gFv W |5Y): (F) 1980-81
¥ 2¥A grafas da 1 3T Fafaay
IT WEX TEWH 18 AT FEEHL faAy
F (9979 /fr o) A ewTeAn
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(@) sogwr waat § 7 faard
wqma g laa arfy, qreem, e
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g FIHHT qLE 7 A1 Aq AfF
T fagarst (fro fo fto) F fau
wafers ffm g 1 FdwAm g
qagd afrwi & faw & "remw

T

Offer of Services by 1.0.C.
to visiting OAPEC Delegation

*£10. SHRI HARINATH
MISRA : Will the Minijster of PET-
ROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whteher it js a tact that Indian
Oil Corporation has offered its
services in technical as well as commer-
cial spheres to the visiting delegation
of Organisation of Arab Petroleum
Exporting countries ; and

(b) if so, the response received
from the delegation ?

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS(SHRI P.C. SETHI)!
(a) The OAPEC delegation was
informed of the capabiliiies of the
Indian Oil Corporation in the
petroleum field.
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(b) The delegation expressed its
happiness over the progress achieved
by 10C.

RIETATRY § Mgty s GO sl &
T wra™ ¥ SET
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Chairman-cum-Managing
Director of National Hydro-
Electric Power Corporation

*513.  SHRI MANORANJAN
BHAKTA : Will the Minister of
ENERGY be pleased to state :

(a) whether it is a fact that in
view of the world energy shortage,
Government are giving vcry high
priority to hyvdro-electric power
generation in this country ;

(b) whether it is also a fact that
the Chairman-com-Managing Dir-
reetor of the National Hydro-elec-
tric Power Corporation Limited,
which is the main agency to devclop
hydro-electric power, retired in June
last year and the interviews for ap-
pointing his successor have already
been held by the Public Enterprises
Selection Board some time in October
last year; and

(c) if the answer to (b) is in the
affirmative, the reasons why an acting
Chairman-cum-Managing Director
is holding charge of this Corporation
and when Government propose to
appoint a permanent Chairman-
cum-Managing Director

THE MINISTER OF ENERGY
(SHRI A.B.A. GHANT KHAN
CHAUDHURY) : (a) : Yes, Sir.

(b) and (c) The question of se-
lecting a suitable fulltime Chairman
is under active consideration to
enable an early decision to be taken,

TAM g EN G & AR 6
%1 wfag fFrater i &
guta

*514. st Afag weaEy : sqr
fafa, sarg oY woAr ad wel) wg
FAAF g Far fw

() It & “®wmA W’ F
waae 7 A% *F fau  fratea-
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(i) Uafas ot w1t aeqfagy

AT e (R
& F feg «rv F=
grar 9T A% qms
s ifgm

(iii) agsfeag Dar aifge fa
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gfasat 1 BIIHC)
g =3l ar 711 F99,
qa54, 75172 #fg faal-
7 39 A w7 P
asdfes I9 UET gy
FLEFETE )
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R oandsw (& s wegor) wfy-
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e mAfdl & o8 T far sy £
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W I &Y 7 widga-eN ¥ ufa
fedia fer wd To wivea g
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wrwEl & foo wfer g@r ¥ o
afgdl it A g for F
1975-80 ¥ gd wafg & T war
fofrer fFy m@ dg wwe & 3o
qeT FW: F4T 62, 400 WX 2190
) 3w zafy ¥ qw @ wT 9w
F TG N AT Sewewar § whhw 4@,
¥ oW H WH §C, I WA F
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(") =itz (7). T ¥, qoaQ
dfg, o Wifeew ™ F A
FAEwA, & fog s g o Ardewt
F g @i AT A 7 Fa
MyAwTeTo & g1 gdAT f AR
€ "TAr W Juesg ) AT T AT
¥ @A gU, TH OWME ¥ WA wEw
alF ¥ g i @7 Ja

Industries and Establishments
Nationalised along with
Collieries in Dhanbad

*398. SHRI A K. ROY: Will the
Minister of ENERGY be pleased

to lay a statement showing :

(a) names of the industries and
establishements which were nationali-
sed along with the collieries but later
on restored to the employers by the
court’s order in Dhanbad coal field ;

(b) dates and details of the court’s
orders:

(c) whether it is a fact that the
CIL is not contesting these cases
seriously taking unnecessarily time
allowing the employees to siphon
out capital and assets from the esta-
blishments ;

(d) whether a memorandum to
this effect on Bhowra Coke Plant
forwarded to the Minister on 20 Feb.
81 has been received ;
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(e) if'so, steps taken thereon ; and

(f) whether Government proEose
a proh~ into the matter, if so, when,
and if not, the reasons therefor ?

THE MINISTER OF ENERGY
(SHRI A.B.A. GHANI KHAN
CHOUDHURY) : (a) and (b). The
"West Godhur Colliery along with the
72 beehive hard coke ovens located
in the colliery premises, the Bhowra
Coke Plant and the New Sudamdih
‘Coke Plant were nationalised under
‘the Coking Coal Mines (Nationalisa-
tion) Act, 1072. On the basis of the
Suprcme Court judgement dated 2nd
Nov. 1978 the ownershinp of the
72 beehive hard coke ovens is still
with P.K. Agarwala, though the spos-
session of the coke ovens is with Bharat
Coking Coal Ltd. The owner
is now negotiating with the BCCL for
the sale of these ovens. The owner-
ship of Bhowra Coke Plant and New
Sudamdih Coke Plant have already
vested in Government under the IInd
Schedule to the Coking Coal Mines
(Nationalisation) Act, 1972. Howa
ever, possession has not been taken
by the BCCL on account of injunc-
tion orders granted by the Calcutta
High Court and appointment of re-
cetvers by the High Court. These
<cases have n,w been transferred to
the Supreme Court under Article 139
of the Constitution of India, at the
instance of Bhart Coking Coal
Ltd. and the Central Government,
to have finality in the litigation,
The cases are now sub-judice.

(c) No, Sir.
(d) Yes, Sir,

(e) and {f). As stated in (a) &
{b) above the cases are sub-judice
in the Supreme Court of India and
no probe in the matter is necessary.

Letter of intent for manufacture
of Polyester Staple Fibre

4743. SHRI V.N. GADGIL :
‘Will the Minister of PETROLEUM,
CHEMICALS AND FERTILI-
SERS he pleased to state :

(a) whether Government of Ma-
harashtra had applied for a letter
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of intent for a joint sector with M/s.
Nesslene Chemicals and Fibres Ltd.
as co-promoters for the manufacture
of Polyester Staple Fibre ;

(b) whether letters of intent for
similar projects have been issued to
State Industrial Development Cor-
porations of Madhya Pradesh, Kar-
nataka, Orissa, Uttar Pradesh and
Punjab ; and

(¢) if so, what are the reasons for
not issuing it to Maharashtra ?

\

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILISERS (SHRI P.C.SETHI) ¢
(a) Yes, Sir.

(b) and (c) A letter of intent for-
setting up a plant for the manufac-
ture of 15,000 tonnes/annum of
polyester staple fibre has recently
been issued to the Industrial Promos
tion and Investment Corporation of
Orissa Ltd. A final decision on a
number of other applications includ-
ing that of the State Industrial and
Investment Corporation of Mahara-
shtra is yet to be taken.

Wi’ 8q1 N0 %1 & AT Hat
wmT gy aat

4744. s WTo YAo TWRN :
;| AXATHIT TI1IT FA A qAT
1 w0 FIq &

(%) ;ar 2z 77 ¥ f& em
AT ZTEEA WTFUT F AREA-TLA
® AT F WATIT AT o AW & fr
wefr-wry X I ami @ 4 ;AR

(@) afz g, & @ «dw ¥
faoin fea-fea ga 9 fFr md ?

quAT W qEW Harww § I
wal (FACl FTHT & qWo wmat) :
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T WA VI FY  SgEeqr oW
NAF, fag o qrE w7 sider
¥ @9 gemee fau o Ry &%
Arerw § F AT B A

Proposals to set up Power
Plants in Orissa pending

Clearance

4745. SHRI RAMA CHANDRA
RATH : Will the Minis.er of
ENERGY be pleased to state :

(a) the number of proposalst)
set up power plants in Oisia
pending for clecarance in  his
Ministry ; and

(b) the number of such plants
expected to be sanctioned in 1981-
82 ?

THE MINISTER OF STATE
INTHE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAIN) :
(a) and (b). The project reports in
respect of the following projects in
Orissa are under various stages of
techno-economic examination in the
Central Electricity Authority :—

Project Instalicd Present status
Capacity
Thermal . ; . . Talcher STPS 2800 MW The National Thermal Power
(Central Sector) Corporation  have submitted
the project report to the
Central Blectricity  Authority
n September, 1980. Tre
poject is  proposed to  yield
benefits during the 7th Plan
period and beyond. The
project is proposed to be  set
up in the Central Sector.
Hydro i ; : . Bhimkund 738 MW As per the present procedure
multi-purpose fer clearenes of  multi-pur-
Project pose  projects, this project

has to be first cleared by the
Technical Advisory Commit.
tec of the Planning Commis-
sion. Thereafter the power
gencration aspect of the project
requircs  Approval by the
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Prgject

Installed

Presont Status
Capacity

1. Rengal: Extn.

2. Balimela St. II

150 MW

M!‘mtyAuthonty
The comments of the CEA
and Central Water Commi-
mion has been scnt to the
project authorities and their
replies are awaited.

Replics to comments of the
Central Water Commission
are awaited from the preject
authorities.

120 MW Replies to comments of the
Central Water  Commission
are awajted from the projoct

author tes.

Exploration of OQil in Port Canning
Area, West Bengal

4746. SHRI SANAT KUMAR
MANDAL : Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state :

(a) what is the latest position re-
garding the exploration of oil in the
Port Canning Area (Sunderbans)
in West Bengal ;

(b) whether any further explora-
tory drilling has been done in this
drea ; and

(c) if so, with what results ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P.C. SETHI)

(a) Seismic data are being acqui-
red and processed for interpreta-
tion and evaluation of the area.

(b) No, Sir,
(c) Does not arise.
43 LS—3

Setting up of Thermal Power
Stations at Salanpur and
Kalidaspur

4747. SHRI M. ISMAIL : Will
the Minister of ENERGY be pleased
to state :

(a) what is the progress of setting
up Thermal Power Stations at Sal-
anpur and Kalidaspur; and

(b) details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) and (b). No proposal has been
received from the West Benal State
Electricity Board for setting up
thermal power stations at Salanpur
and Kalidaspur. However, in
1974, the Ministry of Railways ahad
submitted a project report for the
cetting up of 2X 110 MW captive
thermal power plant at Salanpur
at an estimated cost of Rs. 7072
lakhs. The Ministry of Railways have
been requested to send a revised
prosect report.
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Pending applicatdons for
Domestic Gas Cylinders in
Thane, Maharashtra

4748. SHRI R. K. MHALGI :
Will the Minister of PETROLEUM,
CHEMICALS AND  FERTILI-
ZERS be pleased to state :

(a) whether it is a fact that
about ninty thousands applications
are pending for domestic gas cylinders
from the district of Thane
(Maharashtra)_ ;

(b) whether it is also a fact that
Government have assured to give
priority to these pending applica-
tions in the year 1981 ;

(c) i so, the phased programme
drawn ;

(d) whether any special provision
has been made for the rural areas
in the district, if so, the details
thereof ; and

(e) whether all the applications
pending as on 31-12-80 are expected
to be considered and the require-
ment met before g1-12-81 ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) and (c). The applicants on
the waiting list for new LPG connec-
tions in the country including in the
Thane district of Maharashtra, will
be cleared in a phased manner from
this month onwards based on the
additional availability of cooking gas
from Bombay High and the Mathura
and Koyali refineries. About 30
lakh new customers including those
on the waiting lists are expected to
be enrolled by about 1983-84.

(d) With the anticipated addi-
tional availablility of cooking gas,
the oil industry has plans to cover
all district headquarter locations
within the next one year, followed
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by the coverage of all towns having
a population of over 50,000.

(¢) The programme for giving
connections to persons on the waiting
lists will be implemented in a phased
and gradual manner. It is not
possible to indicate at this stage, the
time within which the waiting list
of a particular location will be liqui-
dated.

Steps to improve the quality of
Songs and Sequences played on
‘Chitrahar’ and ‘Regional
Chitrahar’ on Delhi T. V.

v
4749. SHRI S, M, KRISHNA :
Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) what was the amount
previously paid by the Dethi Door-
darshan (T. V.) for the ‘Chitrahar’
and ‘Regional Chitrahar’ sequences
exhibited weekly ;

(b) what are the arrangements
now existing between the ‘Topaz’
Blade manufacturers and  Delhi
Doordarshan for this weekly pro-
gramme of ‘Chitrahar’ and who
arranges the sequences and pays
royalty to the producers ; and

(c) what steps are being taken
to improve the quality of songs and
sequences being played during these
programmes ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUDBEN M.
JOSHI) : (a) Delhi Doordarshan
pays a royalty of Rs. 250 for tele-
cast of short sequences from a
particular film upto a maximum
duration of 15 minutes.

For an average production of a
complete 30 minutes Chitrahar/
Regional Chitrahar, the payment of
royalty varies from Rs. 1500 to
Rs. 2250.
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(b) The Chitrahar programme
is currently being sponsored by
“Topaz” Blade manufacturers and
accordingly the said '‘company pays
to Doordarshan Rs. 10,000 per
programme for the advertisement—
benefit that it derives from Door-
darshan. Selection of songs/dance
sequences is done by Delhi Door-
darshan. The payment of royalty
is made to distributors/producers
direct by the Doordarshan Kendra.

(c) Doordarshan constantly makes
efforts to improve the quality of
these programmes depending on
availability of prints. Efforts are
continuously made to obtain good
quality songs/dance sequences from a
variety of films in order to provide to
the viewers wholesome entertain-
ment.

Employees in Ministry

4750.  SHRI KUSUMA
KRISHNA MURTHY : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to

state :

(a) what is the total number of
employees, category-wise in the
Ministry of Information and Broad-
casting at New Delhi offices ; and

(b) out of them what is the total
nuimnber of employees belonging to
Scheduled Castes and Scheduled
Tribes category-wise and also their
respective percentage category-wise ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUDBEN, M.
JOSHI) : (a) and (b). The requi-
site information is being collected
g:ghwxll be laid on the table of the

a.

Work-Charged Employees not
regularised

4751. SHRI A. C. DAS : Will
the Minister of SUPPLY AND

- REHABILITATION be pleased to

state :

(a) whether it is a fact that the
workcharged employees of Danda-
karanya Project have not been
brought on to regular establishment
even after fifteen to twenty-two years
of service and their Union has been
demanding for the same since long ;

(b) whether the workcharged
staff of Dandakaranya Project are
not getting all the benefits which are
enjoyed by the workcharged emp-
loyees of the Central P. W, D.; and

(c) if so, whether a statement.
showing separately the benefits
enjoyed by the workcharged
employees of the C.P.W.D. and the
workcharged employees of the
Dandakaranya Project will be laid
on the Table of the House ?

THE MINISTER OF STATE
IN THE MINISTRY OF SUPPLY
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a)
Work-charged employees of the
Dandakaranya Project have not been
brought to regular establishment so
far.

(b) and (c). A comparative
statement of benefits enjoyed by the
work-charged employces of the
Dandakaranya Project and of the
C.P.W.D. is enclosed.
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of the Dandakoranya Proj ct and the
C.P.w.D..

Sl No. Nature of benefits

‘Whether Whether

Remarks

by geedwol'k- by,mdwmk.

em
of
dakaranya W.D.
Project

] em

an- of the C.P.

1. Workmen's Contributory
Provident Fund

2. Terminal/Death Gratutiy .

3. Permanency

4. Central Government Insurance Scheme
5. Children Education Allowance

6. Earned l..cavc{Mntcrmty Leaw,'(}aswal
Leave . .

7. Holidays
B. Medical Facilities . .
9. Leave Travel Concession

Yes

Yes
No.*

Yes
Yes
Yes

*The works on which

the work-charged emplo-

yees of Dandakaranya

Project are engaged are

of a temporary nature.
Yes
Yes
Yes
Yes
Yes
Yes
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Demand of Kerosene by Madhya
Pradesh

753. SHRI SHIV KUMAR
SINGH THAKUR : Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be
pleased to state :

(a) what is the demand, allot-
ment and supply of kerosene oil to
Madhya Pradesh from January to
December, 1980 ;

(b) whether it is a fact that the
demands of Madhya Pradesh are
ignored ; and

(c) if so, the reasons thereof ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI) :
(a) The Government of Madhya
Pradesh have, in recent months,
indicated that the requirement of
kersosene in the State is of the order
of 20,000 tonnes per month. During

the period January—December, 1980,
the total allocation of kerosene to
Madhya Pradesh was 192766 tonnes
and the sale was 176907 tonnes.

(b) No Sir.
(c) Does not arise.

Kali River project in Karnataka

4754. SHRIT.R.SHAMANNA:

Will the Minister of ENERGY
be pleased to state :

(a) has the Kali River Project
{Karnataka) been commissioned to
generate clectricity ;
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(b) is the work of the project
going on as per schedule ; and

(c) when is the project expected
to be completed ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) to (c). Stage-I of theKalinadi
Hydroelectric Project envisages
installation of six units of 135 MW
each at Nagjhari Power House and
two units of 50 MW each at Supa
Dam Power House (6 X135 +MW+4
2X50 MW). Out of this, Units
No. 1 and 2 of 135 MW each at
Nagjhari Power House have been
commissioned in December, 1979
and August, 1980 respectively. The
remaining units at Nagjhari Power
House, Units No. 3 & 4 are uader
erection and expected to be com-
missioned during 1981-82 and Units
No. 5 & 6 are scheduled for com-
missioning during 1983-84. Simi-
larly, at the Supa Dam Power House,
Unit No. 1 & 2 are scheduled for
commissioning during 1984-85.

2. Stage-II of the Kalinadi H. E.
Project, sanctioned in May 1980,
envisages installation of 278 MW
(2xX25+4X%X32+4x25 MW). This
scheme has been visualised for
commissioning during 1987-88.

Finances given by Film Finance
Corporation to entrepreneures
of Assam

4755. SHRI SANTOSH MOHAN
DEV: Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state :

(a) the number and namss of
entreprencurs of Assam financed by
the Central Film Finance Corpora-
tion; and

(b) if so, the detials thereof ?

THE DUPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING

(KUMARI KUMUDBEN, M.JOSHI) ;
(a) and (b). The erstwhile Film
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Finance Corporation gave a loan
of Rs. 3.50 lakhs to Shri Jahnu
Barua, a graudate of the Film and
Television Institute, Pune, for the
production of an Assamese film
“Aparupa”.
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Nationalisation of Gluconate
Limited

4757- SHRI RAM VILAS
PASWAN : Will the Minister of
PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether it is a fact that the
Gluconate Ltd. was taken over under
Section 18AA of the Industries
(Development and Regulation) Act
and whether the decision of nationali-
sation of the said company rests
solely with the Union Government;

(b) whether the Union Govern-
ment have considered the question of
nationalisation and if so, with what
results;

(c) whether it is a fact that without
permission from his Ministry, the
production of the life saving drug
Pethidine Hydrochloride Powder was
suddenly suspended, causing loss of
foreign currency due to impact
of the said essential drug ; and

(d) whether the company is run-
ing at a profit and whether Govern-
ment propose instituting a Commitiee
to find out the facts ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI DALBIR SINGH :
(a) and (b). Gluconate Ltd.,
Calcutta was taken over under Sec-
tion 18AA of the Industries (Develop-
ment & Regulation) Act, 1951 and
the management has been entrusted
to the Govt. of West Bengal. The
decision on the future of the Company,
the possible alternatives for which
include sale of the undertaking as
a running concern, merger with a
healthy company, restructuring the
past liabilities and capital of the
Company or nationalisation by the
Government of India or the Govern-
ment of West B cngal would depend
on the report of the Government of
West Bengal in the matter which has
been called for,
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(c) Gluconate Ltd., suspended
production of this drug from 15th
October, 1980 with the approval of
their Board. This has been ratified
by the Government of West Bengal.
Imports of this drug during 1980-81
(upto  October, 1980) were to the
extent of 134.79 Kg. Gluconate Ltd.,
themselves have asked for import of
200 Kg. upto April, 19814

(d) According to the information
furnished by the Goverrment of
West Bengal, the Company made
profits in 1976 and 1977 and losses
in 1978 and 1979. Since these facts
are known, no Committee appears
necessary.

Recruitment in Cochin
Refinery

4758. SHRI DHARAMBIR
SINHA : Will the Minister of PE-
TROLEUM, CHEMICAIS AND
FERTILIZERS be pleased to
state :

(a) whether the Cochin Re-
fineries Management made direct
recruitment to supervisory cadre
recently ; and

(b) whether it is a fact that many
of them related to certain important
persons of Government and Re-
finery ?

THE MINISTER OF PE-
TROLEUM, CHEMICALS AND
FERTILIZERS (Shri P. C. BE-
THI) : (a) Yes, Sir.

(b) Enquiries now made by Co-
chin  Refineries show relationship
of three persons with persons in the
State Government. None of them
is related to any important persons
in the Cochin Refinery. However,
they were recruited on the basis of
their qualifications and merit in open
competition.
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Doyang Hydel Project in
Nagaland

4759. SHRI CHING WANG
KONYAK : Will the Minister of
ENERGY be pleased to state the
latest position in regard to the im=
plementation of the Doyang Hydel
Project in Nagaland ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
The Project report of Doyang Hydel
Project (3x35 MW) was received in
the Central Electricity Authority
in December 1980. The technical
examination of the project report has
been completed and will be put up
or the consideration of the Central
Electricity Authority shortly.

Measures to Implement the pro-
visions of Official Languages Act
in D.G.S. & D.

4760. SHRI KESHAO RAO
PARDHI : Will the Minister of
SUPPLY AND REHABILITATION
be pleased to state :

(a) whether any unit has been
created for Hindi work in the Direc-
torate General of Supplies and Dis-
posals;

(b) if so, the number of employees
therein and whether this strength
is adequate ;

(c) whether in accordance with
the provisions of Official Languages
Act, entire work in the Directorate
General of Supplies and Disposals
is donein Hindi along with English
and whether all the proformas,
circulars, office orders etc are also
issued in Hindi in this Department ;
and

(d) if not, the reasons therefor
and the measures being taken by the
Directorate General for the implemen-
tation of the provsions of Official
Languages Act ?
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THE MINISTER OF SUPPLY
AND REHABILITATION (SHRI
g;iAGWAT JHA AZAD): (a) Yes,

1T

(b) One Hindi  Officer, two
translators, one Stenographer Grade
‘D’ and a L.D.C. are working in Hindi
Unit of D.G.S. & D. The strength
of Hindi Unit of D.G.S. & D. is ade-
quate.

(c) and (d). Except the contrac-
tual documents, all other official
documents namely proformae, cir-
culars, Office Orders etc., which
are required to be issued bilingually
are being issued in both the Lan-
guage. Work relating to contracts,
conditions ot purchase are of a type
invloving legal interpretation. Efforts
are being made to issue these also
in Hindi as soon as possible.

Station Directors working in
Commercial Servic of A.LR.

4761. SHRI KRISHNA CHA-
NDRA PANDEY : Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to refer to the
reply given to Starred Question
No. 219 on 2nd December, 1980
about enquiry regarding working
of commercial service, A.LR. and
state :

(a) what are the reasons for not
accepting the recommendations of
S.I.U. in respect of Station Directors
working in commercial service of

AlIR.;

(b) why these persons are not
posted on main stations to look
after Programme Administration
for which they wereselected initially;

(c) what are the reasons for not
appointing the Station Director of
main station as incharge of C.B.S.
also at least in those units where main
station and commercial stations are
working ; and

(d) whether itis a fact that Sta-
tion Directors in commercial services
have been appointed to create more
posts in this cadre, if so, the reasons ?
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THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUDBEN M.
JOSHI): (a) to (c). A study of the
Commercial Broadcasting  Service
including its staff structure is
currently being made by the Indian
Institute of Management, Bangalore.
A decision oh the recommendations of
SIU will be taken after that report
is received by thc Government.

(d) No, Sir.
Sarvey in Cauvefy river bed

4762. SHRI THAZHAI M.
KARUNANITHI : Will the Mi-
nister of PETROLEUM, CHE-
MICALS AND  FERTILIZERS
be pleased to state :

(a) is it a fact that O.N.G.C.
has conducted surveyin the Cauvery
river bed in Tamil Nadu ; if so,
when the survey was conducted;

(b) what are the findings of the
survey ;

(c) whether these findings will
be commercially useful to the na-
tion ; and

(d) ifso, the details thereof ?

THE MINISTER OF PETRO-
LEUM, CHEMIXCALS AND FER-
TILIZERS (SHRI P. C. SETHI) :
(a) Yes, Sir. The survey work
in connection with exploration of
hydrocarbons in Cauvery basin
was initiated in 1958 and has con-
tinued unabated. From the year
1964, seismic surveys were taken
up in the offshore area adjoining
Tamil Nadu State.

(b) to (d). Based on the results of
geological and geophysical surveys,
the first onshore well drilled on
Karaikal structure showed indica-
tion of oil. Subsequently, 17 deep
wells and 10 structural wells in the
onshore and 7 wells in the offzhore
have been drilled. Excepting an-
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other onland well (Karaikal-10)
completed in the year 1977 which
produced non-commercial oil-water
emulsion and 2 wells (PY-1-1 and
PY-3-1) in the offshore which
yielde«l gas, all other wells were dry.
The entire data of onshore and
offshoic was analysed and a new
approich to exploration was adopted
by the ONGC in 1980. The off-
shore structures PY-1 and PY-3
which indicated gas on drilling,
were taken up for drilling as a
consequence of  this approach.
One more location in the offshore
(PY-1-8) has been released for
drilling. A  location (Kovil-
kalappul-1) has also been released
for exploratory drilling onshore.
However, the onshore areais one of
the blocks of areas which have been
opened up for exploration by foreign
parties by the Government.

Since only gasin small quantities
has so far  been countered in
the wells drilled in Porto Novo
offshore structure, it is too early
to comment on the commercial use-
fulness of the findings. Further ex-
ploratory efforts are being continued.

Maintaining of Roster for
Promotion of Scheduled Castes/
Scheduled Tribe Employees
in Madras Refinery Limited

4763. SHRI K.B.S. MANI :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) is it a fact that no roster is
being maintained in Madras Refinery
Limited for direct recruitment and
for promotions/upgradations in the
case of Scheduled Castes/Scheduled
Tribes employees ;

(b) if not maintained, the reasons
there of;

{c) if maintained, detailed parti-
culars-~Department-wise, year-
wise, grade-wise-from  the date of
issue of Government orders ;

I
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(d) if there is any backlog, when
this backloz will ‘bz cleared; if
cleared already ths details thereof;

(¢) how many employees are
recruited/promoted /upgraded, from
the formation of the Company, year-
wise, Department-wise, grad:=-wise
details ; and

(() how many are scheduled
castes/scheduled tribesamong them ?

‘THE MINISTER OF STATE
IN THE MINISTRY OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS : (SHRI DALBIR
SINGH) :

(a) to (f) : The material js being
collected and will be laid on the
Table of the House.

Demand of Diesel and Kero-
sene o0il by Madhya Pradesh

4764. SHRI SUBHASH YADAV
Will the Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state :

| (a) what has been the demand of
diesel and kerosene oil of Madhya
Pradesh during 1978, 1979 and 1980;

(b) the extent to which this
demand has been met ; and

(c) what steps Government pro-
pose to take to allot more diesel
and Kerosene oil to Madhya
Pradesh

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRIP.C,SETHI)

(a) and b) : It is not possible
to indjcate the demand of hijgh
speed diesel (HSD) and Kerosene in
Madhya Pradesh for the years 1978,
1979and 1980. However, the Madhya
Pradesh Government had indjcated
in recent months that the require-

- ment of these products in the state

are of the order of 40,000 tonnes and
20,000 tonnes respectively per month.
While the system of monthly alloca-
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ticn of FED 1o01le ttater Lricn
Territor jesincluding Madhya Pradesh
came into existence from October,
1979, that of kerosene was already
in vegre fiam scme tmre. The de-

MARCH 24, 1981

Written Answers - 84

tails of allccaticn zrd :ale of E§D
frcm October ;9 to Decenker *so
and Januvary-Decemr ber €o ard that
of kerosere for calerder years 148,
1979 and 1g€o are as under :

(Figures in Metric Tonnes)

HSD Kerosene <
Year Allocations Sale Allocation Sale
1978 . . . . . o - 193599 186332
1979 117875 100535 191231 185005
(from Oct- '
Dec’79) from Oct. Dec. *79)
1980 445160 409930 192766 176907

(c) The diesel allocation to the
States/Union Territories including
Madhya Prade:h has been maximi-
sed keeping in veiw the overall pro-
duct availability and movement
capacity. For March ’81 the diesel
allocation has been made at a level
15% more than the sale in March,
’80. In the case of kerosene, the
monthly allocations are being made
at a level of 5%, more than the actual
sales inthe corresponding months
of the previous year. Ad-hoc in-
creases in the allocation of these two
products have also been made to
Mahdya Pradesh keeping in view the
requirement  indicated by the
State Government,

“Soviet aid for oil sector”

4765. SHRI N.K. SHEJWAL-
KAR : Will the Minister of PET-
ROLUEM, CHEMICALS AND
FERTILIZERS be pleased to s'ate :

(a) whether the attention of
Government has been drawn towards
a news-items ar.pearing in the “Busi-
ness Standard” dated 21st January,
1981 under the caption “Soviet aid
for oil sector” ;

(b) the names and designations
of the leader and other members of
Indian delegation that visited USSR

in the beginning of February, 1981,

duration of their stay there, discus-
sion held with their Soviet counter-
parts with particular reference to
Soviet credit to India ; and

(c) whether the drillitg waik of
wells being done urcer the supcr-
visions of Soviet experts is satis-
factory ?

THE MINISTER O PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRI P.C. SEHT)

(a) Yes,sir.

(b) An ONGC delegation led by
by ShriH.G.T. Woodward, Member,
(Onshore), ONGC was to leave for
USSR in February, 1981 for about a
forthnight for holding discussions with
the Soviet authorities to finalise a
draft contract for Soviet workover
team s to work in Gujarat oil fields,
The delegation was also to visit the
oil fileds in Bashkaeria and Ukraina.
The other members of the team are
Shri A.K. Gupta, Deputy General
Manager, Western Region, ONGC
and Shri K. Damodaran, Chief
Engineer (Production), ONGC.,
However, the delegation left for the

USSR only on 16th March, 1981.
{c) Yes, Sir,
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Enquiry against officials of
CBS, AIR

4766. SHRI RASHEED MA-
SOOD : Will che Minister of IN-
FORMATION AND BROADCAS-
TING be pleased to state :

{(a) whether certain enquiries
have been made against officials of
CBS, AIR for indulging in corrup-

tion ; and
(b) with what result ?

THF, DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN, M,
JOSHI) :

(@) and (b) : In two enquiries
relating to certain officials of CBS
Delhi and Calcutta, the allegations
of corrupt practices have not been
substantiated. However, four
complaints against officials of CBS
Delhi, Bombay, Calcutta and Madras
are being looked into,

Lock out in Metro Chemical
4?ytﬁriczs in Calcutta

7. SHRT GEORGE FERNA-

NDES : Will the Minister of PET-

ROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whetherthe Assistant Director,
Industrial Contingencies in the Minis-
try of Industry investigated into cer-
tain complaints made in regard to
the lock out and related matters in
Metro Chemical Industries of Cal-
cutta in 1978 ; and

(b) if so, what are the findings of
the investigations ?

THE MINISTER OF PET-
ROLEUM, CHEMICALS & FER-
TILIZERS (SHRI P, C. SETHI) :

(a) : Yes, Sir.
(b) : In January 1979, a petition

was presented to the Minister for
Industry by the Metro Chemical
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Workers’ Union alleging that M/s
Metro Chemicals Industry was ille-
gally and wilfully locked out on
7-7-1978, that even after the closure
of the factory soda ash and coal were
being lifted by the unit regularly,
that the materials, so lifted were
being misused and that no proper
steos were taken to re-open the factory.
The enquiry report was to the effect
(1) that the lock-out was not wholly
unjustified (ii) that on the date of
the lock-out there was sufficient
stock of soda ash and coal, (iii)
that even after the lock-out the unit
was being supplied soda ash and coal,
(iv) that though one could not
be sure about the veracity of the
statement that a part of the
stock of soda ash was washed away
during floods, there was no evidence
to suggest that soda ash was sold
by the unit in the black-market and
(v) that the management was attem-
pting to re-open the unit but without
success.

Punching of Court Fee Stamps

4768. SHRI ATAL  BIHARI
VAJPAYEE : Will the Minister
of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state :

(a) is it a fact that Section 30
of the Indian Court Fees Act provi-
des the method of the cancellation
of Court Fee Stamps by punching out
the figurehead (of National Emblem
of g Lions on Ashoka Chakra Pillar)
and that the Part so removed by
punching shall be burnt or otherwise
destroyed ;

(b) whether the Chief Justice of
India has forwarded to him in October
last a plea that the said Act be suitab-3
ly amended to save the National Em-
blem from being so multiliated, burnt
and insulted, and

(c) action taken in this regard ?
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THE MINISTER OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRI P. SHIV SHAN-
KAR)(a) Sextion 30 of the Court fees
Act, 1870 reads as follows :—

“No document requiring a stamp
under this Act shall be filed or acted
upon in any proceeding in any Court
‘or office until the stamp has Heen
cancelled.

Such officer as the Court or the
head of the office may from time to
time appoint shall, on receiving any
such document forthwith effect such
cancellation by punching out the
figure-head so as to leave the
amount designated on the stamp
untouched and the part removed by
punching shall be burnt or other-
wise destroyed ?”

(b) The Principal Private Se-
-cretary to the Chief Justice of India
has forwarded a letter dated 17-10-80
from a resident of Kanpur received
in the Chief Justice of India Office
and dealing with the subject for such
-action-as deemed fit by the Ministry.

(c) The suggested amendment
was not considered necessary, as
examination of the entire provision
contained in Section 30 of the said
Act shows that the intention of the
Legislature behind making such pro-
vision was only to ensure effective
cancellation of the Court Fees Stamps
so that the same is not used again in
any subsequent court Proceeding.

Recommendation of Mobile Pol-
ling booths from Commissioner
for SC and ST

4769. SHRI R.P. DAS : Will the
Minister of LAW; JUSTICE AND
COMPANY AFFAIRS be pleased
to state :

(a) whether Government have
taken note of the recommenda-
tion made by the Commissioner for
the Scheduled Castes and Scheduled
Tribes in regard to Mobile Polling
Booth with a view to enabling the
voters of the Scheduled Castes and
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other weaker sections living in scat-
tered hamlets to exercise their right
of vote in a meaningful manner ;

(b) if so, the decision taken by
the Government in this regard ; and

(c) if not, the reasors therefor ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRI P.SHIV SHANKAR):
(a) to (¢) The setting up of Polling
Booths, including  Mobile Booths
is onz of the stages in the conduct of
elections to Parliament and to the
Lagislatures of every State. The
Election Commi#ion in whom is
vested the powers of superintendence,
direction and control of the said
election is already scized of the re-
commendation made by the Com-
missioner for the Scheduled Castes
and Scheduled Tribes in this behalf.
However, it is understood that the
Election Commission is of the view
that it may not be administratively
practicable to implement the recom-
mendation. Moreover the Commission
considers that the steps already taken
by the Commission in this behalf to
provide necessary facilities for the
weaker sections to exercise their
franchise without any fear or intimi-
dation are quite adequate. The
Commission had also issued instruc-
tions to the Chief Electrol Officers
concerned at the time of General
Elections to the Lok Sabha, 1980 to
direct their District Election officers
to identify the areas which were pre-
dominantly occupied by the weaker
sections and to set up polling booths for
the weaker sections of the society in
their villages, wherever necessary,
even though the number of electors
in such localities/villages might be
less than 500, as against the optimum
of 750 voters to a booth nermally
followed. Further, the Returning Offi-
cers were directed to set up temporary
structures, in case suitable buildings
were not available for locating polling
booths in localities predominantly
inhabited by weaker sections. The
Commission, has also issued instruc-
tions to the Chief Electoral Officers
to provide adequate police with a
striking force, particularly in sepsitive
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areas, where they apprechend cases
bf intimidation against the weaker
sections of the society.

izer Planning and Develop-
ment of India Limited

4770. SHRI K. MALLANNA :
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether it is a fact that th=
Fertilizer Planning and Development
of India Limited has developed .and
patended a process for phosphogypsum
which can be used as a building
material ; and

(b) if so, whether tests in this re-
gard has been carried out and if so,
with what results ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH):
(a) Yes, Sir.

(b) The tests carried out so far
by the Central Building Research
Institute have shown that Phospho-
gypsum (Anhydrite plaster) with
additive can be used for internal
plast ring  making light weight
blocks and masonary materials.
Without additive this material can
be used in the production of super
sulphated cement.
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Request by West Bengal Govern-
ment for Import of Molasses

4772. SHRI MUKUNDA
MANDAL : Will the Minister of
PETROLEUM CHEMICALS AND
FERTILIZERS be pleascd to :tate:

(a) whether Government of West
Bengal has made any proposal to the
Central Government to import mo-
lasses fitting to the need of distilleries.
of West Bengal ;

(b) if so, facts thereof ; and

(c) what is the reaction of Go-
vernment threreto ?
\

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI--
LIZERS (SHRI P.C. SETHI)
(a) to (c). At the meeting of the
Central Molasses Board held on
11-11-1g80, a suggestion was made
by West Bengal Government that
the possibility of importing molasses
from Bangla Desh should be pursued
and that the molasses so imported
could be made available to West
Bengal. Government are looking
into the need for and the possibility-
of such imports.



g1’ Written Answers

Marketing of Liquid Fertilizers
4773. SHRI KRISHNA KUMAR
GOYAL:

‘SHRISUBHASH YADAV:

Will the Minister of PETRO-
LEUM, CHEMICALS AND FER-
‘TILIZERS be pleased to state :

(a) whether it is a fact that the
National Fertilizers Limited propose
to market ‘liquid fertiliser’. soon;

(b) if so, the quantity expected
to be produced the price and compa-
rative advantages of the new variety
of fertilizer ; and

S;;) the amount of money spent
.on the new plant put up for produc-
tion of this fertilizer and the details
thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM,CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH) :
(a) National Fertilizers Limited
(NFL) has developed a fertilizer in
liquid form with 32 per cent Nitro-
gen. Research and field trials on
this new fertilizer are in progress.

(b) The qucstion of making the
liquid fertilizer, its price, its compara-
tives advantage etc. can be decided
-only after the results of the experi-
ments and field trials become know.

(c) No new plant has been set
up for the production of this fertili-
L ZET.

L.P.G. Connections to Scheduled
Castes/Tribes

4774. SHRI BHEEKHABHAI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILI-
‘ZERS be pleased to lay a statement

showing

(a) the total number of L.P.G,
-connections given in the country
-up till date ;
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(b) the percentage o L.P.G.
connections to those belonging to
Scheduled Castes and Scheduled
Tribes in the country ;

{c) the percentage of rejectiongh
their applications ;

(d) the reasons for their low
percentage ; and

(e) to what extent economic fac-
tors are responsible ?

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND
FBRTILIZERS {(SHRIP.C. SETHI):
(a) and (b). The Total number
of LPG (Cooking gas) connections
released in the country as on 31-3-1g80
is about g1° 5 lakh. There 1is no
separate system of allocation of LPG
(Cooking gas) conncctions 0 persons
belonging to Scheduled Castes and
Scheduled Tribes and no separate
account is maintained about connec-
tions released to such persons,

(c) to {e). Does not arise.

Hydro-electric Schemes Pen-
ding Clearance

4775. SHRI M.M. LAWRENCE :
Will .he Minister of LENERGY
be pleased to lay a statement showing:

(a) whether there are anv Hvdro-
Electric Schemes pending clearance
before the Central Electricity Autho-
rity and Planning  Commission;
and

{b) if so, the names of the schemes
and the year each was subraiitted ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKARAM MAHAJAN):
(a) and (b) : The dectails of Mul-
tiﬁurposciHydro-elcctric Projects,
which have been approved by Cen-
tral Electricity Authority and
awaiting sanction of the Planning
Commission are given in statment 1.
Similarly Hydro-electric  Schemes
which have been received in the
Central Electricity Authority and
currently under examination are
given in Statement II,
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Sl Scheme
No.

State

Installed
Capacity
(MW)

Estimated
Cost
(Rs. Lakhs)

Date of
approval
by CEA

Present Status

t. Thein Dam &
UBDC St. IT

2. Dul Hasti

8. Nathpa
Jhakri

4. Uri

5. Pala Maneri

6. Mukerian

9. Silent Valley

8. Pochampad

9. Ghataprabha

Punjab

Jammu &

Kashmir

H.P.

J&K

U.P.

Punjab

Kerala °

A.P.

Karnataka

525

390

1020

480

142.5

207

120

27

32

26316.00

18345.00
(net)

53388.00

26605.00

12616.00

11558.00

5800.00

1349.00

1882.00

7-2-79

14-5-79

Feb, 80

March, '8o

August,” 8o

Dec. 80

Feb. ’79

Mar. ‘8o

Aug. 80

Decision regarding shar-
ing of benefits is pend-
ing.

Scheme has been cleared
by PIB for execution in
the Central Sector thro-
ugh NHPC. Cabinet’s
approval is awaf ted

Approval of the Planning
Commission regarding
exccution, financing
and sharing of bene-
fits is awaited.

Clearance of Department
of Irrigation from
Indus treaty angle is
awaited.

The project has been
rccommended to Plan-
ning Commission on
16-2-81 and invest-
ment sanction of Pla-
nning Commission is
awaited.

Decision regarding shar-
ing of benefits is pend-
ing.

In veiw of serious reser-
vations cxpressed by
Environmentalists and
Ecologists all over the
World, the matter is
under re-examination.

Project has been reco-
mmended to Planning
Commission on 16-7-80
and investment sanc-
tian of Planning Com-
mission is awaited.

Project has been recom-
mended to the Planning
Commission on 18-11-8o
and investment sanc-
tion of Planning Com-
mission is awaited.
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1 el 3 4 5 6 7
Orissa 8o 1861.73 Dec.’ 80 Clearnace of

fo. Upper Kolab
Extn,

of Science Techno.
from environmente
tal angle is awaited.

11. Hirakud St. ITI Orissa 37.5 1596.88 Dec. '8o -do-

12. Dhansiri Assam 19.95 1053.39 Dec. 80 Project has bt:cn PI:::
ning Commission on
et sanction,of Plan

- :'i:.giufomminim is
o Statement—II
Schemes which are under Examination in CEA
Scheme State Instaled Estimated Date of Receipt
Capacity Cost of Report
(MW (Rs. crores)
1 2 3 4 5
Northern Region y
1. Shahpur Kandi® Punjab 2X 47=04 122.50 Dec '80

2. Kishan*® U.P. 4 %X 150="0600 459.84 1978

8. Anandpur Sahib xx Punjab 4X33.5=134 o6.12 Oct."79

4 Kargil J-&K. §Xx1.25=3.75 6.47 Feb. '81

%. Baner H.P. 2x3=6 4.11 Nov. '8

6. Dumkhar J & K. 4X0.5=2.00 1.0  Dec.’y8

7. Upper Sindh St. II J.& K. 3X 35==105 71 38 Dec. B0
8. Lakhwar Vyasi U.P. . 4 g X 100+2x60=420 228.48 Sept. *79
9. Holi H.P. 3X1.5=4.5 3.425  Sept.’79
10. Mt. Abu Rajasthan axn.a_r,-:a:.so 5.16 Oct. 79
11, Rajasthan Main Canal Rajasthan 4X2=8 5.26 Feb. '8o
12. Lohari Nagpala U.P. g X 94=282 126.92 Feb. "8o
13. Thirot . H.P. gX1lm3g 4-16 Mar. '8o
14. Baggi . Punjab. 2% 20=40 41.19  April '8o
15. Salal St. II . J- K. §XT15=845 62.23 July "8o0
16. Lower Jhelum Unit 4 J. & K. 1X85==35 12.43  Feb. '8
1%7. Dadupur Micro Haryana 4%1.5=6 B8.72  Sept. 80
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1 2 3 4 5
Western Region
18. Sindh ** .- | M.P 3x25=75 39.31 June 78
19. Orchha ** . . M.P- 2x304-2X15=9Q0 37448 Sept. '8
20. Sardar Sarovarxx . Gujarat/Maha- 5X 50+ 524°00 Feb: '8o
M.P. rashtra 6 X 75=1200
21. Hasde* . M.P. 3X 40=2120 40.08 May ’8o
22. ‘Kutru—l x . M.P. 3X 50150 72.58 June’8o
23. Bansagar . . M.P. 3.105-}2x15 195.82 June, 'S80
+ 3x15=390
24. Kén:xdlalkwasla Maharashtra 1X8+1x8=16 10,48 Oct 'S80
25. Bhatsa } . . Do. 1X15=15 8.96 Oct. '80.
Southern Region
26. Karpara Kuriar- Kerala 1X15--1x20+4 32.1  Jan '79
kutty®* 2.30==95
27. Pandiyar
Punnapuzha®* . Tamil Nadu 2.50=100 73.90 Dec. ;6
28. Kuttiyadi Kerala 13.05 Dec. 76
Augmentation®
29. Shanmukhanadi Tamil Nadu 1.30=30 20.51 Jan. .7
30. Cholatipuzha’* . Tamil Nadu/ 1.60=60 21.68 March’,y
Kerala
31. Lower Periyar . Kerala 3.60=180 59.76 Feb. ’;8
32. Upper Amaravatty* Tamil Nadu 1X30=30 15.78 July’ 78
33. Kundah P.H. VI -do- 1X30=30 11.56 Sept. ‘78
34. Channar-Chitter
Div. Scheme -do- — 1.07 Aug.’ 78
85. Kabani Dam P.H. Karnataka IX20=20 9.32 Sept. ’79
36. Lower Bhavani Tamil Nadu  4X2eB 5.78 Dec. "9
37. Vaigai <do- 2X3=6 3.76 Feb. 'Bo
38. Pykara Dam. P.H. -do- IX2=2 1.45 May, ‘8o
39- Mananthavady**  Kerala 4X60=240 6g9.12 May, 80
40. Nagarjunasagar
LB.C. AP 2 X 30=60 22.58 May 8o
41. Panna Ahobilam ~do- 2X 10=220 8.86 Oct. '80
42. Kallada Kerala 2X7.5=15 13.g0 Nov. '80
43 AP 3X 618 8.88 Feb, '81

Jalaput Dam P.H.

43 L8—4
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44. Pandiyar Punna

puzha* Kerala 2X35=="70 21,95 Dec. '72
Eastern Region
45 Bhimkund ** Orissa 6x115+3x16==738 158 94 Aug. ‘8o
46. Balimela St. II -do- 2x60==120 20.21 Feb. *78
47. Raman St. I West Bengal 2X15=90 16,21 Mar. *78

[}

48. Teesta Canal Drop-

1 -do- 3X7.5—22.5 14.47 Mar. *79
49. Rangali St. I Orissa 3X50—150 21,93 Dec. "79
50. Teesta Canal

Drop (Fall 2, 3,

& 4) West Bengal 3X7+548%7.5=45 33.39 Feb. ®80
51. North Koel Bihar 2X12=24 11.44 Aug. 8o
52. Sankh Bihar 1x24-F 3,100+ 3XQO= 298.40 Nov. *8o

594

53. Eastern Gandak

Canal -do- 3x7.5+5%7.5=60 60.79 Marck 81
North-Eastern
54. Thoubal EManipur 3X2,5="7,5 32 July *Cu
55. Taipuki Nagaland 2RI 5+ IXI =4 3.52 September 'S80
56. Doyang Nagaland 3X35=105 88.03 Dec. 8o
57. Boadikarai Assam 325 1.03 Aug. *s6

Project involves inter-State aspects #* Multi purpose projects,
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1980 ¥ #Y wafy & faw F= w19-

wegw fafer & aRrge & §

Jeed  Frweyw fafwdr &
AETTYT A A w1y w1 F@EA

4776. SYTwwix Ty : « FIQ F FH Feqre faven §;
FW AaY  frefofas Sraerdy quiy () @ wafg & =rqw o)
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(%) 1 97Q, 1977 w9t 1
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Visit by Delegation of O. A. P,
E.C. for Buying Indian know-how
for setting up Refineries

4778. SHRI ~ NAWAL KI-
SHORE SHARMA : Will the
Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state :

(a) whether a 10-men delegation
of the Organisation of Arab Petro-
leum Exporting Countries visited
India during February, 1981 ;

(b) if so, the details of the talks
held with that delegation;

(c) whether the delegation hoped
that there were good prospects
for the Arab Oil producers buying
Indian know-how for setting up
refineries and other projects in their
own countrics;

Written Answers 108
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(tR of so, the projects for which
the Arab countries have agreed to
buy the know-how from India;
and

(e) the reaction of Government
thercio ?

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS(SHRI P.C.SETHI:
a) A six-man delegation of the
A.PEC. visited India during
February, 1981.

(b) The subjectsdiscussed broadly
related to India’s canabilities in
the field of hydrocarbons and ex-
ploration of oppertunities for ro-
operation between India and the
member countires of the OAPEC.

‘c) The extension of Indian know-
how and experience for setting up re-
fineries and other hydrocarbon pro-
Jjects in the member countries of the
OAPEC came up in general terms
among other subjecis during dis-
cussions with the delegation.

(d) and (e). No formal ag-
reement to this effect was signed,

Production of Calcium at
Rourkela Fertilizer Plant

4779. SHRI K. PRADHANI :
Willthe Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased tolay statement showing :

(a) the total production of Calcium
ammonium nitrate of the Rourkela
Fertilizer Plant in 1977-78, 1978-79
and ¥g80-81 ;

(b) the total quantity out of the
total production of the Rourkela
Fertilizer Plant given to the State
of Orissa during the period;

(c) whether Government havea
proposal to allocate more quantity
of fertilizers to the State from the
different fertilizer plants of Orissa;
and

(d) when this proposal is going
to be implemented ?

MARGH 24, 108
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THE MINISTER QF STFATE
IN THE MINISTRY OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRI DALBIR
SINCi) : (a) The year-wise pro-
duction of calcium ammecnium nitrate
by the Rourkela sertiliser plant is
as follows :

Year Production
(ronnes)
1977-78 . . . . 2,87,247
1978-79 . . . . 2,795,306
1980-81 . . R . 1,46,076

(b) The total quantity of cal-
cium ammonium nitrate suppljed to
Orissa from out of the production of
the Rourkela fertiliser plant during
the above vears js as follows :

Year Quantity supplied
(tonnes)
1977-78 i ; . . 44,904
1978-79 . : . : 87,232
1980-81 . " . i 47,000

(¢) and (d). The requirements
of fertiliser for cach State are assessed
in consultation with the State Go-
vernment concerned before each
crop seasou. Then, a enordinated
and rational plan of supply {rom the
domestic mnanufactures and imports
is drawn to meet the requirements
of each State infull. The reguire-
ments ol Orissa are met by allocating
adcquate quantities of fertilizers trom
the fertilizer plants in ard  outside
Orissa and if necessary, the imports,

Displaced spersons rehabilitated
An each State and IinionTerritory

4780. SHRI CHITTA MA-
HATA : Will the Minister of
SUPPLY AND REHABILITA-
TION be pleased *o siate the num--
ber of displaced persons rehabi-
litated in each 'State and Union
Territory since Independence and:
yearly financial assistance given to
the State and the Union Terri-
tories ? - '
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THE MINISTER OF STATE
IN THE MINISTRY OF SUPPLY
AND REHABILITATION (SHRI
BHAWAT JHA AZAD) :A state-
ment showing the number of dis-
placed persons rehabilitated in each
state and Union Territory since In-
dependence is attached.

Financial assistance is given to
States/Union  Territories not on
yearly basis but on the basis of ex-
penditure incurredfto be incurred
by them for implementation of
specific  Schem-s/programmes for-
mulated for rehabilitation of dis-
placed persons.

An expenditure of Rs. 998 .02
crores has been incurred upto January
1981 on the relief and rehabilitation
of the displaced persons from former

CHATYRA 3, 1803 (SAKA)
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East Pakistan (now Bangladesh),

West Pakistan  (Now

Pakistan)

and Pak-occupied :reas of Jammu

and Kashmir as per details

b.:low :—

given

Category of displaced

Expenditure

persons incurred
(Rs. in
Crores.)
i. Displaced persons from
former East Pakistan (now
East Bangla---> 574 61
2. Displaced persons from
former West Pakistan (now
Pakistan) . 399 21
3. Displaced persons of 1971
Indo-Pak Conflict in Rajas-
than and Gujarat 19° 43
4. Refugees from Pak-occup’ed
areas of Jammu & Kashmir, 477

Statement
Sk Name of States Category of Displaced persons
No. —
Pakistan Persons Pakistan  Former East
(Former displaced occupied  Pakistan
West during areas of (Now
Pakistan) Indo-Pak  Jammu & Bangladesh)
Conflict Kashmir
1971,
(1) (2) (3) (4) (5) (6)
1 Andhra Pradesh % 4,000 8,600
2 Assam . 4,75,000
3 Bihar . 74,200
¢ Gujarat (Included in 6,500
figures for
Mabharashtra)
% Himachal Pradesh . 5,000
Haryana 3 (Included in
figures for
Punjab).
< Jammu & Kashmir " 1,35.000
Karnataka . . . 7.000 2,900
9 Maharashtra . - 3 4,15,000 27,900
10 Madhya Pradesh. 5 . i 2,09,000 ; 41,500
11 Manipur . - . -

2,900
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(1) (2) (s) (4) (5) (6)
12 Meghalaya 9,700
13 Orissa . . . . . 14,200
14 Punjab 27,387,000 . . 15
15 Tamil Nadu 9,000
16 Tripura 3,49,400
17 Rajasthan 38,738,900 21,500 5,500
18 Uttar Pradesh 4,80,000 28,850
19 West Bengal 20,95,000
ToraL : 42,39,000 28,000 1,35000  31,85,465
Union Territories
1t Andaman & Nicobar Islands . 15,300
2 Arunachal Pradesh 13,000
3 Delhi 5,01,000
% ToTAL : — 5,01,000 28,300
DANDAKARANYA 1,03,700
Granp TotaL 47,40,000 28,000 1,35,000  32,67,465

Equipment from Bharat Heavy
Electricals Limited Created an
Avoidable difficulty in power
Generation from New
Thermal Power Stations

4781. SHRIMATI MADHURI
SINGH : Will the Minister
of ENERGY be pleased to state:

(a) whether Government
aware that insistance on
of power  equipment from
Bharat Heavy Electricals limited
has created an avoidable difficulty in
improving quality and effective
utilisation from new thermal power
stations ; and

are
supply

(b) ifso, the policy change con-
templated for increase procurement
of power equipment from high tech-
nology sources abroad particularly
USA aud Japan ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) The first generation of
equipment supplied by Bharat Heavy
Electricals Limited has  been
having the  teething problems
during the initial stages of stabj-
lization period of the units. How-
ever, with the rigorous monitoring
by the power station authorities,
manufacturers, CEA and Quality
Assurance plans during manu-
facture, erection and Commissioning
and constant feed back between the
manufacturers and the power sta-
tion  authorities, their perfor-
mance is improving. Moreover,
the performance of new thermal
power stations not only depends
upon the performance of the equip-
ment supplied by BHEL but also on
auxiliary equipment like control and
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instrumentation, ocal , & ash
handling systems electrical equip-
ment and other parts of equipment
in a coordinated manner,

(b) No such change in policy
is contemplated at present.

Recommendation of Rajya-
dhyaksha Committee

4782. SHRI INDRAJIT GUPTA:
SHRI K.A. RAJAN :

Will the Minister of ENERGY
be pleased to state reasons for not
eliciting the views on the Rajya-
dhyaksha Committee Report of the
Trade Unions operating in the
respective S.F.B.S. to seek their
cooperation ?

THE MINISTER OF STATE

IN THE  MINISTRY OF
ENERGY (SHRI VIKRAM
MAHAJAN ) : The Rajaya-

dhayksha Committee have made a
number of recommendations which
have to be examined in consul-
tation with the State Govern-
ments, Copies of the report have
already been sent to the Chief
Ministers, Power Ministers of each
State and the Chairmen, State
Electricity Boards. It is expected
that state Governments will make
the necessary consultations with con-
cerned institutions and organisations,
where necessary, while formulating
their views,

Huge Coal deposits found in
North Karampura Coal Belt
under Central Coal field

Limited;

4783 SHRI M. RAM GOPAL
REDDY: Will the Minister of
ENERGY be pleased to state :

(a) whether huge new coal
reserves have been found in North
Karampura Coal belt under the
Central Coal fields Ltd; and

CHAITRA 3, 1903 (SAKA)
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(b). if so, the quantity of coal
reserves discovered and steps taken
to further exploit the area?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
and (b). About 295 million tonnes
of Coal r. serves have been located
in PIPARWAR Block of North
Karampura of which 250 m.t.
amenable to open cast mining.
The Coal is of inferior quality suit-
able for power generation only.
Exploration in the block is in pro-
gress and is expected to be com-
pleted by March, 1982; after which
the techno-economic feasibility for
exploitation will be evaluated. It is
likely that the production may com-
mence in this block from 1985-86.

Allocation made for Rural
Electrification not utilised by
certain States

4784. SHRI ARJUN SETHI :
Will the Minister of ENERGY
be pleased to state :

(a) whether it is a fact that there
are certain States which could not
take the proper advantage of the
allocation made to them regarding
the annual target of villages to be
electrified during the last three years;

(b) ifso, the details regarding such
States ; and

(c) the reasons for not fulfilling
the targets in rural electrification
and what steps are being taken by
Government to achieve the targets?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHR1 VIKRAM MAHAJAN) :
(a) Yes, Sir.

(b) The target and achieve-
ments in respect of village electri-
fication in the different States
and Union Territories during the last
three ycars viz. 1977-78, 1978-79
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and 1979-80 are giving in Statement-
I,,. The State-wise details of the
ouflays and expenditure are given in
Statement-II.

(c) There are several reasons
for not fulfilling the targets in rural
electrification. These include
financial constraint, limitations in
the organisational capacity in some
of the State Electricity Boards/
Electricity Departments, shortage
of construction material such as
aluminimum, steel, cement etc., lack
of power and also natural calamities
like heavy rains and floods in some
parts of the country during certain
periods.

MARCH 24, 1981
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Several steps are being taken
by Government tb improve the situd-
tion. These include imcréase in thé
annual plad outldys for rural elec-
trification, importing of scarceé
material, where found necessary,
contindous monitoring of the
rural electrification schemes and
training of the electrical engineers/
technicians in rural electrification
work. Rural Electrification Cor-

porarion has also set up several
Regional Offices in the different
States to advise the
Boards in formuldting and imple-
menting ‘financially viable and tech-
nically feasible schemes.

Eclectricity

Statement—I

Targets and achicvements of Electrification of Villages during the last three years viz. 19%7—78.

SN:-(.)' States/ U.Ts. Electrification of Villages
1977-78 1978-79 1979-80
Target Ach. Target Ach. Targot  Ach.
x' 2 3 4 5 6 7 8—
1 Andhra Pradesh 690 1157 2000 826 1520 1014
2 Assam 500 179 1150 825 1165 1225
3 Bihar 1600 537 2000 499 1310 74%
4 Gujarat 880 1013 1350 1343 1400 1403
5 Haryana * (* * (*) * *
6 Himachal Pradesh 800 507 750 576 900 592
7 Jammu & Kashmir . . 500 1185 700 414 415 124@
8 Karanataka . . 600 457 6oo 560 1104 54.(:5
9 Kerala . 24 12 32 24 20 20
10 Madhya Pradesh . 1600 2521 2650 3000 2120 2700
11  Maharashtra . . 1500 1274 1800 1904 1800 2073
12 Manipur nil. nil 22 39 100 48
13 Meghalaya 100 58 110 78 199 72
14 Nagaland ' 30 37 46 34 70 50
15 Orissa 1500 1100 1750 1407 2200 1663
16 Punjab (*) (*) (*) *) (* *
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1 2 3 4 5 6 7 8
17 Rajasthan 1315 1638 1600 2312 2000 153
18  Sikkim 20 20 35 Nil 25 5
19 Tamil Nadu 31 6 15 3 (r) 25
20 Tripura . . . 140 120 120 156 200 200
21 Uttar Pradesh . 5000 1928 4700 1272 3945 2279
22 West Bengal . 1800 688 2000 494 1950 700

TorAaL (STATES) 18630 14437 23430 15766 22443 17012
1 A & N. Islands 4 2 18
2 Arunachal Pradesh 47 120 33
$ Chandigarh O NG NN C NS C NN C O
4 D. & N. Haveli . 1 14 I 3 1 Nil
5 Delhi . oMo () (Mo () (W20 (%)
6 Goa Daman & Diu 1 6 1 5 1 4
% Lakshadweep Nil Nil Nil Ni Nil Nil
8 Mizoram . . 1 5 1 3] 1 5
9 Pondicherry e . ("1 *) ("1 (*n (*)1 (*)
TOTAL (U.Ts) 40 76 100 141_ 25(;_ ;i:)_
TOTAL (ALL-INDIA) 18670 14513 23530 15907 22693 17072

(-+) No spzcific target fixed by the State Electricity Board.
(*) Cent per cent electrification has already been achieved.

The Allocation of outlays

during

Statement —II

under Plan Resources versus Expenditure on Rural Electrification
the last three years viz. 1977-8o.

(Rs. in Crores)

S. States/U. Ts. 1977-78 1978-79 1979-80

Ne. Outlay Exp. Outlay Exp. Outlay Exp.
1 Andhra Pradesh 1285 28.96 28.50 35.68 14.00 N.A.
2 Assam 4.70 4.%0 7.10 3.05% 8.00 N.A.
3 Bihar 17.55 12.33 22.00 5.46 15.60 N.A.
4 Gujarat 3.50 11.92 6.50

15.97 10.00 20.64@ -
= s

(@) Progressreceived upto 31-12-1979.
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1 2 8 4 ] 6 7 8
5 Haryana . 5.00 8.99 10 50 9.16 8.11. N.A.
6 Himachal Pradesh 3.60 2.48 4.00 3.24 4 20 19.80
7 Jammu & Kashmir . . 3.57 5.23 4.00 4.00f£ 4.30 NA.
8 Karnataka . . . 4.65 7.65 10.00 9.24 9.25 N.A.
9 Kerala . . . 5.15 0.80 5.25 0.87 2.00 N.A.
10 Madhya Pradesh . . 20.80 g80.65 3270 38.57 27.67 N.A.
11 Maharashtra 9.62 33.15 11.66 37.84 26.00 53.16@
12 Manipur . . . 0.10 0.002 0.45 0.33 1 10 N.A.
13 Meghalaya 1.54 1 72 2.31 1.17 6.96 N.A.
14 Nagaland . . 0.45 0.51 0.75 0.67 0.85 0.95
15 Orissa . . . . « 9.70 9.27 13.30 10.50 14.67 N.A.
16 Punjab . 12,10 15.07 17.20 19.41 17.55 N.A.
17 Rajasthan . . . . 12,25 18.09 14.80 29.48 14.67 N.A.
18 Sikkim 0.15 0.15 0.25 0.35 0.25 0.22
19 Tamil Nadu 11.20 17.85 11.50 1B.o0 17.80 N.A.
g0 Tripura . . . . . 1.00 0.96 2.41 1.42 2.60 1.51
21 Uttar Pradesh . . . . 20.97 22.49 37.80 24.85 33.60 N.A.
22 West Bengal . . 11.70 11.70 14.00 4.15@ 13.50 N.A,

TotaL (STATES) . . . _”x72-15 244.67 266.98% 273.42 275.92f
1 A.& N. Islands . 0.05 0 25 0.14 023 0.14 0.38
2 Arunachal Pradesh . . . 0.30 0.29 1.76 0.66 1.00 N.A.
g Chandigarth . . . . i, Nil. 0.30 0.02 0.30 N.A.
4 D. & N. Haveli . . . 0.03 0.17 0.01 0.18 0.20 0.07
5 Delhi. . . . . . o.60 0.65 0.75 0.71 0.75 N.A.
6 Goa, Daman & Diu . . . 0.25 0.40 0.22 0.26 0.04 N.A.
7 Lakshadweep . . . . 0.17 0.06 0.24 0.14 0.30 0.14
8 Mizoram . . . . . 0.60 0.45 1.38 0.30 1.20 0.58
g Pondicherry . . . 0.37 0.34 0.20 o.36 o.20 0.98
ToraL (U.Ts). . . . 2.37 2.61 500 2.80 4.49
ToraL (ALL INDIA) 174-52

247.28 271.98 276.28 280.4!

* Includes an allocation of Rs.

Commercial Banks.

10,00 crores for joint participation scheme by REC with

-+ Includes an allocation of Rs. 29.00 crores for REC s..,re of SPA, Harijan Bastis and RE

Co-operatives.
@ Figures provisional, 3
£Approved outlay.
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Coal India Limited planning

to import Walking Draglines
from U.S.A.

4785. DR.VASANT KUMAR
PANDIT : Will the Minister of
ENERGY be pleased to state :

(a) whether the Coal India Limi-
ted is plenning to import from USA
Multi-national Company  multi-
p-rposc equipment called Walkin
Draglines worth Rs. 500 crores
for their modernisation programme;

(b) whether the said machines
cannot he manufactured by the
Public Undertaking, viz. Heavy
Engincering Corporation who have
applied for the same order;

(c) whether the D.G.T.D. ex-
pert opinion is against the import
plan of Coal India Limited; and

(d) if so, have Government
reconsidered the import plan for
1981-- 85 of Coal India Limited
and the final decision thereon ?

THL MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) Coal India Limited had
suggested to import 2 Nos. of
Walking  Draglines costing about
Rs. 9.60 crores each from
M/s. Marion (USA).

(b) and (c). Heavy Engi-
neering  Corporation has recently
taken up for the first time, manu-
facture of this equipment with foreign
collaboration. = Though D.G.T.D.
had initially given indigenous clear-
ance for import of 2 Nos. of Drag-
lines from USA, they later suggested
that the order may be placed on
HEC. The suggestion is presently
under consideration.

. (d) Import of any equipment
18 decided inter alia onthe Dbasis
of indigenous availability.

CHAITRA 3, 1903 (SAKA)
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Subsidence in Coal Mining Area

4786. SHRI NIREN GHOSH :
Will the Minister of ENERGY be
pleased to state:

(a) whether—targe scale subsi-
dence has occurred in the coal mi-
ning areas;

(b) if so, what has been done to
remedy the situation;

(c) whether Raniganj, Burapur
and Kulti are in danger of subsi-
dence;

(d) if so, what steps have been
taken to prevent it;

(e)-in what areas or mines sand
stowing has been done; and

(f) is it obligatory ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN):
(a) No, Sir.

(b) Does not arise.
(c) Yes Sir.

(d) The Asansol-Durgapur De-
velopment Authority, an agency of
the Government of West Bengal,
has proposed to carry out a pilot
study to fill up the voids in the
abandoned mines under Raniganj
town by sand water slurry. The
pilot study has not yet commenced,

(e) and (f). Under the Coal
Mining  Regulations (1957) sand
stowing is obligatory if coal extrac-
tion is to be carried out beneath
public property, water reservoirs,
water courses etc. and also for con-
servation. At present sand stowing
is being practised in 46 mines out
of 112 mines under Eastern Coal-
fields Limited.
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« ohstrticting Slurry Pipelines to
Carry Coal

4787. SHRI ARIF MOHAM-
MAD KHAN: Will the Minister of
ENERGY be pleased to state

(a) whether the proposal to cons-
truct shirry pipelines to carry coal
.i3 under Government’s considera-
tion; and

(b) if so, the dJetails thereof ?

. THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN):
(a) Yes, Sir.

(b) Recently the Government
have constituted a Working Group
to identify an agency to undertake
a techno-economic feasibility study
for this new system of coal tran-
portation. This Working Group has
not vyet submitted its report.

Number of LA.S. Officers
working in the Ministry of
Energy

4788. SHRI VIJAY KUMAR
YADAV: Will the Minister of
ENERGY be pleased to state:

(a) whether his Ministry are

aware of the Government proposat

to observe the rule that I.A.S. offi-
cers should not normally serve at the
Centre at a stretch for more than
three years;

(b) how many I.A.S. Officers
are working in his Ministry, give
details along with their incumbency;

(c) how r.aay of the above
officers, have completed more than
three years in his Ministry ; and
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(d) thie reasons for riot making
proposals of transferring all those
who have completed more than
three years at one place in order to
maintain the morale of the ser-
vices and also in the interest of the
efficient administration ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN):
(a) The officers belonging to the
IAS etc. are appointed at the
Centre for

specified  periods of

tenure as indicated below :—

For posts at the level of

Under Secretary 3 Years

For posts at the level of

Deputy Secretary 4 vears
For posts at the level of
Director & above 5 years

On the expiry of their tenures,
the officers concerned ordinarily
revert to their respective States/
Cadres. However, their tenures
can be curtailed or extended in
the exigencies of Government work
and for administrative considera-
tion in public interest.

(b) A statement giving the re-
quired information is attached.

(c) Three officers, two in the
Departinent of Power and one in
the Department of Coal, have com-
pletec  three years as indicated in
the statement referred to above.

(d) Does not arise.
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Statement
Sl.  Name of Officers Date of Date of Remarks
No. appointment appointment
at the in the
centre Ministry
of Energy
1 2 3 4 S
(A) MINISTRY OF ENERGY
(Department of Power )
Joint Secretaries
1. Smt. Otinna Bordia . . . 31-7-1975  31-7-1975
((Granted extension
2. Shri P.M. Belliappa ¢ . + Q101975 1-6-1977 | upto 30-4-1981 with
(AN) < the approval of
| the competent
lauthority.
g Shri S. Ramesh . s i . 17-7-1978 17-7-1978
4 Shri K. Mishra i . A . 1-2-1978  26-6-1980
Director
1 Shri K. Inba Sagran : 2 . 16-6-1979  16-6-1979
2 Shri K. Dharmarajan . . . 23-7-1979 4-9-1980
3 Shri E.A.S. Sarma . P . +  3=4=1979 3-4-1979 On deputation
abroad under Ford
Foundation
Scherme.
Deputy Secretary
1 Shri Harish Nayyar e . 31-5-1979 31-5-1979
Under Secretaries
1 Shri Ajay Shankar . ; . 20-9-1978  29-9-1978
2 Shri Sudhakar Rao . u 18-10-1978  18-10-1978
(B) MINISTRY OF ENERGY
(Department of Coul )
Additiongl Secretary
t Shri R.P. Khosla 3-7-1976 3-7-1976
Foint Secretaries
t Shri P. K. Lahiri . § : . 4-6-1980 4-6-1980
2 Shri I.. N. Laddha 1-3-1979 1-3-1979
Directors
1 Shri P. Sarkar . . . R . 17-2-1979 17-2-1979
2 Shri S§. Bandyopadhya . . . 2B-1-1979 29-9-1g380
3 Smt. K. Sood . : 2 - . 4-1-1980 4-1-1980
\ 4 Shri S. Namaynan . . . . 3-1011979 3-10-1979 On training phroad..
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Industrial Houses offered to
set up Power Plants in
Bihar

4791. SHRI DAULAT SINH-
JADEJA: Will the Minister

of ENERGY be pleased to state:
(a) whether it is a fact that certain
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industrial houses have offered to
set up power plants in Bihar State;

(b) if so, on what terms and
conditions;

(c) what is the reaction of
Government;

(d) whether such offer has been
made to other States also; and

(c) if yes, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) : (a)
Yes, Sir.

(b) The Government of Bihar
had intimated that two offers have
been received by the State Go-
vernment—one from the Tata Iron
and Steel Company Ltd. for the
installation of power plant of about
200 MW in Jamshedpur and another
from the Bihar Caustic and Che-
micals Ltd. for the installation of
a 135 MW power station at
Palamau. The proposals are for
these to be set up in the joint sector
by floating separate companies for
the puarpose. The proposals for-
warded by the State Government
lacked details and certain clari-
fications have been sought from the
Government of Bihar.

(c) The clarification sought from
Government of Bihar have not
yet been received. No decision has,
therefore, been taken by the Go-
vernment.

(d) and (e) Besides the State
Government of Bihar, the Govern-
ment of Karnataka has intimated that
M/s  Ballarpur Industries has

roposed to finance the Dandeli
am and Power house having a
power potential of 30 MW, at an
estimated cost of Rs. 45 crores for
their captive use for their caustic
soda and chlorine plant at Dandeli.
No other State Government has
intimated of any similar offers having
been received by them.
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Cooking gas connections to
Members of Legislative Assem-
blies on priority Basis

4793. ACHARYA BHAGWAN
DEV: Will the Minister of PETRO-
LEUM, CHEMICALS AND
FERTILIZERS be pleased to state :

_ (a) whether cooking gas connec-
tions to the members of Legislative
Assemblies of the country are pro-
posed to be given on priority basis ;

(b) if so, from when and number
of gas connections to be given ;
and

{c) if not, the reasons therefor ?
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THE MINISTER OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) The gas connections are to
be released from April, 1981. The
intention is to give connections to all
such Members of Legisiative Assem-
blies if they do not already have
one in their name.

(c) Does not arise.

Super Thermal Power Station
at Korba

4794. SHRI R. P. GAEKWAD :
Will the Ministcr of ENERGY be
rleased to state the total installed
capacity of the Korba Super Ther-
mal Power Station and how much
power out of this is to be earmar-
ked for Gujarat State ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN)
The ultimate capacity envisaged
for the Korba Super Thermal
Power Station is 2,100 MW. The first
stage development of the project,
involving  the installation of 1,100
MW generating capacity, is presently
under  exccution. Allocation  of
power from the first stage has been
finalised and the share of Gujarat

is 187 MW.

Small Scale Industries in Orissa
Stopped Functioning due to
inadequate supply of Coal

4795. SHRI CHINTAMANI
JENA: Will the Minister of ENECRGY
be pleased to state :

(a) whether it is a fact that
many small scale industries in
Orissa stopped functioning due to
inadequate supply of steam, coal,
BP hard coke, BH hard coke against
their genuine requirements ;

(b) if so, the reason thereof and
the steps taken by the Centre to
supply the required quantity of steam
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coal, hard coke and BP hard coke
to the State; .

(c): what was the annual require-
ments of the States for each of
the three above categories of coal
from 1977 to 1981 and yearwise
supply of the same to the State ;
and

(d): what action Government
have taken or propose to take or
supply of required coal of these iiir.e
categories according to the genuine
requirements ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN)
(a), (b) and (d). There are n°
reports about the complete closure
of any small scale industry in Orissa
entirely due to want of coal & coke.
However, there have been reports of
occasional  shortages from the in-
dustry mainly on account of inade-
quate transport capacity to move
coal and coke to these industries.
The coal companies are offering coal
by road against the shortfall in the
despatch by rail. Besides, coal and
bechive hard coke from certain
identified collieries have been put
on sale free or restrictions. Steps are
also being taken in consultation with
the Ministry of Railways to step up
the loading of coal by railway
wagons to mect the consumers
requirement.

(c) The supply of coal and coke
to Orissa for the pecriod 1977-78 to
1980-81  is as under:—

Year Coal Hard
coke
(lakh tonnes)

1977-78 37-57 0.67
1978-79 40.56 0.71
1979-80 42.65 0.65
1980-81 32.83 0.57

(upto December)
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The demand of cogl & coke in
Orissa during the above period is be-
ing collected and would be ‘placed
on the Table of the House.

World Bank loan for Thal
Vaishet

4796. SHRI CHITTA BASU :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to refer to the reply given
to the unstarred question No. 6 on
17th February, 1981 regarding World
Bank loan for Thal Vaishet and
state ;

(a) whether the proposals for
bilateral credits and  supplies,
credit have since been secured;
and

(b) if so, terms and conditions
for such credits, resources thereof
and other relevant details ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI P. C
SETHI) : (a) No, Sir.

(b) Does not arise.

Security deposit on L.P.G.
Cylinders

4797. SHRI SURAJ BHAN
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state

(a) whether it is a fact that the
amount of security deposit on
L.P.G. cylinders collectable from
commercial /industrial consumers
has recently been increased to 400
per cent ;

(b) the number of commercial}
industrial ~ consumers consumifig
between two and twenty L.P.G.
cylinder per month, State-wise ;

(c) whether  Government are
aware that the above increase has
badly hit the small scale industries ;
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(@) the reasons for this exorbi-

tant increase ; and

(¢) whether keeping in view
their declared policy of boosting
small scale industries, Government
propose to bring down the amount
of security deposit to October 1980
level and also introduce payment of
interest on the security deposit,
if not, the reasons therefor ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a), (¢) and (d) : Yes, Sir. LPG
for industrial wuse supplied in bulk
constitutes nearly 259 of the
wotal off-take, and the price is Rs.
476'83 per MT higher than that
tor domestic use w.e.f. 14.7.1975.
Some industrial eustomers are, how-
ever, taking LPG in 15 kg. cylinder,
paying the lower price as for domes-
tic LPG. The indigenous price of
LPG has been fixed nearly 25%
lower than imported LPG. The loss
to the oil industry in the sale of 15
kg. cylinders for industrial use had
to be made good. A one time increase
in the deposit rate in these cases
could be implemented more easily
than  charging differential prices
for each cylinder and would be free
from mal-practices. The amount of
security deposit on LPG cylinders
for industrial customers was in-
creased on 15.11.1980 from Rs. 250/-
to Rs. 1000/- per cylinder. Industrial/
commercial ~ consumers  drawing
more than 2 cylinders per month
were covered under the scheme.

However, in view of the represen-
tations from the small scale sector,
Government took a decision on 16-2-
1981 that the collection of
the increased  deposit would be
restricted to  commercial/indus-
trial  consumers with can off-take
of 50 cylinders and above per month.

Certain categories of consumers
like hospitals, canteens, kitchens
attached to students hostels, canteens
attached to Government affices,
laboratories attached to schools and

JUSTICE  AND

colleges and research institutions,
charitable institutions under the
Societies Act and small scalein-
dustrial units have been exempted
from the levy of the increased deposit
rate.

(b) Informationregarding
number of customers lLfting 10 to
50 cylinders per month is only
readily available. 2600 consumers
in this category lift nearly 60,000
cylinders,

(e) There is no proposal to
pay interest on security deposits, as
the security deposit amount collected
from the customers is utilised for re-
plenishment of cylinders and for
operating and maintaining LPG
facilities. For every cylinder and
regulator provided to the customer,
the oil industry has to maintain a
supply of 1.6 cylinders and 1.1
regulators.

Violation of Company Law
by Public Sector Companies

4798. SHRI K. RAMA-
MURTHY : Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state :

(a) the names of public sector
companies of the Central Govern-
ment which have not compiled with
the requirements of Company Law
and which have been served with the
prescribed notice by the Company
Law Board ; and

(b) the action taken and propose
to be taken against these defaulting
public sector companies ?

THE MINISTER OF LAW,
COMPANY
AFFAIRS : (SHRI P. SHIV
SHANKAR) : (a) The Company
Law Board hasnotserved any notice
on any public sector company under
the control of the Central Govern-
ment for non-compliance of the re-
quirements of the Companies Act,
1956.
(b) Does not arise.
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Average Production of
- Ammonia
4799. SHRI MANMOHAN
TUDU : Wil the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to
state :

(a) whether any target has been
fixed about the daily average pro-
duction of ammonia and urea ferti-
lizers from the Talcher Fertilizer

Plant ;

(b) if so, what is the average
daily production of ammonia and urea
from the above mentioned fertilizers

plant ;

(c) whether the present rate of
daily production is according to the

target ;
(d) if not, the reason therefor ;
and

(¢) the steps his Ministry pro-
poses to take to meet the target ?

THE MINISTER OF STATE
IN THE MINISTRY OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRI DALBIR
SINGH) : (a) to (¢) The Talcher
fertilizer project wentinto commercial

uction on 18t November, 1980,
The target of production for the plant
for the first 3 months of its commercial
production was fixed at 7000 tonnes
per month of ammonia and 10,000
tonnes per month of urea. On this
basis, the average daily target for the
Period November, 8o to January,
83 works out to about 230 tonnes of
ammonia and 330 tonnes of urea.
The average daily production during
this pericd is 52 tonnes of ammonia
and %2 tonnesof urea.

(d) and (¢) Duriqg this
period the plant faced tecthing prob-
lems such as break-do:'vn of raw gas
compressor, leakages In the air se-

tion unit, leakages in the Waste
Heat Boilers of the Coal gasifiers etc.
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These problems have been iden' i
and remedial action taken.

Additional capacity of
Polyester Filament Yaru

4800. SHRI R.L. BHATIA :
Will the Minister of PETROLEUM
CHEMICALS AND FERTILISERS
be pleased o state :

(a) whether the creation of addi-
tional capacity of polyester filament
yarn has left a trail of misgivings and
resentments in the industry ;

(b) whether it is a fact that some
of the existing units have not been
allowed to raise their capacities,
while approval was given to three
grass-root units ;

(c) if so, which are these aggrieved
units and reasons for not allowing
them to increase their capacity ;

(d) the names of the units which
have been allowed to expand their
existing capacity ; and

(c) the steps which Government
propose to take to rationalise the new
licensing systematically and to allow
the existing units expansion of their
capacities ?

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRI P.C. SETHI)
(a) to (e) : Letters of intent have
recently been issued to the following
parties for setting up new plants for
the manufacture of polyster filament
yarn for capacities showir against
each,

J. K. Synthetics Ltd. 600
Orkay silk Mills (P) Ltd. 6ooo
Reliance Textile Industries

Ltd. ; . 10,000

Capacity (Tonnes/anrum)

Application of 2a number of existing
manufacturers of polyester filament
yarn for expansion of their capacities
are under consideration of Govern-
ment. Details of applications pending
before. Government are not pub-
lished until after Governmeat has
taken a view thereon.
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Proposal to Take-up Dul-

Hasti & K) and Koel

Karo (Bihar) Hydro-Elec-
tric Project

4801. SHRI P.K. KODIYAN:
Will the Minister of ENERGY be
pleased tostate :

(a) whether the Centre propose
to take up two major hydro-electric
projects--Dulhastiin Jammu & Kash-
mir and Koel Karo in Bihar-in the
Central Sector in the coming finan-
cial year ;

(b) if so, the main details and
estimated costs of these two pro-
jects ;

(c) whether any other hydel pro-
jects are likely to be taken up by the
centre in the Central sector dur-
ing the Sixth Plan period ; and

(d) if so, the details thereof ?
THE MINISTER OF STATE

IN THE MINISTRY OF
ENERGY (SHRI  VIKRAM
MAHAJAN) ; (a) Dulhasti

(J & K) and Koel Karo (Bihar)
Hydro-electric Projects have been
taken up as Central Sector project
through the National Hydro-electric
Power Corporation,

(b) The Dulhasti Hydro-
clectric  Project envisages cons-
truction of 3 units of 130 MW each
on river Chenab in Jammu & Kash-
mir at an estimated cost of Rs.
183°45 crores (Net). It involves
construction of a masoary gravity
typ diversion dam 70 metres high
and 186 metres long, a headrace
tunnel, a surge shaft, pressure tunnel
and penstocksand an underground
power house.

The Kael Karo Hydro-electric
Project is proposed to have an install-
ed capacity of 710 MW (6 units
of 115 MW each and one unit of
20 MW) at an estimated cost of
Rs. gg1'83 crores (Net). The
Project involves construction of 2
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dams, one 44 metre high across the
Souith Koel and the other 55 metre
high across the North Karo,
34’7 K.M. long trans-basin channel
and 2 power houses. -

(c) and (d) - In addition to0
these projects following Hydel Pro-
jects have been offered for exploitation
in the Central Sector, for invest-
ment/execution :

1. Uri H.E. Project (480 MW)
J&K

2. Kol Dam H.E. Project, (6ooMW)
H.P.

3. Parvati H.E. Project (1goo
MW) H.P.

4. Chamera H.E. Project (640
MW) H.P.

5. Kauhan Hydel Scheme (9oMW)
H.P,

6. Eastern Ramganga H.E. Pro-
ject (8o MW) U.P.

5. Dhauliganga H.E. Project (900
MW) U.P.

8. Goriganga H.E. Project (450
(MW) U.P.

9. Tanakpur H.E. Project (100
(MW) U.P.

10. Kolodyne (Tuipui) (400 MW)
Mizoram

11. Dhaleswahri (Twalong) (200
MW) A.C.

12. Rangandi H.E. Project (500
MW)A.C.

13. Damwe H.E. Project (400MW)
A.C.

14. Papu H.E. Project (8o MW
Assam

. Tuivai H.E. Project (200 MW)
Mizoram

16. Kameng H.E. Project (250
MW) A.C.

17. Suhansiri H.E. Project (1800
MwW) A.C.
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In additon, the Chukha Hydel
Project (4 X 84 MWY), located in
Bhutan and financed by the Govern-
ment of India is under construction
by the Chukha Project Authority
headed by Minister of) Development
Government of Bhutan. After meet-
ing the power demands of Bhutan,
270—300 MW of from Stage-1
is likely to be available to India which
will be distributed among the States
of West Bengal, Bihar and Assam.

Decision to open Retail oil shops
by 1.O.C. in Orissa

4802. SHRI RASA BEHARI
BEHERA: Will he = Minister of
PETROLEUM, CHEMICALS

AND FERTILIZERS be pleased to
state

(a) whether it is a fact that the
Indian Oil Corporation has decided
to open retail ol shops in the back-
ward district of Orissa and allot
dealership to the tribals and unems-
ployed graduates in the State;

{b) if so, names of the places of
Kalahandi district of Orissa identi-
fied so far for opening retail shops
by Indian Oil Corporation;

c) whether it has bceen worked
out, if not, the reasons therefor;
and

(d) the number o1 unemployed
Graduate benefited under the
scheme 2

THE  MINISTER OF PE-
TROLEUM, CHEMICALS AND
FERTILIZERS  (SHRI P. C.
SETHI): (a)Yes, Sir.

(b) and (c). The names of lo-
cations in Kalahandi district of
Orissa  identified for opening retail
outlets  (petrol/diesel  pumps) by
Indian Qil Corporation during
1080-81 are Khariar and Mottar.

(d) Selection of dealers is yet
to bz finalise !
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Amounts Advances to Monopoly
Houses by Public Financial
Institutions

4804. SHRI BHOGENDRA
JHA: Will the Minister of LAW,
JUSTICE AND COMPANY AF-
FAIRS be pleased to refer to the
reply given to Unstarred question
No. 1172 on 24th February, 1981
regarding assets and liabilities of
Monopoly Houses and state:

(a) whether information in res-
pect of odvances to  Mbonopoly
Houses by Public Financial Insti-
tutions has since been received, if
so, details thereof; if not, reasons
therefor and any time limit for the
same; and

(b) the list of specific concerns
of Monopoly Houses in which
major part of amount is advanced by
Public Financjal Institutions;
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THE MINISTER OF LAW
JUSTICE AND COMPANY
AFFAIRS (SHRI P. SHIV
SHANKAR) (a) and b). The
information is to be obtained from
the Financial Institutions only
through the Department of Eco-
nomic Affairs, Ministry of Finance.
Efforts are being made to get this
information in the shortest possible
time,

Permission sought by big Com-
panies to Manufacture

pesticides
4805. SHRI JAGDISH
TYTLER : Will the Minister of
LAW, JUSTICE AND COM-

PANY AFFAIRS be pleased to
state :

(a) whether four big companies
have sought Government permis-
sion for manufacture of Pesticides
under the M.R.T.P. Act ;

(b) if so, the reactions of the
Government thereto ; and

(c) the details of the companics
who have thus applied ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY
AFFAIRS (SHRI P. SHIV
SHANKAR): (a) w0 (c). It is pre-
sumed that the question refers to
the applications made for permis-
sion to manufacture Synthetic Py-
rethroids which are a category of
pesticides. The following four com-
panies belonging to large industrial
houses have made such applications
for approval of the Central Govern-
ment under the provisions of the
M.R.T.P. Act, 1969:—

(1) M/s. Alkali & Chemical Cor-
poration of India Ltd.

(2) M/s. National = Organic Che-
mical Industries Ltd.

(3) M/s. Rallis India Ltd.

(4) M/s. Hoechst Pharmaceuticals
Ltd.

All the four proposals mentioned
above have been referred to the
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M.R.T.I'. Commission for an in-
quiry. Further action in the matter
will be taken after the Commission
has submitted its report to the Go-
vernment,

Demand of power in Goa

4806. SHRI EDUARDO
FALEIRO: Will the Minister of
ENERGY be pleased to state:

(a) what is the total demand of
power in Goa at present and what will
it be after the Sixth Five Year Plan
period ;

(b) how has the above demand
been calculated; and

(c) steps taken to meet the def-
cit of power ?

THE MINISTER OF STATF
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN):
(a) The present demand for power
in the Union Territory of Goa,
Daman & Diu is estimated to be
80 MW and the demand for power
at the end of the Sixth Five Year Plan
(1984-85) has been projected to be
138 MW,

(b) Combination of end-use and
trend method to estimate future
consumption have been used for
projecting the power requirements of
Goa, Daman & Diu. In this methad.
the forecast of energy consumption
is separately made for different
categories of consumption to obtain
the total requirements of enersy.
This exercise is conducted under the
Annual Power surveys of the Cen-
tral Electricity Authority which
associates the Regional Electricity
Boards, the State Electricity Boardsf
Departments as well as representa-
tives of major consuming Ministries
for power.

(c) There is no power generation
in the Union Territory of Goa,Daman
and Diu. The requirements of power
in this Union Territory is met through
supplies from the necighbouring states
like Karnataka, Maharashtra and
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Gujarat, For meeting the future
power requirements of Goa, shares
of 110 MW and 100 MW
of power from the first stage of
the Korba and Ramagundam Cen-
tral Super Thermal Power Stations
respectively, have been carmarked
for this Union Territory. The Cen-
tral Electricity Authority is cons-
tantly monitoring the power supply
position and every effort is being
made to secure assistance from the
neighbouring states.

Coverage of Asian Games in
Radio and T.V.

4807. SHRI RAM NATH
DUBEY : Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to ssate :

(a) what arrangements are being
made to cover the Asian Games
to be held in New Delhi in 1982,
on the radio and television ;

(b) what are the cost involved in
the coverage and if all such ex-
penditure shall be non-recurring ;
and

(c) what shall be the arrange-
ments, if any, for the direct broad-
cast and televising the games to
the participating countries ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN M.
JOSHI) : (a) Technical facilities
will be provided at all the venues
of the games for direct commentary/
telecast and preparation of capsules
etc. for broadcast by the All India
Radio and Doordarshan.

(b) As regards AIR, the total
cost involved on the technical
and other facilities for the radio
coverage is estimated at Rs. 204.84
lakhs, of which Rs. go lakhs represents
the cost of equipment being pro-
cured for Plan projects and utilised
for a short period during the games.
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As regards Doordarshan, the
equipment procured for the VI Plan
projects  will temporarily be de-
ployed for the Asian Games.
Irretrievable  expenditure for the
TV  coverage is estimated at Rs,
116.63 lakhs.

The expenditure is of non-recurr-
ing nature,

(c) Technical facilities will be
provided by the AIR to the broad-
casters of the participating coun-
tries for coverage on their net-
work through links to be provided
by O.C.S.

Arrangements  for coverage by
the participating countries are still
to be finalised by the Doordarshan,

ATT @I FT Feqgw WT IIwINAT

4808. Y ot Wi greo giggd
1 qafeaw, WA gt IEw war
ag wary &1 wqr Wi fw

(w) &1 Ter €T M 6 AYAT
¥ wfee anw & aronT # geaew af
¢ ol afz @, o ¥ wrwor @
AT EE WK qw NI A JIEeH
O N gwraar § a9y I We Iqwen
o war ¥ foag war Saia feg o @
¢

(@) o wori & Aty =+ &
fogia v Y T N Jwww H
¢ oqr fer AW B SrgEE A
for 17 § aar ¥& I w3 N o
T ] 9T YW I T IeqrfEw &
WS A% JINC F ITeew F AT,



141 Wrmm Answerg CHAITRA 3, 1903 (SAKA) Writlen Answers 142

ROA 9T W@H  INTET & fwq wigw Tor & & R g g

geqfadt Bt wgda ] & fog g
# w fawre g 7

qfer, @@ At Idew
gat (o gww owx &Y ) (@)
TS FE AHAT A TI7 @A I TS
®AT W 1 AFT @AT A ;A
q8Tx:  AEwar B Wicgew dew
FTERT o ¥ PRIMITHTF Arew
Ll

() faa arfedi %0 TAo wHo
¥ ot faediy Senaw gE foar §

Nqa T F faq Awrw o
T miRew ff faeht (o
g wr€o qYodlio) ¥ WY T WA
F Qo qdo e o FrU WMEHA
fe? s @l @ TwiT ) owal
HISAY & JeQUET FY I3 7 q9eqT
#F MR 1 faeryra oEAl F e
A I F fqg ST fFy a7 §
STET @ty wrgifae Y Sl 99-
Hoaerr feqfer & v Wr IO

€ W0 g wmEs G fRr T
& My e e § —

Iqq FTAH asy MEAGF MO E A
Fr fafg
1. TEafae gifd, aaw afweas 29-3-1979
2. 519, F WIALT OVE TS Ha1Hed,
UAHE T 28-9-1979
3. % AAET LKA (o) faro
weqd AT 9-10-1979
4. IEAT FHFETFo (o)
fao, s=ale qET WAA 5-1-1980
5. TAH AT WGTREA,  &AAIC wAtew 21-4-1980

qa1 &iat & frator & fag faa
arfedt ¥ gra Fgrar av ¥ FHT gEaedy
q¥ AR geer gaersy w4 § 1

() o, g

D:mand ofdiesel and kerosene
oil by Bihar

4809, SHRI KRISHNA PRA-
TAP SINGH : Will the Minister
of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be
pleised to state

(a) what has been ‘he demand
of diesel and kecrosene oil of Bihar
during 1978, 1979 and 1980 ;

(b) the cxtent to which this
demand has becn met ; and

(c) what arc the proposal of
Government to supply more diesel
and kerosene oil to Bihar ?

THE MINISTER OF PETROe-
LFEUM, CHEMICALS AND
FERTILIZERS (SHRI § P. C,
SETHI) : (a) to (c). Itis not possi-
ble to indicate the demand of
High Speed Diesel (HSD) and kero-
sene in Bihar for the years 1978,
1979 and 1980. However, in recent
months, the Government of Bihar
had indicated the demand of
kerosene varying between 23,000
and 30,000 tonnes and of high
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speed dies:l (HSD) oil between
40,000 and 60,000 tonnes ° per
manth. During the . period January
to December ‘8o, the total allocation
of HSD to Bihar was 450485 tonnes
and the sale was 401027 tonnes and
in the case of kerosene the total
allocation during the above period

was 231334 tonnes and the sale
was 215597 tonnes.
Diesel .allocation to States/

Union Territories, including Bihar,
has been maximised keeping in view
the overall product availability and
the movement capacity. For March,
1981, the diesel allocation has been
made at a level 15%, more than
the sales in March ‘8o. In the case
of kerosene, monthly allocations
are being made at a level 59, more
than the actual sale in correspond-
ing months of the previous year,
Ad-hoc increase in allocations of
these products have also been made
to Bihar keeping in view the
requirement indicated by the State
Government.

Violation of Companies Act
by scrap dealing companies

4810, SHRI A, K. ROY : Will
the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state

(a) whether he is aware of a
scrap dealing company at Howrah
(West Bengal) Mi/s Ganpat Rai
Rashiwalia ; if so, details of this
company ;

(b) whether there are several
fictitious companies running under
the same scrap dealer violating pro-
visions under the Companies Act,
if so, facts in detail ;

,(c) whether it is fact that this
scrap dealing factory has not sub-
mitted its audited accounts balance
sheets etc. for many years ; and

(d) if so, steps taken thereon

MARGH 24, 1981
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THE MINISTER OF LAW,
JUSTICE' AND COMPANY
AFFAIRS (SHRI P. SHIV
SHANKAR) : (a) It is presumed
that the reference is to M/s Ganpat-
rai Rashiwaslia  Brothers Private
Limited, a company registered under
the Companies Act, 1956 and
having its registered office at 16/
Mahatma Gandhi Rood, Calcutta-7.

(b) Documents filed with the
Registrar of Companies, Calcutta
by the aforesaid company do mot
give any such indications.

(¢) and (d). The aforesaid
company has not filed balance
sheets for the years ended 30-6-78,
30-6-79 and 30-6-80 as required
under Section 220 of the Companies
Act, 1956 with the Registrar of
Companies, Calcutta. The matter
is being processed by the Registrar
of Companies, Calcutta, for suitable
penal action,

Labour problems in supply of
Cooking gas

4811. SHRI V. N. GADGIL:
Will the Minister of PETROLI UM,
CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) what are the labour probleras
faced by LPG distributors in the
supply of cooking gas ;

(b) how far are the markets
affected by delivery problem caused
by labour disputes; and

_ (c) what action is initiated by
oil companies to resolve such dig-
putes ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI P. C.
SETHI) (@) and b). Labour
problems are occasionally faced by
the distributors of LPG, when their
staff engaged for delivery of cylinders
to customers resort to go slow
strikes in connection with their de-
mands for improvement of wages
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other terms of services. Such labour
problems result in dislocation of cook-
ing gas supplies to customers.

(c) the staff for delivering LPG
cylinders to customers are employees
of the distributors and not
the oil companies. Therefore,
any settlement of disputes has to be
arrived at mutually acceptable terms
by the distributors and their delivery
staff themselves.

Appointment of Arbitrator in
case of dispute between LPG
Distributors and Oil Company

4812. SHRI V. N. GADGIL:
Will the Minister of PETROLE UM,
CHEMICALS AND FERTILIZERS
be pleascd to state:

(a) whether a show cause notice
is issued to the distributor in case of
dispute betweenthe LPG distributor
and an oil company;

(b) whether an open or depart-
mental enquiry is conducted;

(c) if so, the details thereof;

(d) if not, the method adopted in
such disputes; and

(e) if there is any arbitration who
appoints the arbitrator ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI): (a)
Disputes arising between the LPG
distributor and the oil company are
dealt with as per the procedure laid
down in the Distributorship agree-
ment. Show cause notices are also
sometimes issued to the concerned
distributor.

(b) to (d). The concerned oil
company goes into depth in such
cases for taking appropriate action.

(e) Ifan arbitrator is to be appoint-
ed, such appointment is made by the
concerned Chairman/Director of the
oil company.

CHAITRA 3, 1803 (SAKA)

Written Answers 146
Revision of Commission to-
Petrol-Diesel Dealers

4813. SHRI V. N. GADGIL.:
Will the Minister of PETROLE UM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the commission o
petrol-diesel dealers was raised during
1970-81;

(b) when wasitrevised;

(c) what was the revised commis-
Sion; and

(d) what was the basis of revision ?

THE MINISTER OF PETRO-
LEUM, CHEMICAL s AND FERTI-
LIZERS (SHRI P. C. SETHI): (a)
and (b). Yes, Sir. Apparently the
honourable Member requires infor-
mation for 1980-81. The rates
of commission were raised with effect
from 15-7-1980 and again from
1-3-1g81r.

(c) Details are givin in  the
attached statement.

(d) The dealers were made good
the losses suffered due to:

(i) increased monetary value of
the evaporation and handling
losses borne out of the gross
commission paid to them, and

(#1) increased financing charges
due to higher interest burdens
on the working capital needed
for stocks held arising from
increase in the prices of Motor
Spirit/High Speed Diesel Oil.
The increases in the commis-
sion on both these occasions
took note of increase in prices
of Motor Spirit/High Speed
Diesel Oil due to the succes-
sive price hikes.

Statement
Reyised rates of Comimssion
As on 15-7-1980
Slabs (sales in KL|Annum)  Rate of Gommission

(i) Motor Spirit ReIKI
o— B 100" 00
481—1080 . 70° 00-
above 1080. 50° 00

(There is no minimum rate for M.S.)
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(ii) High Speed Dissel Oil Rs.[Ki
o—6oo : . . b 55° 00
6o1-—r1200 , g . . 30- 00
above 1200 . . . . 25' 00

(4s on 1-3-1981)

(Salbs (salws in Z;/Annum) Rate of Commi ssion

) Motor Spirit Rs.[Ki
0-480 . . . ) 10700
481—1080 . . . . 7500

Above 1080 . . . 55° 00

(There is no minimum rate of Motor
Spirit)

(ii) High Speed Diesel Oil RS. Ki
o—b6oo . . . . 58+ 00
Gor—1200 . . . . 33- 00
Above 1200 . . . 28- 0

Request by LPG Distributors
Association for Deleting/Modi-
fying Clause 5 of contract

4814. SHRI V. N. GADGIL:
Will the Minister of PETROLE UM,
CHEMICALS AND FERTILIZ ERS
he pleased to state:

(a) whether LPG Distributors’
Association has requested to delete/
modify the arbitrary and one-sided
contract clause 5; and

(b) if so, what Government pro-
pose to do in the matter?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI): (a)
No such specific request for deletion/
modification of clause 5 of the LPG
Distributorship Agreement appears
to have been received.

(b) Does not arise.
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Misuse of Ml Vehicles

4815. SHRI SANAT KUMAR
MANDAL: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether he is aware of gross
misuse of Company’s vehicles and
executive planes by the large indus-
trial houses holding them;

(b) if so, what check over mis-
use of share-holderes, money in this
manner is being exercised by Govern-
ment; and

(c) whether his Ministry has laid
down any guidelines for the use of
executive planes by the Company
Directors/Executives for themselves
and for their relatives; if so what, and
if not, the reasons?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRIP. SHIVSHANKAR):
(a) to (c). Government has no in-
formation in regard to unauthorised
use of comapany vchicles/planes by
employees belonging to large indus-
trial houses,

Under the Companies Act, only
the remuneration (including perqui-
sites like housing, use of company’s
car etc.) payable to the Managing/
Wholetime Directors or Managers of

ublic limited companies and private
Emited companies which are sub-
sidiaries of public limited companies _
requires approval of the Central
Government. The remuneration pay-
ahle to the Executives does not require
approval of the Central Government
except~where such Executives come
within the purview of section 314(1B)
of the Companies Act, 1956.

While there are no prescribed
guidelines for the use of company
planes (which must be very rare cases)
by the managerial personnel, viola-
tions of the sanctions issued by Gov-
ernment for payment of remuneration
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to the managerial personnel are norm-
ally to be looked into and if need be
reported upon by the statutory audi-
tors of the companies.

The Department also looks into
these matters independently during
the course of inspection under section
209A and investigatio nunder sections
235/237 of the Companies Act, 1956,
where such investigation/inspection is
ordered.

Permission to Expand Production
Capacity to Drag Multi-Nationals

4816. SHRI SANAT KUMAR
MANDAL: Will the Minister of
PETROLE UM, CHEMICALS AND
FERTILIZERS be pleased to states

(a) the names of multi-national
drug companies which have been
allowed to expand their existing pro-
duction of drugs and their excess pro-
duction regularised duringthe current
year (upto 28th February, 1981); and

(b) whether any control over
their pricing is exercised by Govern-
ment so that the benefit reaches the
common man, if so, in what manner ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRIDALBIR [SINGH) :
(a) No industrial licence permitting
substantial expansion has been
granted '0 any multi-national drug
company during the period March,
1980 to February, 1981. However,
six letters of intent have been issued to
foreign companies during the said
period. No regularisation of excess
production hasalso taken place during
this period.

. (b) The {)ticcs of essential and
life-saving bulk drugs and the formu-
lations based thereon are controlled
under the provisions of the Drugs
(Prices Control) Order, 1979. The
objective of such price control is to
make available such drugs and formu-
lations at reasonable prices to the
masses at large, while allowing rea-
sonable return to the companies
manufacturing them.
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Refugees from Bangladesh still
Squatting on Calcutta and Sealdah
Stations

4817. SHRI SANAT KUMAR
MANDAL: Will the Minister of
SUPPLY AND REHABILITATION
be pleased to state:

(a) whether a large number of
refugees from Eas* Bengal (now
Bangladesh) are still shelterless and
aresquatting at Calcutta and Sealdah
Stations;

(b) if so, their approximate
number; and

(c) what measures do Government
propose to settle them permanently
and provide them with some workto
sustain their families?

THE MINISTER OF STATE
IN THE MINISTRY OF SUPPLY
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) No,
Sir.

(b) and (c). Do not arise.

Demand for setting up Benches
of High Courts

4818. PROF. NARAIN GHAND
PARASHAR: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) thenamesof the High Courts,
case of which demands for setting up
permanent circuit benches at places
other than Headquarters of these
High Courts have been received by
Government; and

(b) if so, the likely date by which
decisions would be taken in each
case?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRI P. SHIV SHANKAR)
(a) and (b). A statement giving the
position of the proposals received
from the State Governments for
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astablishment of permanent Benches
is-attached. No date can be indicat-
ed by which decision will be taken in
cach case.

Statement

The position of the proposal
recetved from the State Government
for the establishment of permanent
Benches is indicared below:—

(1) Establishment of a Bench of Kerala
High Court.—The Statc Govern-
ment sent a proposal for the estab-
lishment of a Bench of the Kerala
High Court at Trivandrum in
September, 197:1. They were
addressed in July, 1973 for com-
pleting certain statutory consult-
ations. The State Government
intimated in June, 1978 that the
matter was still engaging their
attention. No  communication
has been received from them
thereafter.

(%) Establishment of a Bench of the
Madras High Court.—The State
Government sent a proposal for
the establishment of a Bench of the
Madras High Court at Madurai
in September, 1977. After
carrying out certain consul-
tations which were required to be
effected, the Chief Minister of
Tamil Nadu again proposed in
July, 1980 that a Bench of the
Madras High Court may be set up
at Madurai. In this connection,
some additional information was
called from the State Government
which is awaited.

(#i8) Establishment of Benches of Bombay
High Court.—In January, 1977 the
then Chief Minister, Maharashtra
proposed the establishment of a
permanent Bench at Aurangabad.
The State Government were re-
quested to carry out certain con-
sultations. The State Govern-
ment suggested in April, 1978
that two Benches of Bombay High
Court might be established, one
at Awrangabad and another at
Pune. However, in its communi-
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cation dated 28th January, 1981,
the State Government have iriti-
mated that a Bench may be set up
at Aurangabad. Thematter i3
under correspondence with the
State Government and some infor-
mation and clarifications have
been sought.

(iv) Establishment of a Bench of Allahabad
High Court for the Western Disiricts
of Uttar Pradesh.—In May, 1979
the State Government sent a pro-
posal for establishment of a Bench
of the Allahabad High Court at
Meerut for the Western districts
of Uttar Pradesh. The views of
the present Government of Uttar
Pradesh, which had been sought
in the matter, have been rececived:
very recently. The State Govern-
ment have recommended the es-
tablishment of a Bench to cater
to the six Divisions of Meerut,
Garhwal, Kumaon, Moradabad,
Agra and Bareilly. The matter is
engaging the attention of the
Central Government.

Hydel Projects under execution
by the Centre

4819. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY be pleased to state:

(a) the names of the projects for
hydel generation which are under
execution by the Centre as on 1st
March, 1981, along with the capacity
of hydel generation and the estimat-
ed cost of the projects in each case;

(b) the likely date by which each
one of the projects would be com plet-
ed; and

(c) the unit cost of hydel-generation
at each one of these projects and the
likely sale prices of for each unit at
each one of these projects ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHA JAN) (1)
As on 18t March, 1981, four hydro-
cectric Projects in India, nameély
Baira Siul (gx60 MW
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Salal (115 MW), Kopli (2 50+

2 X425 and Loktak (3x3s MW)
were ualer ex:citio by the C :ntre.)
In addition, National Hydro-electric
Power Corporation is also engaged
in the Construction of Devighat Hydro-
electric Project (3 X 4.2 MW) in Nepal
on behalf of His Majestys Government
of Nepal. As on date the net sanctioned
estimates costs of these projects are: —

Writlen Answérs  i¥4

(b) The likely completion Schedut-
es of Baira Siul, Salal, Loktak, Kopili
and Devighat Hydro-electric proj:cts
are December’ 81, Year 1987-88 Dec-
ember, 1982, December ’83 and
April '84 respectively,

Baira Siul 92.21 crores

Salal 222.15 crores (c) The unit cost of Hydel-genera=~

Loktak 77.45 crores . . .

Kopili 56.77 crores tion and the likely sale price for each

Devighat 25.22 crores. unit at these projects is given beow:—
SL. Project Unit cost of hydel Likely unit sale price
No. generation (at grid (at  grid sub-station).

sub-station)

1 Baira Siul HE Project
2 S,lal HE Project
3 1. ktak HS Project

4 brvighu HE Project

5 Kopili HE Project

12-03 Paisc/KWH
1270 Paise/ KHW
22- 25 Paise/KWH
2140 Paise/ KHW

*13-21 Paise/ KWH

1519 PIKWH
10-60 P/KWH
25-00 P/KWH
tc be determined by His
Magesty's Govt.  of
Nepal as the power is
to  be consumed in
Nepal.

*18- 81 Paise/ KWH,

#Tuzse figares ave based on revised estimates of the project.

Production of Films in Regzional
Languages

4820. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state:

{a) whether Government have
plan to encourage the production of
films in regional/folk languages;

(b) if so, the nature of the plan
and the names of the regional/folk
languages in which films have been
subsidised or assisted for production
during the last five years;

(c) if not, the reasons therefor;
and

(d) whther any such plan would
be drawn up alongwith the likely date
by which it would be drawn up?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN M.
JOSHI) : (a) to (d). A statement is
laid on the Table of the House.

Statement
Production of Films in Regional Languages

In so far as the documentary films
are concerned, a scheme has been
approved under the Sixth Five-Year
Plan for setting up two Regional Film
Production Centres in the Eastern
Region (At Calcutta) and in the
Southern Region (At Bangalore) for
production of 1I6MM films in the
languages of the concened regionsi.
The Production Centre in Eastern
Region will produce films in Bengali
Oriya, Assamese, Manipuri and other
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Regional and Tribal Dialects of the
Eastern Region. The production
centre in Southern Region will pro-
duce films in Tamil, Telugu, Kannada,
Malayalam and other Regional and

Tribal Dialects of the Southern Region.

It is proposed to produce g6 films
under the Plan Scheme. These films
will be about 30 to 45 minutes dura-
tion with story-content and elements
of entertainment suitable for rural
audience. The films Division pro-
duces films and newsreels cither in
English or in Hindi as a basic language.
These films are then dubbed in other
regional langnages. Sometimes, films
are also produced in basic version in
the respective regional languages.
The regional languages in which docu-
mentary films were produced by the
Films Division during the last five

Annxeure

Details of Feature/Short Films in regional languages financed by

Corporation during last five years.
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years are Gujarathi, Telugu, Bengali,

Marathi, Tamil, Kashmiri, Malaya-
lam, Urdu, Kannada, Pubjabi, Oriya,
Rajasthani, Assamese and Nugemese.

2. The National Film Develop-
ment Corporation finances produc-
tion of featurefshort films in English/
Hindi and regional languages. To
encourage receipt of loan applications
for production of films in regional
languages, the National Film Develop-
ment Corporation has set up Script
Panels in their regional offices at
Madras and Calcutta. During lasi
five years, the NFDC has sanctioned
loans for production of 15 feature
films and one short film in regional
languages. The details of these
films are at Annexure to thestatement :

the National film Derelopment

Sr. Name of Producer Name of film & Loan  Sactizned
No. language
1 2 . 4
(a) Feature Films:
Rs.
1 Chitralekha Film Co-Op “KIRATTAM” 3,00,000/-
(Malayalam)
2 Chitra Bharath . “SOORAVALI”(Vizhippur) 3,00,000/-
(Tamil)
3 Jahnu Barua “APARUPA” 3,50,000/~
(Assamese)
4 Nachiket Patwardhan . “‘22ND JUNE 1897" 3,50,000/-
(Marathi)
5 M.S. Sathyu “BARA” ByDOyOUOI"
(Kannads)
6 Sanchai Film Co-Op. “BHAVNI BHAVAI” 3,50,000/-
(Gujarati)
7 Ms. Prema Karanth “PHANYAMMA"” 2, rC.0,-
(Kannada) :
8 Sadhu Meher, Cuttack “ABHILASHA” 3,00,000/~
(Oriya)
9 Manmohan Mohapatra, Cuttack . “NEERAB JHADA” 2,34,000/-
(Oriya) ;
/
10 Lotus Productions, Bhubaneswar . “MAYA MRIGA” 4,00,000-

(Oriya)
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12
13
14

15

M. Sarkar, Calcutta .

M/s. Mallika Sarabhai

G.V. Iyer, Ananthalaxmi Films, .
Madras.

Byatikram Chal Chitra, Calcutta. .

M;/s. Renu Films, Calcutta.

(b) Short Films
Saraiya Productions

. “ASHWAMEDHAR GHORA” $,50,000/-
\Bengali & Hindi)

. “AAJWALI RAAT AMAAS NY” 4,50,000/-
(Gujarati)

“ADI SHANKARACHARYA™ 5,00,000/-
(Sanskrit)

“YIASNIR KOLKATTA” 1,98,000/-
(Bengali)

. “RADHAKRISHNA" 3,50,000/-
(Bengali)

. “MAHAKAVI NANALAL" 11,000/~
(Gujarati)

fielt & Jaqiv & fag wrdwsw

4821, @ THIEAC WEat
vy qfa ot gl et o o A
v wGr

(v) = fg=r 1 avvmer &
® F Ivam & fag Torvmer wfefags,
1963 ¥ SYa7El & Wev Qo o Wit
o Tl & faq g Aarew & aawrey
fawmr  gro avfaw wrdwg qove fear
S ¥

(@) afg g, @ w7 Im7 Famwm
frafae =7 & andwy g &7 @ E;

() afx gt, & FAF Shr &
asgt & feq 1980 & fer dqv
fog 7 srbwqar S w g

(7) w7 @ $rrwy ¥ fwarema
¥ fag w7% wamw ¥ gow fed
§ Wi

(%) afz gt, &1 a¥ 1980 # feu
IR TAF WY ¥ arw F g
& T #Y  wafa w7 shiaar s
¢ ?

qft ot qaafe waww & v
Wt (st Wi WY o) - (F):
oft, &

(=) o, &

() s faamr, i 1980
¥ suiFw A1 WO qwhr T g,
HRT 928 9T @7 M7 | Wy °
@ fearmn o [Afeg FEr ng A-
2190/81 ) !

() srd=%g & sy w@ ¥ fore
e faom @ § o

(®) =4, 1980 & zR7 e
T® ol & TR & ey F G
vrfy R o @ ‘
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Wfwaw It ot gAfwa; o

waraw Anfaat W1 gz

4822 St IMrAATT WEAY
P, w@ma g i
HAY Tg AT Y T/ F fiv

() =1 §FTWIT ¥ Wi
HarfaaT wic 34% ofcare & ggeqi w1
W, o W a8 N ool
wiafea a1y # faviq faar &

(&) =fz &f, @1, 08 fea¥ saferqr
A I udfedt & fao I9% Haraw
¥ wagy g far §

(7) 9% & fray safaadi st
ZAF ufyar &y 1€ § o I ow-
T HWrAFTRY ;, AR

(9) a9 HETA-9E ¥ w7 T
fagerm Y 97 & daqraar g ?

qZtfeaw, Toga gl IgTe Hut
(st avtwr wx He2Yt) ;. (=)
S.8 1 1981-82 § grdwfae &g
*1 dw weafaal & av) wwrcd pEwe
e o (/e qv)  ae
wAfany da gafugt 0 10 S
9T RIS wAwATR /A
aaqn  Fafagt §) € T

Eor 0T ). u3a agl Isan

awmacht fres gy wfaa
wi ‘Tf !‘l’ﬂ'ﬁf

4823, N IMEQT wEA
W QAW qRT0 FA g T
FroPpar w4T fa

(#) w&r wFmarci & feefr
=2 g fala= waenr g 91§ arafe
arifoa A S § faad ororifas Jar,
day  waew, Afgeawes, qawe, T
wqr wx faema safiee v 8 €

ANRCH 54, 6L
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(w) afe g, & wwxdl, 1981
¥ 15 W, 1981 w% wrafw
ratat s Arasr A @ gAST
% foa wrafag safedt & Ttg &
g aaqr afg wr &% AW  Twdfaw
dm 9 @ 7w wrw fow- feow
NFAfE A ¥ 91 ; WY

(7) o& afeal wr wOw WOy
¥ foto qmr gizow W AT E 7

TR WA Hara § Joan
FWIA FAY TA OWo Wt )
(%) : o, &0

(&) : swmarch F feeft I
T GRIATT AT TART, KTV T
urifaa feg 7o FEtwEy wt oS
*qw: qfifwe—1 A 2 & FWw o
gFAT & AW 9T 9 @7 T4 |
sqran § v fagr wan (Tfeg
weqr  uw dr-2191/81] W A
argga Wl Agt A FH T T AN
g

() ;A A7 AT
Jua ardwy ¥ faqw £t grawgwdr,
mfes #y faeg & fagqmmar  ferfa
AT FFEEE, IAN  IFESl WK
Iqesaar F  wAre faar sw @)

Energy consumption in Industries
in India is higher than other
countries :

4824. SHRI CHIRANJI LAL
SHARMA : Will the Minister sof
ENERGY be pleased to state :

~(a) whetheritis fact thatin many
industries in the country, energy
consumption unit of output is
distinctly hi than in other coun-
tries; and
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(b) if so, reasons thereof and
steps tobe taken to reducethe energy
consumption in the industries ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN)
(a) Attempts to make a compara-
tive study of the energy consumption
per unitof outputin specificindustries
compared tosimilar industries abroad,
have been unfruitful due to deficiencies
of data. However, on a broad
analysis it is seen that the overall
intensity of energy use in the indus-
trial sector in India is higher as
compared to most developed countries.

(by It isthenormalinternational
cxperience that in the initial stages
of industrialisation the share of
industries which produce or process
primary commodities or minerals
is high and these industries have a
relatively higher energy intensity.
There is also scope for improvement
in the cnergy efficiency of various
equipments used in industry,

Lintergy conservition is one of the
components of the energy policy
heing followed by the Government.
To this end it is intended to take
up research and development activi-
ties to improve the energy efficiency
of various types of  equipments,
Specific programmes for promoting
conservation and improving energy
efficiency in industries are also pro-
posed to be taken up. Certain pro-
posals have also Dbeen received from
the Assogiations of Indian Engineering
Industiis to give suitable financial
ald and fiscal incentives to promote
conscrvation measures in industries.

Proposal to Transfer Cinema
to ‘Concurrent List’

4825. SHRI S. M. KRISHNA :
‘Will the Minister of INFORMATION
AND BROADCASTING : be pleased
to state.

(a): whether there is any proposal
under consideration of Government
to transfer ‘cinema’ from ‘State
List’ to ‘Concurrent List’ ;

48 L.S.—6
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(b) whether before taking a deci-
sion, Government took the views
of the State Governments also ; if
s0, their reaction ; and

(c) thestage at which the proposal
stands at present °

£

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN. M.
JOSHI) : (a) to (c) . The Working
Group on National Film Policy
has recommended that the entire
subject of Cinema and Film Industry
should be brought within the purview
of Central & Policy and Central
control. The views of State Govern-
ments have been specifically requested
in the matter. The matter was also
discussed in the Conference of State
Information Ministers held on sth
November, 1980. The Conference
generally  felt that to enable the
Union  Government to play a
meaningful role in helping the growth
of good cinema on an all India basis,
to regulate, rationalise and streamline
areas of common concern to all
States it was necessary that the Union
Govt. should have the necessary
concurrent powers. Governments of
West Bengal, Tamil Nadu and
Kerala have, however, opposed the
proposal. Further appropriate pro-
cedural action is being taken.

Barauni Fertilizer Company

4826, SHRI N. E, HORO :
SHRI CHINTAMANI
JENA

Will the Minister of PETRO-
LEUM, CHEMICALS AND
FERTILIZERS be plcased to state :

(a) whether Government have
approved the proposal of the Barauni
Fertilizer Company to instal a naptha
fired gas turbine generator to over-
come the current power problems ;
and

(b) if so, the details thereof ?
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THE MINISTER OF  STATE
IN THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRIDALBIR SINGH):

() Yes, Sir.

(b) The Government of India
have approved the installation of a
2.5 MB\I gas turbine using naptha
ag feedstock to generate captive
power to protect the {ront-end of the
Barauni Fertilizer Plant, The esti-
mated cost of this scheme is Rs. 245
lakhs including a foreign exchange
component of Rs. 150 lakhs.

Lack of Personnel in M.R.T.P,
Commission to conduct inquiries

4827. SHRI N.E, HORO : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether the MRTP Con:nis-
sion has no proper personnel for
conducting enquiries relating to the
big multinational corpoerations in the
country ; and

(b) 1if so, what remedial steps
Government propose to take in this
regard ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY
AFFAIRS (SHRI P, SHIV
SHANKAR) : (a) The M.R.T.P,
Commission has stated that it is
not a factthat it does not have proper
personnel for conducting enquiries
relating to the big multinational
corporations in the country,

(b) Does not arise.

Tribal special allowauce by
Government of Orissa

4828. SHRI A, C. DAS : Will
the Minister of SUPPLY AND
REHABILITATION
to state :

be pleased

(a) whether it is a fact that
Government of Orissa has sanctioned
20 per cent Tribal Special Allowance
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for their employees working in the
district of Koraput as compensatory
allowance ;

(b) whether there has been a
demand from the Rehabilitation
employees Union to sanction this
allowance for the employees and
workers of Dandakaranya Project ;

(c) if s0, whether the Union
Government are thinking to sanction
this allowance for the workers of
Dandakaranya Project ; and

(d) if not, the reaons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a)
and (b) : Some staff Associations have
intimated that Governmrent of Orisca
havesanctioned Special Conipensatory
Allowance to its employces posted  and
sanctioned in identified localities of the
Tribal Sub-Plan Areas of the State
and have requested for sanction of
this allowance in favour of the emplo-
yees of the Dandakaranya Project.

{c) No,Sir,

(d) Because Government of India
have sanctioned Project Allowance
and Bad Climate Allowance for the
employees of the  Dandakaranya
Project.

Work-Charged staff served with
retrenchment notice in IPanda-
karanya project

4829. SHRI A. C. DAS: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whetheritisa fact that Danda-
karanya Project Authorities have
served retrenchment notice on work-
charged staff in spite of sanction of 21
crores of rupees for the expansion of
the activities of the Project;

(b) whether the Rehabilitation
Employees Union has given a charter
of demands and served a notice to go
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on agitation if the retrenchments
of Work-charged staff were not
stopped and if their services were not
regularised even after their 15 to 22
years of service in the Project; and

(c) if so, what action has the
Government taken to stop retrench-
ment and regularise the services of
work-charged staff?

THE MINISTER OF STATE IN
THEMINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Theservices
of surplus work-charge employees
are terminated with notice where
necessary on completion of works.

(b) Yes, Sir. This is an unrecog-
nised Union and they did not go on
the threatened agitation.

{(c) Since the work-charged staff
are engaged charging their salary
to specific works, their services are
termiinated on completion of such
works, and the question of regularising
their services does not arise.

Recommendations of Central Pay
Comumission for work-charged
Staff

4830. SIIRT A. C. DAS: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

{a) whether it is a fact that the
Union Finance Ministry had com-
municated decision of Government to
various organisations in their letter
dated 12th August 1960 to imple-
ment the recommendations of the
Central Pay Commission in respect of
the Work-charged Staff;

(b) whether the Union Finance
Ministry had declined to sanction
funds when proposal to implement
the same decision in respect of the
work-charged staff of Dandakaranya
Project was sent by the Union Reha-
bilitation Ministry; and
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(c) if so, what steps are being
taken by Union Finance Ministry in
regard to non-implementation of the
Pay Commission’s recommendations
for the work-charged staff of Danda-
karanya Project for the last twenty
years?

THE MINISTER OF STATE
IN THE MINISTRY OF SUPPLY
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Yes,
Sir.

(b) No proposal for sanction of
funds was sent to the Finance Ministry
in respect of the work-charged staff
of Dandakaranya Project.

(c) The workcharged employees
under this Department are getting
benefits of Workmen’s Contributory
Provident Fund, terminal/death gra-
tuity/family pension for thosc who
have not opted for Workmen’s Con-
tributory Fund, Central Government
Employees Insurance Scheme etc.
They have, however, not yet been
classified into industrial and non-
industrial categories, since the ques-
tion of applicability of the Industrial
Disputes Act to the Dandakaranya
Project has not yet becn resolved.

IJURT {IH § AT

4831. =t fagm= fag: #ur ¥-
faam, T W IAT® AT 9g T
# F@ wET fw oo

(%) Tdrr a9f F e qafes
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T WL gawnoAaTe fag frg qw A
ey @y #T IF qrIEE a9 Fefada
T qR gt & ¥ qA §, g gaam
grata fwar ;W<

(&) 7 gg a7 g fa @A
qorfem Mg & F12 F1 AT 7 QAN
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® frg W€ dorm e Fr 7€ & WX
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(&) afx g, oY wew A aw
FEOAT ¥ 1 WA, 1979 F 31 FAQ,
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Non-Availahility of Petroleum
Products

4833. SHRI SHIV KUMAR
SINGH THAKUR : Will the
Minister of PETROLEUM, CHEMI -
CALS AND FERTILIZERS be
pleased to state:

(a) whether it is fact that the
country is still facing a great hardship
due to non-availability of diesel and
other petroleum products;

(b) if so, what are the main rea-
sons; and

(c) the measures taken by Gov-
ernment to ease the situation?

THE MINISTER OF PETRO-
LEUM, CHEMICALS ANDFERTI-
LIZERS (SHRI P. C. SETHI): (a)
to (c) It is not correct to say that
the country is still facing a great
hardship due to non-availability of
diesel and other petroleum products.
However, due to closure of Barauni
and Bongaigaon Refinery for about
a year and the intermittent working
of Digboi and Gauhati Refineries an
account of the Assam agitation, there
was some shortfall in the overall avail-
ability of pctroleumn products like High
Speed Diesel (HSD), kerosene, Lique-
fied Petrolenm Gas (LPG), Motor
Spirit (Petrol), etc. during the year
1980. In order to make good the
shortfall, alternative arrangements
were made to the extent possible to
move the product to the areas fed by
these Refineries and the imports were
also stepped up. The Barauni and
Bongaigaon Refineries have resumed
production by end January '81 and
the Digboi and Gauhati Refineries
are now functioning normally. The
position of overall availability of
major petroleum products like HSD,
kerosene, Petrol, etc. is, by and large,
comfortable now. A close watch is
being kept over the supplies of these
products in the country in order to
ensure maximum availability and
equitable distribution of the available
product.
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Loss to Industries in Madhya
Pradesh due to Shortage of Power

4834. SHRI SHIV KUMAR .
SINGH THAKUR : Will the Minister
of ENERGY be pleased to state:

(a) whether Government are
aware that the Madhya Pradesh is
suffering a colossal loss in industrial
production because of acute power
shortage obtaining for the past several
months; and

(b) if so, steps taken by Govern-
ment to improve the power supply to
save the industry?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
Madhya Pradesh has been experienc-
ing shortage of power for some time,

(b) A number of steps have been
taken and are being taken to improve
power availability in the State. These
steps include:

(7} Beter management of lvad
demand;

(11) Maximising generation [rom
the existing installed capacity;
and

(¢#1) Expeditious commissioning of
additional generating capacity
aggregating to about 2400
MW.

The following projects are at present
under implementation in Madhya
Pradesh:

Name o the Project  Benefits during (MW)

1980—85 1985 —90
Satpura 8th & 9th(T) 420
Korba East (T) 120
Korba West (T) 420
Korba West Extn. (T) 420
Pench (State's share)  106-6
Birisnghpur (T) 420
Bodhghat (H) 500
1486- 60 g20
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In addition, M.P. will also get the
benéfitof some power supply from the
Central Sector Korba Super Thermal
power Station  presently under
exccution,

Criteria for Promoting as Office
Superintendents inI.D.P.L.
Madra

4835. SHRI THAZHAI M.
KARUNANITHI: Will the Minister
of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to

state:

(a) what are the criteria for pro-
moting the officials as Officc Superin-
tendents or Executive Assistants in
the scale of Rs. 550—750 in IDPL~-
Madras—8g;

(b) when this criteria has been
incorporated in the Recraitment
Rules;

(¢) How many candidates were
promoted as Office Superintendent/
Executive Assistant since 1971 in
IDPL-Madras—8g;

(d) how many Scheduled Caste
and Scheduled Tribe officials were
among them; and

(e) is there any represcntation
from Scheduled Caste and Scheduled
Tribe, if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH):
(a) Indian Drugs & Pharmaceuticals
have reported that the criteria follow-
ed for promotion to the post of Office
Superintendent/Executive Assistant in
IDPL—Madras are as under:—

({) Minimum degree from recog-
nised University,

() Inter-se seniority in the next
lower cadre 1.e., Senior Assis-
tant/Head Time Keeper/
Stenographer.
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(##) Minimum 10 years’ service
inthe below grade next sub<
ject to satisfactory attendence
and suitability as adjudged
from Annual Confidential Re-
cords for the previous three
years.

(b) The criteria referred to in (a)
above are being followed right from
the inception.

(c) Three cmployces werc promot-
ed as Office Superintendents/Execu-
tive Assistants since 1971; onc was
promoted in 1971, the second in 1977
and the third in 1980 respectively.

(d) None from this category, since
no cmployee came within zone of
consideration.

(e) Yes. Recently one Scheduled
Caste employce has represented who
is neither a graduate nor has put in
the required qualifying period of
service to fall within the zone of
consideration.

Honorarium sanctioned for
editors of Yojna

4836. SHRI RAMVILAS PAS-
WAN : Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whe:her it is a fact that some
special ~ honorarium/reward of
Rs. 500/~ has beeen sanctioned to the
cditors of  various  cditions  of
*Yojana’ of the Publications Division.

{b) what is the number of such per-
sons and the amount of honorarium
given to them and full details of the
specific work done by them in addition
to their normal duties for which the
honorarium has been paid ;

(c) whether this honorarium was
exclusively for the editors only ; if
so, the reasons therefor ; if it was to
be shared with the staff the amount
that has been given to the other
supporting editorial staff ; and
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(d) if the reply topart (c) is in the
negative whatarethe specific reasons
for the senior officials to reward the
officer who contributed minimum in
the total efforts and neglecting the
supporting editorial staff who did
the spade work and bore the strain?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUD BEN M, JOSHI)

Written Anowers 174 .

(a) Yes, Sir.
(b) As in the statement I.

(¢) The honorarim was also given
to the supporting staff of Yojna for
similar work as shown in the state-
ment II.

(d) Does not arise,

Statment—I

Details regarding the names of editors of Yojna Unils with Specific work core by Them in addition
to their Normal duties for which honorairum has bean paid.

S. Name ¢f the Editor Name of Yojna
No. Unit.

Amount of Specific Work.

honorarium

1 Shri S.K. Ray

2 Shri Sethu Rao .

Shri R.N. Tiwari Yojna, Hindi.

=)

4 Shri T.R. Panchypa-
gesan

Yojna, Tamil

Ycjna, Bengali.

Yojna, English.

In recognition of the hard
work in Dhandhanya
which had been given
an National Award.

Rs. 500/-

For raising thc standard
and circulation of the
magazine besides doing
other jobs in Kannada.

Rs. 500/-

He improved the contents
of the magazine and
made it more readable
to scholars studepts
community.

Rs. 500/-

For his crediatblc achie-
vement for increasing
the circulation ¢! Tamil
edition of Yojna to the
tune of 7,000 Copics.

Rs. 300j-

Statement—II

Details regarding the names of the supporting siaff of Yojna Units with Specific work done by

them in addition to their normal duties for which Honoraium has been paid.

S. Name/Designation

Name of the
No. _ Yojna Unit.

Amount of Specific Work,
Honoraium

1 Shri B.L. Saha,
Assistant Editor.

2 Shri Tripada Chakaraverty,
Sub-Editor.

3 Shri B.K. Paul,
Junior Stenographer.

4 Kum. Anjali Chakladar,
Clerk Grade 11

Yojna, Bengali.

Rs. 300/- and
Rs. 500/-

Rs. 250/-
5‘ To assist the
Editor in his
Rs. 150/- ‘ duties,
\

Rs. 150/-
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1 2 4 5
5 Smt. Kalyani Trivedy, Yojna Bengali Rs. 100/-
Messenger. Jma el IT
6 Shri Dayal Hari Dey, Rs. 100/-
Chowkidar. / |
7 Shri Salig Ram, Rs. 100/- I To assist the
Mazdoor. - Editor in his
8 Shii S hi dutijes.
ri Samuthiram, Yoj Tamil. Rs. -
Assistant Editor, o, T o 300f
9o Shri H.S. Desai, Yojna, Gujarati.  Rs. 300/-

Assistant Editor.

7

Posting of officers of CIS in
Publications Division

4837. SHRI RAM VILAS
PASWAN : Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether it is a fact that the
Hindi Division of the Publications
Division a number of officers of CIS
in the scale of 1100-1600/- have
managed to stay back in Delhi for
a number of years in violation of all
rules for postings at one place ;

2

(b) what is the number of  these
officials and what are the posts held
by them and how long they have
been in Delhi

(c) if the reply to (a) is in the
affirmative what are the reasons for
not transferring these officials outside
Delhi while officers in other Central
Services are rotated from one station
to another station after every three
years if they arc not on a tenure post ;
and

(d) whether all such officers would
be transferred out of Delhi before
the end of the current session and the
House would be informed of the
same 7

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN M.
JOSHI) : (a) to (c) : The number of
such officers is only 6. The parti-
culars desired in part (b) are given
in the statement. The guideline for
transfer followed by this Ministry
for officers at this level, i.e. in Grade
Iistogive thema change of the Media
Unit after a five year spell. The
officers mentioned in Annexure have
not completed such a period.

While it is desirable that officers
serve in field units outside Delhi, this
has to be subject to the availability
there of posts in this Grade.
The constraining factors here are
that out ofa total of 176 posts in this
Grade, g7 posts are in Delhi itself ;
the posts are also language require-
ments based. Thus a routine station
to station transfer at the end of the
prescribed period is not always
possible.

(d) Does not arise.
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Statement
Grade 1 officers working in Hindi Publication Units in Publications Digision.

Sl. Name of Officer Designation Date of  Since when-
No. present Eosting in Dethi
in Pub.
Division
1 2 3 4 g 3
1. Shri P.K, Bhargava . Editor, Bal Bharati 8-6-197g 1954
2. Shri R.N. Tiwary Editor, Yojana (Hindi) 3-6-1978 1958
g. Shrimati Lakshmi Tripathy. Editor, Hindi Books 3-6-1978 1978
. Shri AN, Singh Editor, Collected Works of 3-6-1978 1970*
* Maha,tma Gandhi (Hindi) 97
5. Shri V.P. Arora Editor, Ajkal (Hindi) 30-9-1980 1965
6. Shri Narendra Sinha . Editor, Hindi Books 10-10-1980 1969

*The year of induction of the Oflicers into the Central Information Service is 1978.

Regularisation of ud /ioc Em-
ployees in Dandakaranya

4838. SHRI SAMAR MUKHER-
JEE : Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state

{a) whether Government have any
proposal to regularise ad hoc appoin-
tees with retrospective eflect in
Dandakaranva Project :

(b) if so, fom when ; and

¢} il nnt the rewsons thereof ?

B =
THE MINISTER OF STATE
IN THE MINISTRY OF SUPPLY
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a)
No, Sir.

(b) Daes not arise,

(c) Retrospactive regularisation of
ad hoc appointees is not permissible
under existing instructions of Govern-
ment.

Plan to reinstate nd hoc Ter-
minated Employees

4839. SHRI SAMAR MUK HER-.-

JEE : Will the Minister of SUPPLY

AND REHABILITATION be
pleased  state :

t4) whether Government have any
plan to reinstate and hoc appointees
who were demoted/terminated in
the Dandakaranya Project :

(b) i s0, when and
(¢) if not the: reasons thercof ?

‘THF. MINISTER OF STATE, IN
THE MINISTRY OF SUPPLY
AND REHABILITATION (SHRI
g;{AGWAT JHA AZAD) (a) No,

1r.

(b) Does not arise,

(c) Ad hoc arrangemets had to
be discontinued on appointment of
regular incumbents. Such emplyees.
have no claim for reappointment to-
}tJhc‘ posts held by themon ad hoc.

asis.



179 Written Answers

Shortage of India made ‘Foreign
Liquor’

4840. SHRI N.E. HORO : Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state whether itis a fact
thatthesharp fall insugar production
during thelast two yearshasled to an
acute shortage of India made
sforeign liquor’.

THE MINISTER OF PETROLEUM

CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI) : No such
shortage has come to the notice of
the Government.

Expenditure on Shifting of
Organisations of Danda-
karanya

4841. SHRI A.C. DAS : Will
the Minister of SUPPLY AND
REHABILITATION be pleased
tostate :

(a) how many organisations of
Dandakaranya Project were shifted
from one place to another and what
was the expenditure on the shifting
and T.A. and D.A. ofthe employees
during April, 1980 to January,
1981;

(b) whether the shifting was done
with the approval of the competent
authority; and

(c) how many promotions and
transfers were made during the said
period and what was the total
expenditure involved ?

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) No
organisation of the Dandakaranya
Project was shifted during the pe-
riod April, 1980 to January, 1981
and, therefore, no expenditure was
incurred on the shifting and conse-
quential T.A. and D.A. of the em-

ployees.

(b) Does not arise,
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(c) Thelabourinvolvedin collec-
ting the requisite information is
not considered commensurate with
the objective to be achieved.

Creation of SC/ST Cells in the
Department of Petroleum
and Department of Che-
micals & Fertilizers

4842. SHRI RAM  VILAS
PASWAN : Will the Minister of
PETROLEUM, CHEMICALSAND
FERTILIZERS be pleased to state :

(a) whether Scheduled Caste
and Scheduled Tribe cells have
been created in the Departments of
Petroleum and  Chemicals and
Fertilizers ;

(Ib) what is the strength of SC/
ST employees in both the Depart-
ments and also in the Public Sector
Undertakings of both  Depart-
ments ; and

(¢) if SC/ST cell has not been
created so far in any ol the Depart-
ments despite  Government’s  ins-
ructions  from time  to time,
whether he now proposes to take
necessary steps ?

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRI P.C.
SETHI) : (a) The Scheduled Castes
and Scheduled Tribes cell was set up
in the Department of Petroleum
w.ef. 24-5-1979. In the Depart-
ment ol Chemicals & Fertilizers
this work is being done by the Ad-
ministration Division

(b) The total strength of SC/ST
employees in the Departments of
Petroleum and Chemicals &
Fertilizers is 47 and 50 respectively.
The requisite information in res-
pect of Public Sector Undertakings
1s being collected and will be laid
on the Tableofthe Lok Sabha,
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(c) The SC/ST cell has not been
created in the Department of Che-
micals & Fertilizers because this
work is being looked after by the
Administration Division.

Abandonment of Oil Well near
Diamond Harbour by ONGC

4843. SHRI KRISHNA CHAN-
DRA HALDER : Will  the
Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS

be pleased to state :

(a) whether the attention of the
Government have been drawn
regarding abandonment of well near
Diamond Harbour by ONGC as
there was no evidence of good oil
or gas accumulation there ;

(b} if so, whether ~Government
are insisting for a work report, from
the ONGCon this projectand placing
before the House; and

(c) whether Government are
also considering to engage Soviet/
Romanian expert to evaluate the
work report for further scrutiny?

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRI P. C.
SETHI) : (a) The Diamond Harbour
well has not been abandoned but
the rig has been temporarily moved
to another location. The well is
proposed to be taken up for further
testing at a later date,

(b) Does not arise.

(c) It is not considered necessary
to engage the services of Soviet/
Romanian experts for evaluation

of the work carried out by ONGC.

However, a Soviet Team is currently
reviewing the exploration prograinine
of different onshore areas, including
West Bengal.
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Contract for 200 Million Euro-
Dollars for Oil and Natu-
ral Gas Commission's
Exploration Programmes

4844. SHRI B. V. DESAI:
Will the Ministerof PETROLEUM,
CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether an official team visi-
ted London in February, 1981 and
signed a contract for a 200 million
Euro-dollars for launching the Oil
and Natural Gas Commission’s
exploration Programme;

(b) if so, what are the main
details of the contract ;

(c) whether it will be in addition
to the World Bank’s loan already
sanctioned;

(d) if so, when the same is
likely to arrive ; and

{(e) how this amount to be utili-
sed ?

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRI  P.C.
SETHI) : (a) Anofficial delegation
deputed by the Government of
India visited London in February,
1981 to negotiate and finalise draft
agreement for a loan of US ¢ 200
million for financing the general
operations of ONGC. The agree-
ment was subsequently signed on
6th March, 1981 at London.

{b) The loan has been extended
by a syndicate of banks with M/s.
Manufacturers  Hanover Ltd.,
London, as the Agent.  Amongst
the participating  banks, State
Bank of India is one of the Lead
Managers, United Commercial Bank
is one of the Managers and the
Bank of Baroda and the Bank of
India are amongst the other banks.
The Government of India has agreed
to stand Guarantor on behalf of
ONGC for the repayment of the loan
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spread over a period of 7 years.
The loan carries an interest of
3/8 % over LIBOR during. the
first 2 years and 1/2 %, over LIBOP
over the remaining 5 years. There
is also a commitment fee of 3/8 %
per annum on the undrawn amount.
The entire amount of loan is to be
drawn within a period of 6 months
from the effective date.

(c) Yes, Sir.

(d) The loan is already being
drawn and utilised by ONGC.

(e) The loan is meant for finan-

cing the general operations of
ONGC.

New Projects of Hindustan
insecticides Limited

4845. SHRI HARINATH
MISHRA : Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that the
Hindustan Insecticides Ltd., is
forging shead in expending and
diversifying its activities;

(b) if so, the details of the new
projects to be launched and the
increase in its annual turnover as
a result thereof ; and

(c) thenetforeign exchange likely
to be conserved in its diversification
projects ?

THE MINISTER OF PET-

(SHRI  P.C.
SETHI) : (a) Yes, Sir.
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dustan Insecticides Limited :—

Tonnes/ Est. Cost
anpum (Rs.fcrores)

1. Dimethoate . 500
1- 76

a. Fenitrothion . 200
9. Metasystox; . 800 1' 24
4. Carboxin : 50 1-30
5. Chlordane/

Heptachlor . 100 373
6. Dicofol . . 100 1-42
7. Temophos . 50 182
8. Methyl Parathion 100 2-18
9. Butachlor s 400 g 1z
10. Decamethrin . 200 6-94
11, Isoproturon . 50 2" 42
12. Oxycarboxin . 100 2-08
13. Ethepan : 100 1'o02
14. Edifenphos . 200 i-8o
15. Multipurpose for-

mulation and

part shifting of

formulation faci-

lities from Delhi. 1-17
16. UNDP Centre . o 58
17. R&D Complex o 6o

3a- 67

Thelikelyincrease in thcannual
turnover of the Company and the
net foreign exchange likely to be
conserved can be quantified only-
after these schemes are finalised.
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ExpudhreonFﬂmothn
Rally

KRISHNA
OHANDRA HALDER : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to
state :

(a) whether the Film Division
has taken for Film of Cong. (I)
K1:‘1an Rally of 16th Fcbruary, 1981,
an

(b) if to, total  expenditure
incurred for this film ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-

TION AND BROADCASTING
(KUMARI KUMUDBEN M.
JOSHI) : (a) Yes, Sir. The

Film Division has covered the Kisan
Rally of 16th February, 1981 for
inclusion in its weekly newsreel as
a significant National news event.
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News Review \based on average
cost per meter a5 worked out in

1979-80  comes to about

Rs. 18,8101/-,

Power generation by D.V.C.
47. SHRI JYOTIRMOY

BOSU : Will the Minister of ENERGY

be pleased to lay a statement

showing :

(a) average daily generation of
power by the DVC units, in M.W.,
month-wise  from Januray, 1980
to January, 1981 ; and

ply of power (in
MW) by DV(? to West Bcn( 1
as a whole and Calcutta separately,
month-wise, from January, 1980 to
January, 1981 ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY

ESHRI VIKRAM MAHAJAN) :
(b) The approxima'e expendi- a) and (b). A statement giving
ure on coverage used in the Indian figures it attached.

Statement :

Mogth Ave. daily Ave. daily Ave. lda.ily
1980 eration supply to supply to
? I?JuW) C.]fs.é. (MW) conusmer

in West
Blcnd%’alin-
cluding
CéE.SSéJ.
.B.B.
- “(MW)

January 581-66 3373 189- 64

February 516- 12 33 45 189- 98

March 45716 25° 33 174 07

April 449° 12 29- 36 171 00

May 426 79 22-78 15417

June 474 96 29- 65 170: 20

July 512°20 28- g2 15488

August 484 54 31-51 189° 83

September 474’ 33 2523 171- 05

October 478- 38 26-og 177°16

November 499 41 82° 82 192 27

December . . . . . 346° 71 88: 63 190°97

January, 1981 . . . . « 481°321 80° 43 174 74
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; ‘ﬁfﬁ SHRI JYOTIRMOY BOSU:

the Minister of PETROLEUM,
CHEMICALS AND FERTILI.
ZERS be pleased to state :

(a) total foreign exchange spent
by each foreign drug firm (includ-
ing import and remittances, Scpara-
tely)  year-wise from 1977-78
to 1979-80 ;

(b) total foreign exchange ear-

ned by each of these firms through

export ;

(c) whether  Government are
considering to direct the foreign
drug firms to bring down their equity
holding to 40 per cent ; and

(d) if not, the rcasons therefor ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI DALBIR
SINGH) : (a) and (b) . Available
information relating to remittances
by foreign drug firms has alrcady
been furnished in reply to Lok Sabha
Unstarred Question No. 3005 ans-
wered on  g-12-80.

However, the data regarding™
the amounts spent on imports and
carned through exports by foreign
drug firms is being  collected and
will be laid on the Table of the
House ;

(¢) Needed action is being
taken in terms of the Drug Policy ;

(d) Does not arise.

Coal Permits given to Parties
in Malda District

4849. SHRI JYOTIRMOY
BOSU : Will the Minister of ENERGY
be pleused to state :

(a) names and particulars  of
party or parties in Malda, West

Bengal who lpve been g;vmco&
permits exceeding 100 tonnes ; and

(b) what is the basis of issuing
coal permits ?

THE MINISTER OF ENERGY
(SHRI A.B.A. GHANI KHAN
CHOUDHURY) : (a) and (h).
The  distribution of non-coking
coal being decontrolled, the ques-
tion of issue of coal pcrmits to in-
dividuals or partie does not arise.
There is, therefore, no legal restric-
tion to the release of coal to any
individual for use within the
comntry. Coal is also released freely
without  restrictions from certain
identified coal mines where stock
levels are unduly high or on an ad
hoc basis at various levels in the coal
companies to meet immediate re-
quirements of individuals or parties.
The names and particulars of
the parties in Malda District to
whom coal has been released in ex-
cess of 100 tonnes will be collected
and laid on the Table of the House.

Demand for raising commission
by L.P.G. Distributors, Federa-
tion

4851. SHRI JANARDHANA
POOJARY : Will the Minister of
PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased

to state :

(a) whether All India LPG
Distributors” Federation has urged
Government to revise the existing
ceiling on refill sales by distributors;
and

(b) if so, the decision of Govern-
ment thereon ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI  P.C.
SETHI) : (a) Yes, Sir. -

(b) The intention behind seck-
ing revision in the existing ceili
in the LPG refills sales by LPG
distributors was to ensure a reason-
able return to the distributors in this
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business. In order to achieve this
objective, LPG distributors commis-
gion has been  recently  raised
with effect from 1-3-1981 and,
thercfore, revision in the existing
ceilings in the monthly sale of LPG
refills may not be necessary.

Rural Electrifications Schemes
for 1981-82

4852. SHRI CHIRANJI LAL
SHARMA : Will the Minister of
ENERGY be pleased to state :

(a) the number of Rural  Elec-
trification Schemes proposed to be
taken up during 1981-82 in Punjab;
and

(b) the loan sanctioned by Rural
Electrification Corporation for the
same period ?

THL MINISTER OF STATE
IN THE MINISTRY OF ENERGY
SHRI VIKRAM MAHAJAN) :
(a) and (b). Rural electrification
scheme are formulated and implemen-
ted by the State Electricity Boards.
Rural Electrification Corporation
sanctions the schemes sponsor.d by the
Electricity Boards from time to time,
subject to their being technically
feasible and financially viable and
subject to the availability of financial
allocation set apart during a particular
year for sanctioning new schemes.
REC schemes are phased for imple-
mentation over periods ranging up
to 5 years and loan amount is released

ininstalments. The firstinstalmentis™ |

released on completion of formalities
and the subsequent instalments are
released according to the progress
acheived on individual  schemes.
Depending on the number of schemes
that may be sponsored by the Punjab
State Electricity Board, the Cor-
poration expects to sanction new
schemes to the extent of Rs. g9.60
crores in Punjab during 1981-82.
In addition, the Corporation will be
releasing instalments of loan for
165 schemes sanctioned up to the end
of February, 1981 and also on further
schemes likely to be sanctioned

up to g1-3-1g81.

CHAITRA 3, 1903 (SAKA)

AN

Writlen Answers 190

Closure of Cement Plants
in Udaipur etc.due to Power
Failure

4853. SHRI CHIRANJI LAL
SHARMA : Will the Minister of
ENERGY be pleased to state :

(a) whether the cement plants at
Udaipur, Nimbehra, Sawai Ma-
dhopur and Surajpur have been
closed due to failure of power supply;
and

(b) if so, steps taken or proposed
to be taken for regular power supply.

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) Rajasthan and Haryana are
at present facing power shortage.
The overall power shortage in Har-
yana during the period October,
1980 to February, 1981 has, however,
come down to about 17%, as against
about 319, during the corresponding
period in the previous year. The
power supply position in Rajasthan is
primarily dependent upon the level
of performance of RAPP. When
RAPP goes out, the State faces diffi-
cult power position as the power
supply from other sources like Cham-
bal and Bhakra Beas complexes is not
adequate to meet its power require-
ments fully. During the first fort-
night of March, 1981, there was power
shortage of about 23%, as compared
to about 31% in February, 1981.
Because of some power shortage in
these States, there is a demand cut
of 45% on cement factories in Rajas-
than and a demand cut of 559, on
cement factories in Haryana.

(b) A number of steps have been
and are being taken to improve
power availability in the States.
These steps include:

(i) Better management of the load
demand ;

(ii) Expeditious commissioning of
additional generating capacity.
About 438 MW and 496 MW

~ of additional cayacity ({im
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cluding their share from Dehar
& Pong Projects) is scheduled
to be added in Haryana and
Rajasthan respectively during
the period 1980-85,.

(iii) .Maximising generation from
the existing installed capacity.

\

Awarding of Dealerships for
Petroleum Products to
Scheduled Castes/Tribes

4854. SHRI BHEEKHABHAI:
Will the  Minister of PET-
ROLEUM, CHEMICALS AND
FERTILIZERS be pleased to lay a
statement showing :

(a) the total number of dealer-
ships awarded by different corpo-
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figures for each of dealership/
dustributorship, t%g:pouﬁon wise ;

(b) the number of dealershi
or distributorships reserved for
Scheduled Caste/Scheduled -Tribe
?&mmunities in this country till this

te ;

(c) the number of such dealerships,
though reserved for reserved commu-
nities, have been dereserved; and

(d) the reasons for dereservation?

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRI P.C.
SETHI): sa.) The approximate num-
ber of dealerships/distributorships of
petroleum  products of the public
sector oil companies as on 1-1-1981

rations of his Ministry, separate is reported to be as under :
Retail Outlet Cooking Gas Ker osene/
Company Dealerships Agency/sub- Light Diesel
(petrol/diesel agency oil agencies
pumps)
Indian Oil Corporation 4333 465 2,302
Hindustan Petroleum Corporation 8,825 492 1,386
Bharat Petroleum Corporation 3,304 148 724
Indo-Burma Petrolcum Company 1,001 314

(b) The policy to reserve 25%
of all types of agencies/dealerships
for Scheduled Castes/Scheduled
Tribes communities was laid down
for all public sector oil companies
for the first time with effect from
23-9-1977. Prior to this,-the reser-
vation was applicable to only Indian
‘Qil  Corporation Limited for all
their agencies/dealerships except for
‘B’ site retail outlets i.e. dealer-
owned and dealer-operated outlets
since 1-1-1974.

(c) According to the existing
-policy if a location is decategorised

from SC/ST category to ‘Others’
category, another location in licu
thereof is earmarked for SC/ST cate-
gory. Thus reservati on percentage is
not affected. The number of such
decategorised  agencies/dealerships
is not readily available.

(d) Decategorisation is under-
taken when the oil companies are
not in a position to get a suitable
candidate from among the candidates
applying against specific  press
advertisements issued for SC/ST

categories.
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Television in Villages

4856. SHRI D.M. PUTTE
GOWDA : Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state :

(a) by what time television is
likely to be brought in remote villages
in India ;

(b) whether it is under conside-
ration to educate villages in (i) family
planning, (ii) agriculture and (iii)
other rural development shchemes
through television media ; and

(c) will it not be economically
viable ?

THE DEPUTY MINISTER
IN THE MINISTRY OF INFOR-
MATION AND BROADCASTING
(KUMARI KUMUDBEN M.
JOSHI) : (a) A large number of
villages are getting TV service from
the existing transmitters. A scheme
for utilisation of INSAT-I, India’s
first communication satellite to be
launched in 1982, for TV service
is under formulation. This envisages
inter alia the setting up of Direct
Reception Community Viewing
sets in selected villages in the target
areas. The implementation of the
scheme will, however, depend upon
its approval and availability of re-
sources.

{b) The over-riding priority in
TV programme content has always
been given to special education and
composite rural development themes.
The 7 main TV centres put out bi-
weckly or triweekly programmes for
agriculture in addition to programmes
on family welfare, adult education,
folk entertainment, etc. The SITE
project conducted in 1975-76 was a
totally rural telecast service for
2400 villages in 6 states. On con-
clusion of this project, Doordarshan
commissioned terrestrial transmitters
in these areas which arc putting
out rural oriented TV service. The
INSAT TV service will also pri-
marily be a service for rural arcas.
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(c) The impact of TV, which
is a visual medium, on the masses is
undoub-edly greater than the spoken
word or the prin‘ed word. How-
ever, TV being a comparatively
more expensive service, is will take
quite a long time for this medium
to replace other media for special
education and rural development.
Till then all media have to play their
part cide by side.

Survey by organisation of Arab
Petroleum Exporting Countries
for Oil and Gas

4875. SHRI D. M. PUTTEE
GOWDA :

SHRI H. N, NANJE GO-
WDA:

SHRI K. LAKKAPPA:

SHRI K.RAMAMURTHY!

SHRI K. PRADHANI:

Will the Minister of PETRO-
LEUM, CHEMICALS AND
FERTILIZERS bhe pleased o state:

(a) whether some survey has been
carried out by the Orgdwisation
of Arab Petroleum Exporting
Countries in India;

(b) whether according to Secre-
tary General of the Organisation,
India has immense resources of oil
and natural gas;

(c) if so,
places; and

particulars  of such

(d) action proposed by Govern-
ment to exploit the resources?

THE MINISTER OF PETROL-
EUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI): (a)
No Sir,

(b) This was mentioned by him
in very general terms during informal
discussions.

(c) and (d). Do not arise.
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Import of Formulated Weedici-
des by Maltinationals

4858. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether complaints have been
received about import of formulated
weedicides by multinationals when
technical materials could have been
imported for formulation in the
country;

(b) whether the concerned multi-
nationals  are denying technical
materials to Indian formulators, to
keep monopoly over supply of these
weedicides;

(c) whether  Government have
received suggestions from Membcrs
of Parliament for canalisation of
import of these weedicides (technical)
viz., Tribunil, Dosanex and Isopro-
turon to ensure equitable distribution
and to curh the monoploy of the
multinationals;

(d) whether in other similar cir-
cumstances, on the recommendation
of Government, import of Endrin and
Carbaryl was canalised through CPC/
STC and it ensured equitable distri-
bution and curbed the monopoly of
the concerned multinational firms ;
and

(e) if so, what is Government’s
reaction thereto?

THE MINISTER OF PETROL-
EUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI):

(a) Yes, Sir. However, formulated
weedicides like Tribunil, Dosanes and
Isoproturon had to be imported for
meeting essential agricultural require-
ments.

(b) This question does not arise
since neither these multinationals
nor any one else is making or impor-
ting the tecknical materials.
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(c) Yes, Sir.

(d) Imports of Endrin and
Carbaryl were canalised through the
CPC/STC some time back on receipt
of representations from a number of
formulators that they were unable
to net the technical material.

(e) The question of canalising
import of technical material for
formulation is dependent upon a
sufficient number of Indian parties
securing registration for formulation,
with the Central Insecticides Board
under the Insecticides Act. At presen
-only two parties have this registration
and both these are in respect of
Tribunil. No Indian party is
registered for Dosanex and
Isoproturon formulations.

Generation capacity of each
power station in the
country

4859. SHRTI AMAR ROYPRA-
DHAN : Will the Minister of
ENERGY be pleased to state :

(a) yearly record of power
generation capacity of each thermal
power project in the country since
their inception; and

(b) what is the yearly expendi-
ture incurred for this purpose?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) : (a)
and (b). The information is being
collected and will be laid on the
Table of the House.

Refining capacity of Mathura
Refinery

4860, SHRI HARINATH
MISRA: Will the Minister of PET-
ROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state
the refining capacity likely to be
increased through the commissioning
of Mathura Refinery and expansion
of existing refineries in the country?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH):
With - the commissioning of the
Mathura Refinery Project the ins-
talled refining capacity in the coun-
try will be 37.80 MMTPA, Apart
from this, the Government have also
plans for the expansion of existing
refineries to raise the total installed
capacity to 44.55 MMTPA by the
end of the Sixth Plan Period.

Installed cepacity of oil
refineries

4861, SHRI PRATAP BHANU
SHARMA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) what is the total installed
capacity of different oil refineries in
our country;

(b) range of main petroleum pro-
ducts processed in these refineries with
production capacity of each item;

(¢) whether Goverrunent are con=
sidering to expand or creatc new
capacities at these refineries; and

(d) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH):
(a) The total installed refining
capacity available in the country
during the year 1980-81 isabout 31.80
million tonnes. After commissioning
of the 6 MMTPA Mathura Refinery
at full capacity the refining capacity
will increase to about 37.80 million
tonnes,

(b) The major products produced
in the refineries in the country
are LPG, Naphtha, Motor Spirit,
Aviation Turbine Fuel, Kerosene,
High Speed Diesel, Light Diesel Oil,
Furnace Oil, Low Sulphur Heavy
Stock, Lube Oil and Bitumen. How-
ever, the products manufactured and
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the production capacity for each
product at each refinery varies with
the processing facilities available,

TILIZERS (SHRI  DALBIR |
SINGH) : (a) As on 31-1-1981,
the overall percentage of pirogre:s

type of crude processed and the
products demand in the market.

(c) Yes, Sir..

(d) The Government have plans
for expanding/creating new capacities

in the following existing refineries:
(In MMTPA)
Name of the Unit  Existing  Proposed

Capacity Capacity

1. Madras Refineries

Ltd. ; ; 2'8 56
2. HPCL (Visag) . 15 45
3. BPCL (Bombay) 525 6-00
4 CRL i & 33 3'5

Progress of Mathura Oil Refinery
and Setting up of Chemical Com-
plex in Madhya Pradesh

4862, SHRT PRATAP BHANU
SHARMA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to lay a

statement showing:

(a) what isthe progress of Mathura

Oi1l Refinery;
(b) when willit be in production:

(¢) what are the main petroleum
products expected from this Unit with
their production capacity;

(d) whether Government arc con-
sidering any proposal for setting up
a Chemical Complex in Madhya
Pradesh based on this refinery; and

() if so, the details and progress
in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FER-

of the project is 919%,.

(b) As per present estimates, the
refinery will Dbe commissioned by
the end of 1981,

(c) The refinery would be pro--
ducing standard petroleum products
which include Liquefied Petroleum
Gas, Naphtha, Motor Spirit, Aviation
Turbine Fuel, Superior Kerosene,
High Speed Diesel, Light Dicsel Oil,.
Furnace Oil, Bitumen etc. The
production capacity for each product
would vary with the tyye of crude
processed and the product demarnd in
the market.

(d) and (e). The Government of
India have constituted a Site Selec-
tion Committee for setting up of Aro-
matics Petrochemicals complexes.
The Committee willmake recommen-
dations {for thie various locations on
techno-economic consideration. The
Committee has not vet submitted its
report.

Hew WAW A WIKIWHOT B°F

4863. WY FACATAWAT : FaT
/AT v THO FAT g JqTT A
g 341 fF ¢

(%) st qEEETT AT wAfy
¥ wew w¥W OsA 7 A suara
¥ @ FET

(&) Far ¥9 gFg 7 O
YT < ¥ § TRAT 7 AL §; W

(w) afz g, @t acwrasdy saYa
Fmr g7

TEA {IT TARY & ATRG 7 I HAY
FAY, w g AXQHo FY ) (%)
weft  duadfn T & g
WA §9 GAT amT g Ry sy @
¢ wiifs adwma A (1980——85)
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£ wft & stfw =7 fogr v
v zgify, adgrA B 9Ty TISAT
wafir (1980-85) ¥ a7 wew I
s ¥ %1€ Far Aeqi w=wa @A
F1  wET A& &

(=) «fr, =&

() swa  FE THAT

Organisation chart of Delhi
Regional office of Hindustan

Petrolenm  Corporation
Limited
4864. SHRI RASHEED

MASOOD: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state

(a) the organisation chart of Delhi
Regional  Office of  Hindustan
Petroleum  Corporation  Limited
(HPCL) showing the various ma-
nagement positions, individual de-
tails of the incumbents including
their qualifications, grades and pay
scales;

(b) 1s it a fact that scales of pay,
gradations, benefits etc. applicable
to the various management positions
are the guarded secrets in HPCL
and are not disclosed even to their
lower management employees; and

(c) if so, the rcasons thereof ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI):
{a) The organisation chart of Delhi
Regional Office of Hindustan Pe-
troleum  Corporation Limited is
laid on the Table of the House.
[Placed in library See no. LT-
2192/81] The scales of pay are as
under :—

Salary Pay Scale
Group

CHAITRA 3, 1903 (SAKA)

A Rs. 750—40—1150—50—1550-

B Rs. 1050—50—1450—60—
1750.
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C Rs. 1450—60—1690—65—
1950.

D Rs. 1600—65—2120.

E Rs. 1850—100—2350.

F Rs. 2000—100—2500.

~ (b) No, Sir.

(c) Doe not arisc

AR IS & AR A F frg
ATATA

4865 W' swa Iqf:
FaAT WX A HAT IF FAT A
Far  FLT fa

(%) 2= ¥ "gra? ox wrforg
F T {97 A1y AT FTAZT, FET T2
% foow uw od ¥ fraT w3z
gTF 3T AR 399 7 vy faer @
frgy  wigzaax & ;

(7) frgea o0 agr fracoda
AAZA-qAT FT H&A[ &1 § aq7 TAF
Fererrcrefier 0 ?'E{:T & FUL 0T g ;

() mreAifgs, wfers qar ifaw
g frea78g w7 mEET-adr w1
TAT-TAT  FEql FA1 &;  HWIT

(&) Fav maTHI w1 IAF A4
#F ez mam w2 fro 9 F I
¥ qfwe fear s § M afz gr, @
F0 QW AFTHT &1 T ATARE qA
Zr 7€ g ;X afz adf, v qegeredy
T Far § 7

qAAT W AT qAWE |
IIRAT (FHIQ FHATT Toio MM ) :
(m) & (w). faaro F wq@c

() i, A 1 W f& wx
FIT gerat 4w o siufaag ¥ gifes
g wwtEr onwld saar @ fao Sy
¥ a7 a=mfar faer gfwwe,
faga wa@ms 7 fug @t grT @
g€ 1 ghwe fear s &
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fazifmm ‘et war wifadi® w7
IR

4866. ™! wwmag Wi
T ﬁ';ﬁ'ﬁ!’-{, WA T JEaTE
Toft gg gAY g &3 fp

e n

() T *F faerfas “€." @1
qrfFEie 7 FenFA F9 aren wfagi
FARFME ;

(@) weas FEqar w1 A1F FenA
FT O W AT 1980-81 F e
wega draAT 7 faeen fagem goame
fear

(1) #avag aw g fF o Feqfaqt
T oEET F1 WAl @1 IeAaq f@ar

CHAITRA 3, 1903 (SAKA)
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fem ar fo¥ @z & fAgfge fear Tar
q1; #X

(w) =fz gt, ar g awqfet &
TR AT § WX T FeqnET F1 fAy-
fer & agg T F1 FJavaAr &
w§ off w9AT IT qT AN SAT Ry
Ay o49r ?

qitfeaw, <@m@w  WT IATH
AWy W W gar (A gwanfig ) ¢
(x) =iv (@), feafgs & =
qifaier a fagio s arey wwafaat
FATR AT ATSATIST &TRAT AT a9
1980-81 ¥ IATT TUTEA AT SIAT

ar st fauifee exan & sfas s g —
%o Foqdl &1 AR ATER AT & i 1980-81 ¥
o (et =) EEIED
(zat &)
L fearfem &t —-
1. 988 s faarfne, awag 500 138.30 (7%, 80
* HALT, 81)
2. fad @awrg Uwo wfwwew, 240 310.00 (x%®, 80
E S} T HET 81)
3. 89§ TFo To UHo 125 25.96  (wearf )
11, Sfaete
1. s fazifqew,  Fw 2,000 281.27 (=€, 80
A G, 81)
2. @uwE Uxe Afmee® @R 2,500 771.00 (70 Tfewa)
(wder, 80 &
FTAL, 81 )
3. A%  SEwRd 2,000 506.00 (1980 &
forg )
4. gfe @F TR [Fo qgumare 2,100 320.00 (1980 &

fae )
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A}(n) ferfmr "€ & Faatarsi

\# ¥ ot dud arewrg Tavo % foea
N WO AEFRAQE dAT q i
IR TG T TA T | EW
QAT F1 XIOW § qfq ¥ 60 2A
fazifrm “d@r”’ &1 fain @37 5 fag
e safm wrede fear a1 A%
qrz & fageaw, 1966 ¥ IART &ad0
90 7 Xy a7 a7 L T AN MY
Fa5 g7 120 7 9f5 9 T Foraq
fasqr w0 T FMA F O oA
ghc  gaad ¥ gfavaw 3996 &
YR 9 agr ¥ 240 T3 gff 7T
Fp qfg ©F & 93707 7 75 47 )
240 =1 wfq1i ) TF 3 TAr AN
26 ATEIV, 1976 ¥ AT fawi
g7 |

dag  aaarg Txs wfmaen {
ad 1978 Fr Atay Ay T wagvor
¥ fagifga @ & mfgs zeqrzs &7
frgfer & Fv 7T, 1980 IV
maifme A & geaag fazifas &
®1 corfod sfwar &1 wreqar 79 F {9
azA qF fouar § 1 IT wrAETT oAl
v gft @ &8 wferg fata 747 ferar
mr 2

() g9a 7& I5AT1 )

Terms for sanctioning of Grants
by Rural Electrification
Corporation

4867. SHRI MUKUNDA
MANDAL: Will the Minister of
ENERGY be pleased to state:

(a) terms on which Rural Elec-
trification Corporation sanction grants
to the States;

(b) amount sanctioned by the Ru-
ral Electrification Corporation to
the States last year (State-wise);
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(c) whether any State Govern-
ment failed to fulfil any terms of the
Corporation;

(d) if so, facts thereof; and

(e) what is the reaction of Gov-
ernment thereto ?

THE MINISTER OF STATE
IN THE MINISTRY OF
ENERGY (SHRI VIKRAM
MAHAJAN): (a) Rural Electri-
fication Corporation provides fi-
nancial assistance for rural electri-
fication schemes in the different
States mainly by way of laons.
‘These loans are advanced on
different terms and conditions de-
pending upon the level of d:velop-
ment of the area covered and the
purpose for which the schemes are
sanctioned. The terms, conditions
and viability  criteria for REC
loans are indicated in  Statement
laid on the Tabhle of the House.
[Placed in library See no. LT-

2193/81].

In the States, which are below The
National ~ Average In respect of
village electrification, the Corporation
provides grants for meecting the
capital expenditure for setting up
one Linemen Training Centre in
each State. The grant is limited to
Rs. 1.5 lakhs.

(b) The Corporation sanctioned
Rs. 210.76 crores by way of loans
and Rs. 7.00 lakhs by way of grants
in the different States during the
last financial year (1979-80). The
Statwise details are given in State-
ment laid on the Table of the House
[Placed in library See no. Lt-2193/
81]

(c) The terms and conditions sti-
pulated by the Corporation in res-
pect of financial assistance sanctioned
by it are being fulfilled by the State
Electricity Boards/State Governments.
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(d) and (e). Do no" arise.

Foreign experts invited to enquire
into the working of power stations
of Damodar Valley Corporation

4868. SHRI MUKUNDA MAN-
DAL: Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that some
foreign experts are invited to make
an enquiry into the affairs of some
of the power Stations of Damodar
Valley Corporation;

(b) if so, facts thereof;

(c) whether they have submitted
any rcport 1o the Government;

(d) ifso, a copy of the report to be
laid on the Table;

(e) what action has been taken
in the light of the recommnienda-
tion;

(f) whetlierfurth r invitation has
been made to the forcign experts;
and

(g) if so, to what context and
subjects of enguiry ?

THE MINISTER OI STATE
IN THE MINISTRY OF ENERGY
(SHRI ~ VIKRAM MAHAJAN):
(a) and (b). A team of experts from
the British Electricity International
were deputed to visit DVC Power
Stations in June 1980 to study and
recommend measures for the im-
provement of performance of the
thermal units of the DVC.

(c) Yes, Sir.

(d) A copy of the Report has
been sent to the Parliament Library.

(¢) On the recommendations of
the BEI Task Foree a plant better-
ment programme for the thcrmal
units has heen prepared by DVC.
Certain organisational improvements

CHAITRA 3, 1803 (SAKA)
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have also been suggested. The
recommendations are being im-
plemented by the DVC, as a re-
sult of which power generation has
shown a marked  improvement
particularly during the last six
weeks.

(f) and (g). There is a proposal to
seek the assistance of another wor-
king level team from the BEI to help
in the implementation of the plant
hetterment programme of the DVC,
It is proposed that a team from the
BEI consisting of experts in opera-
tions, water chemistry, control and
instrumentation and maintenance
should wvisit the thermal power
stations of DVC for about 15 man
months for this purpose.

Setting up of Mobile Courts for
speedy justice

486q9. SHRI K. MALLANNA:
SHRI G.Y. KRISHNAN:
SHRI R.N. RAKESH:

Will the Minister of LAW,
JUSTICE AND  COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Central Government have asked th;
State Governments to sct up mobile
courts for speedy justice to the peoplee

{b) whether Government have
also suggested the setting up of a
Special Committee to suggest ways
and means of speeding up justice and
to clear the pending cascs in the
Session Courts and High Courts; and

(c) if so, the details regarding
the advice of Central Government
and the reaction of State
Governments thereto ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY
AFFAIRS (SHRI P. SHIV
SHANKAR): (a) to (¢). After the
present Government has taken office,
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the Ministry of Law, Justice and
Company Affairs have not asked
the State Governments to set up
such Mobile Courts. The infor-
mation is being collected from other
Union Government Departments and
will be placed on the Table of the

House.

Sagar fertilizer

Nagarjuna
Company

4871. SHRI INDRAJIT
GUPTA : Will the Minister of
PETROLEUM, CHEMICALS
AND FERTILIZERS he pleased
to state @

(a) whether it is a fact that the
Zuari  Agro-chemicals  firm  has
proposal to nurse back Nagarjuna-
sagar Fertilizer Company which is
in  financial difficulties ;

(b) if so, whether it is a fact
that U.S. Companies own majority
of the Shares in Zuari Agro-chemi-
cals ; and

(c) if it is so, the details and
Government’s reaction to their
roposal  to take over Nagar-
juna Sagar fertilizers ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI) :
g\) to (¢) . The Government of
ndhra Pradesh, who are the
promoters of M/s. Nagarjuna Ferti-
lizezrs  and Chemicals Limited
(NFC), and Messrs Zuari  Agro
Chemicals Liniited.,, (ZAC) have
signed a Memorandum of Under-
standing, according to which the
State Government and ZAC are to
participate in  the  promoter’s
equity of NFC in the ratio of 2:3.

The total paid up share capital
of ZAC isRs 16.55 cror:s of which
Rs. 12.43 crores is Equity share
capital and Rs. 4 12 crores  is Pr--
ference shar capital. The equity
share-holding isas follows :—
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1. US Steel Corporation

Pittsburg 36-21%
2. Armour & Co., USA 1-81%
3. Bank of America 6-03%
4. First Chicago International
Finance Corporation 1-51%
5. Vantage Ten Ninety Fund . 0 30%
6., Other non -resident share-
holders ; 0 11%
7. International Finance Corpn. 18- 52
8. Indian share-holders . 45 51%
ToraL 100° 00%,
All the Prefercnce share capital

is held by Indian share-holderss

The participation of ZAC in
the equity capital of NFC  has
been  approved by Government
subject to MRTP and other clear-
ances, where necessary.

Delay in commissioning the
Thermal Power unit at Durga-
pur of D.V.C

4872. SHRI R.P. DAS : Will
the Minister of ENERGY be pleased
to state

(a) whether the 210 MW ther-
mal power unit at Durgapur of the
DVC, which was to be commi-
ssioned in December, 1978 was
later scheduled to go into operation
since March, 1979 ; and

(b) whether DVC is to  be
blamed for delay ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
ESHR.I VIKRAM MAHAJAN):
a) and (b) . As per a recent review
carried out by the C.E.A.,, the IV
Unit of 210 MW at the Durgapur



13  Written Answers

T hermal Power Station of DVC was
to have been’commijssioned in June,
1979. The reasons for delay are:—

(i) Slippage of maintaining the
scheduled delivery of major
equipment by various contrac-
tors ;

(ii) Delay in civil works ;

(iii) Unprecedented  rains and
subsequent severe flood in 1978
hindering progress of various
works already under execu-
tion ; and

(iv) Labour unrest in contractors
works, for 5 months in 1980.

The unit is now scheduledto be
commissioned in May-June, 1981.

Losses in Fertilizer Corporation
of India

4873. SHRI R.P. DAS : Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILI-
ZERS Dbe pleased to state :

(a) whether the current financial
year’s losses of the Fertilizer Cor-
poration of India are not expected
to be \igher than last years ;

(b) if so, the exact magnitude
of the losses to be incurred ; and

(c) the reasons of failure of the
Government to check the increase
in losses 7

TH! MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) The losses of the Fertilizer Cor-
poration of India Limited (FCI)
for the year 1980-81 are expected
to be higher than the losses
incurred during 1979-80.

(b) The exact magnitude of the
loss can be known only after the
accounts for the year are prepared.
The present estimated loss is Rs.
97 crores approximately.

CHAITRA 3, 1903 (SAKA)
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() The main reasons for the
loss are shortfall in production due
to inadequate  availability of
inputs in the Sindri Modernisation
plant, inadequate availability of
inputs and power cuts in the Gorakh.
pur plant, mechanical and design
problems in the Sindri Rationali-
sation plant and teething problems
after commissioning at Talcher
and Ramagundam plants. Govern-
ment have taken steps to augment
the supply of inputs to the plants
and to remedy the  equipment
problems to enable them to per-
fogkt betrter.

Execution of Bhimkund Hydel
project during Sixth Plan

4874. SHRI ARJUN SETHI :
Will the Minister of ENERGY
be pleased to state

(a) whether  Government of
Orissa  has requested the Centre
to  execute  Bhimkund Hydel
Project in the 6th Plan ;

{(b) if so, the details thereof ;

(c) whether the Project report
has already been cleared by the
Central Power Commission; and

(d) ifnot, the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE
IN THE MINISTRY OF
ENERGY (SHRI  VIKRAM
MAHAJAN) : (a) and (b). The
Chief Minister, Orissa has written
to the Union Minister for Planning
and Union Minister for Energy
for financing of Bhimkund Multi-
purpose  Project in the Central
Sector.

(c) and (d). The revised project
report of Bhimkund Multipurpose
Project, reccived in June, 1980
has been examined in the Central
Electricity Authority and Central
Water Commission and comments
forwarded to the project authorities.
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Replies 10 these comments which

include the studies to assess power

benefits of the project are awaited.

The scheme being a multipurpose

project will have to be first processed
through the Technical Advisory Com-
mittee of the Planning Commission
for clearance, thereafter, the power
portion will be considered by the
Central  Flectricity Authority.

Regularisation of Excess Pro-
duction of Drugs

4875. SHRI B. V. DESAI :
Will the Minister of PETROLEYM,
CHEMICALS AND FERTI\I-
ZERS be pleased to state :

(a) whether the basis for regula-
rising the excess production in the

drug industry is processed to be chang-
ed:

(b) whether Union  Ministries
of Industry, Petroleum and Fertili-
zers have been working out a new
formula in the wake of two conflict-
ing policy guidelines ;

(c) ifso, whatare the main reasonS
for the two couflicting formula ; and

(d) how this revised formula
which is under consideration will
be helpful to the drug policy ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI  DALBIR
SINGH) : (a) to (¢). Based on the
recommendations of the Hathi Co-
mmittee, Government announced its
decision to regularisc excess produc-
tion over the licensed capacity at
the highest level of production achiev-
ed in any year during the three
year period ending March 31, 1977
subject to certain stipulations. This
decision is contained in paragraphs
27'3 to 36 of the Drug Policy State-
ment, a copy of which was laid on the
Table of the Lok Sabha on 29th
March, 1978 by the then Minister of
Petroleum, Chemicals & Fertilizers,
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The Department of Industrial De-
velopment have announced vide
Press Note dated 29-8-80 Govern-
ment’s Policy In certain sclected
industries of importance to the national
economy and those engaged in the
production of articles of mass consu-
mption (this list includes the drugs and
pharmaceuticals  industry), to re-
cognise installed capacity as on
4-9-1980 where it is in  excess of
licensed capacity subject to certain
conditions. The implications of this
decision in so far as it relates to Drug
Industry are under discussion,

(d) Does not arise,

Designing of 16 MM Theatre
Projector

4876. SHRI B. V. DESAI :
Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether it i1s a fact that his
Ministry has decided to design of a
professional 16 mm theatre projector
during the current year ;

(b) whether this will be the first
of its kind to be undertaken by the
Department of Science and Techno-
logy for his Ministry ;

(c) if so, whether the Depart-
ment of Science and Technology is
allotted Rs. 24 lakhs for developing
these projectors ;

(d) if so, what will be the main
purpose of these projectors ;

(e) to what extent such projectors
are beneficial to the country ; and

(f) when these projectors are
likely to be developed ?

THE DEPUTY MINISTER
IN THE MINISTRY OF IN-
FORMATION AND BROAD-
CASTING (KUMARI KUMUD-
BEN M.JOSHI). (a) to (£).

In pursuance of the recommendations
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made by the Working Group on Na-
tional Film Policy that 16MM tech-
nology is the appropriate technology
for India, the Ministry of Information
and Boradcasting have suggested to
the Department of Science and Tech-
nology to undertake the design and
development ofa 16mm professional
projector suitable for film projection
in theatres. The  Department of
Science & Technology have taken up
development  of optical designs for
lenses and zoom lences for 16 mm
and 35mm movie projectors. That
Department has also  undertaken
development of Xenon Arc Lamps
for audio-visual system which can
be utilised for 16mm projectors.
For thete two projects an amount of
Rs. 5.5 lakhs  and Rs. 18.5 lakhs
respectively has been allocated by
the Department of Science & Tech-
nology. No decision has been taken
to develop a complete design for a
professional 16mm projector.

Projection in 16mm  is more
economical as compared to 35mm
because of lower print cost and is
particularly suitable for small and
medium  size theatres in  semi-
urban and rural areas. This will
also indirectly  encourage direct
production of films in 16mm instead
of gsmm resulting in reduced expendi-
ture on film production.

PTI Plan to computerise news
Service Operations

4877. SHRI B. V. DLESAI:
Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether Press Trust of India
plans to computerise its news service
operations in the major centre in
the country ;

(b) if so, what are thedetails of
the proposed plan ;

(c) if so, what are the centres

where these will be set up |
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(d) wheter this wa# also cliscussed
at the heads of the other media repre-
gentatives from 13 countries who were
attending the coordinating committee
meeting of the non-aligned news-
agency pool ;

(e) if so, what are the details of
the proposed scheme ; and

(f) towhatextentit will be helpful
to India ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN
M. JOSHI) : (a) to (¢) Four News
Agencies in the country, namely,
Press Trust of India, United News
of India, Hindustan Samachar and
Samachar Bharati are in the private
sector and function independently
They are free to decide their techno-
logical and other plans for expansion
and improvement of seivice without
governmental  involvement. It is
understood from P.T.I. that they are
planning to computerise their news
service operations of the major centres
in the country. The  details are
being worked out by them.

(d) There is no connection bet-
ween PTD’s expansion programme
within  the country and the Non-
aligned News Agencies Pool. How-
ever, PT1 representatives might have
had an opportunity to mention their
developmental plans to the News
Agency Chief who attended the re-
cent meeting of Pool Coordination
Committee held in New Delhi.

(e) Does not arise.

(f) It has been reported that the
system promises cost-effective co-
mmunication linkages.
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{
Generation and Demand of
Power in Madhya Pradesh

4878. DR. VASANT KUMAR
PANDIT :Will the Minister of ENER-
GY be pleased to state :

(a) what is the total production
of power and the demand for power
in Madhya Pradesh during 1981
and 1982 ;

(b) which are the on-going pow r
Projects in M.P. bo'h new and ex-
pansion and the expected date of
starting :

(c) what is the number of power
plants for M.P. Pending with the
Centre and the da'e from which
they are pending and reasons for
delay in sanction for each project,
and
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(d) how many of the above will
be sanctioned during 19B81-82 year?

THE MINISTER OF SATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) The electrical energy availa-
bility in Madhy Pradesh is estimated
as 6987 million Kwh in 1981-82
and 7462 mr'llion Kwh in
1982-83. The corresponding annual
energy requirements of the State
are anitcipated as 8516 million Kwh
and 9407 million Kwh respectively.

(b) Ongoin ; projects in Madhya
Pradesh and their exnected date of
commissioning are indicated below :

Project Capacity (MW) Expected date of
commiss ioning
1 2 3
Thermal
Korba East March, 1981
Korba West St. I
UnmtI . . . . . 210 August, 1982
Unit IT . . . . 210 April, 1983

Korba West St. IT

Unit IIT . . . . . 210

Unit IV . . . . . 210
Satpura Extn.

Unit 8 . . . . ] 210

Unitg . . . . . 210

Birsinghpur

Unit . . . . . 210

Unit II . . . . . 210

December, 1983

June, 1984

une 1982

December, 1982

1985-86

1986-87
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In addition, the Korba Super Thermal Power Prgject is under implementation in the
State under the Central Sector. The expected dates of commissioning of the generating unif: in
this project are as under:—

221

Korba Super Thermal Power Project

Capacity (MW) Exepcted date of
commissioning
Unit I . . . ; ‘ 210 January, 1983.
Unit 1T . . " : G 210 July, 1963
Unit IIT . : : : ; 210 January, 1984
Unit TV . . i 3 . 500 1986-87

The State has been earmarked a share of 1485 MW with the installation o the first
three units and 319 MW on commissiong of all units.

Hydro
Pench 2x8o

1st Unit § . : 1683-84

2nd Unit . § . 1984-85
Bodhghat 4 x 125 . : P Beyond 1984-83

Benefits rom Pench Hvdro Electric Project would be shared between the States of Madhva
Pradesh and Maharashtra with Madhya Pradesh having two-thirds sahre (i.e. about 107 MW,

(¢) and (d) The Status o the various projects pending clearance with the Centreis
ziven below:—

Project and Capacity Date 0" receipt Present Status
1 2 3
Thermal :
Pench St. I: Sept. 1980 The project proposal was first submitted
(2 x 210MW) by M.P. Elecy. Board in March, 1980.
(4 x 210MW ultimate) Subsequently, it was decided that the

project would be implemented in the
Central Sector. The National Thermal
Power Corporation Ltd. submitted the
Project Report in Sept., 1980. In view of
this the project proposal submitted by
M.P.E.B. has not been procssed. The
proposal submitted by NTPC isunder
techno-economic ecxamination by the
Central Electricity Authority.

Vindhyachal (Singrauli) Dec., 1980 The proposal was first submitted by MPEB
(Widhan STPS) in Jan, 1979. Subsequently it was
(2% 500 MW and decided that the project would be imple-
6x500 MW ultimate) mentaed in the Central Sector. NTPG

shumitted the project report in Dec., 1980.
The Project is proposed to be implemented
with Soviet assistance.

Hydro:
Sindh Multipurpose Project  June, 1978 Processing o this multi-purpose project s
(3 % 25MW) co-ordinated by Central Water Commis-

sion. Comments of the Central Electricity
Authority have been sent to the project
authoritics and their replies are awaited.
Multi-purpose projects would have to
be first cleared by the Technical Advisory
Committee of the Planning Commission
before processing through the CEA.
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3

1 2
Orchha multi-purpose Secpt. 1978
project
(2x 15+2x30)
Hasdeo May, 1980
(3% 40)
Banasagar multi-purose Sept. 1980

project {revised proposal)
(3 1054+21x5+2x15)

Kutru-I June, 1980
(5 < 50)

The project involves inter-state aspects
between Madhya Pradesh and Uttar
Pradesh which are yet to be resolved.

The project hat been examined in the C.E.A.
Revised project report incorporating the
comments of the Central Electricity
Authority is awaited from the project
authorities.

The project has been examined in the
Central Electricity Authority and the
Central Water Commission. Clarifications
on the comments of the Central Water
Commission on design aspect are awaited
from the project authorities.

Comments o the Central Water Commis-
sion and the Central Electricity Authority
have been forwarded to the project
authorities. Their replies are awaited.

Techno-economic clearance o” the project
reports depends upon the correctness.
and completeness of information incorpo-
rated in the project reports. The appraisal
of the project is done by the CEA with
the assistance o the Central Water
Commission who examine the adequacy
and correctness o”the basis date as well
as design aspects and clearance of the
project reports is given after the scrutry
is completed. The projects can be sanc-
tioned only after the examination has
been carried out and the projects are
accorded techno economic approval.

Proposal to set up A Committee
on film Industry

4879. DR, VASANT KUMAR
PANDIT Will the Minister of IN-
FORMATION AND BROAD-
CASTING be pleased to state

(a) whether eminent personali-
ties connected with Cinema, tech-
nology and indus'ry has suggested to
setting up a Committee on a film
industry  during the symposium
Cinema in the the Eighties held in
Delhi on 11th January 1981

(b) whether the Cinema industry
considers The Video invasion as a
challenge to the film industry ;

(c) what steps Government are
taking to take the Cinema to rural
and undcr developed areas

(d) whether Government have
drawn any scheme to construct small
size cinema theatres in rural areas
for 16 mm and 35 mm films and

(e) thepolicyingeneral of Gover-
ment for developing the film indus-
try and its mass media socio-edu-
cational appeal ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMAD BEN M.
JOSHI) :

(a) Symposium on ‘CINEMA IN
THE 80s’ recommended that an
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advisory Committee consisting of
technical experts from the industry,
mam media experts and representa-
tives of the concerned business houses
should be constituted to cvordinate
the maunfacturing programmes of
film equipment in the country and
suggest methods of making the coun-
try seif reliant in this field.

(b) The video cassetts affect the
interests of the distributors and exhi-
bitors of the films and are a cause of
concern to them.

(c) and (d) Apart from the
State film Development Corporations,
National Film Development Corpora-
tion grants loans on easy ternts for
construction of low-cost theatres in
rural areas.

(e) Interest of the Film Industry
ar. constantly kept in view by Go-
vernment and suggestions for its de-
velopment are always given due
consideration.

Invitation to Rashtriya Chemicals
and Fertilizers, Trombay to
visit Iraq

4880. DR. VASANT KUMAR
PANDIT : Will the Minister of
PERTOLEUM, CHEMICALS AND
FERTILIZERS be pleased to state.

(a) whether any invitation from
States Organisation for Chemical
Industries Baghdad had been received
for a team of experts from Rashtriya
Chemivals and Fertilizers, Trombay
to wvisit Iraq :

(b) if so, the names and status of
the leader and other Memberof the
team which visited Baghdad, duration
of their stay and full details “of sub-
ject matters discussed ; .

(c) whether anmy ' repert in this
regard has been submitted to Govern-
ment, if so the details thereof & -

(d) the detads of the mdusmes
i proposed to be set up in Baghdsd

43 L.S.—8
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with Indian experts and assistance,
whether on Indian collaboration
and if so, the details thereof ; and

{e) whether a similar request has
been received from France and if so,
the full details in this respect ?

THE MINISTER OF STATE IN
THEMINISTRY OF PETROLE-
UM, CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH):

(a) Th- States Organisation for
Chemical Industries Baghcad reques-
ted, Rashtriva Chemicals and Ferti-
lizers Limited in April 1980 to pro-
vide engineers, plant operators and
ma ntenance personnel to assist  them
in the operation of their ammonia/
urea/ power plants. DCF agreed to
do so and sent a formal offer.
This has so far not been availed of by
the States Organisation for the
Chemical Indistries.

(b) Nobody from RCF visited
Iraq.

(c) The question does not arise.

(d) There is no such peoposal.

(e¢) No. Sir.

Supply of Diesel to Madhya
Pradesh

4881. SHRI SHIV KUMAR
SINGH: Will the Minister of PETRO-
LEUM CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) whether it is a fact that short
supply of diesel in Madhya Pradesh
has ready affected agricultural pro-
duction in that state : and

(b) themeasures taken by Govern-
ment to meéct the requirement of
diesel of Madhya Pradesh state ?
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THE MINISTER OF PERTO-
LEUM CHEMJCALS AND FER-
TILIZERS (SHRI P. C. SETHI):
(a) This Ministry makes a monthly
allocation of High Speed Diesel (HS
D) oil to al the States/Union Terri-
tories, including Madhya Pradesh.
The actual distribution of the pro-
duct between the different sectors of
cosumption like agriculture, trans-
port etc. is to be deided by the State
Government themselves. They have
been advis d to accord the highest
priority to agriculture sector No
report to the effect that agricultural
production has been affected in
Madhya Pradesh due to short supply
of diesel has been received.

(b) The dies 1 allocations to the
States/Union Territories including
Madhya Pradesh, have been maximi-
sed keeping in view the overall
product availability and movement
capacity. For March, 1981 the (iesel
allocaion has been made at a level 15
percent more than the sale in March,
1980. Ad hoc increases of dicsel were
also given during the months of
September, October and December,
1980 and February, 1981 to Madhya
Pradesh keepinginview the require-
mentsindicated by the State Govern-
ment.
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Procurement of AIR Compressors
for Baira siul and Salal Hydro-
Electric Projects

4884. SHRI VIJAY KUMAR
YADAV : Will the Minister of
ENERGY be pleased to sta'e :

(a) how many air compressors
have been procured for Baira siul
and Salal Hydro-Electric Projects
and the cost of each

(b) the total R/M expenditure
on each of the above compressors
and the total period of their utili-
sation up to date :

(c) is it a fact that some of the
above compressors are lying idle and
have not been put to use even for
one full day ; and

(d) ifthe answerto (c) above is in
the affirmative who is responsible
for the misutilisation of public property
and the measures taken for utili-
sation of the valuable machinery ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) to (d) : The information is
being collected and will be laid on
the Table of the House
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Names of the location of weigln
bridges run by BCCL in Dhanbad
District

4889. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) names and locatinos of the
weigh bridges run by the Bharat
Coking Coal Limited (BCCL) in the
district of Dhanbad at present and the
amount of coal weighed by them in
the months of January 1981 and the
number of trucks handled, weigh-
bridge-wise facts in details;

(b) average coal per truck des-
patche. as ner recod in th - same
month in diffcrent weighbridges;

{c) number ol trucks and dumpers
and the amount of coal weighed in
these weighbridge in the same month
for despatching coal to other public
sector Companies like power plant
and steel;

(d: whe her, it is a fact that while
the authorised carrying capacity of
the trucks used to be less than 10
tonnes, most of the trucks were allow-
ed to load officially much above that
causing accident and damaging roads;
and

(e) if so, steps taken on such
recorded overloading?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) (a)
to {¢) Necessary information is being
collected and will be laid on the Table
of the House.

Labour cases pending before
' Supreme Court

4800. SHRIA.K. ROY : Will
the Minister ‘of LAW, JUSTIC.’E
AND QOOMPANY AFFAIRS be

pleased to state:

(a) number of Iabour cases pend-

ing before the Supreme Gourt till
thls date, year-wise and provmcc—

wise breakup in d etail;
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(b) whether it is a fact that, the
long time taken by the Supreme
Court to dispose of the case helps the
employer and goes against the interest
-of the labour;

(c) whether Government propose
creating a special labour Bench in
the Supreme Court for the expedi-
tious disposal of such cases; and

(d) ifso, when, if not, the reasons ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
According to the information furnish-
ed by the Supreme Court, the total
number of cases pending in the
Supreme C urt till 17th March, 1981
is 513. Break-up of year-wisc figures
may be seen as in the statement en-
closed. Province-wise details are not
readily available with the Supreme
Court.

{b) The Supreme Courtis doing its
best within the limitations imposed
by the volume of litigation.

(c) and (d). According o the in-
formation furnished by the Supreme
Court, it is not possib’c to constitute
a special Bench throughout the yvear
exclusively for the hearing of matters
arising out of awards of the Industrial
Tribunals/Courts. 'The Labour ap-
peals are also posted alongwith other
appeals before Benches. However, a
Bench to hear appeals relating to
Industrial disputes is constituted as
and when it is felt ncéessary.

Statement
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Labour Appeals Pending up to 17-3-1g81

Years Numbers
1970 . 3 ‘ ; i 1
1971 . i : . . 33
98¢ . i . ; R 30
1973 . .. . . . 45

94 . e 39
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Laboyr Appaals Papding up to 17-g-1981

Years Numbers
1975 . . . . . 31
1976 . . . . . 33
1977 . . . . . 64
1978 . . . . . 60
g7 . . . . . 83
1gBo . . . . . 77
1981 . . . . . 17
ToTaL _—5;-——

Proposal to take over oil companies

4891. SHRI RAMA CHANDRA
RATH: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS b= pleased to state:

(a) whether Government have a
proposal tojtake over some oil com-
panies of the country;

(b?lc name of those oil com-
paniet;

(c) when the above proposal is
going to be implemented ; and

(d) the details thercof?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI): (a)
and (b). Yes, Sir. Burmnah Oil Com-
pany (London)’s financial interests in
India comprising of (i) 50 equity
rupee shares in Oil India Limited,
and (ii) Assets and liabilities in India
of Assam Qil Company, a sterling
subsidiary of BOC and (iii) Burmah
Oil Co. India Trading Ltd. (BOC-IT)
another sterling subsidiary of BOC
are proposed to be taken over by ihe
Government of India.

(c) and {d). The work relating to
the assessment of the compensation
to be paid on take over, forming part
of the ground work for sta ting the
negoatiations, is on hand. Efforts are
being made to settle the issues quickly.
No precise estimat- of the time for
implementation is possible at this
stage.
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Production and consumption of
Soda Ash

4892. SHRI DAULATSINGH]JI
JADEJA: Will the Minister of PET-
ROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the names of industries which
are manufacturing soda ash in the
country with their annual production;

(b) what is the  approximate
annual consumption of soda ash in the
country;

(c) the steps taken by Government
to meet the gap; and

(d) what are the criteria adopted
to issue the soda ash permit to actual
users and to the companies which are
producing detergents etc.?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SENHI): (a)
The names of industrial undé®akings
which are manufacturing soda ash in
the country with their annual produc-
tion are given below:

Name of Production during
the Unit 1980 (January-Dccember)
(in tonnes)

1. M/s. Tata Chemicals Ltd.

Mithapur, Gujarat 3,16,513
2. M/s. Saurashtra Chemical
Ltd., Porbandar, Gujarat. 1,52,889

3. M/s. Dharangadhra Chemicals
Works Ltd., Dharanyadhara

Gujarat 67,907
4. M/s Orissa Cement Ltd.
(Hari Fertilizers) Varanasi
U.P. {formerly New Central
Jute Mills) . 11,398
ToTAL . 5,48,707

(b) The estimated demand of
soda ash during the year 1980-81 i1s
of the order of 6,30,000 tonnes.

(c) and (d). The Government are
depending on the twin machanism
of adequate imports on the one hand
and informal monitoring and regula-
tion of production and distribution
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on the other. Import of soda ash
has been placed under Open General
Licence (OGL) for actual users there-
by making it possible for any actual
user to import the material direct in
case he wishes todoso. About 20,000
tonnes of soda ash was imported in the
year 1979-80 by State Chemicals and
Pharmaceuticals Corporation of India
(CPC) and distributed through the
State Government agencies to various
consumers, particularly to the small
scale sector. In the year 1980-81, the
CPC has finalised arrangements for
import of 20,000 metric tonnes.

Guidelines have been issued to
all the manufacturers of soda ash
which ensure that all industrial con-
sumers who are taking their material
direct from the manufacturers conti-
nue to get at least the quantity they got
in 1977, a year of normal supply. As
a result, about 869 of soda ash pro-
duced by the manufacturers is going
direct to industrial consumers at
manufacturers’ price.

mat A farmr qg

489 4. ! A T T FT
oA AT FWIW WAl T FaTT H
T FOTF

(%) =0 ATH vy g e
¥ FAEAT F T IIAL F AA@ T
gooyt ¥ afg & @ R

(g) # sowre 7 fawre wpat
¥ weow & Taeq  qHA T
FOH F Rw ¥ B2 faAwr O & e
F 0F OGIAAT TAH AT g5 W

() u&@,é\wﬁrﬁ‘aﬁfnm

¥ =% oo frar ofew &1 sTEd
farar T 7



237 Written Answerg

EATET STerew Jarwa § IR
(Fwr@ wyedw TRo Wit ) :

(%) fodr dwifes wemgw & sra §
Ig Fga1 Ffew ¢ & waE & woasy
# =wfes qfg w1 ;O FWAET F
@ ggAal #1 99E g |

(@) s (7) . wmat 7 8L
formmax &@@a F fag &t araT §
F0E FAT T AL g | a9y,
sy feew  fawrg frrm gt
gdat ¥ farara< & faio i garEear
o faaT w1 g 9T T NgeE &
far sty wat @ O ST T

N

Demand from A. P. High Court
Advocates Association to reduce
Court Fees

4894. SHRI R. K. MHALGI:
SHRI AMAR ROYPRADHAN

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether demand has ben made
in December last in Andhra Pradesh
High Court Advocates’ Associa-
tion function that court fees
should be minimal in suits involving
individuals against the State because
the legal battle was not between two
equals;

(b) Government’s reaction thereto
and action taken; and

(c) if no action taken, the reasons
thereof?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRIP. SHIVSHANKAR)-
(a) to (c). Government have no authen-
tic information on the demand said
to have been made in December last
in Andra Pradesh Advocates’ Asso-
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ciation Function. The position is
being ascertained from the State Gov-
ernment. The subject “fees taken in
all courts except the Supreme Court”
occur as entry No. 3 of the State List
in the Seventh Schedule to the Consti-
tution and hence primarily the respon-
sibility of the State Governments. The
suggestion of the Law Commision
that court fees may be abolished or
reduced was taken up with the Srate
Governments in 1975, and none of
the States was agreable to reduce the

court fees.
L]

Inadequate coverage by Television/

All India Radio regarding Spe-

eches activities of  Political
Parties

4895. SHRI R. K. MHALGI:
Will the Minister of INFORMA-
TION AND BROADCASTING
be pleased to state:

(a) whether  Government are
aware that complaints are made
from time to time regarding the
policy of giving inadequate coverage
adopted by the TV/AIR in the

matter of  speeches activities of
various political parties or their
leaders;

(b; if so, whether administrative
arrangement exists whereunder all
such complaints are looked into im-
partially and at the proper level;

(c) if so, the nature of these ar-
rangements; and

(d) the  specific  complaints
which were voiced by the various
parties and individuals in the last
six months and the views talen by
Government in respect of cach of
them ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN JOSHI):
Policy guidelines to the offiicial
Media Units stipulate that dissemi-
nation of information, news and
comments should be done in a fair,
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objective and of balanced manner
inclufing  contrasting  points of
view with emphasis on events and
developments.

(a) Government  have  come
across some direct complaints,
comments, Parliament
questions and Motions regarding
alleged inadequate coverage by
AIR[Doordarshan of speeches

and activities of political parties and
leaders.

(b) and (c). Such complaints are
lloked into by appropriate offi-
cials in the Media Unats and the
Ministry.

(d) There is no standing ma-
chinery in AIR /Doordarshan to tabu-
late or compile such complaints.
Further, compilation of such com-
plaints for a long period like six
months in respect ol all the AIR
stations will be too voluminous and
time-consuming and therefore, it will
not be commensurate with the re-
sults to be achieved.

Resignation by Director of
Films Division

4896. SHRI PIUS TIRKEY:
Will the Minister of INFORMA-
TION AND BROADCASTING
be pleased to state:

(a) is ita fact that Mr. Loksen
Lalwanis Director of the Films Divi-
sion has resigned in protest against
the rccent decision of Government
disallowing two of his films being
sent to Indian Missions abroad;

(b) if so, the names of the films
made by him and the details of the
subjects dealt in the films;

(c) reasons for not allowing those

films being sent to Indian Missions
abroad;

td) what is the criteria of the
‘Goverdment for selection of the films
10 be sent abroad; and
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(2) names of pcrsonis of the Banrd
of the Seclection Committee .if any,
and the details observations of the
committee regarding these two films
of Shri Loksen Lalwani ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN. M.
JOSHI): (a) Sir, Shri Loksen Lal-
wani, Director of the Films Division
has voluntarily tendred his resigna-
tion. In his letter of resignation,
he has stated that he would like to
be relieved from his duties to enable

him to find enlarged areas of crea-
tivity.

(b) Shri Loksen Lalwani has
directed several films in the Films
Division for public information,edu-
cation, motivation etc. These flms
are shown to the public in India
and they are widely exposed. These
films include ‘They call me Chamar’
and “Insult to Civilization..”. The
film “They call me chamar” high-
lichts the terrible phenomenon of
untouchability  that still prevails
in some parts of India. The film
“Insult to  Civilization” concen-
trates on  the problem of
urban  slums and the moral and
social deeradation which the inhabi-
tants in such slums suffer from.

(c) to (e}. The selection of the
documentary films by the Ministry
of External Affairs to be exhibited
by their Missions abroad is broadly
guided by the considearation to pre-
mote a better understanding and
appreciation of India and its rich
heritage and of the various develop-
ments taking place in India with
a view to focussing attention on the
progress made in the social, eco-
nomic, cultural, scientific and tech-
nological fields. This is to centain
the popular Western netions re-
garding pover'y, superstititons etc.
which seems to have become cliches
in their coneepts regarding India.
As regards the wo ﬁms made by
Shri  Lalwani namely “They
call me chamar” and “Insult to



2 41 Vinitkan i n0a0ong,

civilisagion’, the Ministry of FEx-
ternal  Aflairs felt that although
the two films contained a valuable
social message for kndian audiences,
their soreening abroad for foreign
audiences would have tended to project
India in a derogatory, negative and
excessively critical light. Given the
stereotyped image projected by the
Western media of India as a back-
ward, poar country and suffering from
irremedial social injusticzs, the
showing of these films would have
tended to reinforce such negative
perceptions about India in the foreign
countries as foreign audiences may
not be able to understand these films
in the correct perspective. It was
on the basis of this consideration
that the Ministry of External Affairs
decided not to purchase the prints
of these films for official external
publicity purposes through their mis-
S1011S.

Programme on All India Radio

4897. SHRI T.R. SHAMANNA:
Will the Minister of INFORMA-
TION AND BROADCASTING bhe
pleased 1o  state:

(a) has it come to the notice of
Government that there are com-
plaints that  programmes in All
India Radio to some extent are
not given purely on merit: and

(b) whether Government pro-
pose getting the matter examined and
see that All India Radio is used in
a better way as good medium for
Educatior of Puhlic developinent and
encauragement of Art, Music culture
ete ?

THE DERUTY MINISTER
IN THE MINISTRY OF 1IN-
FORMATION AND BROAD-
CASTING (KUMARI KUMUD
BEN. M. JOSHI): (a) Thereis a
well defined proccdure of grading
argists for music and  plays
and features. ‘Boakings are offered
'to artists -on 1the basis -of their gra-

However, for selection of
speakers and :talkers for .discussions,

CHAITRA 3, 1903 (SAKA)

.dations are ynder agtive

Writlen Answers 249

station Directors use their jugge-
ment and discretion. Complaings
are received [rom time to time by
the Station  Directars, Director
General, All India Radio and the
Ministry of Information and Broad-
casting.

(b) Complaints are examined on
merit and remedial action is taken,
wherever necessary. Efforts are
always made by the All India Radio
to make qualitative improvement in
their programmes by the utilisa-
tion of the best talent availalble for
education and entertainment of the
listeners.

Proposal to release M.R.T.P.

Act

4898. SHRI S. M. KRISHNA
Will the Minister of TLAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) Whether Government are con-
sidering a sclective softning of the
MRTP Act; and

(bY if so, the broad aspects of
the porposals and the measires to
be taken to simplify the present
process of clearance of  Inveitment
proposals ol large industrial houses
and to define the ‘intzr-connect ons’?

THE MINISTER OF LAW,
JUSTICE AND COMPANY
AFFAIRS (SHRI P. SHIV SHAN-
KAR : (a) and (b): The High
Powered  Expert Committee «n
Compan'es and M.R.T.P. Acts
(Sachar Comm’'ttees has, inter-afia,
made warious recemumendations for
the amendment of the M.R.T.P.
Act. A copy of ths Report was
ako laid on the Table of the House
on 30-8-1978. These recoinmen-
ronside-
deration of Government in the
context of the socio-economic ob-
Jjectives sought to be achieved through
the MRTP Act.
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Visit of delegation from Orga-
mnisation of Arab Petroleum Ex-
porting Countries for joint
venture in petro-chemicals

4899. SHRIMATHI KISHORI
SINHA Will the Minister of
PETROLEUM, CHEMICALS AND

FERTILISERS  be pleased to
state:
(a) whether Government had

offered the recent six man team from
the Organisation of Arab Petro-
leum Exporting Counties (OAPEC)
during its visit here for joint ventures
in petro-chemicals;

(b) if so, the details thereof;

(c) whether  Government  has
also been able to obtain any trade
off against Indian expertise guaran-
teed supplies of oil from the dele-
gation; and

(d) if not, in what other manner
Government proposc to ensure larger
supplies of oil from the Gulf
countries ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILISERS (SHRI P. C. SETHI):
(a) Although this subject came up
during discussions with the dele-
gation, no formal offer was made.

(b) Does not arise,

(c) OAPEC is not concerned with
supply of crude oil.

(d) Our requirement of imported
cude oil for 1981 has more or less
been arranged.

New Gas fields in Northern
Gujarat, Cambay and Sanand
areas

4900. SHRI R. P. GAEKWAD:
Will the Minister of PETRO-
LEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether new gas fields in
Northern Gujarat, Cambay and
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Sanand  areas of Gujarat State were
discovered during 1980;

(b) if so, number of wells drilled
and names of places where such
wells were drilled;

(c) amount of Gas found from
these wells; and

(d) whether ONGC is considering
suplying natural gas for domestic
purposes in the cities around these
gas fields, particularly when gas is
being flared up?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI):
(a) No, Sir.

(b) to (d). Do not arise.

Use of Transmitter at
Visakhapatnam Station of
All India Radio

gg01. SHRIKUSUMA KRISHNA
MURTHY: Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether a 25 K.W. transmit-
ter is now remaining unused at the
Visakhapatnam station of All India
Radio; and

(b) if so, why it cannot be used for
Vividh Bharati Boadcast at that
station ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN. M.
JOSHI): (a) and (b). The 10kw mw
Transmitter which was operating
at AIR Visakhapatnam before the
commissioning of the 100 kwmw
transmitter there in August, 1976,
has been retained as a passive standby
for use during emergencies like
cyclones etc. This transmitter cannot
be used for a new service at Visa-
khapatnam as there is no frequency
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allocation for this power under the
medium wave plan as agreed to by
the International Telecommunica-
tion Union.

Television Centre at Cuttack

4902. SHRI CHINTAMANI
JENA: Will the Minister of IN-
FORMATION AND BROAD-
CASTING be pleased to state:

(a) is it a fact that the conference
of the  Information Ministers
held in the 1st week of November,
1980 decided to set up a television
centre at Cuttack with studio faci-
lity at Sambalpur in Orissa;

(b) if so, the progress so far
made in this regard;

(c) whether it is a fact that the
Sambalpur  Television Centre
operated on receipt of programme
capsules from Cuttack studio;

(d) if so, when a separate studio
for Sambalpur Television Centre
will function;

(e) Government’s action for es-
tablishment of a studio at Sambal-

pur;

(f) whether it is a fact that
the only Television  Centre of
Sambalpur in the State of Orissa has
the range to cover only areas of
40 kilometres;

(g) if so, have Governmentdecided
to establish a Television Centre at
Cuttack Television Studio which will
cm:icr the State capital Bhubaneswar;
an

(h) if so, by what date this pro-
posal will be implemented

THE DEPUTY MINISTER IN
THE MINISTRY OF INFOR-
MATION AND BROADCASTING
(KUMARI KUMUD BEN. M.
JOSHI): (a) and (b). The Infor-
mation Ministers Conference did
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not take any such decision. How-
ever, a suggesion was made in the
conference to set up a Programme
Production Centre at Sambalpur
(Orissa).

(¢) Yes, Sir.

(d) and (e). The scheme for
utilisation of INSAT for T.V.
coverage, now under formulation,
envisages inter-alia the setting up of
a programme production centre at
Sambalpur. The implementation of
the scheme will, however, depend
upon its approval and availability
of resources.

(f) T.V. transmitter at Sambapur
has a service range of 40 kilometres
and covers an area of 5000 sq. kms,

(g) and (h). The approved Sixth
Plan proposals (1980—85) include
the setting up of a T.V. transmitter
at Cuttack.

Annual Production of Coal from
Telcher and Ib Valley Coal Mines
in Orissa.

4903. SHRI CHINTAMANI
JENA: Will the Minister of ENERGY
be pleased to state:

(a) whetheritisafact thatannual
production of the only two coal-
mines in Orissa viz. Talcher and Ib
Valley is 2.7 million tonnes as against
104 million tonnes in the country;

(b) if so, the action taken by
Government to increase the produc-
tion of these two coalmines up to 8
million tonnes by the end of Sixth
Plan period, considering the increasing
heavy demand of coal in two Super
Thermal Power Projects which are
coming up soon in Talcher area of
Orrissa;

(c) what provision is made for
this purpose in the Budget of the
Coal India Limited; and
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(d) if not, the action to be taken
for making adequate Budget provision
in the Budget of Coal India Limited ?

THE MINISTER OF STATE IN
THE MINISTRY QF ENERGY
(SHRI = VIKRAM MAHAJAN):
(a) Coal production in Talcher &
Ib Valley Coalfields in Orissa in
$979-80 was 2.58 million tonnes and
is expected to be 3 million tonnes in
1980+81, out of the anticipated total
coal production of 113 million tonnes.

(b) It is proposed to increase the
production in Talcher and Ib Valley
coalfields to about 6 million tonnes
by 1984-85. To achieve this produc-
tion a number of new mines are
being planned in these two coalfields.

(c) Rs.8.72 crores has been provi-
ded in the Coal India's budget for
1981-82 for the development of the
irinilnes in Talcher & Ib Valley Coal-

elds.

(d) Does not arise.

Availability of Gas

4904. SHRI  CHINTAMANI
JENA: Will the Minister of PET-
ROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state
the estimate regarding the availab;-
lity of gas at present and at the end
of the gixth Plan period ?

THE MINISTER OF PETROL-
EUM, CHEMICALS ANDP FERTI.
LIZERS (8HRI P. C. SETHH)
The estimated  production of
natural gas in 1981 is about 3576.85
million cubic metres. The production
of natural gas at the end of Sixth
Five Year Plan is estimated at abaut

2949.10 million cubic metres in 1984-
5.
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Conversiom of Coal imte 0il

4905. SHR1 CHITTA BASU:
SHRI G. Y. KRISHNAN:

Will the Minister of ENERGY
be pleased to refer to the reply given
to Unstarred question No. 158 on
17th February, 1981 regarding conver-
sion of coal into oil and state:

(a) whether the Government
have examined the commercial
viability of the projects; and

(b) if so, the results of such ex-
amination ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
and (b). The various aspects connec-
ted with setting up of such a plant
are under examination.

Supply of Power from Damodar
Valley Corporation to Calcutta
Electricity Supply Corperation

4906. SHRI CHITTA BASU:
Will the Minister of ENERGY be
pleased to refer to the reply given to
Starred question No. 4 on 17th
February, 1981 regarding supply of
power from Damodar Valley Corpo-
ration to Calcuttaand state:

(a) whether the Damodar Valley
Corporation has a contract with the
C. E. S. C. for the supply of power;

(b) if so, the terms of contract;

(c) whether the Damodar Valley
Corporation could fulfil the contract
during the last three years; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAMAJAN): (a):
Yes, Sir.

(b): According to the terms of
the contract the maximum coatragt-
tual obligation of the DVC with the
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CESC is 105§ MVA. This is however,
the fmaximum obligation. Some of
major clauses in the centract pertain
to effective date and period of supply,
the voltage of supply, a clause provid-
ing for dis-continuance of supply
under unforeseen contingencies, in-
stallation and reading of check meters
and electrical equipments, demand
charges, overall unit rates, levies of
taxes and duties, payment of bills and
notice period for termination or
continuance of the contract.

{c)and (d). It has not always
been prssible using the last 3 years
to supply the maximum amount under

the contract due to low generation
in the D.V.C.

Loss of Revenue to state Electricity
Boards

4907. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
ENERGY be pleased to state:

(a) what is the total loss of revenue
of the statc Llectricity Boards in the
country; and

(b) the steps Government pro-
pose to see that State power houses
do not incur losses?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) : (a)
According to the information availa-
ble with the Ministry of Energy
(Department of Power), the aggre-
gate losses of the State Electricity
Boards (excluding Assam, Megha-
laya and J & K) in the five years
period ending 31st March, 1979
after making provision for interest on
Government  loans, depreciation
and other revenue deficits, if any,
are of the tune of Rs. 615 crores before
taking into acceunt the Government
subvention given to the State Elec-
tricity Boards and Ks. 211 crores
after taking into account the subven-
tisn given to the Elecwricity Boards.

. ) State Electricity Boards are
sutonomous bodies working under
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the administrative contrel of the
State Governments and they are fully
competent to take any steps including
revision of tariff etc. to improve the
financial health of the State Electri-
city Boards

The Electricity (Supply) Act,1948,
has been amended by the Central
Government in 1978 enabling tate
Governments to prescribe the surplus
to be created by the State Electricity
Boards after meeting all expenses.
Provision for the equity capital in
State  Electricity Boards has also
been introduced.

To enable the State Electricity
Boards to carn reasonable su:plus
thro gh improvement in income from
operation, Government of India have
introduced a numb rof measures to
improve  generation and reliability
of thermal power stations. Similarly
detailedd  guidelines have also been
given to State Electricity Boards for
eflective  monitoring  of on-going
projects and Lo achiveve their com-
missioning in time. All these mcasures
should help the State Electricity
Boards to improve their financial
condition.

Enactment of laws regarding «xhibi-
tion of films made in Statcs

4908. SHRIMATI  KISHORI
SINHA: Will the Minister of IN-
FORMATION AND BROADCA-
STING be pleased to state:

(a) whether the Central Govern-
ment are opposed to  State
Governments enacting laws to co-
mpel cinema houses to exhibit a
fixed percentage of films made in the

State as proposed in Tamil Nadu
and West Bengal;

(b) if so, whether Central Govern-
ment have informed the States
accordingly; and

(¢) whether  the matter was

_ discussed at the conference of Infor-

mation Ministers held last year? |
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THE DEPUTY MINISTER IN
‘THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KXUMARI KUMUD BEN M.
JOSHI): (a) and (b). Government
received from the Government of
West  Bengal “the Compulsory
Screening of West Bengal Films Bill,
1979” for previous sanction of the
President under proviso to Article
304 (b) of the Constitution before
its introduction in the State Legisa-
ture. The said draft legislation
provides inter alia for compulsory
screening of West Bengal f{ilms for a
period of 12 weeks in a year in cinema
houses in West Bengal . The draft bill
was examined in consultation with
the Ministries concerned. The legal
opinion is that the proposed Bill is
violative of the provisions of Article 19
(1) (a) and (g) of the Constitution and
is not protected by clauses (2) and (6)
thereof. This has been communicated
to the Government of West Bengal.
No such legislative proposal has been
received from the Government of
‘Tamil Nadu.

(e) No, Sir.

HIL in foreign collaboration for
transfer of High Gamma
BHC Technology

4909. SHRI HARI NATH
MISRA : Will the Minister of
PETROLEUM, CHEMICALS

AND FERTILIZERS be pleased
to state :

(a) whether it is a fact that
Hindustan Insecticides Ltd. a public
sector  undertaking has entered
into forcign collaboration for the
transfer of high gamma BHC
technology on a centralised basis ;

(b) if so, the details thereof and
the areas in which plants using this
technology will be set up ;

(c) whether Government propose
to undertake pesticides develop-
" ment programme with special em-
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phasis on the development of
technology for/thc formulation of
industry ; and

(d) if so, whether assistance from
United Nations Development Pro-
gramme has been sought and if so,
the details thereef ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND
FERTILISERS (SHRI P. C.
SETHI) : (a) Yes, Sir. M/s Hindu-
stan  Insecticides Limited have
entered into a foreign collaboration
agreement  with M/s. Stauffers
Chemicals of U.S.A. in this regard.

(b) The salient features of the
agreement are as follows:—

(i) No
volved.

royalty payment is in-

(i) The agreement is on a non-
exclusive basis and M/s. Hindu-
stan  Insecticides  Limited
will have the perpetual right
and licence to use the techno-
logy in India. It will also
have the right to sub-licence the
technology to other parties
in India.

(iii) There will be no restriction
on selling the product either
in India or abroad.

(iv) For put'ing up the first
plant of 3,300 tonnes capacity,
M/s. Stauffer Chemicals Cor-
poration of U.S.A. will be
paid a lump sum amount of
US $2,40,000. For the second
plant of the same capacity
this payment will be at the
rate of US § 34-45 per tonne of
capacity. Thereafter, for the
subsequent additional capacity
this fee will be at alower rate

of US § 20 per tonne only.
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Government have already app-
roved a proposal for the setting
up a 3,300 tonnes capacity 26%,
gamma BHC plant at Kovour in
Andhra Pradesh by M/s. Southern
Pesticides Corporation Ltd, which
is a subsidiary Company of MJs.
Hindustan Insecticides Limited. This
plant will be the first using this
technology under this agreement.

{c) Yes, Sir.

_ (d) No. decision has been taken
in this regard as vet.

Proposal for decentralisrtion
of drilling operation in Andhra
Pradesh

4910. SHRI SUBHASH
CHANDRA BOSE ALLURIT : will
the Minister of PETROLEUM,
CHEMICALS AND  FERTILI-
ZERS be pleased to state :

(a) whether it is a fact that the
Government of Andhra Pradesh has
approached the Central Govern-
ment to decentralise the drilling
operations in Andhra Pradesh on
the anology of the regional office
at Sibsagar in Assam and Baroda
in Gujarat ;

(b) if so, what are the details
in this regard ; and

(c) if so, what is the reaction of
Government in the matter ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETH)
(a) Yes, Sir.

(b) and (¢) . The State Govern-
ment were informed that the
existing set up of a Project Manager
and the supporting establishment for
the onshore area was considered
adequate for the present, while the
offshore activities could be best
carried out from Madras harbour
for the time being in view of [the
logistics involved
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Requirement of Petroleum
products for Agriculture

4911.  SHRI SUBHASH
CHANDRA BOSE ALLURI :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state

(a) what is the amount of petro-
leum  products required annually
for agricultural purposes ;

(b) whether Government propose
to supply petrol and diesel oil at
subsidised rates for  agriculture
purposes ; and

(c) if not, the reasons for the
same ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI):
(a) The agricultural sector mainly
consumes  high speed diesel oil,
light diesel oil, lubricating oil and
greases. The following are the
details  of consumption of these
products in the country, as a
whole, covering all the sectors, for

the year 1979-80:—

Figuresin metric tonne

Name of the product consumption
High Speed Diesel oil 9.72
Light Diesel oil 1.25
Lubricating oil and greases 0.56

No separate statistics are main-
tained either by this Ministry or
by the oil companies regarding the
consumption of petroleum products
for agricultural purposes. Accord-
ing to a rough estimate made by the
Indian Institute of Petroleum some
time ago, about 10%, of total con-
sumption of all the petroleum pro-
ducts consumed in the country is
accounted for in the agricultural
sector,
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(b) No, Sir.

(c) Petrol is used for cars/
motor  cycles/three wheelers and
not directly in agriculture. Diesel
prices in India are lower than the
international  prices and the full
benefit of the lower price of indi-
genous  crude ‘s passed on to the
consumers  of diesel oil under a
svstem  of weighted pool average
price.

“RS. 12 Lakhs Loss A day—
Bombay High Gas Wasted”

4012, SHRI ARIF MOHAM-
MAD KHAN : Will the Minister
of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased
to state

(a) whether Government’s att n-
tion has been drawn to a newvs-
item captioned “Rs. 12 lakhs loss a
day—Bombay High Gas Wasted”
published in ‘Business Standard’
(Calcutta) of 8 March, 1981 ; and

(b) the reasons thereof and Go-
vernment’s reaction thereto ?

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) At present the gas separated
from the high pressure separator is
transported to consumers mainly to
RCEF as feedstock for fertilizer. Excess
gas is supplied to Tata Electric Com-
pany. Someof the high pressure gas
and the low pressuxe gas is being
flared. As soon as the compressors at
BHN. platform are cammissioned,
gas would be transported through the
pipeline to Uran and suitably utilised.
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“The Wealth of Lube Wastes”

4913. SHRI ARTF MOHAM-
MAD KHAN : Will the Minister
of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased
to state :

(a) whether Government’s atten-
tion has been drawn to a news item
captioned “The wealth of lube
wastes” published in ‘Business
Standard’ of March 8, 1981 ; and

(1M ifso, the reaction of Govern-
ment thereto ?

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b)Y Government is aware of the
utility of recycling of the used oil.

Violation of ML.R.T.P. Act
by certain Companies

4914. SHRI  JYOTIRMOY
BOSU : Will the Minister of LAW,
TUSTICE AND COMPANY
AFFAIRS De pleased to state :

(a) whether there were charges of
violation of M.R.T.P. Act and Com-
panies Act against Hindustan Ievcr
ITC and Britannia Biscii  Com-
panies; and

(b) if sc, the details theren! and
action taken thereon ?

THE MINISTER OF LAW
JUSTICE AND COMPANY
AFFAIRS (SHRI P. SHIV SHAN-
KAR) : (a) and (b) :

1. Charges of vivlation wunder the
MRT.P. Act.

(i) A complaint dated 25th
September, 1978 from Messrs
Bijoy Marine PFroducts wis
recetved alfeging that (8

Messrs Hindustit Eever Lul.,.
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(i) Messrs I.T.C. Ltd., and
(iif) Messrs Britannia Biscuit
Co. Ltd. (now Messrs Bri-
tannia Industries Ltd.), have
taken up processing of marine
products and purchase of
raw-materials in the open
market through middlemen
without obtaining approval
under the M.R.T.P. Act.
On examination of the above
complaint, it was found that
there was no violation of the
provisions of Sections 21 or
22 of the M\.R.T.P. Act by
Messrs Hindustan Lever Ltd.
and Messrs Britannia Biscuit
Co. Ltd., but the matter
regarding alleged violation
of the Act by Messrs L.T.C.
Ltd. is under examination.

A complaint in the form of
memorandum submitted by (i)
A.P . Federation of ILTD Co.
Workers, Rajavarithota, Gun-
tur-I(AP), (i1) ,L.T.C. Ltd.—
ILTD Division  Workers’
Union Kothapet, Guntur-I
(AP), and (i1) ILTD Co.
Staff Association, Kannavari-
thota, Guntur-g, (AP), and
(iv) ILTD Co. Technicians’
Union Chirala /AP) was re-
ceived on 15-11-79 alleging
that Messrs I.T.C. Ltd. was
planning to establish two green
leaf thrashing plantsin Andhra
Pradesh. Oun  examination
it was found that the company
did not propose to establish
any new thrashing plant,
but only proposed to add some
new machinery with a view
to modernise the existing plant
and that there was no violation
of the provisions of the M.R.T.P.
Act.

The M.R.T.P. Commision has
instituted  restrictive trade
practices enquiries against these

43 L.S.—9
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companies under Section 1o(a)
of the M.R.T.P. Act. The
details of these enquiries are

given in the Statement anrne-
xed
Charges of wviolation of  the

Companies Act :

Messrs  Hindustan  Lever  Lid.
Onan inspection under Section
209A of the Companies Act
1956 carried out in October,
1980, non-compaliance of Sec-
tions 204, 2054, 383A of the
Act was noticed. These mat-
ters are being pursued with
the company.

Messrs [TC Ltd. :

An inspection under Section
209A of the Companies Act
carried outin 1976 reveal
certain violation of the pro-
visions  of Sections 148, 211,
217 and 372(6) of the Com-
panies Act. However, after
examining the Gompany’s reply
thereto, the matters was dro-

pped.

Alessrs  Britannia  Biscuit  Co.
Ltd.  (now Messrs  Britannia
Industries Lid.) :

Inspection of statutory records
maintained at the company’s
Calcutta
did notreveal any violation of
the Companies Act. Certain
complaints were also received
against the company, but on
enquiry no violation of the
Companies

registered office at

provisions of the
Act was noticed .
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Staternemt -
Delails of Restrictive Trade Pratics enquiries instiuted by the Mongpolies and Restrictive Trade
Practices Commission against (i) M5, Hindustan Lever Limited, (i) Messrs 1.T.C. Limiled,
and (iii) Messrs Britannia Biscit Company Limited (now Messrs  Britannia Industries

Limited) .
Sl. Name of the  Tate of D tails of allegations against MRTP Com- Remarks
No. Compauy institution the company mission’s Order
of engaiiy
by the
MRTP
Comnission
1 2 3 4 5 6
1 Mfs. BToadas v (10 3-7-1974 a0 Wesale price mainten-  Cease and desist 3-
Lever Limitel, ance. Order was passed
on 17-3-1976.
i(h: Full line forcing and
allocation of arcas.
[ii) 17-3-7¢  Acting in concert by revising Euqury s

the prices of certain brands 5till pending
of toilet soap manufactured hefore  the

by the Company. Commission.
2 Mfs. LT.C. 18-5-1974  Pu asing  Cigarettes  from  Cease and desist
Limited, ~maller cigarette manufactur-  Order was passed
ing companies, paying vary- on 6-3-1970.
ing  rates, manufacturing
Cluarminar for M ssis Vazir
Saltan Tabacco Co. Ltd..
. xelusive right of distribution
for Charminar brand and
“vlain other trade practices
thr sale of cigarettes.

3 M/s. Britannia (i) 17-2-1977 {2} High expenditure under i % Enquiry is
Biscuit Com- certain heads; still  pending
pany Ltd. before the
now Mis. (b} Arbitrary price increase; Comm ission.
Britannia In- and
dustries (Ltd.) {c) Price differential.

(ii) 22-12-79  (a) Allocation of territory > Epquiry is
still - pending
(b) Re-sale price maintenance; before the

and Commissjon.

(c) Exclusive dealings.

Termination of service of Chief (b) whether the Executive Di-
Internal Auditor by TISCO rectors representing the Government
Management are regularly attending its Boarl

meeting if so, names of those Exe-
cutive Directors and the dates of

4915. SHRI A. K. ROY : Will
the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be

pleased to state :

(a) whether itis true that 48 per
cent Equity Share of TISCO are
owned by the Government and its
financial institutions ;

the Board meetings attended in
1980 ;

(c) whether the Government’s
Auditors are auditing its accounts ;

(d) whether it is true that
TISCO Management has terminated
the service of the Chief Internal
Auditor and two other Auditor of
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Jamshedpur, if so, facts in details
and the reasons therefor ; and

() do  Government propose
making probe into the matter ?

THE MINISTER OF LAW,
JUSTICE  AND COMPANY

AFFAIRS (SHRI P.  SHIV
SHANKAR) : (a) As on
14th August, 1980, 44.8°, of equity
shares of TISCO were held by Go-
vernment Financial Institutions,

(b) Sarvashri  Mantosh Sondhi,
who was Government nominec on
the Board of Directors till 6-6-8o and
S. Samaddar, who has been appointed
as a Government nominee on the Board
of Directors from 4-7-80 attended
the Board meetings on 30-1-80 and
28-8-80 respectively. There were in
all meetings of the Board during
1980.'

(¢} Mo, Sir.

(d) Tt is understood that Mr.
B. Das Gupta, Chief Internal Auditor
and Mr. P. B. Pathak, Assistant
Chief Internal Auditor resigned
from the service of the company
and Shri R. Guha Roy, Assistant
Chief Internal Auditor was dismissed
after a departmental enquiry in the
matter.

(e) As the issues relate to a matter
of internal management of the
company, it is not possible to make
any enquiry.

12.00 hrs.

MR. SPEAKER : Shri Tewary.

PROF. K. K. TEWARY : (Bu-
xar) : Sir, Mr. Jyotirmoy Bosu....

MR. SPEAKER : I have got it.
But I am getting the facts.
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PROF. K. K. TEWARY : Mr.
Jyotirmoy Bosu has made a staterment
condemning the Parliament. ...
(Interruptions).

MR. SPEAKER : T have allow-
ed him. Doa't you have the dec-
cency to listen ? I hav- allowed
him.

PROF. K. K. TEWARY :1 have
to read it out.

MR. SPEAKLR: It is all right,
Mr. T wary. ...

PROF. K. K. TEWARY: Let me

read it out. (Interruptions).

MR. SPEAKER : You must
listen also. I have got it ; it is under
consideration. I have called for
facts. Then I will let you know.

{Interruptions).
MR. SPEAKER : He has givin
a privilege motion.

PROF. K. K. TEWARY : Let

me read it to you.

MR. SPEAKFER : You Thave
given it to me. Why should I
allow you to read it? No, nothing.

(Interruptions).
MR. SPEAKER : Please, it is all

right. It is for public consumpion.
outside. There is nothing here.

(Interruptions).
QR wER ;. fAArd S,
dfsu
(zaau)
Nothing i- going an ccord now.
(Interruptions)**

MR. SPEAKER : I am allowing
one by one, let me listen. Mr.
Harikesh =~ Bahadur, what is your
point ?

**Not recorded.
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SHRI HARIKESH BAHADUR
(Gorakhpur) : A Birla firm had
purchased land paying Rs. 32 lakhs
as black money. ...

MR. SPEAKER : I want you
to give some motion, but not adjourn~
ment motion. I will call for facts
and then, if therc is anything I will
do it.

SHRI HARIKESH BAHADUR :
All right ; I am giving calling atten-
tion notice on this.

PROF. P. J. KURIEN (Mavelli-
kara) : I have given a calling atten-
tion on Rajasthan Judge....

MR. SPEAKER : No, no calling
attention motion. You come to me
and discusses it with me.

(Interruptions).

PROF. P. J. KURIEN : I have
not completed. What I am saying
is, please allow the adjournment mo-
uon.

MR.! SPEAKER : No, you come
10 me.

DR. SUBRAMANIAM SWAMY
iBombay North East) : Under the
Directive Principles of the Constitu-
tion, we have to ensure prohibition
in this country. States after States
are removing prohibition. In Tamil-
nadu, there has been a financial pros-
ccution in this regard. We want
to have a discussion in this House
on prohibition.

MR. SPEAKER : You go (0 the
Business Advisory Committee.

DR. SUBRAMANIAM SWAMY:
OXkay.

St AAEATL AR (FEAT )
ewsr sit, H7 ww  FA-TATH gETR
fear § 1

wew wgew ;. fag fog ?
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ST URTEAIC MTAT . WEGFHT
qrfFeTa F1 g yoATE FT @I

g ...

oW wgeW . TF fAQ Fer
Frfr v w1 @/ E

(ewaEr)

MR. SPEAKER : Calling Atten-
tion is being taken up tomorrow.

it Tw AR fag (FeRdamaTs ) :
wexer S, AY Frd-cqwA  wwra fa@r
g1 AT AT TR I —

“Path to give China access to ‘c of
actual control”. ...

MR. SPEAKER : I have allow-
ed it under rule 377.

(Interruptions).
MR. SPEAKER : Papers to be
laid.
12.03 hrs.

PAPERS LAID ON THE TABLE

DETAILED DEMANDS FOR GRANTS OF
MINISTRY OF INFORMATION AND
BROADCASTING.

THE MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRI VASANT SATHE :Ibeg
to lay on the Table a copy of the De-
tailed Demands for Grants (Hindi and
Englis hversions) of Ministry of Infor-
mation and Broadcasting for 1981-82.
[Placed i Library. See No. LT-2168/
81].

INCOME TAX (Amendment) RULES,
1981 AND NOTIFICATION UNDER CUS-
TOMS AcT, 1962.
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA) :
On behalf of Shri Maganbhai Barot,
1 beg to lay on the Table :

(1) A copy of the Interest-tax
{Amendment) Rules, 1981 (Hindi
and English versions) published in
Notification No. S.0O. 183(E) in
Gazette of ndia dated the 12th
March, 1981, under sub-section (4) of
section 27 of the Interst-tax Act, 1974.
[Pliced in Library. See No. LT-
2169/81].

(2) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 :—

(i) GSR 179(E) published in Ga-
zette of India dated the 14th March,
1981 together with an explanatory
memorandum  regarding  revised
rate of exchange for conversion of
Russian Rouble into Indian currency
or pice-versa in supersession of noti-
fication No. 20A-Custoins dated the
26th February, 1981.

(i) GSR 182(E) published in
Gazette of India dated the 17th
March, 1981 together with an explana-
tory memorandum maki g certain
amendments to Notification number
GSR 318(E) dated the gth June, 1978
0 as to enlarge the list of matrrials
allowed to be imported duty free
against Advance Licences for execu-
tion of export orders. [Placed in
Labrary. See No. LT-2170/81].

12.04 hrs.

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

PLIGHT OF REFUGEES FROM WEST
PUNJAB REPORTED TO BE ON
DHARNA NEAR JAMMU

MR. SPEAKER : Shri Mhalgi.

near Jammu (CA)

SHRI KHWAJA MUBARAK-
SHAH (Baramulla) : On a point of
order, Sir. The rules provide that
no matter which is exclusively a State
matter should be discussed in the
House.

-— MR. SPEAKER : No. This is
not it. It has already been discus-
sed in the Rajya Sabha.

(Interruptions)

SHRI HARIKESH BAHADUR
(Gorakhpur) : They arc citizens of
India, not citizens of Kashmir.
That is why this matter can be dis-
cussed.

SHRI R. K. MHALGI (Thane) :
I call the attention of the Minister
of State in the Ministry of Supply and
Rehabilitation to the following mateer
of urgent public importance and
request that he may make a statement
therean.

The plight of refugees irom
West Punjab who are sitting on
dharna in Pakistan territory near
Jammu because of denial of Indian
citizenship to them in spite of
33 years stay in India and the
action taken by the Government
of India in this regard.

THE MINISTLER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): The Government
of India in the Department of Reha-
bilitation has not received auy report
from the Government of Jammu and
Kashmir on the reported “Dharna”
by the displaced persons from West
Pakistan who have settled down in
Jammu region for over three decades
but are still deprived of Indian citi-
zenship.

2. As regards the question of
Indian citizenship to these displaced
persons, the Minister of State in the
Ministry of Home Affairs had in
reply to Unstarred Question No.
7040 in the Lok Sabha stated on
6-8-1980 that the persons of Indian
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origin who had migrated in 1947
from the territorics now included
in Pakistan, were deemed to be the
citizens of India under Article 6 of
the Constitution of India. This was
reiterated by me in the Rajya Sabha
on 12-3-1981 when I made a statement
on a similar Calling Attention Mo-
tior in that House.

SHRI R. K. MHALGI : This
matter has appeared first in the Delhi
Ldition of the Indian Express on gth
March 1681. A statement was made,
on behalf of the Government there-
afier in response to a Calling Atten-
tion Notice in the Rajya Sabha, on
the 12th March, 1981, wherein it was
stated that the Rchabilitation Mi-
nistry of the Government of India
has not recelved any report from the
Government of Jammu and Kashmir
regarding  the dharna by  these
thousands of refugees. Today, on the
24th of March, 1981 the same state-
ment is made in the Lok Sabha,
without any change of even a comma
or full stop.

When this Housc is very much
anxious to know the plight of these
thousand. of refugees, who are de-
manding Indian citizenship, why is
it that the Government of India has
not sought exact information regard-
ing the same from the Jammu and
Kashmir  Government during this
period of the last 14 davs ? Is there
any constitutional impediment ? I
am very sorry to notc that the Minister
in his reply has not given any ex-
planation as to what is happening
on the border, why is it happening
and what is the stand of the Go-
vernment of India in regard to that.
1 am sure his attention would have
heen drawn to a stateruent formally
issued by the Chief Minister of Jammu
and Kashmir, Shri Sheikh Abdullah,
in which he has stated that, so far as
the rehabilitation of these displaced
persons is concerned, it was naturally
the resposibility of the Government of
India and that the State Government
have, on compassionate grounds,
given them temporary shelter—
these were the words that he has used.
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I am really surprised at these words
being used in relation to a section of
the population that has come to India
in 1947. Most of these people are
Scheduled Castes and Harijans
from the district of Sialkot and
nearby districts in Pakistan.

At the outset, T would like to say
that this matter should be looked
as a hwman problem, from the
humanitarian angle. Let it not be-
come a slinging match Detween
one party and another, or hetween
the State Government and the Cent-
ral Government. At the same time,
neither the State Government
nor the Central Government can
evade the issue by not stating what
their particular stand is.

So far as this particular dharna is
concerned, it has arisen because of
the failure of the Government to
rehabilitate  them. The specific
issues that they have raised while
doing the dharna arc that though
they have been living in Kashmir
since 1947, for the last §3 or 34 years,
they are not citizens of Kashmir
State, while they have the right to
vote in the elections to Parliament,
they do not have the right to vote in
the elections to the State Assembly
or to the civic bodies in Kashmir,
which is a political right.

But what is more directly relevamt
is their live lihood, their very existence,
and their right to hold property.
They do not have that right, because
they are not the citizens of’ that State.
So, they cannot hold property.

These persons who came from
Sialkot and adjoining areas do not
belong to that category of persons
who are living in Delhi or Lucknow.
But my own view is that there should
be no two classes of citizens.
Because of various circumstances,
because of international
commitments. and all that,



269 -Plight of refugees CHAITRA 3, 1903 (SAKA) from West Punjab 970

‘reported to be on Dharng

the other side may argue, Kashmir
has a special status and, therefore, the
Kashmir citizens are separate from
the Indian citizens.

12.11 hrs.
[MR. DepPUTY-SPEAKER i3 1 fie C17ir]

But, only a few days before, Shri
Sheik Abdullah, the Chief Minister
of Jammu and Kashmir, very categori-
cally stated that article 370 of the
Constitution Is not sacrosanct. Here
I want to refer to onc report of the
Petitions Committee,

My specific point in this regard
is that this problem of rehabilitation,
this problem of rescttlement can be
properly tackled only when we know
the dimensions of this problem.
According to the statement of the
Minister in the Rajva Sabha; hased
on the information furnished by the
Jammu and Kashmir Government
some time back--not now, butsome
time back—the number of persons
who have come to Jammu and Kash-
mir from West Pakistan is not known,
as no census for this purpose was ever
conducted.

Is this the wav of running a
Government or the Rchabilitation
Ministry? How can vou run the
Rehabilitation Ministryv if you accept

statements of this kind from the Chief

Minister of Jammu and Kashmir?
Is it not the responsibility of the
Government of  Tndio, particularly
when the Chief Minister of Jammu
and Kashmir says that he holds the
Government of India responsible to
rchabilitate these pecople, to know
their number? According to press
reports, their number is 3,000. But
what is the actual number ? The
exact number must be known to this
Housc and itis the duty of the Govern-
ment of India to give that information
to the House.

In order to understand the dimen-
sions of the problem, I would like to
know how many displaced persons

near Jammu (CA)

are ther~, who have settled down in
Jammu and Kashmir, and how many
of them came from Occupied Kashmir
and how many of thcm came from
other parts of Pakistan, right at the
time of partition.

I have referred earlice to the Peti-
tions Committee. I will make a few
observations on the recommendations
of this Committee and then put certain
questions. I am referring to the 62nd
Report of the Petitions Committee
of Rajva Sabha, which was placed
on the Table on the 13th June, 1980.
Practically one year has passed. I
would like to know from the Minister
as to what steps have becn taken in
pursuance of the Report submitted by
this Committec. There arc various
suggestions.  For example, there is
one specific suggestion—

“Since these displaced persons
still feel insecure and rightly so,
for fear of being dispossessed of
their Jand, the Committee recom-
mends that the suguestion made by
the representatives of the Depart-
ment of Legal Affairs to the effect
that the evacuee land could be
given to the displaced persons on
a term-lease hasis he comsidered
and implemented by the Depart-
ment of Rehabilitation in consulta-
tion with the State  (Govern-
ment.”

What has been done in prursuance of
this recommendaiior? Toare is a
very speciic recomanenaiion be-
cause things lead to a sense of insccu-
rity among the displaced persons. So,
I think it 1s quite clear.

I shall put two supplementaries :—

1. Fourteen days hav}\passed since
this news appeared In the press.
Why has this Government not
sought any exact information
about ‘dharna’ near Jammu?
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2. What cxactly is the action taken
by the Government on the recom-
mendations of the Petitions Com-
mittee as have heen given in their
t)2nd report which has been placed
on the Table of the Rajya Sabha.

This House is entitled to know these
two things.

SHRT BHAGWAT JHA AZAD :
It is true that we have not received
any information so far about this. 1
did say in Rajya Sabha and I am
sorry tosay, I repeated the same thing
here alsn. The hon. Member is
entited to ask this question. All
we can do in such cases, as the House
knows is this, we have requested the
Government of Jammu and Kashmir
for the information. I think they are
collecting the iniwmation. The
moment it is availabl , we can make
it known to th - House aud we can
place it on the Table of the House.

In this case we have received no
information so far.

About the second qu 2stion pertain-
ing to the Petition Committee, I
would like to suy that in Jammu and
Kashmir there are relugees who came
from West Pakistan, who came from
occupied area of Jammu and Kashunir,
who came iu three waves one after the
other in 1947, 1995 aud in 1971.
This particular Call Attention very
clearly and definitely wants the infor-
mation about West Punjab and
therefore, at this moment about the
recommendations ol the Petition
Committee tiae hon. Members have
to ask for other question. I shall
prepare myself on that and reply.

So far as this particular Call Atten-
tion is concerncd i.e. about West
Punjab, it is true. So far as this
figure is concerned as I said, the figure
i1s not known. In April 1979 we were
told that there are 2752 families. We
in the Ministry of Rehabilitation, as
far back as 1955-56 had put the figure
at about 3,000 families.
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Hon., Member remarked that it
is not the way that the Ministry does
not know the figures. Large number
of refugees came in this country,
as much as 1 crore, both from the
East and West. Those who came
through the camps and got themselves
registered, Government of India
took charge of them. Government
can very well give the figure from
each wing, as also of those who came
from other parts. But there are other
brave people, very courageous people
who came after thisblood bath. They
did not ask for our relief but only
wanted rehabilitation. They did not
inform us. Therefore, Government
of India got no figures about them,
This batch of people who came and
settled in this part are those lot of
brave people who came in this part,
settled down, filed the claim and we
settled it. That is the position,

SHRT HARIKESH BAHADUR:
Mr. Deputy-Speaker, Sir, it is unfor-
tunate that the people who are citizens
of this country, India, are not citizens
of Jammu and Kashsir. This kind
of discrmination is quite unfortunate.
These people do not have citizenship
rights. They can vote in the par-
liamentary elections but they cannot
vote in the Assembly elections and, at
the same time, they cannot be given
jobs in the State Government services.
Such type of discrimination must he
removed.

There is one Jammu and Kashmir
Constitution Order, 1957. According
to this Order, these people cannot get
citizenship of Jammu and Kashmir,
My specific question is whether the
Government of India is going to advise
the Government of Jammu and Kash-
mir to amend this order so that such
people who have come from outside
may also be given citizenship right.

PROF. N. G. RANGA (Guatur):
But is that Order constitutional at
all?

SHRI HARIKESH BAHADUR:
I think so because it is Jammu and
Kashmir Constitution Order.
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SHRI KHWAJA MUBARAK
SHAH: No. The hon. Member may
like to read article 35(a) of the Consti-
tution of India.

MR. DEPUTY SPEAKER: The
Minister will reply to that.

SHRI HARIKESH BAHADUR:
These refugees, .it is stated, have
been.given land. But some people
who came back from Pakistan, and
whose land was given to refugees. the
land was got evacuated from them
and this was handed over to those
who came back from Pakistan, It is
also alleged now—I would like to
ask from the hon. Minister whether
there is any truth in this—that some
of the refugees have no land in
Haryana, Punjab, etc. and. after
sometime, they themselves sold that
land. I want to know whether the
Government of India have appointed
any inquiry committee to look into
these matters and, if not, whether
the Government of India will institute
an inquiry committee to look into all
that.

These refugees who entered into
Pakistan territory handed over a
memorandum to the officials of
Pakistan. That memorandum was
addressed to the President of Pakistan
and, in that memorandum, it was
stated that they were still being con-
sidered to be the citizens of Pakistan.
_I want to know whether itis the correct
information and whether the hon.
Minister is going to enquire fiom the
State Government about that menio-
randum,

The hon. Member, Shri Mhalgi,
ask_ed about thte number of refugees.
It is said that their number is not
known, What is the reason why a
tensus was not conducted to know
the number. There have been several
Categories of refugees. The hon.
Minister has said that some people
came in 1947; some people came in
1965 and 71 when there were wars
between India and Pakistan and that
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some of the refugees who camein 1965
and 1971 have been settled and they
have hbeen rehabilitated. But what
about the people who came in 1949
who have heenstaying here for the last
34 vears? This is a question which
must be replied to by the Govern-
ment.

It is also said that in 1947, when
the refugees came from Pakistan, at
that time, the Government of India
perhaps sent a committee of officers
to Jammu and Kashmir. This com-
mittee wanted to get some assurance
from the Jammu and Kashmir Gov-
ernment that they would be settled
there or, if they cannot be settled,
they can he sent outside, out of Jammu
and Kashmir. Dut at that time the
State Government did not agree to
send them out of J. K. Now per-
haps it is stated that they would be
settled somewhere else. T would like
to know from the hon. Minister
whether that is a fact and what I am
saying is correct, and whether the
Government of India will look into
it and try to solve the problem of
those people.

SHRTI BHAGWAT JHA AZAD:
It is true that about these friends who
are staging a dharna at the border,
their maiu and most important de-
mand is about the full citizenship
right in Jammu and Kashmir State,
This is their demand, not much about
relief and rehabilitation.  Out of this
flow the demand that they should have
a right about employment also in the
State and in the State undertakings
and, out of this, also lows the demand
that they should have not only the
possessive rights but the proprietary
rights in the land or other properties
that they have at present in that part
of the country,

These are three important things.
The hon. Member is right. The hon.
Member is also right that they have
not got it because the Representation
Act of Jammu & Kashmir State of
1957 comes in the way. It says that



275 Plight cof refugees
‘reported to be on Dharna

[Shri Bhagwa* Jha Azad]

a citizen should be a permancnt resi-
dent of the State, and this permanent
residentship of the State is again
governed by another Order of 1954
which savs that he 1uust be atleast ten
vears’ resident of that State, that is
the person who was there on  14-3-
10.44, upto that date, can be regarded
as a permaunent citizen: they are there
from 1947 and. thervefore, they are
not permanent citizens.  That is one
importat thing that that Order  of
1954 savs. The second  thing. .,
(Interruptions)

MR. DEPUTY-SPEAKER: No.
This is Calling .Attention.  You can-
not....

SHRT GHULAMN RASOOL KO-
CHAK (Anantnag : On a point of
order. Displaced persons, under the
State Constitution, cannot be made
permanent residents of Kashmir,
(I nterruptions)

MR. DEPUTY-SPEAKER : There
is no point of order.

SHRI BHAGWAT JIi\ AZAD:

1 am surprised, .

SHRI KHWAJA MUBARAK :
SHAH: The Minister should read
what is the lavw. The law on the
subject is article 35.a; of the Consti-
tution of India which «ayvs who has
got the rights. He «avs about the
order of 1464, that is, they must Le
resident for ten vears before 1054, .

SHRI UTTAM RATHOD (Flia-
goli): On a point of order. There is
one more discrepancy.  In 1947, the
then Ruler of that State had asked the
people to come and take shelter in the
State, and this Act which was referred
to by Mr, Kochak and My, Mubarak
Shah came into being after that. 1
would like the Minister to clarify
this position, whether there was any
assurance given by the then Ruler to
these people who had come from
P akistan. ~ -
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MR. DEPUTY-SPEAKER
Your name is not there. It is no
use rising on a point of order like
this.

SHRI BHAGWAT JHA AZAD :
If the hon. Member will have some
patience, then I will clarify. Let
no' my hon. friend from Jammu
and Kashmir take anything that
way. [ am only saying what is
there in their own Representation
Act. T am not quo ing any hing
bevond that. If they can point ou’
any change, even of one full stop or
comman, then they can challenge
me and say tha' I am giving a wrong
statement. This is how I have
prepared myself for the task. The
hon. Member wanted to quote article
35 which suits him. Let him quote
it ; he is free to do thai. But I will
quote what I feel right and should
quote to hon. Member Shri Harikesh
Baliadur. He has asked me why
these persons, af er three decades,
have no" been given the right of citi-
zenship. I am quoting that ‘he
Jammu and Kasbmir People’s Re-
presentafion Act of 1957 stands in the
wav., This is wha I have said
belore. Itsays...  (Interruptions).

MR. DEPUTY-SPEAKER : He
is replying to Mr. Harikesh Bahadur.

SHRI BHAGWAT JHA AZAD
It says tha' a citizen should be a
permanen’ resident of that State and
tha permanent residentship i self
is governed hy another Order of
1954 which says "hat he mus he a
leas 1o years resident in that State.

The second poin is that They
should legally have property there,
not only possessive but proprietary
right. Since thewc two have no:
becn given 1o these persons who have
been ‘here for more than three
decades, they are denied their citizen-
ship right.

Another question which Mr.
Harikesh Bahadur asked me and
which I had answered while replying
to Mr. Mhalgi, is about the number.
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As T said, we have kep” the numbers
about this; the numbers are there.
There are many classes of people who
came ‘0 this country as an aftermath
of Partiton, those who came,
registered, came hrough the camp—
we have kept the full number. If
you put me ano her question on that,
we will reply "o vou how they came
from cast, how hey came from west,
how they came from Tibet, how they
are coming fror:  Sri Lanka, how
they came from Mozambique and
all that. Pur in this part, these
persons who came there are the
brave people from West Punjab who
did not come through the camp.
Thev  setiled  there. The Jammu
and Kaslumir Government did allow
them 1o settle there. I can quote
their lctter.  Thev  settled them.
They have got their own Order under
which they allowed them 1o settle
theve.  They are “here for now more
than 30 vears. 1 think, Mr. Deputy
Speaker, it is not the inten'ion of this
House now hat after three decades
these porsons should he  uprooted
from rhere and s tled somewhere-
elsc ... i Intruptions Therefore,
I am no oing 1o quo'e what the
hon. Mcmbers from Jammu and
Kashmir waunt me to quote,

Siry U evar  asaing me o glloie
about the Scheduled Castes.  About
e Scheduled Castes the Government
of India, in the Ministry of Home
Affairs wrote a letter to the Jammu
and Kashmir Government on 28th
May 198o—very recently in which
they emphasized :

“The State Government will
doubitless  appreciate that  the
Scheduled Castes amongst th se
displaced persons would need
spcecial  treaument in regard to
cmplovment having regard o
the special disabilities and  dis-
advantages from which they suffer.
In the context of the national
policy of speedily ameliorating
the conditions of the Scheduled
Castes amongst others, we feel
that these Scheduled Castes dis-
placed persons should be given
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a special sympathetic dispensation
as regards employment in services.”

So, Sir, we have taken up their
question. We have got the reply.
What is their reply? The reply is
dated 16th September 1980 in which
they have said :

“The question of aftfording oppor-
tunity in matters of Service in
the State and other facilities to
be extended to the said persons
will be considered by the Govern-
ment.”

So, what I say is this. The Govern-
ment of Jammu and Kashmir also
allowed them to settle there. They
have settled there. They are there
for three decades. We are in com-
munication with them all the time.
They have been allowed the right to
vote for Parliament, but the right
to vote in State Assembly has not
been given due to these two orders—
the 1957 Act and the 1954 Order.
Certainly, as the hon. Member wants
me, the Home Minister as well as
mysclf are taking up this question with
the Jammu and Kashmir Government
that they should consider over this
order and amend it.

SHRI GHULAM  RASOOL
KOCHAK : On a point of order,
Sir.

AMR. DEPUTY-SPEAKER
Under what rule you are raising a
point of order? For cvertything you
are objecting. You can challenge
his statement but you cannot raise
a point of order . ... (Interruptions)*.
I am not permitting.

Shri Virbhadra Singh ...

(Interruptions)*
MR. DEPUTY-SPEAKER : In
Galling Attention you go by the
rules.

(Interruptions)*

*Not recorded.
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MR. DEPUTY-SPEAKER
These will not go on record. Mr.
~Virbhadra Singh—he is not there.
Mr, Parulekar.

SHRI BAPUSAHEB PARULLE-
KAR (Ratna ziri) Through
this call attention notic®, a very
important subject has been brought
before this House for debate.

At the outset I would like to
congratulate the hon. Minister for
having made an announcement that
we will try  our level best to see that
these persons are not uprooted.
However, while making these observa-
tions, I have to say that I feel very
sorry with reference to the explanation
which has furnished to this House
regarding this call attention notice.
As my hon. friend here said, it
appeared in the papers on the gth
March and the matter was debated
in the Rajya Sabha on the r12th
March. Many suggestions were
made and I find from the debate that
many suggestions were accepted by
the hon. Minister.

Sir, from 10th upto this day,
14 days have passed and I expected
that the hon. Minister in his state-
ment would furnish somewhat more
details. But we find that ad Verbatim
the same explanations have been
furnished to us. The hon. Minister
has said that we are not in a position
to get the information. However,
the information which was available
to him at the time h* was replying to
the Calling Attention motion in the
Rajya Sabha has not been made
available to this House. Look at
the d'mension of the particular
problem, which is not a small point.
The persons who came to this country
33 years back are so desperate. I
would like to emphasise and undcrline
that they are thinking of crossing the
border and going back to Pakistan.
Are we not ashamed of this ? Sir,
I think we have to hang our head in
shame. These people whether they
_Ar¢ §oo Or 500 Or 40,000, came to
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this country out of love after indepen-
dence because of certain miserable
plight and because they could get
certain rights. But they are now
desperate and they are thinking of
going back and it is on this back-
ground I would request the hon.
Minister to give a serious thought to
this particular problem and consider
as to what best we can do for these
unfortunate brethren of ours. They
are not responsible for thcir plight.
It is the top leaders who divided
this country. They had come here
leaving their property, their houses
and all belongings. How hest we
have served them in the last 53 vears ?
With reference tn this background
I would request ths hon. Minister
to reply to the point made by my
esteemed, {riend, Mr. Harikesh
Bahadur. The reference h~ made
was with regard to a Committee of
your Ministry set up in the vear
1953 which was sent hy the Govern-
ment of India to the State of Jammu
and Kashmir to find out whether the
State Government of Jammu and
Kashmir was allowing them to settl:
in that State or they should he allowead
to scttle somewhere in  Punjab
because the refugees who crossed
the border were Puunjabis. My
information is that when a specific
request was made to the Prime
Minister of the Jammu and Kashmir
State, as he was then called in the
year 1953, he gave an assurance to
this Committee, the representatives
of the Government of India, that
these persons need not bhe taken to
other parts of the country but that
the Government of Jammu and
Kashmir would sec that they would
be given all rights, the citizenship
rights and that they could scitle there
and all rights would e conferrcd
upon them. I woul! like tv know
from the hon. Minister whether this
is a fact that in the year 1953, your
Ministry had set up a Committee

for bringing these people from that
particular part of the country,
whether the Committee people had
gone there and whether they were
assured by the then Prime Minister
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of thz Stat: of Jammu an< Kashm'r
that thev would be conferred the
citizenship and all the rights, and
therefore, he did not agree to send
thes: people to other parts of the
country. Thisis one part of the ques-
tion.

Coming to the other problem,
we are concerned with a limited ques-
tion with refcrence to the Calling
Attention Motion. These refugees
came in 1947 and they came in 1965.
They also came in 1971. We are
only concerned with the persons who
came in the vear 1947 and as the
hon. Minister rightly said that ahout
one crorc people came and they
crossed the border. But I believe
that this number one crore refers to
total number of refugees who crossed
the border, out of which a few lakhs
came and settled in the State of
J. & K. Now, out of these 3,000,
or 4000 or whatever the figure, who
have been here for the last 33 years,
want to go back. The Government
of India was not in a position to
know—if such a Committee was
appointed in the year 1953—what
is the number of persons who had
crossed. After independence they
came here and though they settled
down here we do not find from the
specches made in the Rajya Sabha
any suggestions made by the hon.
Minister. They are not allowed
to get any employment in the
Government. Their children cannot
go to the professional schools or
other institutions. Th«y are not
allowed to hold any property.

AN HON. MEMBER : Unless
rhey are Registered.

SPRI BAPU SAHEB PARU-
LEKAR : They cannot get loans.
They cannot start an industry.
They cannot have any right to
vote in the state Assembly election.
You are showing utter ¢ 'scrimi-
nation in regard to their citizenship.
These are the problems which
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are arising because of the special
status which is concerned by the Cons-
titution and because of the laws
which are implemented by the State
Government within the framework
of this particular Constitution. The
Chief Minister of Jammu and Kash-
mir has made a statement that Article
370 is not sacrosanct, may I know
whether the Government of India
had any talk with the Chief Minister
on this particular issue? What is the
opinion of the Government of India
with reference to this particular
statement of Sheikh Saheb, with-
reference to Article 370 May I know
specifically whether the Government
of India agree with that statement or
refutes that statement ? This is my
point No. 2.

Now, I come to point No. 3..
There is this dispute about ‘Dual citi-
zenship’. I know about the difficulty
of this problem. I want to know whe-
ther the Government of India has
discussed this matter with the Jammn
and Kashmir Government in the
light of this limited problem, —with
reference to the limited number of
persons, 3,000 or 5,000 or whatever it
is,—without enlarging the sope of this
particular question. If that is so, may
I know what is their response ?

And then, the last question which
I would like to ask is this.

Ifthereisany difficulty whichthe
Government cannot overcome, be-
cause of Article 370 and the Acts of
195¢ and 1957 what specific and
concrete steps do they propose to take
in this regard ? Had they any sort of
dialogue wht the State Government?
May I know what concrete steps the
Government of India proposes to
take in the background of the various
point which I have made with refer-
ence to this sepcific issue ? These are
my questions. Kindly see that these
persons who are in dkarm{ are
not forced to go back to Pakistan,
because they are not getting
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any rights. Their existence without
any civil rights to them amounts to
civil decath because they cannot
exist they have no right to vote ;
they have no right to hold property
and if they have not right, how can
they survive ? I request the hon.
Minister through vou, Mr. Deputy
Speaker, not to treat this problem
lightly. Let him not give the type to
cryptic replies which he had given
in the other House.

SHRI BHAGWAT JHA AZAD:
I sincercly hope that it shul ! not be
the impression of any hon. Member
that I have taken this matter lightly.
This was thc last part of the hon,
Member’s question. I want to point
out with all the emphasis at my com-
mand that I have taken this matter as
seriouly as the other hon, Members
who have spoken on this matter and
I do feel that this particular question
needs very sympathetic and huma-
nitarian consideration from every-
body including our friends who are
sitting on the other side. Of course,
they have their dvn points of view.
I have already pointed out the diffi-
culties whish are there.

SHRI KHWAJA MUBARAK
SHAM : Why is the hon. Minister
not mentioning anything with regard
to Article 35 (a) ?

SHRI BHAGWAT JHA AZAD:
So far as this questin is concerned,
that has not come up just today be-
fore me. They are asking me about
citizenship ; and I have given the
reply that the Jammu and Kashmir
Act and also the order stands in the
way. Have I said anything wrong?
This is number one. Number two is
this (Interruptions)

MR. DEPUTY SPEAKER
Please don’t interrupt. The hon.

Minister cannot be interrupted just
now.

SHRI BHAGWAT JHA AZAD:
Is there anything to say that a minis-
ter in Lok Sabha has to use the same
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language which the hon. Member
opposite wants to use. I can speak
my own language. I am speak-
ing my own language. In’ case
the hon. Member las the oppor-
tunity of bringing in and speaking in
any Calling Attention Mot on he can
always speak in whatever way he likes,
I am not stating anvthing at all which
is wrong. I am oaly saving tha' the
Jammu and Kashinir Act is there and
the order is there.
(Interruplions)

MR. DEPUTY SPEAKER
Please don’t interrupt.

SHRI BHAGWAT JHA AZAD :
I would like to clarifi- the point «till
futher. T vwould like to quote from the
Council Decision No. 550 dated 1--
1971 Government order No. RES ;71
of 1971 dated 9-9-1971 of the Govern-
ment of Kashmir in which theyv said
as follows :

“Those West Pakistani displaced
persons who held land in west
Pakistan but either did not apply
for claims or whose claims were not
sanctioned or tthose who did not
hold any larnd in West Pakistan
and in whose favour the claims
were sanctioned but who did not
take prossession of such land may
be allowed to retain Government/
evacuee land in their possession up
to the scale of Cabinet Qrder No.
578-C of 1954. No new allotment
of land should Le made in their
favour.

This is the order of the Jammu &
Kashmir Government. So, Sir I am
not quoting anything wrong. But ifmy
friends want to explain a little more,
they can do it very well. They are
welcome. I am surprised why I am
not able to carry my idea about one
thing and that 1s about the number.
The hon. Members beginning from
Shri Mhalgi, Shri Harikesh Bahadur
and Shri Parulekar have asked why
I am not getting the number of such
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people. T told you very clearlv...
{Interruptions) Please take it to the Chair.
(Interr: ptions) This is not relevant at
all in this case ([nierr ptions).

MR. DEPUTY-SPEAKTR
Please co to vour seat, Mr, Kochak.
This 1s not proper and this is not the
parliamentary procedure, 1 will not
alllow vou to do this. Please take
vour seat.

SHRI BHAGWAT JHA AZAD :
Mr. D;,!ut}:-Sp a er, Sir, we shonld
not mind it and we should consi-
der it patiently and calmly. My fiiend
is agitated. Somtimes truth bites and
let it hite him also. The point is this
and itis verysimple that in this case
there was no question of keeping
the number because in this country

a large number of people came. The

only way of keeping 'h~ number
was that those who came to the
camp asked for relief. This s
point one and the second point
is their rehabilitation. In this case
these brave people were about 3000
in number. Now the Government of
Jammu & Kashmir kad only
recently assured that they are taking
the Census and I hope they will take
it. But the point is that they
came and settled there and thev did
not come through us. They only
filed their clamis and thosc claims
that were found cligible have bLeen
satisfied to the tune of Rs. 29 05 lakhs.
We have given them that claim.
Therefore, in this case there is no quest-
ion of giving vou the exact number.
The important question in thiscase,
vou must appreciate is the question
of citizenship rights. Why thev are
angry and why they want to go back
after 33 years is the question to be
sorted out. For that I quoted to vou
what are the difficulties. We will talk to
them, persuade them, have a dialogue
with the Jammu & Kashmir Govern-
ment and try to find out and see what
best can be done in this matter.

SHRI GHULAM  RASOOL
KOCHAK : 8ir, I have a point of
order.
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MR. DEPUTY-SPEAKER
Under what rule® What is vour point
of order ? You have to sit clowwn. You
cannot have any clarifeation now. I
am not permitting vou. Mr. Kochak,
vou can speak to the Minister after-
wards,

SHRI BHAG VAT [HA AZAD
About the cuestion recardine the
Commutiee cousisting o1 oifcers who
went there ino1a5; abont which Mr,
Harikesh Balwaclur also asked me, we
have no information of that.

SHRI BAPUSAHERBTAR-
ULEKAR : Sir. I askad a particular
question. He has ot replie:! to that. 1
asked a pertinent question regarding
Article 570 ol the Constitution,

Fneirupiin: £

SHRI BHAGWAT JHA AZAD ¢
I did not veply that question because
that does not pertain me. The Dest
informed Members should have dirvec-
ted th v questions pertaining to
Article g70-aud even the right of
citizenship to the Home Minister and
not me,

1!}'31‘“”; Froey |

DR. KARAN SINGH {Udham-
purs: Mr. Deputy Speaker, Sir, at the
outset I would like to point out that
this mnater, i my view should have
been handled - the Minister of Home
Affairs. 1 aun vt making any asper-
sions on mv frivnd, Shri Bhagwat Jha
Azad. He is answering the questions
with a great deal of sympathy and
he has done his hoe work, but the
issues involved in this matter are so
complex that it is really something
which either the Prime Minister her-
self or the Home Minister should have
1eplied. And there is also a great deal
of confusion with regard to the manner
in which this calling attention has
been worded. For example, the calling
attention that I had given said :
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“The acute frustration caused to
thousands of refugees from Pakis-
tan livingin Jammu for over three
decades but still deprived of
rights as permanent residents of
the State.”

The one that has been admitted is
with regard to their being denied the
Indian citizenship. There is a lot of
confusion. If you kindly bear with me,
the whole matter will be very clearly
put before this hon. Houue and I
am sure, it will help the Government
and the Minister in coming to a
decision.

To begin with, I would say that we
got our freedom in 1947. It was a
glorious chapter. There have been
great sacrifices.  Only  vesterday,
martyrdom of Shaheed Bhagat
Singh, Raj Guru and Sukhdev was
observed. But let us not forget that
among the people who made sacrifices
were lakhs of people who were killed
and the millions of people who were
uprooted and disrupted in the
partition, particularly in partitioned
States of Bengal and Punjab,
as also Sind and other States, which;
was partition de jurc. In Jammu and
Kashmir, it was, in a way, de facto
and it has been subject to  invasions
from time to time.

‘The problem that we are discussing
is a residue of partition. In Jammu &
Kashmir, particulary, as the hon.
Minister has said, there have been
three major waves of refugees. The first
was in 1947 from Pakistan occupied
Kashmir. Let us be very clear. The
first category of refuzees are those who
belong to Pakistan occupied Kashmir
which was legallv and juridically a
part of my father's State when he
signed the instrument of accession
and that is, therefore, ‘egally
lndian erritorv. Tiom !ha area,
lakhs of people camec i 1947. Then,
they came in 1965. Chavanyi, at that
time, I think, was, the Defence Minis-
ter; he knows it; and then thev camein

1971. Even when we won our magnifi-
cent victory, 25,000 people from the
Chamb area, which is within the terri-
tory of Jammu and Kashmir State,
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were uprooted. Iwould like to point
out that lakhs of people from Jammu &
Kashmir have not only paid the price
In 1947-but have continued to pay the
price even up till 1975. They have been
uprooted and have not yet been ade-
quately resettled. That is a different
problem. The Rajya Sabha Committee
on Petitions is dealing with the petition
of the refugees regarding displaced
persons uprooted from Pakistan-occu-
pied area of Jammu and Kashmir,
That is a different category....
(Interruptions)™ *

MR. DEPUTY-SPEAKER
Do not interrupt; any interruption
will not go on record.

DR. KARAN SINGH : Steps
have been taken, but they have not
yet been fully rehabilitated and their
pending problems have to be looked
into by the Government sympatheti-
cally. That is the first point that I
would like to clarify.

The second point that I would
like to clarify is that though this is
an important issue we are not at this
particular juncture discussing the
special status of Jammu and Kashmir
in the Indian Constitution. That is a
different matter. Jammu and Kash-
mir State js governed by Article 370
of the Indian Constituion which is
mentioned in the Constitution as a
Temporary Provision. I agree with
the hon. Chief Minister, Sheikh
Abdullah when he recently said
that there is nothing sacrosanct
about Article g70. This is an article
which under given condtions, and
given agreements from time to time,
could change.

Sir, the point I would like to make
here (Interruptions).... while we
are on Article 370 is this. Although
our friends are very disturbed about
it (Interruptions) and there is a
good deal of sentiment with regard
to Article 370 in the Kashmir valley
which should be taken cogni-
sance of, my own views in this matter
are very clear, viz. that if Article 370
is to contine, the provinces of Jammu
and Ladakh in Jammu and Kashmir
must also be given special status within

*‘_"Y\Im recorded.
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the State. What is sauce for the goose
Is sauce for the gender. If there are
strong views in Kashmir valley, there
are equally strong views in Jammu
and Ladakh. That is my view
with regard to Article 37o.
Some other time, when this matter is
debated, I can place before the House
a very detailed analysis of this
problem.

So, I would like to say that the present
problem which is being discussed under
Calling Attention, nejther concerns
the refugees from Pakistan-occupied
Kashmir, nor does it concern the spe-
cial position of Jammu and Kashmir.
This concerns the several thousand
families and I would like to clarify to
the hon. House that my information is
that it is about 3,000 families came in
1947. If you take it as roughly 7
or 8 persons per family, it will mean a
population of about 20,000 in 1947.
And, as the population everywhere has
doubled, their population also must
have doubled. It must be around
35,000 to 40,000 people today.

They came across from Sialkot and

from the Shakargarh tehsil of Punjab.

SHRI GHULAM RASOOL
KOCHAK : A point of order.

MR. DEPUTY-SPEAKER : No;
please sit down. You are disturbing.
What is your point of order? Please
sit down. No; you cannot; (Inter-
ruptions) unless he yields, you cannot
speak anything.

DR. KARAN SINGH : No.1
am clarifying the position. These
people came across. . (Interruptions)

MR. DEPUTY-SPEAKER
Please sit down. I am not permitting
you. Why are you getting agitated ?
Hear him. On some other occasion,
you can speak.

DR.KARANSINGH:I am stating
the facts, Let them try and understand
the problem. Thisisan indication of
thesort of hostile and unsympathetic
reaction that their party Government
is showing in Jammu and Kashmir, to
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this problem. It is proved here, that
if these people are not prepared even
to listen to sense here in Parliament,
what is their party going to do in
Jammu and Kashmir? Sir, I do
not get provoked easily. I am a
man of a very calm temperament. I
am not worried. But I would like to
point out to them that they are
cutting a sorry figure by trying to
act in this manner.

I was saying that these people
crossed Shakargarh and Sialkot
in order to escape the communal
holocaust. They crossed over; many
crossed over to Amritsar, and many
crossed over to various other parts of
East Punjab. These people came into
the Jammu region. And I may point
out that go%, of them are Harijans.
The other day the House passed,
standing, a resolution with regard to
reservation. Let me point out that even
if they had not been Harijans, it would
not really have made a major differ-
ence. But they are Harijans; and they
belong to the most backward depres-
sed, weak and vulnerable sections of
the societv (Interruptions).

MR. DEPUTY-SPEAKER :
Be patient,

DR. KARAN SINGH : As has
been pointed out, for the last 30
years they have lived here; and they
don’t have the right to own land,
to have service under the Govern-
ment or any of its authorities; and
they don’t get admission to colleges
and even to technical institutions.
They are not cligible for loans, for
self~employment or for old age pension
etc. Itis a pitiable plight. They
don’t have the right to vote for the
State Assembly, or for the panchayats
where they are living. The position
is : these people have been agitat-
ing for a long time. They are now
in a pitiable condition.

Their young boys—boys who were
born after they came into the Indian
territory—have grown now to ma-
turity. I have been travelling in
my constituency. There are young
men who are on the verge of suicide.
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They say : “If we cannot getem-
ployment if we cannot hold property
and if we cannot do any business,
it is much Dbetter that we end our
lives. We are becoming a burden
to our families and also to the State.”
They are agitating for a long time
now. In 1973-74, the last Congress
Government in the State had draf-
ted a Bill under which certain cate-
gories of refugees were to have been
given proprietory rights; but in 1975,
the party represented by my two
friends behind, came to power; and
the process of integration and norma-
lization was deliberately reversed.
(Interruption) there has been a deli-
berate attempt—rather than bring-
ing the people of Jammu and
Kashmir into the mainstream of
national life an attempt has
deliberately been made to encourage
these chauvinistic teadzncies and
the hostile activities there. The
Chief Minister of Jammu and Kash-
mir met these people at Chikroi
Farm on 5th of May, 1979, which
is on the border, and assured them
that the constitutional Amendment
Bill would be brought in. Tha"
has not happened. They went on
dharna last year also. They say,
“If you cannot look after us; if you
say we are Pakistani refugees and
we do not have permanent settle-
ment rights, we will go back to
Pakistan.” What a disgrace it is.
The population of this country in the
last census is 68.4 crores and we are
not able to settle 35—.40, ooo people.

13.00hrs,

Now, the position constitutionally
is very clear. These people are
governed by the State Constitution;
and under Section 6 of the State
Constitution, they do not, at present,
qualify—to be permanent residents.
This is a constitutional and legal
position.  (Insterruptions)
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MR. DEPUTY-SPEAKER : No,
no, you cannot interrupt.
{

(Interruptions) **

MR. DEPUTY-SPEAKER :
Please sit down. This will not go on
record. Do not record anything.

(Interuptions)**

DR. KARAN SINGH : I have
read the Indian Constitution. I
have got a copy of the State Consti-
tution also. Now, I would like to ask
categorically three questions from the
hon. Minister. (1) What is required
in this matter is an amendmeat of
Section 6 of the Jamm'l & Kashmir
Constitution ? This can bs done.
(Interruptions)

MR. DEPUTY-SPEAKER
Please do not interrupt. It is not
a discussion.

(Interruptions)

MR. DEPUTY-SPEAKER
I am sorry, you go throuzh the rules
of Calling Attention.

(Interruptions)

MR. DEPUTY-SPEAKER
Please sit down. Nothing will go on
record.

(Interruptions)* *

DR. KARAN SINGH : What
is required is the amendment of
Section 6 of the Jammu & Kashmir
Constitution. If any further cons-
titutional consequential amendment
to the Indian Constitution is required,
I am sure, it will not be grudged by
the House. Will the Government
of India, will the Prime Minister
prevail upon the Chief Minister of
Jammu & Kashmir to bring in—
in the current session of the State
Assembly which is sitting today—
the necessary amendment of Section
6 of the State Constitution so as to

**Not recorded.
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allow these people to become per-
manent residents of the State ?
(Interruptions)

PROF. N.G. RANGA : They
are getting exci'ed. So please be
brief.

DR. KARAN SINGH : Let
them get excited. I am not worried
about their excitement. (Interruptions)
Why are you getting excited ?

MR. DEPUTY-SPEAKER
Please order, order.

DR. KARAN SINGH : Un-
less the Government of India pre-
vails upon the State Government
to amend the State Constitution the
problem is not going to be solved.
Therefore, what is required is an
amendment of the State Constitution
and of the Indian  Consti-
tution, if necessary. But the
Government of India must take
the initiative because these people
are Indian citizens. Therefore, there
is a responsibility upon the Govern-
ment of India that in the State in
which they are living, they should be
properly looked after. Please pre-
vail upon the State Government
to consider it. (2) will the Govern-
ment of India simultaneously make
thenecessary financial provision in
the present Budget in the Rehabili-
tation Ministry to see that their
interests are looked after and (3),
will the Government of India also
look sympathetically into the pending
problems of the refugees from Pakis-
than occupied Kashmir and take
necessary action to solve those
problems ?

SHRI ZULFIQUAR ALI
KHAN : (Rampur) : What is
their religion? Hindus, Muslims
.or Christians ?

DR. KARAN SINGH : Hindus
and go per cent are Harijans.
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SHRI BHAGWAT JHA AZAD:
Mr. Deputy-speaker, to the first
question the non.  Member knows
that I cannot speak on behalf of the
Jammu and Kashmir Assembly
and the Chief Minister what kind of
amendment he should or he will
bring in the current session. But
one thing I know, as I have said,
that the difficulties that are there today
in giving them full citizenship right
in the State which is governed, as
the hon. Members also are saying,
under the Indian Constitution and
also under the State Constitution
should be looked into. We will
certainly like to talk to the Chief
Minister of Jammu and Kashmir
without whose cordial help, talk and
all that we cannot do anything in the
matter. This has to be looked into.

Abhout the second thing, so far
in this case it is a question of
citizenship right. In this case there
is no question of reliefor rehabilitation.
On only one point that was about
their claims which they field, we
cleared up to 1,000 and a few more.
We have settled up to 29.05 lakhs.
If further some more are left, or
ifany caseis left out, Ishallsee why
they are left out and what is the po-
sition. About the position in the
occupied area of Kashmir, I cannot
say anything in this matter at the mo-
ment, and I am looking into it.

13.07 hrs.

STATEMENT RE: DISCUSSION
BY WORLD BANK TEAM ABOUT
IMPORT OF HIGH POWER
LOCOMOTIVES BY INDIA.

THE DEPUTY MINISTER IN
THE MINISTRY OF RIALWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): Sir,
A World Bank Team visited India
in January/February, 1981. It had
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discussions with the officers of Rail-
way Board and other Railway
Establishments. During discussions,
the team did emphasise the need
for establising a modern com-
puter-based management informa-
tion system for better management
of railway operations. But the
team did not make any World
Bank aid conditional on establish-
ment of the computerised manage-

ment  system. In fact, this issue
was quite independent of other
issues, like Electrification, import

of Electric Locomotives, building
of Diesel Component Works etc.

2. In the context of acce-
lerating the pace of electrification,
the Bank Mission volunteered assis-
tance to Indian Railways for
improving the technology of over-
head equipment (circuit bearers,
transformers etc.) as well as to
uprate electric locomotive techno-
logy. The Mission has proposed
import of about 15locomotives, with
3 or 4 types of systems fo gain ex-
perience under Indian conditions.
The idea is to select the most
suitable type thereafter for indi-
genous manufacture, with collabora-
tion or asisstancc as necessary from
the manufacturers and thus to adpot

the latest technology in the mini-
mum  possible  time.
3. There is no proposal to

import high power diesel locomotives
at prestnt, and therefore, the ques-
tion of reversing the past attitude
does not arise.

MR. DEPUTY-SPEAKER
The house stands adjourned till
2-05 p.m.

13.07 hrs.

The Lok Sabha  then adjourned for
Lunch il five Minutes past Fourteen
of the Clock.
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The Lok Sabha re-assembled afler
lunch  at ten Minutes past Fourteen

ef the Clock.
[MR. | DEPUTY SPEAKER in the Chair’

MATTERS UNDER RULE 37,

Zi) MEASURES TO PROVIDE ADE~-
QUATE TRAIN SERVICES BETWEEN
PILIBHIT AND SHAHJAHANPUR
SHRI JITENDRA PRASAI

(Shahjahanpur) There is wide-
spread  resentment among the
people in the matter of deteriorat-
ing train service between Pilibhi-
and Shahjahanpur putting thousands
of passengers to a lot of inconvenience
and harassment. Two out of three
passenger trains running between
these two stations have been sus-
pended for the last few months.
No time schedule is maintained
subjecting  the public to untold
hardship and inconvenience. Lack
of telephone facilities and lighting
at these stations, bad condition of
coaches, unsatisfactory sanitary
conditions, no provision of lights
in the trains and the rising crime
raids in these trains are also adding
to the already deteriorating train
services  between these stations.
I request the Railway Minister
to look into this burning problem
of this area and see that the trains
are run punctually and properly,
that telephone and other  basic
amenities are provided at these
stations and also that the track is
converted into broad-gauge and diesel
engines are introduced in place of
steam engines.

(i) NEED TO RE-CLAIM ALKALINE

LAND.
SHRI P. RAJAGOPAL NAIDU
(Chitror) When I went to

Moradabad in UP I saw an exten-
sive stretch of vacant land where
there is no vegitation. On enquiry
I found that its extent is about
75,000 hectares and no crop is raised
there since it is alkaline land.
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When I went to Karnal in Har-
yana to know about the research work
being done to reclaim alkaline
soils I found that they have easily
succeeded in making the waste
alkaline lands fit for cultivation.
I have seen that even the Harijans
are doing rice cultivation in the re-
claimed lands and they are getting
about 30 bags of paddy per hectare
within the second year of reclaima-
tion. The researchers told me that
it will go upto 5o bags per hectare
within two years.

I feel that if the Government
take iInterest and reclaim this land,
about 40,000 landless poor can get
land and we can get about 2,00,000
tonnes of paddy per annum.

I, therefore, urge upon the Govern-
ment to take up this scheme imme-

diately.

(ii1) STEPS TO KEEP THE RIVER
GANGA EREE FROM POLLUTION

SHRI ZAINUL  BASHER
{Ghazipur) Recently resear-
ches have revealed that river Ganga
is the most polluted river in the
world. The Ganga is considered
to be the most sacred river in
India and in many places inclu-
ding Haridwar, Allahabad and
Varanasi  crores of Hindus take
their holy dip on auspicious occasions.
The large scale pollution in the
river is bound to affect the health
of crores of people including those
who are living on the banks of the
river.

Researches have also revealed
that the extent of population is
more in the river where it crosses
through Varanasi. A scheme
was launched in Varanasi by the
Goverment of UP with the Central
financial assistance to divert the
sewage water of the city from
the river to irrigation purposes.
Some time back it was reported
in the papers thar crores of rupees
‘have gone underthe drains and the
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sewage water continues to flow in
the river.

The people residing on the banks
of the Ganga in Varanasi and ad-
joining areas have started to feel
bad effects on their health.

I, therefore, urge upon the
Government to take immediate steps
to kecp the sacred river of Ganga
free from pollution in the best
interest of the people of the country.

(iv) STEPS FOR QONDUCTING LOCAL
BopY ELECTIONS IN TAMIL Napu

SHRI K. MAYATHEV AR
(Dindigul) : The local body elec-
tions were not conducted for the
last 11 years in Tamil Nadu. The
elections for the Corporation of
Madras and various Municipalities
were also being postponed for the
past 11 years, as aresult of which
the democracy and the democratic
right of the people in so far as the
local body elections are conc erned,
is at stake in Tamil Nadu. There
were no elected representatives to
fight for the cause of the public
before the officials and the Govern-
ment at various stages. The said
elections have been postponed many
times. The urban and rural people
could not get even their minimum
requirements and necessities and
essentials like rations, drinking water,
road facilities, street lights and
so many other facilities and
benefits. The panchayats, the panch-
ayat councils, municipal councils
and the councils of corporations
are defunct for the past 11 years.

So, on behalf of the people
of Tamil Nadu I call upon the
Central Government to take suit-
able steps to direct the state Govern-
ment of Tamil Nadu to conduct
all the local body elections starting
from village panchayat upto Madras
Corporation in the interest of the
urban and rural public in Tamil
Nadu and in the interest of safe-
guarding the democratic rights of
the people of Tamil Nadu.
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(v) NEED FOR A REMUNERATIVE
PRICE FOR TOBACCO PRODUCERS

SHRIMATI GEETA MUKH-
ERJEE (Panskura) ¢ The
peasants of Cooch-Bihar district of
West Bengal are in dire distress
due to the sharp fall of raw tobacco
price. About two lakhs of peasants
are involved in tobacco cultivation
in the district. Where the remuner-
ative price of tobacco should be
Rs. 500 a maund (i.e. Rs. 1,250 a
quintal), the peasants are being
forced to sell at Rs. 50 to 60 a maund
(i.e. Rs. 125 to Rs. 150) a quintal.
Earlier, there was Central excise
duty on raw tobacco to the tune
of more than Rs. 100 a maund
(i.e. Rs. 250 a quintal). The Central
Government used to earn more
than Rs. 5 crores from raw tobacco.
The duty was abolished during the
tenure of the Janata Government.
But, strangely, this did not give any
actual  benefit to the producer
peasants. It is the  middle
men who cornered the entire benefit.
The price of raw tobacco in pri-
mary markets was depressed even
further despite the abolition of duty.

The peasants have become very
restless. There was road block by
the peasants on the 16th March,
at the call of the Kisan Sabha.

I draw the immediate attention
of the Minister of Agriculture and
the Minister of Commerce to take
effective measures so that the tobacco
producers in Cooch-Bihar and other
places can be guaranteed fair price
through Government purchase sys-
tem at proper price.

(vi) REPROTED DISTORTED DELINEATION
OF INDIA’S BOUNDARY IN THE LATEST
CHINESE MAP.

SHRI BAPUSAHEB PARULE-
KAR (Ratnagiri): The latest Chi-
nese maps not only continue to
show a distorted delineation of
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the boundary in all the sectors, but
also mark out “Sikkim” asanindepen-
dent state. For instance, a publica-
tion “Which : 1980"” described
“Sikkim™ as an independent State
on China’s southern borders, as do
“An Outline of Chinese Geography”
and ‘“China—a General Survey”.

In all these publications, the
former Sikkimesc flag of ‘Independent
Sikkim’ and the Tibetan prayer
wheel, as the State’s symbol, have
been mentioned. In the 1980 publica-
tion, moreover, Sikkim’s area has
been given as 7,100 sq. Kilo metres,
while according to Indian Geography
textbooks it is 7,300 sq. Kilo metres.

The Finance Minister of Sikkim
is reported to have told the Assembly
that the Indian Constitution was not
applicable to Sikkim unti! the old
laws of the erstwhile Chogyal regime
were repealed by a competent legis-
lature.

I would therefore, request the
Government to clarify whether
Government accepts the statement
of the Finance Minister of Sikkim and
regarding the distorted delineation
of the boundary shown in Chinese
maps.

(vii) REPORTED DIGGING OF A NEW

DRAIN By DELHI ADMINISTRATION FOR

RELEASE OF WATER FRoM HARYANA

AND RAJESTHAN AND FARMER'S REAC-
TION THERETO,

Y TR fawma qraatE (g1509R)
T waew, § o 377 F ol
famfafas aF #ga & faug & 77
I FT 6qF  WTFSE FTAT STEaT
E‘_

feedft  wwmaw grao gfamon oa
g % fafaer wfeat o Ay #F
qreT FT WiE FT faedt & gy &9
¥ frrer F agAr 7€ § e S qroar
¢ ==feg s &1 dre ST AR
gt fedidree @7 A @
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s g & fog o g @Y oy
et &1 wfeagor fFar s S S
fawgw Sows § | €@ AT Qg
FISAT ®1  AFT fFEEl d FIH A9
1 Hww & e wifaoew & ¥
wfm qeqT W T T | TH Y= ¥
fegat &  afefefa & Syoegwe,
feeeft g war welr & of foeer w1g
fasr &< AT gWeET F1 @ 9T |

faenat &t wivr & fF sdwe e
Fr g gfq stavawar g ar Srer fFa
W SR Fur AT fawve ow
qegagif® Ud foerm fa<nd giemar #t
g fwar s 34 yraeg B feama
25 WiH, 81 & dr F9q 9T @
geara T AT WRE !

GHFIC 55 GFIY §  FLa1S FC
geq &1 W Waniq TS T FEE
FL |

14.23 hrs.
DEMANDS FOR GRANTS, 1981~
82—Contd.

MinisTrY OF CoMMERCE—Conid.

MR. DEPUTY-SFEAKER
Shri Krishna Kumar Goyal.

St geUr WWIT WEw  (Fev)
IR WEIRT, ATST HATTE  GX
FT O JgE AT W & | AN
7@ gl ¥ 3F efefgr F ar F
famr wdr # & SR Y WO
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¥ a1 gy whoeifee w&f &ft | a8
w fam N & coemy § e
gifgw oo & ghar & aTd &
g I W g adr dr

faredi & 1

JuTeRE WER™, 1975-76 W,
fagsr & Taoiwdr @1 Wieew fifas
FE AT § WK H 1222 T
FT AT EET AT o AW 1979—
80 % g =murfe® wWiT 2328.2
FIUS AT I W & 1980-81
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GgEN A GETEET § | §W NEIC
¥ wure =aiT § 3T Sfwfye gt
TH1 ST J| THFT T/ Tor foarwe
EHIX @ UFeaw ford 9% qeal
T HIT IEFT TVMT TG ST
¥ gAY ®YC FT S qeE & I&N
FICT 9IGT W@l W Wl & 4 Wt
A ®IF  UTHEw fod & a9g
1976-77 % 2863 FLs ¥, 1977~
78 § FGHC 4499 FUT & W,
1978-79 #® 5219.9 ®HUS @I
T ¥fEw 1979-80 ¥ THH WA
ME FAT | 1979-80 ¥ &g We
FT 5163.7 FUT W TT WX
1980—-81 & S mfiosd Snad OF
F aws fauw o & Sww feow @
4850.5 FLT WA UFGAT 9T )
q Fga1 AgW 7 wmF gl T
AMee AT % (I M. F.) ¥
800 (s fmar gom i e &
X IGF  HEET  GEG-ATH, @
el H A7 B TFe W o
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78 3 f& garw wred g fefae
TYAT AA0 A @r ¥ AR AR TWC
! faq fredt a9 o W@ T
T 97 It & @3 I as frar
wrer & W gRn fear S @r §,
dafe afrer dgarag F FaoEd 72,
& < wradsdry R § A @,
frdwe & werdsir IR F AR
fasfea 2 ¥ wWigqwiae I3
e #T A g, AR A WA
fafmdwa & gru g1, g a8 Fd=dy
FIT F ogRC O WK AR AE
FRZTI AT TYEH FIFL F Sl TV
g BARA AN F wraqr IT T, JAHT
itz @ F fao  FEafqg
TJE gRr @A FT @ §, AMEA
for i IR FT TG FY TAC ¥
fa @ s} ¥ gar 3z Efwfae
qg W g

wwag & afoer w4t st ¥
FgU TN g 5 ag @ it A
T FEH A g, T WOH AT
g f& fape wfgsw & mx #w
O § OGERRT U ST 7 FAT
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feqr w1 o1FT | 7 A I@Y f*
AR $feTT IR ITH AFT F AT 70
q/F, = W @ IfT F w4 FE
TEdT | qg 315 & fF 24X o W
Iz 7 HIre JAY "deard § o Fg@r
qr 7§ fex IH 1 go F d w€
qrt oz T ft gu & Ffea &
wq F wregq ¥ afusy g4 v F
9@l AR@IA( §, W@ FIE To UHo
To ¥ g1 F awaifedt 7 fregeam
F g W1 R feg ww &, 3@
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aE < fFe w7 §, 7 3w gk
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wiffe § M o I, WA &
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F A FE F AR R F
fFrar MAT 91 HIT g IAFT F
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# fHaqr g w—dl TR § R
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WY ¥ wg, wgr 9F A gAAA
g ®§ wRfaq fegae aifrer waraa
At X qar 1 =g 3w g fa
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qaraa ¥ ga faata &7 ax @w &)
I f73 « w3y aforsy w4 S
¥ 7z w4 qgar § 5 oz e
siagife® qaar g3ar | fag =L
F g gars faaqr g, 59%  #wrame
T g7 oI fadw Aife w1 7 #Y
T R & ST F 1y gH T
3T F1 FAA F1 vq0q FLAT  Aefgq o
o gF fadar swam sw@ §,
gaar faate g groer & feafy
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1 za My W fadaT #T W g
fF g% wIy usmqE &1 saEr ¥
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T 7 TEHS FA I A(I9THIT
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X 2T M AT F qrH | AT IT
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F oEae § 9 gfe d W
g g Fw R T o W
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& TEX ¥ 1980 &F W F TN
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P A T ¥ gEEw §306.7
fafeaa fise wrr W@ wTRNw §ex
g o€, A IUEr A7 FE Ao K
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SHRI CHINTAMANI PANT-
GRAHI  (Bhubaneswar); Mr.
Deputy Speaker, Sir, I rise to sup-
port the Demands for Grants of the
Ministry of Commerce. Sir, it is how
one views a thinz that matters. If
there is a glass full of milk and if one
says that the glass is full of milk
then this is a positive approach. Ong
the other hand if somebody comes
and says that the glass is one-fourth
empty then itisa negative approach.
Listening to the speeches of the hon.
Members from the Opposition I find
that their approach to the problem
isanegativeone. They see all dark-
ness whereas we see light.

Sir, the hon. Members might
have read the Report of the Ministry
of Commerce. Well I must admire
that it is a very practical and
pragmatic Report. Sir. to counter
what hon. Members are narrating [
would like to quote a few lines from
the Report:

“India’s foreign trade is pas-
sing through sever stains
in the face of growing
imbalances for the last
few years. While domes-
tic and external constrai-
nts like drought, short-
age of power and basic in-
puts, global recession and
growth  of protectionist
tendencies abroad have
had an impact on the
growth of exports......”

These are the constraints at o me
and abroad. In this context we
shall have to discuss our achieve-
ments in the field of foreign trade
so far as 1980-81 is concerned.

Sir, when we look to the export
of engineering goods, I mustay
that a remarkable achievment has
been made. Export of engineering
goods was declining during the last
two-three years.
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But on account of the mcasurcs
taken in 1979-80 and 1980-81 the
declining trend has been reverscd and
in 1¢80-81 we are going to achicve
the target of Rs. goo crores. I think,
Sir, it is an achievement.

Similarly, look to the case o
project contracts abroad. There also
you will find that the total volume
of project contracts overseas held by
Indian parties was of the order of
Rs. 3,065 crores in the beginning of
1981 which was a substantial increase
over 1g€0. Similarly, if youlcok to
the basic chcmicals, pharmaceu-
ticals and cosmetics yeu will find
that the achievements are ccmmen-
dable. The target of Rs. 450 crores
is going to be achieved in these fields.

Sir, as I ccme ficm the jute growing
area, last year I was t1ying to impress
on the hen. Minister that as he him-
self ccmes ficm the jute growing area
ke may please Jcck to the interests
ol the marginal and small faimers
who are mostly exploited by m:dd-
leren.

1 :mvay happy to note that in the
field of Jute, the Jute Coiporation of
India has prccured Rs. 10.50 lakhs
bales of Raw Jute which is higher
by 20 per cent than the previous year’s
procurement. This procurement is
the highest in the last five years.
Cut of this, €0 per cent has Leen
prccured ficm the small and maiginal
fairrers at the time of festivals when
they necded the  money most.
This step has ccme as a great help to
these small and marginal farmers
and jute growersin this area.

Sir, another geed thipg that the
Minisuy has doneis this. We have
been demarding frcm the Govern-
ment nationalisation of the sugar
industry, the jute industry and so on.
1 2m very happy to note that slowly
and steadily the Minister is moving
in that very direction. The National
Jute Manufacturing Corporation was
set up in the year 1g€o. Six jute
mills have been nationalsed.

-
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AN EON. MEMBER : Sick only.

SHRI CHINTAMANI PANI-
GRAHI Whatever it is I am happy
about it. Thisisastep in the right
direction.

= Mr. TDEITUTY-SIEAKER
Other mills should not beccme sick.

SHRI CHINTAMANI PANI-

GRAHI No doubt ifthey become

sick, they will be taken over one does

not know. Therefore, Sir, I hope that
Government will take early steps to
nationalise the Jute Industry. Isay
this because itis now in the hands of
a few jute magnates who are only
exploitig the faimers. Iam very
happy to kncw that to end this exploi-
taticn, a kegirn'rg les Leen made.

Sir, Rs. 5.63 crores of money has
been provided for modernisation of
these mills which are taken over.
These mills became sick because they
have Leen exploited to such an extent
by those mill-cwners.  So, Sir, we
have got toincur Rs. 5.63 crores. Why
should you waste more time in taking
over the rest of these mills? This is
my submission.

Then, Sir, Government have issued
Letter of Intentsto the Goveinments
of Assem, Bihar ard Meghalaya, re-
garding the setting up of 5 new jute
mills either in the public sector or in
the cooperative sector. This is a step
in the right direction. One jute mill in
the rublic sector hasbeenset up in
Orissa ard the Orissa Government
has requested the Centre for the
setting up of 3 or 4 jute mills
in Orissa State. I request the
Minister to help the ©rfssa Govern.
ment to set up some more jute mills
also in the public sector. Sir, Orissa
is a jute-frowing area. The farmers
in Orissa are exploited by the midd]e-
men, both frcm Orissa’'and Bengal.

" MR. DEPUTY-SFEAKER : Thope

you do not mean our Pranab Mukher-
jee.

SFRI CHINTAMANI FANI-
GRAHI : No Sir, I con’t mean h'm
he is atove all these things; actually
heis trying to stop this exploitation.
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[Shri Chintamani Panijrahi]

Now, Sir, the recomm:ndations
of the Task Force for the Jute
Industry has been recieved by the
Government. This Task Force has
made some recommendations which
are not so good. But there are other
recommendations which are very
good. I hope that those recommend-
ations which are very good will be
implemented by the Government
which will pave the way for a stable
and strong jute industry in this
country.

Then, Sir, the Kulkarni Commit-
tee has made some very good reco-
mmendations in the matter of strea-
mlining the Jute Corporaiion of
India. I do hope that the Govern-
ment will look into these recommen-
dations and implement them ex-
peditiously.

Then, Sir, I come to the subject of
exports of carpet-backing and also
sacking  materials about which
some hon, Members spok yes.er-
day. Some of them were saying that
no steps have been taken by the
Government in this regard. But,
1find from the Report of the Minis-
try that various serious efforts have
been taken up by the Ministry in this
respect. We know the constraints
in the domestic market. We also
know the constraints in the in-
ternational market. When I look at
the Import Bill for 1980-81, I find
that thisis of the order of Rs. 11,300
crores.

What we find is this: Oil forms
80.3 per cent. Iron and Steel forms
84.6 per cent. Fertilizer forms 8.7
per cent or about Rs. 640 crores. We
are importing non-ferrous metals to
the extent of 47.9 per cent. We are
importing Vegetable Oils to the
extent of nearly Rs. 400 crores.
We have inbuilt unutilised capacity
in the steel sector. The total output
of steel in the six steel plants including
"Tatas is likely to be about §5.5
million tonnes as against 7.4 million
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tonnes in 1976-77. Why can’t we at-
least achieve the capacity utiliza.
tion to the extent of 7.4 million
tonnes which we achieved in 1976-77.
Today, India has got an installed
capacity of 11.4 million tonnes. Why
can’t we go upto 8 million tonnesand
consequently reduce the import
for which we are spending so much
money ? Similar is the case in respect
of fertilizers. There is a link between
the countries from whom we are
importing and those who manage the
import-exports here. So far as fertili-
zer is concerned, our capacity in all
the fertilizer plants after so much
investment is 5.2 million tonnes.
Butdo you know what we produce ?
It is only 2.2 million tonnes. Can we
not increase it upto four or five
million tonnes and then reduce the
imports?

Take the case of vegetable oil?
We are importing vegetable oil
for more than Rs. 400 crores. India
is  an agricultural country.
I am very happy that the Govern-
ment are trying to have a crash
programme for increasing the produc-
tion of vegetable oil seeds in the
country.

We must see to it that the pro-
duction in respect of iron and
steel fertilizers, non-ferrous metals
and vegetable oils goes up,
so that our dependence on imports
is reduced.

If you look to the import lists,
what do we find? coconuat oil for
industrial purposes is one of the
items included there. What does it
mean? There are fifty-four items;
included in the list.  Things
like bright steel bar, aluminium
etc. are included there. There are
many loopholes in that list. The hon.
Minister should go into the list.
When we want to build up a self-
reliant economy in  India, why
should we resort to imports more
and more? Our annual import bill
is about Rs. 11300 crores and the
exports are only worth Rs. 6000
cores. We are having a deficit of
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Rs. 4000 crores. We have, therefore,
to take a serious note of this devel-
opment and make all efforts to utilise
the unutilised capacity in respect
of iron and steel, fertilizers, non-
ferrous metals etc.

I am very happy that news has
come that in Bombay High, we
can go upto a production of 17
million tonnes of crude oil in a year.
We must expedite the process by
1983 or 1984. We have to expedite
our oil exploration programme so
that we do not heavily depend on
imports of oil from the oil-producing
countries.

Whenever we talk of higher rate
of growth in this country, the ques-
tion will come from where we would
find the resources. It is a very vicious
circle. If you want to have resources,
what should we do? Should we go

. 0a exporting? To be very frank,
I am against this export mania.
I have not seen any country in
the world which  has  pro-
grressed in this way. The Soviet
Union huilt itself from scratch.
All the western capitalist countries
boycotted the Soviet Union when it
started growing up in 1917. Today,
it is one of the mightiest countries in
the world. Did it bring anyting from
any other country? Any nation
which wants to be self-reliant in its
economy and become a great power
has to do it by sacrifice, and not by
going on importing things. Now,
we 1mport things worth Rs. 11,000
crores. You will say that for
supporting the imports, we will
export things worth Rs. 8,000
crores. Where do we get from goods
worth Rs. 80ooo crores exports? The
way we are habituated to this kind of
export mania, I think, we are binding
the Indian economy hand and foot
to the exporters. This requires seri-
ous consideration,

In 1971, the export subsidies that
were given to the exporters were
Rs. 110 crores and in 1978, we
‘have given Rs. 625 crores as subsidy
0 the exporiers. If you have gone
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through the recent report of the
Comptroller and Auditor General,
you will find how these subsidies are
not  being properly utilised
There are a number of cases and I
am not going to cite all these cases.
But, there was one case of export of
black pipes, where for export earn-
ings amounting to Rs. 2.3 crores,
4he Government paid Rs. 1.8 crores
in foreign exchange to import the
raw material and further Rs. 71.78
lakhs by way cash assistance. I am
very happy that the Finance Mini-
ster has taken note of all these things
and how these things are not being
properly utilised by the exporters,
and said that he will review the
entire question of subsidy being
given to the exporters.

When we talk of a higher rate of
growth, naturally itraises the question
of resources. In this connection, [
would like to mention that the capi-
tal accounted for less than one-fifth
of the growth rate in the United
States between 1948 and 1969. It
is not necessary that we nced more
and more loans from the foreign
countries to build up our own strength.
If you look into our savings also,
the rate of savings in India has pea-
ked to a level of 229, yet in the year
1979-80, we had a negative growth
rate. So, the capital and growth are
not very much interlinked. Let us
look to the return on the investment
that we have made. If we invest Rs.
20,000 corores and there is no
return from this investment, how long
can we go on investing by borrowing?
We should be concerned with the
yield of investment rather than the
volume of ivestment. I am very
happy that the Commerce Minis.ry
in its report has stated that there
must be careful investment manage-
ment; it must be properly scrutini-
sed otherwise we are going to be
over-capitalised.

Sir, I support the Pemands for
Grants of the Ministry of Commerce,
but at the same time, I would like
to bring a few things to the notice of
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the hon. Minister. He is very sincer-
ely trying to see that our export
potential is fully utilised that we do
not depend more and more on im-
ports, and that we diversify our
exports. Why have our exports to
U. S. A. and certain other countries
gone down? Well, we have to div-
ersify. We cannot have in one bas-
ket all our trade. It is better that we
diversify and export to various coun-
tries. We have connections with all
the countries, not with this bloc or
that bloc only. We must try to see
that while gradually our export
potential goes up, at the same time,
whatever  we import should not
stand in the way of our becoming
self-reliant.

In this context, I would like to
give you one instance. If you look to
the import of tin, there is an interna-
tional cartel of four big countries.
They have a control over production
of tin in the wor'd. Whatever they
send to India, they would charge 200
dollars per tonne extra, but if they
send that material to Taiwan or
other  countries, they would not
charge like that. Then, there are two
companies in India, which mono-
polise the manufacture of cans in
India. I have compared the prices:
if one can is imported, it will cost
Rs. 1.20 p but if it is manufactured
by these two monopolies its cost
would be Rs. 2.50 p. Therefore, if
you import the cans, you save 50°,
in cost.

1500 hrs,

These are the things which the
hon. Minister should go into in details
We should not go on increasing our
imports unnecesearily and on that
basis try to build up cverything, or
surrender to exporters. That is not
the economy we want to build up.
We want to build up a self-reliant
economy and with that purpose in
view, Wwe have invested Rs. 18,000
crores in the public sector, and we
have to expand it. They are having
the commanding heights of economy.
Even if we sacrifice, even if we

forego somtehing, the shape of things

MARCH 24, 1981

of Commerce 324.

that are coming in within the next
two or three years in the international
arena, the way the confrontation and
the crisis are developing, it is time
for us to realize that we shall have to
make whatever sacrifices may be
necessary. We have to build our
economic strength, so that in the
next 2 or 3 years when the real test
comes, India will have become
very strong from the point of view
of its economic and military strength.

With these words, I thank you
and support the Demands for Grands.

SHRISATYENDRA NARAYAN
SINHA (Aurangabad) : Sir, Almost
all the Members who have participa-
ted in the debate have expressed their
anxiety at the dwindling foreign
exchange reserves, and at the increas--
ing trade deficits.

15.01 hrs.
[SHRI K. RAJAMALLU in the Chair]

The Annual Report which has
been circulated amongst us, also says
that the import bill this year is likely
to go up to Rs. 11,300 crores, whereas
our exports will reach a target of
Rs. 7,100 crores—a gap of Rs. 4,000
crores. It has been stated that this
is because of the continuing rise in
the prices of petroleum products.
The Annual Report says:

“Imports of POL during 1979-80
were 19.1 million tonnes, valued
at Rs. 3023.52 crores as against
18.7 million tonnes valued at
Rs. 1676. 77 crores in 1978-79.”"

We have increased our imports by 1
million tonnes. The Report says
further:

“Although quantitatively the in-
creasc was only 5.3Y%, the rise
in terms of value of imports was
by 80.3%...... ”

It has been stated here that during
the first half of 1980-81, imports of
POL on a provisional basis were
placed at 11.1 million tonnes at a
cost of Rs. 2320.12 crores, as com-
pared to 9.9 million tonnes amounting.
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to Rs. 1220.61 crores in the corres-
ponding half of the previous year.
Thus, the increase in the quantity of
imports was about 129,.

Despite the fact that there has
been a continuing rise in prices of
POL, the import of Petroleum
products has also increased; and we
have also been importing other critical
items like fertilizers. We have also
been importing cement, sugar, edible
oil, steel etc. The question is: If our
export performance is not in a position
to match the import bill, what should
we do ? It will be a long time before
we could catch up with our imports
and bridge the gulf between the
imports and exports. In the mean-
time, can’t we think of restricting or
even stopping the import of some of
these items? It has been observed
in “Economrc Survey” at page 58:

“The growth of oil demand has
to be contained through appro-
.; priate pricing of oil products.
- The domestic prices must reflect
the steadily rising cost of oil
imports.”

The consumption of petroleum pro-
ducts int India, I feel, can be restricted
by us. During the War, we had done
s0. We may have to face some in-
convenience, but it is nothing during
a national emergency. Even if it
means some inconvenience to people,

we should not mind it, keeping in view
the great foreign exhange saving that
we will make,

Therefore, I would suggest that
there should be a dual pricing system
for petroleum products—(1) price for
rationed stock and (2) free market
price. Whatever we produce in the
country should be rationed and dis-
tributed on a reasonable basis and
should be sold at a reasonable price,
whereas whatever we import should
be sold in a free market and at a
higher price. This will reduce the
consumption leading to lesss imports.
I seriously suggest to the hon. Minister
to consider this point, because this is
43 L-S eIl
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is not a novel idea as we have a dual
price system in respect of sugar and
other commodities. Therefore, if we
resort to this, it might cause some
inconvenience to some people, but the
saving in foreign exchange will go to
the benefit of the country itself.

My friend Shri Chintamani Pani-
grahi had just now said that the
Ministry gives subsidy to exporters.
I am not sure about the figures. It
is between Rs. 400 crores and Rs. 625
crores. Besides, it also gives subsidy
to commercial banks and the financial
institutions to compesate for conce-
ssional rate of interest charged from
exporters. But is spite of this massive
assistance, the exports are stagnating
in volume and increasing only margi-
nally in value. In The Times of India
today, there is an article on the subject
wherein Mr. Khanna had referred
to the massive assistance to the expor-
ters and their poor performance and
has quoted from the Report of the
Comp roller and Auditor General of
India. One of the instances has just
now been cited by Mr. Panigrahi.
Therefore, my submission to the hon.
Minister is that a time has come when
the Government should have a re-
appraisal of this policy of subsidy
because we have been giving them
subsidy and the performance of these
exporters does not matchit : and the
foreign exhange carned by some of
these exporters is just enough or
equal to the amount that we had
paid them as subsidy.

The Ministry has several commo-
dity boards and corporations under
it. My friend Mr. Goyal has just
now referred to the performance of
the MMTC and had suggestad that
it has imported more than expprted.
Samé'ék the case with other ¢ -
tions, I would particularly submit
to the Minister that it is necessary
to appoint a special committee to go
into the working of these corpora-
tions and boards to find out what is
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the reason for their poor performance.
Why is the performance not satisfac-
tory ? I do not want to make any
kind of insinuation. I leave it to
the committee to be appointed to
go into the whole question.

I would, in particular, mention
the National Textile Corporation
which is managing 114 textile mills.
It is unfortunate that it has been
incurring losses all these years. Even
for this year, a small amount of profit
of Rs. 1.30 crores has been shown.
But this is because of a boom in
textile. But in the Budget for 1981-82
a provision of Rs. 14.74 crores has
been made to meet cash losses of the
mills. On the one hand, it has been
shown that NTC has made a profit,
on the other hand, the Budget provi-
des for Rs, 14.74 crores to meet cash
losses. It isintriguing. The manage-
ment has not been satisfactory, it
appears, and we have to go into the
whole question again because if these
mills are not being managed satis-
factorily, what happens is that a
doubt arises about the whole nationa-
lisation policy.

1 wanted to urge the nationalisation-
of jute industry where the jute bar
ons have been making profits, and the
jute growers have been denied of their
remunerative prices. When we were
discussing the nationalisation of some
iute mills here I made this submission
to the Minister then for nationalising
Jute Mills and would again say that
the Jute Mills should be nationalised.
With regard to some jute mills it is
alleged that they have not carried
out their obligations for exports,
because they got higher prices in
the domestic market. This point has
to be taken into consideration. I would
like the Minister to sce that the mana-
gement is streamlined so that no
argument isadvanced against nationa-
lised mills and people should not feel
that nationalsed industries are not

worlking atisfaitorily.
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With regard to the Textile policy,
I am glad that the pride of place,
as the Minister claims, has been
given to the handloom industry. We
have about four million handlooms
in this country which employ about
ten million people, out of 13 million
people employed in the textile indus-
try. The handloom industry has
been suffering and it has been lagging
behind. It is apprehended in many
quarters, that the obligations placed
on the handloom industry may not be
discharged. I would like to say that
if we go into the whole question we
will find that the trouble is largely
because of non-supply and non-
availability of yarn which is responsi-
ble for the bad performance or
unsatisfactory performance of the
handloom industry; and I would
make a submission to the Minister
that the N.T.C. mills may be asked
to reserve the surplus yarn for the
handloom industry.

AN HON. MEMBER : There is
no surplus.

SHRISATYENDRA NARAYAN
SINHA : No. I read some where in
the newspapers that the Minister of
State for Commerce had stated that the
NTC mills have been asked to reserve
the lower count yarn for the handloom
industry. I want to know, why
only lower count varn should be
reserved. Whatever surplus is there
in the textile mills should be reserved
for the handloom industry so as to
place it on asound footing, if you
want the janata cloth or the controlled
cloth to be produced by the handloom
industry the industry has to be supplied
yarn. In this connection, I welcome
the step taken in appointing the
National Handloom Development
Corporation to take care of the needs
of the handloom industry.

One more thing I would like to
say is that in the budget there is
a provision for increased subsidy for
controlled cloth. A sum of Rs. 76
crores has been provided in the
Budget for 1981-82. Of course, it
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is a welcome step because it is intended
for the poorer sections of the society,
but there have been some complaints
that this does not reach the weaker
sections. I would submit to the
Minister that an inquiry may be made
into the large number of complaints
that this controlled cloth hearing
subsidy does not reach the poorer
sections for whom it is intended and
they are being taken by the middle-
men. So this has to be enquired into.
In the end I say that the Government
is quite conscious of the difficulties in
its way. They are trying to take
the necessary steps to augment ex-
ports and to reduce the trade deficit.
I would repeat thatif you can reduce
the imports or cut down the consump-
tion of petroleum products, if you,
take the necessary steps for that, I
think the nation will be behind you.
Even il it means inconvenience to
certain affluent sections of the society,
if the petroleum products are subjected
to dual pricing, free market price
being higher, we can cut down the
consumption of petrol. The other
day the Petroleum Minister said that
it is not their intention to do so. But
in other countries, we are finding
that they are taking steps to curtail
consumption of petrol. Today I
read in newspapers that Tanzania
has taken this step. They have res-
tricted the sale of petrol to only 3 days.
Even sale of petrol on coupons has
been stopped on other days. I once

again beg of the Minister to consider
this suggestion seriously and take
necessary steps to cut down the con-
sumption of petrol,

I am happy that in the agricultural
sector, we are looking up. We have
achieved self-sufficiency and it should
be possible for us to export our goodg
to other countries and increase our
foreign exchange earnings. As I said
earlier, we are also very anxious and
it is not by way of criticism that we
are saying that the trade deficit is
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increasing. It is a matter of concern
to all of us. Whatever measures you
take, you can expect that the people
of this country will support you in
tiding over this crisis.

SHRI B. K. NAIR (Quilon)
Sir, I am very happy to have an
opportunity on this occasion to offer
my congratulations to the Minister
of Commerce and the team of experts
working under him for the very
successful efforts made so far and the
achievements already got. This
Ministry is performing an interme-
diary function. It is dependent
entirely on production of goods in
this country so that they can be expor-
ted. It also depends upon foreign
markets and foreign buyers for import-
ing our goods. Nevertheless, it is
performing a very important duty in
the sense that our nation is passing
through a very difficult and serious
situation in regard to foreign exchange
resources and trade balance. So,
taking all this into account, I feel
that the Ministry deserves to be con-
gratulated for the efforts so far made
and the plans already drawn up.

The gap between our imports and
exports has been widening and our
foreign exchange reserves are coming
down. In this connection, I am
happy to find that a substantial gap
between our imports and exports and
the deficit in the Balance of payment
position has been covered by our
people who have been working hard
abroad. Amoung those people I am
happy to count my own countrymen
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from Kerala and also youngmen from
Haryana and Punjaby The substan-
tial contribution they have made is
partly wiping out this gap and this
18 commendable. At the same time,
I would like to add my word of
appreciation for the liberal imports
allowed in regard to crude oil and
petroleum products by USSR and
certain other countries. Their timely
help has to be appreciated.

I belong to a State where produc-
tion of export products is the main
occupation. Our farmers do not pay
so much attention to production of
foodgrain crops. Almost all of them
have shifted to cash crops. Inregard
to exportable items, our State en-
Joys a very high position Various pro-
blems are there in regard to various
crops. When we come to export it,
is not only the quantity that is impor-
tant but the cost also is important.
In this connection I would say that
many of the products that are exported
to the Western countries especially to
European countries where we have
got a market, come from Madras
and Calcutta ports. If a good por-
tion of cargo is diverted to Cochin
Port we can save a lot of mileage for
the ships coming around Ceylon. At
the same time, it would be saving a
substantial amount of money by way
of freight if we could expand the
facilities at the Cochin port and also
minor ports like Alleppy.

The other day, we were discussing
about congestion at Bombay Port.
But why not expand the Cochin port
to the maximum possible extent so
that congestion at Bombay can be
avoided ? If such facilities are created
at Cochin, then good can be brought
from central areas in Madras State
there. Another factor is that the
Cochin-Madura railway line should
be constructed. It will provide for
transport of goods to Cochin. Thus
a lot of foreign exchange that we
have to incur by way of road
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transport and lorry transport can be
minimised. It is much more expensive
to take all these goods to Madras than
to Cochin, Even though it may
require substantial capital expenditure
for the construction of a rawilay line,
it will certainly be a net saving in the
long run.

In view of the high cost of petro-
leum products and d iesel we can go
in for electrification of railways in
Kerala, There is surplus of electricity
and a lot of it is wasted in transmis-
sion. So, with some additional cost
we can go in for electrification in
Kerala. That way we will save a lot
of foreign exhange by saving diesel.

In regard to the policy of export,
I join my friends who have already
spoken. There is acraze for exports
by offering incentives, subsidies, etc.
For example, a provision is being
made for expanding the capacity and
for legalising the additional capacity
already created and for putting up
new export oriented units. Suppose,
something happens and after some
time a situation may arise that the
exports may not be possible due to
extraneous reasons, what would be
the position of the additional capacity
created ? Or it may happen that
there may not be a demand outside.
As a consequence of that, will the
added capacity, remain idle or
will be absorbed or legalised?
That will have to be carefully exmain-
ed.

About rubber products, we, in
Kerala, produce about go per cent
of the rubber in the country. At the
same time, thousands of tonnes of
rubber is being imported, which is
not advisable. There is ample scope
for increasing and expanding the
production of rubber in the country,
I have addressed the Planning Com-
mission about it because the entire
North Eastern Region is ideal for the
production of rubber. Tea, rubber
and cardamom require the same type
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of land, moisture and climatic condi-
tions. So, if we could only have
extension of rubber cultivation in
the north-eastern areas, tens of
thousands of acres can be brought
under cultivation, which will inciden-
tally also prevent soil erosion. New
people are not living in that area.
If we bring that land under rubber
cultivation, we can provide employ-
meny to thousands of people, we can
scttle people there, particulary the
ex-servicemen for whom you could
not provide opportunity elsewhere,
this area can be colonised by ex-
servicemen, and that may also prove
to be an alternative source of defence
for the outer periphery of the boarder
States.

The production of rubber has
been improving very fast. The hon,
Minister has also referred to it the
other day while participating in the
Silver Jubilee Celebration of the
Rubber Research Institute. At that
time, I had personally taken up with
him the question of the payment of
bonus to the employees of the Rubber
Board. He has committed, though
not formally, that he will try to make
the payment in November. Four
months have passed and I think the
consideration stage is over and now is
the time for action. I earnestly
hope that the Minister will be able to
make some sort of assurance about the
actual payment of the money to
these employees, we have been doing
an excellent job. I would say that
the Rubber Board is one of the top
institutions in the country in regard
to rescarch and development, as
compared to other Commodity
Boards. So. they deserve all encour-
agement and support. They have
been clamouring for bonus for a long
time and I hope it will be paid.

Then I come to the Cardamom
Board. There was a time when the
entire production of cardamom was
only 1,500 tonnes, because it was
suffering from a particular disease.
Now the position has very much im-
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proved. Last year the production
recached the peak figure of 4,500
tonnes, and a large part of it is entirely
due to the effort of the knowledgable,
hard-working and intelligent far-
mers, who have taken up this job of
expanding the cardamom cultivation.

With the expansion of production
of rubber in the northern-eastern part
of the country, I would even envisage
a time when the flag of the Rubber
Board will be flying in Delhi. The
demand and production of rubber is
expanding and it can be made an all-
India crop, in which case the office
of the Rubber Board will be shifted
to Delhi and its flag can as well fly
in Delhi, because it is a crop very
much needed, and we have been
encouraging it. Today the price of
rubber is Rs. 14 a kilo and with su-
fficient encouragement and develop-
ment, its production can be expanded
still further and it can provide a means
of livelihood for tens of thousands of
people.

Then I come to tea, which is
now in a dwindling stage in our
State. Many of the tea estates are
on the verge of closure, because they
cannot meect the rising expenses.
They cannot pay even the weekly
cash to the workers, because they are
so much hard up, particularly in our
State as they have recently gone in for
a high wage settlement. The emp-
loyers say that they cannot stand
the pressure of increasing costs and they
are on the verge of closure. This
question has to be examined in detail
because tea enjoys a very high posi-
tion among the commodities exported.
I hope the hon. Minister will go into
this question.

Coming to cashew, it is making
a lot of noise, as always. because the
growers of our State. . ..

SHRI M. RAM GOPAL
REDDY : It is very tasty.

SHRI B. K. NAIR : But it is
beyond the reach of many people,
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because most of it is exported to
America and Russia. In Kerala,
because the ruling party does not give
enough encouragement,lakhs of people
in the cashew industry are unemploy-
ed. There are abeut 250 factories.
Why should we import cashew from
Africa? That question is pere-
nnially asked. Even this year the
first shot has already been fired by
Shri Kodiyan, by raising the question
of import of cashew, under rule 377.
In Kerala we produce 1.1 lakh tonnes
of cashew. The Government has
a huge machinery. Hundreds of coop-
eratives are there, which are control-
led by men belonging to a particular
party. What do they do ? They
are not able to give a remunerative
price to the producers. What is the
result ? This year more than 50
per cent of the cashew produce in
Kerala has gone out of the borders
of the State.

PROF. P. J. KURIEN (Ma-
velikara) : So what ? What is the
harm ?

SHRI B. K. NAIR : Look at the
Government. What happened ? The
Government has all the machinery
and all the inducements, but they
are not in a position to procure jthe
entire cashew production. Whether
itis in the case of cashew or anything,
the reason is tha' they are not earnest
in achieving this objective. Because
of that they do not pay remunerative
price to the cashew growers. The
‘T'amil Nadu factory owners are pre-
pared to pay Rs. 12 to Rs. 14 a kilo
and the Kerala Government says that
they would pay Rs. 7.50 a kilo to the
grower. The Kerala State Govern-
ment says that they are very anxious
to provide employment to the people.
What happens is that inK erala the cost
of processing one quintal of cashew
is Rs. 1,250 whereas in Tamil Nadu it
comes to Rs. 250 and in Karnataka
it comes to Rs. 450. So, you cannot
fill a tub carrying water in a leaky
bucket. The entire thing will go out
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of the country You cannot hold it.
All the Ministers in Kerala and all
their party men cannot przvent
cashew being taken out of the country.

AN HON: MEMBER : Smug-
gling ?

SHRI B. K. NAIR : If I can go
further,]I would ; ay that the coopera-
tives are helping the smugglers. Most
of them are very corrupt because it is
their monopoly for 10—15 years.
The authorities in Kerala are interest-
ed in a certain party and they are
aiding the smugglers and they are
smuggling cashew during the night.
So, I would suggest that if only they
go in for remunerative prices for the
growers, they can prevent smuggling.
Look at jute or cotton or tobacco.
What do we do ? We are more in-
terested in safeguarding the growers.
We are not carried away by any other
slogan. We want to ensure remunec-
rative price to be given to the cashew
growers. What happens to coconut
husk ? There also they are not pre-
pared to pay remunerative price to
the growers. So, the State is just
conniving with the smugglers. They
want the Centre to import cashew
from Kenya. Look’at the case of spirit.
Rectified spirit was available in
abundance in Tamil Nadu and the
Government of Kcrala wanted it
for making alcohol. What did they
do ? They found the State machi-
nery uscless. The Tamil Nadu Go-
vernment was prepared to give and
the Kerala Government was anxious
about it, but at the same time they
had to entrust the import of rectified
spirit to a private agency because the
Government agency could not work
properly. That is an admitted fact.
We have a difficulty in getting ca-
shew from Kenya. So I would suggest
to the hon. Minister to lift the embargo
on the import from traditional sour-
ces. Let the Kerala Government
get cashewnuts from Kenya. The
Cashewnut Development Corpora-
tion can go in for import from Kenya.
Why should the Cashew Corporation
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of India or the Commerce Ministry
take the blame of not importing ca-
shew from Kenya ? Letthe Kerala
Government or the Cashew Deve-
lopment Corporation get it from
Kenya.

MR. CHAIRMAN : Please con-
clude.

SHRI B. K. NAIR : Coir is
merely an export commodity yet
the Coir Board functions under the
Minis'ry of Industry. It does not
depend upon the Government for
anything beyond export. Why
should not the Coir Board be under
the control of the Commerce Ministry ?
They are export-oriented jobs.
Why should the Commerce Mi-
nistry not take itup ? In all respects
it should come under the Ministry of
Commerce.

Coir Board has not been function-
ing for more than a year. Lot of
coir yarn is being expor‘ed. Lot of
manufactured goods are to be export-
ed. Commerce Ministry should come
into the picture and take up the res-
ponsibility.

We have the tendency to export
raw material. I fail to understand
why we export iron ore just for a crore
of rupees. It is not a replenisable
commodity.

Similarly, for coir yarn there is
growing demand for manufactured
goods abroad. Certain co-opera-
tives are dealing in yarn. Coir
manufacturers are not getting the
yarn needed by them. Their leaders
of the Cooperatives are interested
more in the export of yarn. The
export of yarn should be prohibited.
Only processed goods or value added
goods should be allowed to be ex-
ported. That should be a part of our

policy.

There are some other points.
But duc to non-availability of time
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I finish by saying that I wish the
Ministry well and under the dynamic
leadership of our Prime Minister
alone this country can prosper. So,
I support the Demands for Grants.

SHRI KAMAL NATH (Chbhi-
ndwara) I rise to speak on a
matter, as complex as commerce,
but as I heard my other friends
speak with many gencralities and
a few specifics, I concluded that
it would be better to confine myself
largely to genecralities. Are our
exports a mere extension of inland
trading or is it a means for dump-
ing surplus domestic production ?
What is The necessity of exports in
our national context ? These are
some of the points I will endea-
vour to make Exports are necessary
because no country in the world
can produce all the goods that are
required and because technological
changes require cross fertilisation of
ideas and production methods among
the nations of the world. Exports
in the context of India are even
more necessary as we cannot re-
concile our sense of honour with
the encumbrance of foreign debts.
Our export drive has been a conti-
nuous process since independence and
a part of our struggle for economic
independence. It is only through
exports that we can pay back our
forcign loans including interest.
Even as recently as 1979-80, we
made debt service payments to the
tune of Rs. 884 crores.

I think, it would be over-sim-
plification of issues by saying that
export is merely a way of earning
foreign exchange. Today time has
come in the world where economic
relations between two countries
cannot be looked at in isolation
of political relations between
nations. It is my firm belief that it
is trade between two countries
which leads to development of
economic relations, and economic
relations play a great part in develo-
ing as well as changing of political
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relations. In the past, it was

litical relations which built eco-
nomic relations but in today’s
world and for this there are many
examples--political relations between
nations have many times to bow to
the dictates of economic relations.

Looking at the economically
strong nations of the world, we
cannot but miss an important factor.
All ecconomically strong countries
today have a direct link with the
vitality of foreign trade. Recent in-
stances reveal even more. It shows
that a nation need not be a great
military power to ensure well-being
for its citizens, or to be economi-
cally sound and stable. We
have  examples like  Japan,
Korea, Malaysia, Yugoslavia and
the German Democratic Republic.
All these are aggres.ive—exporting
nations in today's world and they
all enjoy a comfortable growth
rate of GNP and per capita income.

Growth ef export leads to grea-
ter foreign exchange earning, but
if our pgreater forcign exchange

i are to be frittered away
with lack of restrained import
policy, I do not think we will be
able to do much to cure our
trade deficit. This year, our trade
deficit is likely to be Rs. 5000
crores. I would like to retrace .in
fact, I think, I would be doing
justice to facts—and take the last
couple of years as to how our trade
deficit came about.

Between 1970 and 1977, our
exports rose from Rs. 1535 crores
te over Rs. 8000 crores in 1974-75
and stood at Rs.5146 crores in 1976-
97. Let us not forget that in 1976-77,
our country for the first time since
Independence witnessed a small
but significant trade balance of
Rs. y2 crores which could have been
a trend-setter. But come March
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1977 and come the Janata Govern-
ment, the surplus balance of Rs.
72 crores in 1976-77 was converted
into a deficit balance of Rs. 621
crores in 1977-78. Despite a lot of
rescarch 1 tried to do in this, I
could not understand why it was
so in 1977-98 when there was no
out-of-line increase in the price of
etroleum  products nor was the
international  infilation rate higher
than that in the preceding year,
it was not substantially higher but
it was only marginally higher,
Between 1975-76 and 1976-7%, the
rate of growth of exports was 38.6
per cent whereas in 1977-78, the
rate of growth of exports was only
9 per cent, but, on the other hand,
our imports rose by 10 per cent.

I would like to cite an example
here and that is concerning edible
oil imports. This perhaps could
go down in the annals of economic
history. In 1975-76, our edible
oil imports were to the tune of
Rs. 17 crores whereas, in 1977-78,
our imports were of Rs. 738 crores.
Similarly, let us take the case of
steel. We were net exporters of steel
and in the subsequent year, we
became net importers of steel.
In 1978-79, imports knew no bounds,
galloping at the rate of 28 per cent,
and the trade deficit also rose to
Rs. 1,062 crores. These are statistics;
these are not manufactured figures,
These are not iy opinions. These

are hard cold statistics. Unfor-
tunately, the Janata-Lok Dal
Governments  were exporting to

and importing from their groups
and caucuses. Qur  exports were
getting stagnated and our imports
were steadily mounting up.

Export promotion and import
substitution are an exercise which
calls for a long-term policy. It is
like a surgical operation or like
playing a symphony which you
cannot interrupt in the middle,
It is a strategy, not a tactic.
It cannot be subjected to ad hop
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conveniences. It is only since the
middle of last year that the broken
cords of policy are again being
tied together and a comprehensive
policy is being evolved. The task
before us is not easy.

Here, I would like to quote
some figures. In 1958, India
exported goods worth 1222 million
US dollars against an overall
world trade of 108,600 million US
dollars. In other words, arithmeti-
cally, our country enjoyed a 1.13
per cent share in world export trade.
But last year the same share shrank
to 0.48 per cent and even this share
is fast eroding. Even if the country
has to maintain a 0.48 per cent
share of world export trade, what
are we to do ? For this, I think,
we have to aim at increasing ex-
ports by 12 per cent per annum
and that means—I have worked it
out-—we have to get new export orders,
in addition to what we are getting,
worth Rs, 2.2 crores per day. This
we have to do after considering
inflationary effects which are taking
place all over the world.

This is an uphill task but I am
surc my esteemed friend the hon,
Commerce Minister is making some
long-range strategies and policies.
We are the only country in the world
which exports engineers, doctors,
technicians, down to manual labour
and one cannot but appreciate the
fact that foreign exchange remittances
of Indian employees who are working
abroad hit a plateau of about Rs,
1,000 crores but we must not
rely on this because in a world
of changing technology, specially in
the oil-rich countries, I am sure they
will be evolving more labour-saving
systems and more labour-saving tech-
nologies. I think the best slolution
suitable to Indian conditions is to
lay great emphasis on project exports
because project exports cover a wide
spectrum of Indian know-how and
do-how. In project exports, we ex-
port our equipment, we export our

icians, we export our techno-
logy and labour, But, there has been
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an anamolous situation in this. From
the figures which have been pre-
sented by the Government, I find
that figures relating to remittances
received from technicians, from engi-
neers and from labour connected
with project exports are not charged
to export carnings account. They
are treated as figures from invisible
exports. I think it is a rather ano-
malous position and I would appeal
to our Commerce Minister to remedy
this situation. We must have correct
statistical information on this because
when any remittance arrived at or
derived from export of equipmentand
export of plant and machinery, it
should be charged to an export
account and not to invisible earnings
account. While there is no doubt
that exports have to be encouraged,
I would like to express some caution
here. We would like to export but not
export at any cost. Qur country needs
exports. There is no doubt about it.
We must not and cannot have an ex-
port policy which is against the basic
concept of social justice. Exports
must arise out of a surplus in the
supply situation. But even then we
have to take into consideration the
increase in domsstic demand. We must
very carefully make this projection.
We must ¢nsure that all our vroduc-
tionin the country is first diverted to
our people. Our surplus production
should not bypass our people.

All our exports are for the people
and should be for the upliftment of
the people. A complete bias towards
export promotion policy is, in my
opinion, not only bad economics,
but we have also had a bad experi-
ence of this policy. We have
seen that that domestic inflationary
pressures have arisen in the country,
This is because of a tremendously
biased export policy. So, we
have to arrive at a balance between a
rational and a  balanced export
policy not at the cost of the people
but for the people, not bypassing
the people but for creating a
surplus situation in our production.

On the import side, we have an
extremely dismal picture. It is here
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that T would suggest dramatic
control. The purpose of imports is
to add muscle to our economy but
a large part—and I am using the
words ‘a large part’— of our exports
do not add muscle to our economy
but add fat to our economy.

Even if we take the three Fs, food,
fuel and fertilisers, it can be seen
that in regard to fuel, we can
develop alternative sources of fuel.
I am happy in this vyear’s
Budget there are incentives, there
are measures for encouraging alter-
native energy sources. The three
Fs consume 69%, of our import bill
but I feel here there is still possibility,
there is still scope, for conservation.

The Government has recently
decided to set up a EXIM-Bank.
EXIM-Bank means the Export
Import Bank. It was announced
that this EXIM-Bank is an agency,
is a Bank, being set up to stimu-
late exports. I would request our
hon. Commerce Minister to assure
the House that this EXIM-Bank is
going to stimulate exports and not
imports. Why should it be called
EXIM-Bank? Why cannot it be
called the National Export Bank?
Let there be no ambiguity in this so
I would suggest that this EXIM-
Bank be called the National Export
Bank. Then o¢nly the real inten-
tion which has been stated on the
floor of this House and which we
have read in the press will be re-
vealed.

The trade deficit problem has to
be met with massive import substi-
tution programmes,and we have to
aim at a policy of curbing all
non-essential imports and restruc-
turing our domestic output so that
our exports increase and our imports
are curtailed. I would again come
back to edible oil. We can have a
massive import substitution pro-
gramme for edible oil. This also
has a rural aspect because all indus-
tries which will come up for import
substitution programme would be
in rural areas. So, it has a rural
development strategy also.
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Another aspect in our balance of
trade position is that inflation —
and this is a very vital point—has
taken away most of the credit of
exports since our quantum of exports
is not rising. Monetarily, our
exports may be rising. But is the
quantum of exports rising ? We
have to remember that prices are
rising fast in countries from where
we are importing. But it is not
necessary that the pricesarealso rising
fast in those countries to which
we are exporting. Consequently,
we are continuously paying higher
for imports and are receiving lower
for exports.

We have also to break many of
our psychological barriers in exports
and imports. In this, I would
speciafically refer to one thing. We
have this institution  which we
have continued for the last 30
years—the Office of the Chief Contro-
ller of Imports and Exports. We have
talked about export promotion, but
we have the ‘Chief Controller of
Exports’ ! Why can’t his name be
changed ? Why can’t we have an
independent Department called the
Office of the ‘Chief Promotor of
Exports’ ? Why can’t we have a
‘Chief Restrictor of Imports’ ?
These are the psychological barriers
which are coming in our way. We
are terming a very important office
in our Government,calling  him,
the Chief Controller of Impports
and Exports ! I would appeal to
the hon. Commerce Minister to
consider renaming the office of the
CCIE and calling him as the Chief
Promotor of Exports.

Similarly, our two Corporations,
the STC and the MMTGC, have, I
think, outlived their necessity. The
STC was set up to do trade with
the rupee-trading countries, and the |
MMTC was set up to deal with
mineral exports and ore exports.
The situation has changed now.
I would suggest disbanding of the
STC and the MMTC and formation
of two distinct Corporations, one

!
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to be called the State Export Cor-
poration for exports and the other
to be called the State Import
Corporation for our imports, for
canalising the imports. It is by divi-
ding our expertise in  imports
and  exports that we  will
be able to buy the best and the
cheapest. The State  Export Cor-
poration can and must act as the
export house for the small scale
sector, for the tiny sector and for
the cottage sector which have a
lot of expertise and which have been
menufacturing products sometimes
of international standards. We have
a large reservoir of skill in our
countryside; we have a lot of small
technology in our countryside. The
State  Export Corporation could
act as the export house for the small
scale sector, for the tiny sector
for the cottage sector—and in market
research facilities and in providing
the marketing infrastructure be-
cause the small scale sector, the
cottage sector and the tiny
sector cannot have such elaborate
marketing operation or market-
ing infrastructure, they cannot
have fancy telex operation etc.

The State Import Corporation
should import, obviously, only the
basic  necessities of the country
other than defence requirements. To-
day we have both the STC and the
MMTC, importing and exporting
sometimes to the same customers
and generally to the same countries.
This, I think, is a very ridiculous
situabiron.

This year, our exports will reach
a figure of Rs. 7,500 crores and for
this, I applaud the Commerce Minis-
ter. In the beginning of the vyear
it never appeared that we could
even reach the 7,000 crore mark,
it appeared that wec would
reach only 6,500 crores mark. But
looking at the statistics, looking
at the trend, I am sure that the
export figure will reach the 7,500
crore mark and our imports will be
Rs. 12,500 crores, leaving a rough
deficit of about Rs. 5,000 crores. The
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task before us is to step up our efforts,
both individually and collectively; we
have to raise the production, we
have to raise our gross national
product. It is only by increasing
our gross na'ional product, it is
only by increasing our production,
that we can raise our exports.

PROF. P. J. KURIEN
(Mavelikara) : Mr. Chairman,
Sir, much has already been said
and many of the hon. Members
have dealt with in detail. So, I am
not going into the details and like my
friend, Shri Kamal Nath, would
confine myself to general points.

But, Sir, I must disagree with him
when he says that export means
surplus  export,  namely, what-
ever we have surplus we have to
export. If that is the policy I do not
think we can survive because by the
time you have surplus in many com-
modities you may lose the market.
To maintain our traditional market
even ifthere isno surplus we may have
to export.

Sir, everybody is talking about
imports and exports but in my opini-
on the total amount of export and our
defecit balance depends not on the
performance of the commerce Minis-
try alone. It actually depends on the
performance of many other Minis-
tries, viz., Agriculture Ministry,
Industries Ministry, Energy Ministry,
etc. It is alarming that our import bill
is increasing year by year. Hon.
Member, Shri Kamal Nath, was
saying that our export is increasing.
There is no point in increasing the
total export.We should be alarmed
at the gap between the import and
export which is increasing every year.
That is to be seriously viewed and
solutions are to be found out. I am
sure that Commerce Ministry is
having an efficient and able Minis-
ter. Of course, inspite of my being on
the opposition I am prepared to
accept the reality but why are we
lacking in export. Shri Kamal Nath
was blaming the previous regime.
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May be to a cretain extent it is true.

But I want to blame the whole

Government including the other Minis-
tries because Commerce Ministry can-

not perform independently. How can

you export unless you produce—~

whether surplus or otherwise ?

So, basically if you want to increase

export then you should increase

production not only in the industrial

gector but also in the agriculture

sector. When I say production I

would like to emphasise export-orien-
ted production. But unfortunately

in our country there is not sufficient

infra-structure even now to promote

production. Our infra-structural con-

straints are standing in the way of
production.

16.00 hours

So, if we want to improve the
exports, bring down the import bill
and have better performance of the
Commerce Ministry, then the In-
dustries Ministry, the Agriculture
Ministry and the Lnergy Ministry,
all have to improve their individual
performance and work in a better
coordinated way. I say this becausc
all these things are correlated. There
is no point in saying, we will improve
our exports by some legislation or
by some control or this or that,
which the Commerce Ministry is
saying. By all these methods your
exports cannot be increased basically.
For these things, we should first
identify what are the commodities
which we can export. First we
should  identify them in proper
way. Sir, ours is an Agricultural
country. I charge this Government,
and this charge applies in a larger
measure to the Janata Government
also. There has been no long-term
policy undertaken by the Govern-
ment in respect of our exports. You
are planning for this year. You are
not planning for a long number of
years ; you are not having a long-
term policy. Ours is an agricultural
country and nobody here will dis-
pute the importance of export.
You export and survive; you
Import and perish. In other
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words, the slogan is : ‘Import
and Perish; export and Survive'.
That is what one can say about it.
We should first identify what are
these agricultural commodities which
can be exported. We should have
a proper long terms policy for in-
creasing our production of those
commodities. But unfortunately, tha®
has not been done. I have heard
Mr. Xama! Nath mention about
this point, If there is surplus, we
will export such things. But there
is no special efforts made to produce
such commodities more and more,
which can be exported and foreign
exchange earned. I can quote a
number of instances. I do not know
whether I have got the time for it.
I will quote one example. My
friend Mr. B.K. Nair spoke about
cashew  cultivation. I am not
bringing in any controversy about
that. But what I wish to say is this.
Everybody knows that we are earn-
ing foreign exchange by exporting
cashew kernel, but, unfortuntely,
we are not having sufficient raw
cashew in the country itself. Then
there was some controversy about
the import and all that, but I am
at present not going into that. It
is not specifically in this year only
that we know that cashew can be
exported, and foreign exchange can
be carned. This thing has come
down to wus ever since our inde-
pendence. We arc exporting our
cashew kernel and earning foreign
exchange. But we have not so far
tricd to produce enough cashew in
the country, so that we can earn
more of foreign Exchange. I am
sure that in Kerala, Tamil Nadu
Karnataka and Andhra Pradesh,
cashew can be planted in a big
way. But these are all left to the
State Governments and the States
go in for paddy cultivation or some
other cultivation. My point is this.
Since cashew is an  exportable
item, there should be a specific
programme drawn up by the
Central Government. There should
to produce enough cashew in the
be a specific programme
country. I think such a thing is
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quite possible. But I am sorry to
find that the Government of India
is doing nothing in this direction.
I ask you : why cannot you have
a Cashew Board ? Why can’t you
set up a Cashew Board-on the same
lines as the Rubber Board or the
Cardamom Board ?

SHRI B. K. NAIR: I support
you there.

PROF P. ]. KURIEN: I am sure
you support all sensible things. I
know that. You should sct up
such a Cashew Board. This is my
request. You should have a long-
term policy to produce enough
cashew in the country.

Of course the Minister of Comm-
erce cannot do it alone. He has to
take up with the other Ministries,
1 agree there. But let him have an
objective study carried out. Let him
conduct the necessary survey whe-
ther we can establish necessary
plants in the country to produce
enough cashew that we can export.
I am sure that we have got such a
potential. Iknow that in this country
there are some areas where the
growers can cultivate cashew more
profitably. But what we find is that
some of thees areas are being used for
other types of cultivation. For
example in Kerala, if you plant
and cultivate cashew you can get
more income than cultivating tapioca.
But thousands of acres of land in
Kerala are going under tapioca
cultivation, which, of course is a
substitute for rice. Why should they
cultivate tapioca! If the government
encourages them, they will cultivate
cashew and we will have enough
cashewnuts, and we can export it and
earn foreign exchange. For that we
require a long-term policy and
coordination of Ministries.

In pepper we are a major ex-
porter? What is being done to
produce more pepper You may say
that I should make this speech in
Agriculture  Ministry. But I am
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saying all this so that we should
think about this. The Commerce
Minister howsoever efficient he may
be. He can do nothing unless there is
production. So, pepper is a commo-
dity which can give us foreign
exchange and it should be interesting
to note that at least one-third of the
total area in Kerala can be utilised
for pepper cultivation. It is also
profitable for the growers. But the
thing is that there is no encourage-
ment from this side. As Mr. Kamal
Nath has said we are exporting sur-
plus, but what is the effort to pro-
duce the actual surplus!

Take wheat and rice. Rice you
can grow in Andhra Pradesh and
wheat in Punjab. Similarly thous-
ands and thousands of acres of
land in Kerala which are being
wasted by growing tapioca can be
utilised by growing rice. That
is my opinion. The policy
should be changed to sec that where
you can produce exportable come
modity, encouragement should be
given to produce it. Therefore, my
concrete suggestion to the Commerce
Minister is that he should take up
these two issues. This year you may
not be able to produce big results, but
let us not forget the long-term aspect
which is very important. We should
know our potentialities for the pro-
duction of exportable commodities
and exploit these potentialitics.
This country, I am sure can have a
surplus export margine, but the only
thing required is long-term planning.
Then we can produce four times or
five times of pepper of what we are
producing now. This country can
produce cashew double of its total
requirements, but we are not doing
that. I am not saying you should
give better price, but you should
give reasonable price. There is no
doubt about that.

So, have a pepper board and
cashew board. Take wup this
issue  with the other Ministers.
Conduct an objective study as to
what is the total amount that we can
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produce within the next five years.

Spend more money on that. You
will get the returns in hundred folds as
foreign exchange. Therefore, revise and
recast all these short-term policy of
improving the exports. You cannot ex-
port in that way. I have quoted only
two examples, but you should not re-
strict yourself to that. Throughout the
country specific studies should be
made as to what are the commodities

which have an international market
and which have a shortage; and

special effort should be made as we

have made in the field of rubber. We

have got Rubber Board and production

increased by 10 times in the country.

Now we are more or less self-sufficient

in rubber. Of course even that you

can increase.

I support the point made by Shri
B.K. Nair why should we export
raw materials? It is very bad for the
country that after 33 years we are
exporting raw materials. If we ex-
port iron-ore this year, you may be
able to show a better margine, but
that is deterimental. Therefore no
raw-material should be exported from
this country. Only finished products
should be exported. Even in Kerala
I was told that 700 tonnes of cocoa was
excess last month with the Federation.
The whole cocoa was exported. I
also want that it should be exported.
But why should we export cocoa
beans. We should be able to
export the finished products. That
will earn us more money and
give us more employment. So, let us
not export raw materials. Even if
we are incurring a loss for the time
being we should have a long-term
master plan by which we can export
only the finished products. That
should be the basic policy for the
country.

In industry, of course, there is
already incentive for that. Buc T would
like to make some specific point.
In th  electronics industry, I am not
saying that you are not giving encour-
agement. I am sorry I should have
spoken about this to the Industry
Minister and the Finance Minister.
But itis very important. Look at
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Japan. How that country has flouri-
shed! Are we not having sufficient
technical know-how!: Qur own sci-
entists are going abroad and working
there and giving them all this.
We are exporting scientists and
technologists and engineers. It is
very bad. They should be called
back. For sometime we may suffer,
but in the electronics industry we
should  attempt a breakthrough
I am sure, if we do that, our import-
export margin can be made up and
we can have exportables. But un-
fortunately you are gong in for some
big industries, where you will have
to import so many machineries giving
foreign exchange and the product
may not be labour intensive in the
country and finally we may not be
in a better position. The speciality
of electronics is that it is job-orient-
ed and it is export-oriented. So, all
I say is that there is no point in talk-
ing about increasing the export this
way or that way unless long-term
master plan is chalked out for increas-
ing export. For that there should be
better coordination of some of the
Ministries. Then exportable commo-
dity will be produced; of course,
even at the risk of internal consump-
tion, we will have to adopt that po-
policy. What I am saying is
you grow more rice in Andhra
Pradesh and supply to Kerala;
and ask the Keralies to pro-
duce more pepper and cashew.
You can even bring a legislation. 1
will welcome even that. You give
more concessions to Andhra Pradesh
to produce more of rice and ask
Keralities not to produce rice but to
produce more of pepper and cashew.

If you keep this as the national
perspective, you will find that this
country is full of potentialities. If
we lack oil, let us not cry over it.
We can beat the oil-producing count-
ries by re-casting the commodities
that we produce, and having an ex-
port-oriented production policy, for
a long period. That policy should be
chalked out. That is the enly solu-
tion to the problem that we are facing.
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SHRI CHANDRA SHEKHAR
SINGH (Banka): I rise to support
the Demands for the Ministry of
Commerce. I have no doubt that
the Government and the Minister of
Commerce known for his ability hard
work and dedication to his purpose,
are trying to make the best of a very
difficult situation in respect of foreign
trade,

All our friends have referred to
the widening gap between exports
and imports. In fact, since 1976-77
the trade balance is steadily worsening.
This year, the gap is likely to be of
the order of Rs. 4200 crores—which
is a matter of deep and serious con-
cern to all of us.

I would not like to take the time
of the House in giving export-import
figures. But the situation, as has
been referred to by all the participants
in this discussion, clearly points to the
difficult situation that our country is
facing. What are the prospects for
vhe future? The World Bank Report
for 1980 presents the international
scenario with all the relevant details.
The growth rate in all the industrial -
ized countries has been sluggish; and
they are resorting to a series of protec-
tionist measures to meet the reces-
sionary trends in their respective
countries. These trends are not likely
to be reversed in the near future. The
Brandt Commission has brought the
realities into focus. But there is
hardly any perception of the shared
mutual interests, by the developed
countries. In spite of so many dia-
logues, conferences and seminars, the
situation is not moving forward in
any positive direction. The balance
of trade is steadily moving against
the developing countries. The
balance, for oil-importing developing
countries was only $6.2 billion in
1972-73. It has reached $63-3
billion in 1980. The developing
countries had to live with this situation,
and plan their strategy on terms of
equality with the developed countries.
An equally important thing is that the
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structural and institutional changes,
with a different set of priorities must
be made within the developing
countries themselves, in order to
induce a situation of sustained growth
and development. The developing
countries arerich in physical resources,
in human resources. but they
have to take positive steps to remove
the institutional hurdles in order to
enter an era of hope in the future.
I am firmly of the opinion that unless
we devise certain new systems, we
would not be able to plan a strategy
properly in the future. We have to
build up a stable domestic demand
also to make full use of our human
resources in order to take the entire
economy to a new level.

We are faced with a situation
where the ‘locomotive effect” of
developed countries is losing momen-
tum and also production constraints
and unavoidableinflationary pressures
are very much in evidence in our
economy. Imports are rising mainly
because of the—as my friends had
referred—rising prices of petroleum
products, fertilisers and machinery.
The hon. member Shri Satyendra
Narayan Sinha had rightly mentioned
that we have to take effective steps
to conserve energy wherever it is
possible and as far as it is practicable.
I fully endorse his views. Even to-
day’s Business Standard refers to the
National Productivity Council’s study
report where it has been made out
that the wasteful uses of energy are
rampant in a situation where we are
facing an inflationary pressure mainly
because of the rising prices of petro-
leum product. We must have an
effective realistic energy policy. It
is there and it is being implemented,
but greater vigilance, greater care
has to be taken that it is vigorously
pursued and implemented.

We find, therefore, that the foreign
exchangeresources are getting depleted
to finance ourimport. In spite of
what I have said, there is a very
little scope for reducing the import of

petroleum product because, as it is,
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wearcona verylowlevel of consump-
tion of petroleum product in the entire
world; and we have to import petro-
leum product and also critical equip-
ments in the future. We cannot
avoid it, So, we have to face this
situation properly and vigorously.

The pace of import substitution
has been accelerated. Wehave noted
with very great warmth that proper
steps have been taken, but really
its pace depends on the maturity of
the entire economy, on our industrial
sector and its capactiy to produce a
wider range of technologically sophis-
ticated goods. The future, therefore,
compells us to take bolder measures
and strike a proper strategy.

Whatever our frlends had just now
referred to I fully apprec1ate that.
We must give up our adhocism; we
have given it up to a very large extent,
but we must move forward in the
direction of giving it up so far as a
proper policy in respect of world trade
is concerned. We must View the
situation_in the long perspective.
The 6th Plan has gone into this prob-
lem depth and suggested a minimum
of objective to secure a volume growth
rate of 10 per cent per annum.
Some economists have suggested even
a higher target for the growth rate but
this is perhaps the minimum require-
ment of the situation. But that
depends on the present export policy.
We have toreally identify areas where-
in the production of certain goods
and services we have natural advanta-
ages, and we must concentrate on Qur
energy and resources on these areas,
which can be fruitful as fast as possible.
Regarding subsidies I would hK‘e
to say a word. An impression .%
generally sought to be created=
specially in the developed countric?
like the United States of America and*’
other countries—that our exports aré"
highly subsidised. This is certainly fare'.

MARCH 24, 1981

of Commerce 352

customs duty and the rest are allowed
on market research and intelligence.
In fact, these efforts have to be pursued
more vigorously so as to keep up our
sensitivity to world market. While
another hon. Member was referring to
massive subsidy it is perhaps nor
fairly and properly projected. I
would certainly like that in areas
where we have a natural advantage,
or an edge over other countries, we
should provide subsidies and if neces-
sary we should provide subsidies in
the beginning but as we provide
subsidy we must evolve a policy of
scaling down the subsidies in subse-
quent years so that ultimately as
quickly as possible the use of creches
for these is reduced and the industries
can progress and move forward; the
subsidy should be given up and they
should be able to stand on their own.

I would certainly most emphatically
urge upon the Commerce Minister to
present a paper in this House which
may clearly state. the world trade
policy of this country at least in the
coming five years or during the period
of the Sixth Plan. All our industries,
exporters and importers would be able
to plan their own strategies on the
basis of that policy.

A word about import substitution.
No doubt, the effort has been acce-
lerated but it should be realifed that -
export promotion and import iibsti-
tution are closely inter-Baked & they
are an integral part Oi:the fogeign
trade policy. We would therefore
suggest that imports should be linked
to foster economic growtﬁ nd exports
I would give an example. Insted

ofimporting cement we sh&ld imp
cement machinery and: augm
cement production in ouf,_ countsy,
If cement machinery of one= hundred
tonnes cement plant mvxthwforelgn
exchange component of RS. T5 crores
is imported, it can earn the:amount
of Rs. 15 crores in four mor%l';s, at
C.L.F. prices of Rs. 600 per“tonne.

We are glad that our Govex’ﬁment
have sanctioned five mini cement
plants just now. We would Fké such

from truth and fact. OGut of a total
subsidies of Rs. 450 crores, Rs. 350 &
crores are made to offset the levy of =
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areas to be explored and efforts should
be made to foster and develop our
foreign trade exports. I would like
also to mention certain short term
measures which should be pursued
more vigorously. We have seen the
Commerce Ministry’s report and we
are glad that the Government have
taken package of measures in this
spare and admirable results have
come as is evident.

16.29 hrs.

[MRr. DEPUTY SPEAKER i1 the Chair]

Our friend Shri Chintamani
Panigrahi had referred to the risc in
the export of engineering goods and
the very steady rise during the last
three to four years in the sphere of
promoting exports of chemicals,
pharmaceuticals, cosmetics, household
tea and coffee and medicines and
garments.

Some of my friends have referred
to the functioning of MMTC. It has
made very good progress and the
turnover this year is Rs. 1335.74
crores. Many friends have suggested
some closer watch on the functioning
of MMTC and STC. I would not
go into citing any more examples, but
we have come across of certain cases
where MMTC has opted for lower
prices. They have found some justi-
fication for opting lower prices in
preference to higher prices for their
export. These things have to be
looked into more carefully.

I would suggest that greater em-
phasis should be laid on joint ventures
and turnkey projects where we can
carn a good amount of forcign ex-
change. We are the third largest
country with technical manpower and
we have also cheapskilled labour avail-
able in the country. So, we can
very well make use of these in getting
contracts abroad and pursuing this
policy. He should also try to form
monitoring cells for'different groups of
commodities and servicesin the coun-
try, so as to take follow-up action
and convert export potential into
orders and their fulfilment. India
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has perhaps a bad reputation that we
cannot be relied upon for regular
and timely supplies of specified quali-
lity. I think Government have cer-
tainly taken some positive measures
in this respect, but this impression has
to be eliminated by our performance.
Similarly, the functioning of the
Export Promotion Councils has to be
viewed more carefully, so that the
entire expenditure as far as possible
should be concentrated on promotional
activities and not on other activities.

I would just say a word about the
textile policy. We are glad that the
new textile policy has laid proper
emphasis on expansion of the hand-
loom sector, on promotion of khadi
sector and increasing the production
of cloth to meet the domestic require-
ments in our country. I want to
make a special mention of the present
policy towards manmade fibres.
We are glad the Government is en-
couraging it, but it should be encour-
aged more vigorously and given all
the help, because even the common-
man today, because of washability
and durability is beginning. to use
manmade fibres more and more and
it will go a long way to mcet the
clothing requirements of our country.
Similarly, about the handloom sector,
as another friend rightly mentioned,
it should be given all protection and
support in the shape of timely supply
of yarn, proper marketing, etc. You
have said that the powerloom sector
canbeexpanded upto5%,. Actuallyl
have no objection to this policy, but
the powerloom sector should be restric-
ted as far as possible and contained
within the given parameters so as to
protect the handloom industry, which
particularly caters to the very poor
artisans living in the countryside and
rural areas. I hope the Government
would take note of these observations.
Last year our competent Commerce
Minister has taken all pains and pur-
sued policies very carefully and he had
been able to meet the situation as
best as anyone could have. But I
have given certain suggestions. I
would again repeat my suggestion
that the Government must evolve a
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long term comprehensive policy to
meet the situation because this situa-
tion is going to persist for a longer
period.

SHRI K. A. RAJAN (Trichur):
You know Sir, the report of the wor-
king of the Ministry of commerce
has got very much to do with the
overall direction of our economy. So
whatever indications are there on the
trade front and also of the foreign
exchange reserves thev have oot a
direct bearing on the overall economic
situation in the country. If you go
through the trade position the features
are very clear. In 1976-77 we had a
surplus of about Rs. 68-46 crores.
After that year deficit has been pers-
isting. In1977-78 the deficit was R,
621.03 crores. In 1978-79 it was
R:. 1088.60 crores, 19070-80 Rs.
2439 crores and in 1980-81 Rs. 4000
crores.

We know the direction in which
out economy is moving. If we go
through the report, it would be very
clear in which area our export goes.
The report says :

“Direction-wise the export trade
has considerably diversified. Four
countries viz USA UK, USSR and
Japan were our-majer trading
partners and together account for
about 50 per cent of our cxports,
a decade ago. Their share has
gradually declined to abour j0
per cent only in 1979-8u: the fall
being steeper in casc of USA, from
16.8 per cent to 12.6 per cent
and UK from 11.7 per cent to
7.4 per cent. The share of East
European countries has also
declined from 21.8 per cent to
only 13.3 per cent during this
period. On the other hand, all
ECM countries other than UK
and all oil exporting Middle
eastern countries have improved
their share considerably from 7.2
per cent and 6.3 per cent in 1069-
=0 to 18.8 per cent and 9.5 per
cent repectively in 1979-80.”

Our export position and credit
position are very much to do with'the
export area in which we operate
because we are gznging on to a
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market that is especially a market of
capitalist economy where all push
and pulls high rateofinflation reces-
sion and crisis are ths order of the
day. So, the malady of our overall
trade position is that if we are going
to follow the World Bank philosophy
of having export oriented trade with
capitalist, countries. with  all
our best  wishes anl  with
all our best efforts we cannot solve
the problem because the market
mechanism of the capitalist countries
is to fleece the undeveloped coun-
ties. They follow the policy of neo-
colnnial economic approach. That
is why I am saying that we have to
work out our over all strategy. If you
go throuch the figures you will find
that every vear the export subsidy is
going up. In 1970-71, it was Rs. 31.92
crores. In1974-75it was Rs. 66.32
crores, 77-78—Rs. 311 crores, 79-80
—R. 358 crores and in 1980-81 Rs.
625 crores. This is the export subsidy
which we have pumped into over
economy. Now I am surprised that
most of the spcakers from the ruling
party are specaking about self reliant
economy, independent economy, sus-
taining cconomy and all those things.
What I find now is, we are switching
on cverything for export, all for ex-
port: “cxportor perish” is the slogan
that is now being advanced just to see
that the country carries on. Why is
this slogan being advanced? If it
is because of the self sufficiency of the
economy, if it is because our internal
economy has expanded to that posi-
tion then we can understand our
exporting to that extent. But that is
not the position here. In a country
wherc 50 per cent of the people are
below the poverty line, where there is
no purchasing power for the common
man, then the only remedy or solu-
tion of a capitalist State to tide over
the crisis is to have export, orientation
to export, priority to export; that
is"why the slogan “‘export or perish”.
Though the hon. Minister seems to
have an optimistic note about next
year’s performance, I am sorry osay
that this story is again going to be
repeated, perhaps in a more bad way,
because the - over-all econamic
situation in the eapitalist world is
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facing a recession and the crisis is
going to become more inflationary.

~ What is the position now ? There

is diversion of all major resources for
production for export, in preference
to all other sectors. There is priority
in the matter of imports to all expor-
ters. Then, all other considerations,
Such ac curbing economic concentra-
tion, or growth of monapalies, their
regulation of invstment and produ-
ction, improvement of indigenous
technology, cecuring regional
dispersal of indus'ry, protection
to small scale and labour, intensive
industries, all these have to set aside,
because of this policy of export
premotion  beng  given absolute
priority. The new year began with
the Commerce Minister’s resolution
that 100 per cent exprot-Oriented
units car to be allowed foreign
collaboration frecly, without being
subject to the provisions of FERA
and that they are permitted to
import capital goods withou! any
restiction. They will be excmpred
from export duty on raw materials,
or excise duty on their finished
goods. They will also be exempted
from excisc dutics and levies. The
exports are the total turnover for
determining whether a company is a
“dominant undertaking’’ under the
MRTP Act. The maximum duration
of pre-shipment banking credit on
exports has been ¢xtended from 135
to 180 days, all considerations have
been given for export.

I would like to know the whether
this strategy, which is being worked
out, regarding the exports for the
cighties, is going to materialise accor-
ding to our wishes, because over and
above your hopes, where are other
factors which you have to take into
consideration, for you are depending
on a capitalist market which is
working under duress, That is why
I say that our Government have to
switch over from the capitalist to the
socialist countries, where there is no
serious crigis, ree€ssion or inflation-
ery pesssure, because that is the anly
salvation for a far-sighted expart
policy for this Government,
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Now I want to impress upon the
Government one point regarding
their export performance in the field
of marine products. It is mentioned
in the Reoprt :

“However, the volume of export
suftered a ra-viaal fall by 493
tonnes or 0.57 per cent from
86,894 tonnes in 1978-7g to
86,401 tonnes in 1979-80. This
fall is mainly attributed to poor
fish catches in India.”

First of all, I would like to empasize
that the marine export should be dive-
rsified. Otherwise, there is no hope of
any solution to this problem. Unior-
tunately, we are now concentrating
only on shrimps for exports. Unless
we diversify the exports and also
find out new markcts, we cannot
hope to have a bright furture, because
we are already facing stiff competition
from Malssysia, Japan China and
other countries. If we want to have
increascd export carnings from marine
products, diversification is very
much necessary. I am sorry to say
that this task is not being done w2l
I would like the Minister to go into
this problem.

Coming to cashew, I do not want
to go into the details. four cashew
nut-industry has to depend on import
because we are not producing enough
cashew in our country. Now most of
the under devcloped countries are
slowly having their own cashew pro-
cessing factories. So, we cannot hope
to import so much of cashew, as
was used to do in the olden days. I
would suggest that the import of
cashew should be canalised thorugh
the public sector agencies and no
private agency should be allowed to
come into the import market of
cashew.

Government should encourage
indigenous plantations of cashew
so that our industry could sustain.

Sir, one more sector about which
X would like to ress ypon the
hon. Minister is the nandloom sec-
tor. You know the importance of
the handloam sector, I need not'go
into the details. But you should see
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that so many workers are employed
in the handloom sector. Also, cer-
tain protections which are already
given to handloom sector should be
given in a bigger way, because you
are now coming up with a policy of
giving protection to yarns below 6o
counts. If you work out the policy
properly you can revise it because
the situation in respact of the hand-
loom sector has been bad during the last
two or three years. You have imposed
the restriction that in this handloom sec
tor you will be giving protection to yarn
to 60 counts So, I would request/
that this restriction should be removed
because there are certain areas and
certain states where ordinary people
wear clothes woven with yarn of
more than 60 counts. So, protection
should also be extended to yarns
abave 60 counts. Thank you.

Mt freardt wrm sarw (fraareT):
Iy WERA, ¥ arforewr waerw Y
XN feure T g & ¥ ST
FAYT FIAT § AR HAl ARRT AN
gz ¥ O SR T Ffed
aoffeafa & @ faamr &1 fog &R
¥ gOVTAT & 98 T°T TUwET FE Y|
e o a@ ¥ garar oReR
1975, 1976 WX 1977 & <oaw
qr S T 97 g7 1976 WX
1977 F&4T WME T N &HF T
¥ feae & a=mar 9799 WIS swaewr
1 S =T F @e ¥ wieane
F< famr )

AW FF R, frgx_fawi &
W ¥ Fem AT f | W &

W] qfers &R w1 fra W &
HERT AT qE AT @A AT ] |
W w ¥ gwafaa g g i staar
et frg R & ofsd dwe #
Fw © w1 IF 1 NS 9FAX FT
IR Jaer fFar 1 =rw A fad
T I AT ArIR ¥ T wquar
wre § faar av | T8 TFR qieAw
d A SqrEr [FAE GGAAT AR
qieew &FT W TW  THFR I
TG HFFT qorAr fagd weor gaw
srewm i ik ofsts dweT @
Sreqrd 9§ dfaw 9 aff ager
foraa ag=tar nfgg @ 1 s Q@
7@ foq go f staan oef & ot @
T A e o fadw & am gwon
WE AT WA TR AT T

qY g9 ©IT T AR T F( 9
THX P [ITYT F7AT TET H1 AT
T F AR 0

T OAFR ¥ HrHT Foamy 7
| WY AR HrHT & FreEw &
g T e dTr FT ae
f& weft gEwmwaEi w0 o
¥ | AT FAAT qE &
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MR. DEPUTY-SPEAKER : Mr.

Vyas there are no Member from the
Janata Party,
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ot frewtdt wiw st ;o FIC | FEIEF AT F] TG TR
Tt ¥ v T e A mE ¢ wre Wy T|@E F M Fr oo
Wﬁm«'&q\u\&ﬂ- & @y fafres &% & o F W
fre ot =mgaeh & ) g7 @ X ¥ g7 ATHfAWEr TTET |
far T ¥ g At ¥ fawaea
A FCAT § IEE AW S drorarer 5% ¥ wreaT W
e aq | ¥ ago 7 &y g ) fage ¥ aw

®Fz F cwm ¥ & Fga frrgmrs ¥ o wEEr ¥ @R §
Teal § I ogwR ooweew ¥ Srew AT ST A WieaTST FT IHA AR
W 71 fags wEe & = 10- et & | &gT ToAT ATEET 9T g
15 e dwefat v mmo ot g &7 foow dww ¥ WY fadam feam
W 2 wrer, g%, swarer, fadte, ur & fre= age #9 Avewr @
o w7 wew Fv fawr adi 2 g1 T F SETEAEAET T gER
T F9AT SMEW W@ g R s AT O [AWR AT qeeT § L
fegmm & fag i Suwew &q P82 AWM F@N T g |
Taq § afew Gy feafs ot &7 G Toea U4 aedT TV T @ ®AT
# gia § fr dife F1 faaoy ¥ e f& foes: foam swer =@
WE ERdE THENE FC ogvd § | frrmer § = ol sy e
ot UF AAT I AT @ ¥ fF qAT & W F | THew ¥ famie
@z ¥ oF F@W 9T 15 T ¥ WrEET Q9% FT FTCGAT G T@T
@ A AHAT A WEEwa g g eWIR @i o u-afefww aw
2 ¥ gf wEmw § famw wEm oeT g & fF v agt s
f§ wr oF, AT 15-15 FIE AT W GOXEr @ f@m o w@ o &l
are AT TEr 4, 5 fret ¥ aga T ox -ifefaw #oF
@z & 10-15 F@W W7 M 70 gaf Wi qw § off dw £ wir
feg v oM @weE 5 AT = Fi QU fwur o w3 1 qw fraew
o g Wi AR g W o™ g & == wrwr @t Himarer ¥
e ¥ sefTeT @ 9Rm R qTAT WA &1 TgT ¥ AN A7
7w diuz Fv oI W O AT Torme fawe & STH @ g AR
W see At feafr g W W ot A IE ST g g A W
g oawdt & AW & SwTEw ¥ OSTH AT SAAT TR

FAT F AIHA ¥ 7 sraw A g 9UT TETE # &4 T
WIT Y & Saar & wwar s TaF & ¥ae fwEmw faw o+t
g 1| W & wvr A W A TgN §OOTC X WUA 21 fear Wr
ol o wiewr § R oaww ® WX 3§ T9 59 Tg TATHZ ¥ T
| ¥ ITWITT & ATAS F Y ¥ Ay g O 50 @ ¥ I
g Henw foer §, @ wTR T T WL T T & 99 o
wedt 7€ Frew d2r gt € 1 4,5 T e WTERT ¥ few &
wERl ¥ A ST Je ® Freiic gwr | WX R g %
fawr o€ wT v § W Wmy § I fawr #t odt mfew #1 ¥ fir o
f& =nar & suRn TR e IEAT WT ST § 7
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% e
fadt T W T ¢ § fr Ay Tw-
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Zred faa ®TeT awa # qaT gl
¥ ag ¥ magd &0 q4T TH W
T&Y fear st & o wage wlaw
qf FC X & 73 dwE 9 ¥
ghae g & Ffer sas Tg o
adl & wrdr & 1 39 A w FwA
e W & 1 S B4 wgr T
FEA F AT H WA F IHEI
Fraar. & aw faar AT & )
‘T FEAAET A WA WAEAF HIAA
F ogars F FE @ I% 93 £ 0

§1 1975-76 A TAEA )
QP &1 ok & TZ OF UMAL
gRN AT TIHITEA wEifeand 3T
Iy F AnsAT F WX fFoww
28 ®14 wEadrA wAgd #t frar
srm afpg Ergmrea fad ¥ @
13 &390 & fram & ¥ qagd =t
frar w15 ®17 & fgerad & =
aF FFT L | T2 Fa gEE
staqe & dferd | fam & A
srazeAd £ e 15218 & fRara
¥ wegd w1 AT Wy A T I
ar @ & 1x® few v wfasz
st #T A @ ' oaEE €
Iqq A ¥ dar ¥ frar @
Ffrs @z wrar Ao s T Foar
21 ARE A A ATE { IO
dtg dr@ 13 w1 qaAr fwar o
2 afwr 4% wmax qur Wy omr
T8 war § AR At W s T8
Foar & | wigeT wT Fr gR qar
AT g TAr | THE Warar &
qa wr§ ¥ fa3 N wAr A frar
srar 8, ey wagd #1 3g afwine
Wt 7g frg qrar §

Ay IwmeTkw fus ar qafse

TERIT*E y=T B OwWRT W
gt dar wrck Tuer g@l W wme
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qrEY ¥ war gy § Wit fae w faw
feafiy & &1 @1 § | Wk g fo=
T= F oA, q WO Ay WA
A A W AE T FTAAQ
ArgAT HT 93N | ¥ fRggw WAl
JEgar g @ & gy F1 @ed
fars s A7 98 fas o= & T,
YHIT TOFI WIT FI HF A F WY
a1 IHT FIfF T gAY AL
F; TR E fAw aF H®T IN
TEEr g fqer @5 )

feey @wr #7 faazs far v fm
ZRIT WEA WA qrE Ifear W
Ty T, At g 90 wg ¥
7 A g v WG fasm
grdar § fr rarey faem on &rEa
gizw ufwar & & faw *g wrem
FIAAAT Y W JAEE &7 &
Raraifgr 1 39 & gra Ao wEq
giwr Arar afgw , e faddedy
F IO STHT WS AE ) ATHIC HY
™ g™ Y wgven fRfmn & &
Y ifgy fe =4 &9 ®Y godar
fawmar ot &%

SHRI GEORGE JOSEPH
MUNDACKAL(Muvattaupuzha) Mr
Depputy Speaker, Sir, first of all
I congratulate the hon. Minister for
presenting a fair budget and I support
the demands,

I would just like to bring to his
notice the difficulties of plantation
crops cultivators of our country.
First I come to rubber. Rubber is
still being importd into this country
A few year back, we are exporting
rubbdr. Rubber thread is also
imported because rubber lobby is
working in  lehi and they can masi-
pulate th Actually there is no
shortage l#zubl;wr in India. Soma
of my hen. Fnem:b who spoke 2 few

“®eExpunged as ordéred by the Chair,
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minutes earlier said that bubber
cultivators are big felllows. It is very
unfortunate to say that because the
actual fact is that go percent of rubber
cultivators numbering about 1-1/2 laks
are very poor and marginal cultiva-
tors. They are themselves cultivating
and selling their produts. So please
show some mercy to them. A few
years back, there was subsidy for spray-
ing of rubber. Unfortunately, wo
three vears back, it was stopped. If
you are giving again that subsidy
the growers will spray rubber and the
production will increasec and we can
-even export rubber. Il you arc giving
some incentive and help to poor
rubber cultivators we will become self
sufficient in rubber.

As regards to cocoa a few years
back, we were importing cocoa.
Now there is a huge stock of cocoa
lying idle in the Kerala Marketing
Federation  godowns. The pity
is that for exrorting annle
products, Yol are givinl expori
incentrives and cash subsidy. Why
cant you give subsidy for exporting
cocoa products like cocoa butter
and cocoa powder ? Some factories
have started producing some of these
products. If you give export incentive
and cash subsidy they will also export
cocoa products like cocoa butter and
cocoa powder and earn foreign ex-
change for the country. So, I request
the hon. Minister to see that cocoa is
-exported and some incentive and sub-
sidy is given for the export of cocoa

ducts. Let the STC come to the

Ip of cocoa farmers till the factories
are ready by purchasing cocoa beans
at a fair price.

Coconut oil and copra is imported
into this country. It i3 actually for
Hindustan Lever and Tata oil
Companies all big felllows for makin ;
hair oils and seaps, etc. The pity is
that nearly Rs. 50 crores loss is
suffered by the coconut cultivators be-
cause of the root wilt d’'sease. If we
spend some money for preventing
this disease the production will
increase and we will become self
sufficient. A coconut Board has also
been formed. 1 congratulate the
«Government  for that.  They
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can help in extensive planting and
we can become self-sufficient in
coconut oil production and copr
production also.

Coming to nutmeg and cloves for-
merly, we were importing into this
country by paying a high import
duty.

17.00 hrs,

But unfortunately, a few years back
the Janata Government allowed
import under UJL nutmegs and cloves.
Some of the cultivators are removing
these crops from their fields and plant-
ing alternative crops. The  price
has crashed to some 309 of the
original value. They cannot afford
to maintain their plantations because
of the low price. The majority of
them are 1 acre and 2 acre marginal
cultivators. This is a long term cul-
tivation. They have to wait for 7 or
8 vyears to get income from these
crops. If you give some encourage-
ment and a fair price to cultivators,
they will cultivate these plantations.
So, I request the Minister to ban the
import to nutmeg and cloves or at
least impose 100%, import duty on
these products,

Another suggestion I would like
to make is about ginger and turmeric.,
Last year, the Minister agreed for
the removal of export duty on tur-
meric. So, I think some people have
started cultivating termeric. Like
that, ginger price also crashed. So,
I request the Minister to see that
ginger and turmeric are purchased
through the STC and export and
help the poor farmers. They are all
small farmers. The price of pepper
has also crashed. This is a traditional
export item. But, unfortunately prices
are very low now. Competition
from Indonesia and Brazil and other
countries is very stiff.

For pepper and cashew-nut, I
suggest that pepper board and a
cashew board be formed so that
plantation can be extended. There is
plenty of suitable land in Tamilnadu,

Andhra Pradesh, Karnataka and
Orissa.
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I am a member of the Agriculture
Consultative Committee. 1 was
astonished to see that so much land
is lying wasted, instcad of being
planted with cashew-nut for which
this land is suitable. Cashew-nut is a
labour-oriented plantation.

I also request the Minister to
see that two Boards, one, for pepper
and the other for cashew-nut may
be formed.

I thank you once again and re-
quest you to stop the import of nut-
mogs and cloves and rubber and rubber
ber threads and cocoa and cocoa
products and thus save the poor cul-
tivators.

I request that the actual small
growers may be nominated to the
Rubber Board and now it is the time
for nomination to the Rubber Board.

5 gETE FER (RErAed)
Iqreas  wERd, faAw ToAT A
a9 & fF =9 wETH % 938 A '
7 AR H A Fg AN AaArfEs
T g fwe o1 aww wigd fzar §
# wifrw Fwr fo sqrar T SarEr
wE T8 ¥ Fg g ) A AT OAIC
AT ZGIT A1 A ATED TELATT
g fr fora 7 9= @t mgda &
v wew fgmr € 1 3 few ot
FAr aF W fwer § 99 ¥ dwmarew
oty g A7 7 T ¥ qarfeaw
T F qIYZZ G |

vl 38 faq g5 A Fwmaree
qifmet w1 qar ft o g@eg #
frar st 9w ¥ 1 A dwmerw
QA § Few F FAE FT ard
Jardr # farardt tReo Ho o
are gey qr T T 0 SEew
97 &g famErd WAFRC g
7 anwdt § fo 9@ ¥ W W
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Wit wgdre fear § wafs g
W & fowgw aterm 0 W
gETFT WL TATC Ay T avaT A
STRaE Fer (et a1 ag A W/
at% THIL FAE 4F farEEd Ay
Ty o ooh o g S gz
AR maErsw afgeRr A wOR
T§ U T\FEE |

g & a9 U TE § §UAW
F T% @ AFH 8@ HAA E
g 16 W &7 wiAd § R osoe #
2 qFE FATET AW 3T 97T T ATEGT
g w7 gg g@iwa | AT 7 AAT
g fxr ga A § SAIACN g8 W
TyEesT & St anrta ¥ fosT o @@
gu AW g WX T8 & SJETT ARME
gaedl 1 gwmgrd ot a’r faw fage
qrdt ®i Asfar $@ § 1 Ffew
AAER T@ ARG A AAAE] SE AR
¥ SmqEws Faad @Al - ow
e &/ AW T 1 WRET SR
aifesc & wfar st §squw & guedl
T oge fa@im foer mm g Afew
gRaT CRIE ¥ Aty 97 v ge
¥ g9T A SEG & Atg o faer
97 & 7 qAT &1 qigar ger oft g
g1 A= wTedAr smvw ¥ fEg
A W T T ONYEr AW
nammmgaaqumﬂ
Ig g B we wik dnr
Faer fam a1 qrac YR T ArarEr
¥ dqre g1 awEr 1 &I, AE wEY
§ fr o W Har wver dMIEFA
¥ 67 TEGE ¥ FORST T L )
wafeu ag ugAr gRw WM WE
feqr mqr & 1 W EEE AT
o T &7 T Qe Wi wRe
W1 FTE qWT FIA K W U E
I7 FT WA WTREA TV T i
¥ ovarmr oA 1 FW WA WY
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JeE Y &, feeelt ¥ @Y o frd
qrftqe,  qUTR, foegwn, WO
0 wgw & gEd awd 9% Ae}
e @ I FHE fawgw TR
T WAy | 37 el g7 afed, =wey,
dedfie SmEET Ax T WM g
& ot Sarer & SuIsr g} wHAr srdv
g ag ¥ un gd gwEn 8 @
EEqH F FAST AT [T TEAT ATH|
g feg 7 fex Fgdt sl &
_EBqm & TS WY Ml F g
foger oz o€l ® Tz ade
®T & nftw 3T A7 47 FQF
T g W g1 ESqw Wt zm d
TAEAT  TRIIT AT F IR N
g @@ §qT FX A TATH
T ORI #§ FAFT T7 A
THRTE T oqiF  Ja FE FT
80F 5 g1 IV FTHAT ST H maAl
gasdl  Serwr wigdt & famd
afer wg o R Rw aEe
g% fzat @i facar sam fr faeeng
@ AT gl & =vE o+ & I
F gadl # fym T awam fr
I F AN T AT F g T
fem#r argd TRt ¥ F= F@AT S
7 g "iv faw T fam miw st =AY
st 7@ &, g wrg 9 ST
IT W OPATR AT AT A0 A A
arfas wte gafas ae § ST
T A AT B[R T TR MW
Aar g0

eI M FAFC g A1,
afar, ara ard®r dmr ;e
R ar TS aT AT LW 4T AFRTET
FE@T Y, AT JUIEE §  F@N
T gl & a&, w@As § faT
ot gra<a ¥ qfe s & o few
faga A e queR wres # aim ¥
S'(g T *F [THR IATAT &, AR
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Py SEww W@ ™, o
] HTeT § 1 gANET WY Oy
q7 § 60 wrad FH-ATT I ¢
ge ¥ fog #gr 93 ST & o
e fIqn SANUART AT
qe &1 ®UEA A gerw W oA
afsw w8 AT ot @ET 4w avn
EFT &5 fSm aff &1 uTo Ho
o fael faw 16 v gewm =t
T8 wugw T g fSm & faw
36 FIE MET FOIT AAIT Har T
TFo 2o Hio foel &1 qa wwav
wreae foeli & @9 & q@m ol
afear g6 & | gmas ¥ R A
7 frmr 2 5 aqe # derame &
g AT JIF { UF @Y g A
TR AT AW 1 g F @w A
ERIR L I B o B B s
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MR. DEPUTY-SPEAKER
Please come to your last point.

SHRI ASHFAQ HUSSAIN :
I am speaking on handloom, Sir.

MR. DEPUTY-SPEAKER
So many Members have already
spoken on handloom. You are only
adding to that.

AN. HON. MEMBER : A new
point.

=N wWErE gAq o {3 T
qrEa, AN wAw &1 dwvr foear
TATT & 8 | FHWI TH HAG AT
Tt & fog wedt § —

(1) Eew, GrEAT AT HT FILT
fast & s oA 7 qgFiZ fFvo
a0 FIE F AEE ARAAF
=< ¥ fgaw & IwwEsr g oo
T ¥ garar afwar, FEEE, =ATEY,
{, o9, Wt 9w & fou wawgw
F & AT, T G 7S AT

(2) g #t 91 I &
T [HLC B JqA | AT A
TTCEAT g9 Fi TRAA § I AT
& FEIF I I 8 T I
s, FiTailes A, Tesmmaifen
fadl W qAoTrodioF Al ¥ T
F1 FAA FAT THC ITH FTAA 4R
Tt 4 # A aq gifge w7 foar
T FAHTE A awg & qEl
AT 1 IO Tww  {xor wrs
frqd A7 T 4T FEAT FT T4 WA
w7 i IR AT 9AT g9 w1 ww
wwei faeil & qwrew & wear faw
uF | WY TAT g7 W ofarmn <
a3 faore; wogsr o I
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(3) sw@m & wugh F fao
o qWT AT H; WOEHAA T I
@y & for oF g wiEe ¥/
A giw e EEH 9T A
% 1 &% T I@WEIT 4% @Al
E

MR. DEPUTY-SPEAKER
Please conclude.

SHRI ASHFAQ HUSSAIN : [
will take only one minute more.

(4) &% o1 91F7 qH AR
wh il o fiw & few
TET TEH HEILT XD W0 AT FAw
TR o W ¥ 2fen TEiEE
G W, Ser v uy FW afefeae
M aF &7 aehw & S | wfEm
¥TH Ff TNEMZE W AW S aFaT

g

(5) mEfer & fo=ifagi #:
g fwgr &M o g & TR
¥ o Exeaen FRE W OEET(w
* AWER W@ ST |

(6) F== &1 FITT JLT T
TS THFT & FF 5 FH 15 %,
¥ 20 F. UT ITW F1 AR &
T )

mifet &, & 5@ 9% @ W)
T wTA FFU wH FIar g fw
T qME  FOHGEH  TawTHE
FIRACNT i GOTHH & aeadi #7
W 911 § & 3951 arfanre
FOR ¥ G UF ATl
[ F70 HT TR ¥ 3
W 7 e TEwr 0x dEr
AT qHiT Fifww | T o ¥
TR G F qWIERT ® AT
wifas &ifse | Wi wedi & iy
¥ wE: gwam ¥/ OF
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MR. DEPUTY-SPEAKER :
Please come to your last point.

SHRI ASHFAQ HUSSAIN : I
am speaking on handloom, Sir .

MR. DEPUTY-SPEAKER :
So many Members have already
spoken on handloom. You are only
m to MI \'-\

AN HON. MEMBER : A
new point,
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MR. DEPUTY-SPEAKER
Please conclude.

SHRI ASHFAQ HUSSAIN : I
will take only one minute more.
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SHRI R.Y. GHORPADE { Bel-
lary) : Sir, I rise to support the
Demands for Grants of the Ministry
of Commerce. While some of my
friends on the Opposition benches,
as usual, have been critical of the
Ministry and its performance,
and while constructive criticism is
always welcome in the larger interest
of making the economy viable and
self-reliant which is the main objective
of our Government’s planning, at the
same time I wish some of the Mem-
bers who have been critical of the
performance of the Ministry had
done some introspection and a little
more of homework also becuase what
the Government of toady has in-
herited was an economy left in com-
plete shambles and the finances
in doldrums. That has been respon-
sible for the difficult situation in
the Commerce Ministry.

"8

MITERL]

Sir, I must congratulate tha ¥RA-
mic, energetic and progressive Com-
merce Minister for havipg stegrexd the
ship through these troubled , waters
in the last one year. In fact, the results
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of one year itself speak volumnes and,
as such, I would like to quote a few.
Qur exports in respect of tea have
increased by 8-49%,, coffee has gone
up by 13.7% and cotton by 27%
and crude, vegetables and meterials
by 419%, . This is no small achieve-

ment to the credit of Commerce .

Ministry,

Sir, a little while ago my friend
from Kerala, Prof. Kurien, was very
vociferous about the exports and the
role that the Commerce Ministry
should play. But I would like to
draw the attention of the House to
the fact that Kerala is the only State
in the country which sells energy to
other States. So, it speaks volumes of
the seriousness with which they look
towards exports and promotion of
exports.

Sir, I would like to quote a few
more examples to support my con-
tentions of the impact that the Com-
merce Ministry Las brought about in
the coursc of last one year. The export
of enginneering goods has risen from
Rs. 672 crores in 1968-69 to Rs.
56629 crores in the year 1976-77.
The average annual growth rate
was 32%;, just before the Janata
Government came to power. During
the Janata regime in 1977-78
there was a precipitate fall in the
growth rate from 33 to g per cent.
Looking at the totality of the picture
during 1977-78 to 1979-80, we see
that the average annual growth rate
of export was cight per cent. For the
the three previous years the average
annual growth rate was 27 per cent.
This totally exposes the economic
mismanagement by the people in
power during the Janata regime.

MR. DEPUTY-SPEAKER
That Government has already gone.
Game to the present Governmest,

SHRI R. Y. GHORPADE : Sir,
w: have to justify also what we have
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done. Similarly, we have achieved
quite a lot by Indian project contracts
abroad in 1980,

In 1980 we took over the Govern-
ment. The project contract in this
year was of the order of Rs. 1961
crores as compared to Rs. 3965 crores
in 1980-81-—a rise of 300 per cent.
This is no mean achievement today we
can proudly say that we have emerg-
ed as an exporter of finished goods
and aslo commodities like Cement
Plants, Textile Machinery Plants,
Heavy Eelectricals and other turn-
key projects. We have become one
of the biggest exporters of Railway
Wagons. This clearly shows that mas-
sive break-through has heen achieved
during the course of the last one year.
The deterioration in the balance of
payment position was due to the
steep hike in oil pricesin the year 1980.
Another factor was the high price
paid to the imports of fertilizers,

MR DEPUTY-SPEAKER
Please conclude.

SHRI R.Y. GHORPADE : How

to conclude ?

MR. DEPUTY-SPEAKEFR : I
will tell you how to conclude. Simply
take vour scat. That is all,

SHRI R. Y. GHORPADE : |
would like one more important point
to be brought to the notice of the
House. I would like my friends in
and outside Parliament to seriously
ponder over the harsh reality. To put
it in short, we are in the grip, on the
one hand, of an imported inflation,
On the other hand, we have got in-
flation which is generated within the
country for reasons which I have
already explained. In this critical
position which our economy is passing
through, it is a great shame and tra-
gedy that our critics are taking poli-
“tical advanage by whipping up agita-

tions in and out of season and alsp in
every sphere.
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\!Shri R. Y. Ghorpaiel
aving¥inherited an economy in

total shambles and our finances in
doldrums, our dynamic and imagina-
tive Commerce Minister, deserves
special congratulation for  having
pooled his wits and wisdom together
to steer the ship of State through
troubled waters in the year 1980-81.

MR. DEPUTY-SPEAKER
Please conclude ; I will give you more
chance when you speak on other
Demands.

SHRI R. Y. GHORPADE ~7

There is one more important point.
That is a matter which emanates
from my own State. T will be failing
in my duty to my people if I do not
mention that. This is about ‘Coffee’.
Coffee, as you know, has played a
very vital role not only in generating
foreign exchange but it has also mas-
sively contributed to the State Ex-
chequer by way of Agricultural In-
come-tax.

Sir, Coffee occupies 0.09 per cent
of the cultivated area in my State.
It provides 75 per cent of the State’s
revenue from Agricultural Income-
tax. The Indian revenue from all
-duties and taxes on exports in 1977
was of the order of Rs. 228 crores.
From coffee alone it was Rs. 60—gg
.crores or 27.6 per cent.

So, Sir, I am trying to draw the
attention of the hon. Minister to the
vital role played by this vital industry.
But unfortunately, despite this mas-
sive role played by this industry, not
only in earning foreign exchange,. . ..

MR. DEPUTY-SPEAKER
“With Coffee, you can conclude now.

SHRI R.Y. GHORPADE :
‘Sir, I would like the hon, Minister
1o treat the coffee industry at par with
other industries which are export.
oriented, Today, none of the benefits,
concessions given to export-oriented
industry are given to the coffee in-
dustry and it is really very unfor-
“tunate. The Prime Minister has been
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very keen that we should encrourage
the agricultural sector and this is
very much in the agricultural sector.
I think, the hon. Minister will bear
this in mind and show certain consi-
deration to this sector and given them
not only concessions and other relief,
but also exempt them from the pur-
view of wealth tax.

It is very important that they
are exempted from the wealth tax
net. In this connection, I would like
to give you a few examples of the coffee
concerns in the State of Karnataka.
The tax as percentage of gross profit
paid by the Consolidated Coffee Ltd.
in the Karnataka State is 63.49 and
by Coffee Lands it is 63.57%,. Ifyou
take similar figures in respect of other
compaines under Central Taxation,
in respect of TOMO, it is 31.469,,
Bombay Dyeing — 17.48%,, ACC —
35.34%, TISCO — 16.98% and
so on. In view of this, kindly see the
role played by the coffee industry.

In the end, I would like to draw
the attention of  the hon.
Minister to one important
fact of which he is already aware.
It has already been agreed to in
principle ‘that Government would
establish Karnataka Cardamon Cor-
poration of India. I would only
request the hon. Minister to see that
the Cardamon Corporation comes
Into existance as early as possible.
The small and medium size growers
have already suffered immensely.
If this Corporation is established,
it will go a long way to save the
cardamom planters, and the carda-
mom industry would be able to play
a vital role in augmenting the foreign
exchange reserves of this country.

=t fere g g srge (@wr)
AFAIG TSRS WEET, HWY IF WY
oTEReY WIT §, 9% %1 o < §
9 I ATEEw X Wov fawe
o v, fom & Tk ¥ 5o @
wgr owr &
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THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB MUKH-
ERJEE) : Mr. Deputy-Speaker, Sir
I am grateful to the hon. Members
who have madetheir observations
while participating in the Demand
for Grants concerning the Ministry
of Commerce.
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Sir, this is the first in the series
of the current year. I do appreciate
the anxiety of the hon. Members
when they look at the figure
particularly to the gap on our
trade account, which is staggering
and the concern which they expressed
in regard to the performance of
export.

Sir, as I mentioned while
replying to the debate on the floor
of this House last year export
performance depends on the -gen-
eral health of the economy. As 3
member has correctly pointed out,
afterall if something is being pro-
duced, then it is the responsibility
of the salesman to sell it. And the
role of the Comm-rce Minister
is that of the salesman to sell the

roducts of the country outside
in the world. Therefore, if the
production apparatus within do-
mestic economy is not geared up
naturally it will have its effect on
the Export.

Secondly,  Sir, the question
which we shall have to take into
account is what approach should
we have ? Unfortunately, the idea
was permitted to be injected into
the system that we must have
sufficient to export. We must have
exportable surplus. Here the point
I would like to mention is this,
In the Indian economy, and in the
context in which we are living to-day,
with such a huge population and a
very big market with capacity to
absorb, the concept of exportable
surplus is not perhaps very rele-
vant. We have to produce, to meet
our demand. At the same time, a
part of it must be ear-marked for
export. Otherwise, if we want to
point out that after meeting the
domestic demand fully, we can
export  whatever surplus is left,
I would say that we have not reached
that stage in the Indian economy.
Therefore, export must be a con-
scious effort, and we must manage
the demand and supply in such a
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manner, and control our economy
in.such a fashion that we are in a
position to keep our presence felt
in the export market. At the same
time, we can go on meeting our
demand more and more.

I would first like o explain
one point to the hon. Members, as
most of them have drawn their
conclusions from the figures which
we have quotedin the  Annual
Report, and which have been
quoted in the Economic Survey.
Unfortunately, the system of our
information collection and data
processing is a little erroneous. The
figure which we projected there,
relate to the period upto Septem-
ber. And as the hon. Members
arc well aware, not only was the
year 1979-80 a very bad year from
the economic point of view ; but
even up to the first sixmonths of
the calendar year and the first four
months of the financial year, upto
July 1980, the position was extre-
mely bad. Thercfore, if I quote
the latest figures which I have,
I think the hon. Members should
come to this conclusion, viz. keeping
in mind the picture depicted in the
Economic  Survey on the basis
of the information which was made
available  earlier, and the figures
which we have now, the picture
is not so gloomy. The totality is
this : if we take into account the
figures from April to January, or
April to December, in a large num-
ber of items in respect of cases
both where our exports have in-
creased, and where our exports
have decreased in 1979-80 the tatal
export was for Rs. 3700.99 crores ;
and that was the figure on the basis
of which I made the projection of
our export targets for the current
year. Ultimately, this figure of
Rs. 3700.99 crores reached the figure
of Rs. 6400 odd crores—Rs. 6426
crores or Rs. 6427  crores.
That is the ultimate figure, which
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was our export performance for
1979-80.

Compared to that, this year’s
figure for the same period in those
items—both in cases where exports
have increased, and cases where
they have decreased—comes to Rs.
4261.08 crores. And the growth
18 15.1%. On that basis, we arc
optimistic  that it will be
possible for wus to - reach the
export target figure which we have
fixed, viz. Rs. 7100 crores.

Let us look at the movement of
the various commodities. In tea
there has been a growth of 8.3%,
in coffee, of 40.4% ; in tobacco—
unmanufactured, of 21.79%, ; in
cashew kernels, of 37.79% ; pro-
cessed foods, of 51.4%, and of raw
cotton, of 250.09,.

Somebody may say : “There
are all primary commodities or agri-
cultural commodities. What s
your performance in respect of
manufactured  commodities o5
Therefore, I am coming to some
of the manufactured commodities.
In cotton textiles, the growth has
been  17.7% ; in jute manufac-
tures, of 94.7%, and in engineering
goods, of 30%. These are the
bulk commodities. The value which
we have projected this year for
engineering goods is roughly about
Rs. goo crores,

Somebody may say—and it is
very often pointed out “This growth
15 nothing but inflation.
The prices have gone high ; and
that is why you have realized more
amounts in the form of inflated
prices. Therefore, it does not indi-
cate the real position.” 1
would say, it is partly true; it is not
fully true. Where the growth is just
about 10 t) 12 per cent, we can take

into account that there has been an
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inflationary reflection in the volume
of growth; but where the growth is
more than 20 to 25 per cent for 30 per-
cent, if we say that it is just because in
termsofvalue, perhapsit would not be
correct to come to that conclusion. Here
I have got some figures where I can
indicate that there has been some
growth in respect of volume also and
there too I will take a few agricultural
commodities, a few manufacturing
commodities. For instance, take the
jute manufacturers. I am taking the
figures from April to October. In
1979-80, it was 236.30 thousand ton-
nes; for the same priod, in 1980- 81,
it is 242.4 thousand tonnes. In terms
of value it has gone up from Rs.
143.36 crores to Rs. 193.51 crores. In
terms of tea, it was 117.32 million
kgs. in 1979.80; in 1980-81, it is
119.95 million kgs. In respect of coffee
it was 49.65 thousand tonnes in 1979-
8o; in 1980-81, itis 17.34 thousand
tonnes. Therefore in certain commodi-
ties, in respect of both volume and
value, there has been an upward
trend, but, at the same time, keeping
an eyeonour requirementand onthe
international scenario, I would not
say that our performance s
quite satisfactory. What I can
say at a given situation is
that we cannot expect to have
perhaps the better results than what
we have achieved during this year,
particularly in the situation in which
we allowed ourselves to think in terms
of having something to export after
mz2e’ing the domestic demand fully
and that concept of exportable
surplus which we allowed, that culture
was unfortunately injected into the
system which stood in the way of
vigorous export promotion.

One point is to be kept in mind
while we are considering about ex-
port. It is easier for a manufacturer
and a producer to sell it in the domes-
‘tic market because his returnand pro-
fit is much more. Therefore, if one
gives him the option to sell it in the
domestic market, definitely, he would
not like to go to the international
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market where the competition is stiff
and the atmosphere is hostile, at least
not so friendly, unless he is provided
with some sort of incentive—the ques-
tion of cash assistance and cash sub-
sidy.

Whether our export is highly
subsidised or not, I will come to that
aspect a little later. But before that I
would like to explain the international
situation under which we are placed
today. Sometimes it has been poin-
ted out that very often we are rai-
sing the question of oil. How long are
we going to repeat that argument and
whether we are utilizing thatargument
that the rise in the oil prices is a cover
to our inefficiency ? This is not so.
It is not the picture in relation to
India alone. According to the in-
formation provided by the World
Bank about the state of affairs of the
oil importing developing countries,
I would just give you the figures
which will indicate what is a stag-
gering figure we have, so far as our
import bill is concerned. It is relating
to every oil importing country. In
1973, the total value of the oil import
of oil importing developing countries
was 7 billien U.S. dollars in 1980,
the figure has gone up to 67 billion
U.S. dollars—from 7 billion in 1973
to 67 billion in 1980 over a period of
7 years. What is the volume of im-
port ? The volume of import in
1973 was 4°6 million barrels per day;
and it hasincreased to 6.2 million bar-
rels per day. If we make a simple
arithmetic, we will find that the volume
is remaining more or less the same or
a little improvement, but the net
import bill has gone up from 7 billion
U.S. dollars 1o 67 million U.S.
dollars over a period of 7 years.
And what is the current account
deficit ? It is not merely India.
It is so with all oil importing
developing countries. In 1973 the
total current account deficit was U.S.
dollars 6-7 billions. In 1975 from
6-7 it went up to U.S. dollars
39'6 and in 1980 it has gone up
to U.S. dollars 61. Therefore,
this is the state of affairs.
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So far as our export earnings are
concerned, hon. Members are fully
aware that almost 65 per cent of our
total export earning:is being spent on
importing petrol and petroleum pro-
ducts alone. Some hon. Members have
suggested that we should make seri-
ous efforts to reduce our dependance
on imports of petrol. This isa matter
which should be considered seriously.
But if you just look at our total volume
of import which is roughly 15 to 16
million tonnes a year, and if we have
to reduce, which is the area for reduc-
tion? We cannot reduce on dies:lisa-
tion of our pump sets for irri-
gation projects; we cannot reduce
the import of kerosence oil to provide
lighting facilities to 6,00,000 villages;
we cannot reduce import of fertilizers
if we want to maintamn our agricultu-
ral production. We cannot reduce on
our necessaries so far as transport
is concerned. You can say that we
can reduce our consupmtion on per-
sonalised transportation. I have cal-
culated it is not even five per cent.
And India has the go over the volume
of the total import order or stock
order, compared to many other coun-
tries but so far as petrol consumption
is concerned India has one of the lowest
per capita consumption of petral and
petroleum products. Therefore, the
international situation and the prob-
lems of the developing counctries are
not soeasy and comfortable. Someone
has asked why our shares are going
down. It isnotonlyoursharesthatare
going down. Shares of any of the
developing countries are going down.
And in fact, according to the Report of
the GATT the Volume of the growth
in international trade was almost
half compared to that of last year. In
1980 it is alraost half compared to
that of 1979. And both the develo-
ping countries and the developed
countries are having problem.
Their problem is to restriction
to enter into the market of the deve-
loped countries. The developed coun-
rites have the problem of recession,
they have the problem of demand
constraint and inflation and the deve-
loped countries have' the capabilities
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and capacities to transfer their
problems to the developing counties:
They have the advantages, beause
even if you take the recycling of petro
dollars which comes to a hutge amount
of money itisthedeveloped countries
who have the advantages and ‘hey
are in an advantageous position. And it
isknown tohon. Members, particula-
raly Mr. Goel, who was making his
observations, he is aware of the prob-
lem. He was a Minister in this Mini-
stry itself.

In every international forum,
be it at the UNCTAD, be it the
UNAIDO III at Delhi, or be it the
Tokyo round of discussions in al-
most all international fova we
have been trying to impress upon
the developed countries that they
should restructure and they must
provide facilities to the developing
countries in areas where they have
developed the appropriate technology.
We have pointed out that a develo-
ping country like India isnot going
to export sophisticated items
like jets. We have the comparative
advantage in textiles, we have the
comparative advantage in certain
products like those where we have the
appropriate technology where we are
in a competitave po ition and even
in respect of these items the market is
restricted to us. It will be very difficult
for the developing countries to earn
the requisite foreign exchange not
merely by selling their goods but
they cannot import the necessary
technology, they cannot import the
necessary inputs raw material, machi-
nery and equipment which are abso-
lutely necessary for the industrial
development of the country. This
battle is going on. The North.
South dialogue has failed. The special
session of the UN Assembly which
was meant to evolve the strategy
for the current decade could not
materialise. But it should not be
pointed out that we should give up
all hopes or we should not try. We
arc making our efforts and I hope it
will be possible for us over a period
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of years and by sustained efforts to
oonvince them and to impress this
upon them.

Coming to the domestic situation,
as I have already pointed out,
keeping this huge trade gap in view,
what type of strategy can we contemp-
late? I do agree with certain hon.
members when they have suggested
that we must look at the import
figures and see-whether we can reduce
our dependence on imports in certain
non-essential areas. So, our strategy
would be, in cetain areas where we
have the capacity, fullest emphasis
should be laid on utilisation of capa-
cities which have been created. If
we can utilise the capacities to the
fullest extent, it would be possible for
us to meet our requirements to a
considerable extent. Take the case
of aluminium. We have the capacity
of producing nearly 300,000 tonnes
and our requirement at the
present level of consumption is more
or less the same. But unfortuately,
last year we produced only 192,000
tonnes. This year the production may
be about 200,000 tonnes or a little
more. Therefore, there is a gap of
nearly; 100,000 tonnes and we have to
import it. Same is the case with ce-
ment. Same is the case with steel.

Certain infrastructural constrai-
nts which stood in the way of greater
utilisation of capacities fortunately
have been taken care of and from
September  onwards, things have
started improving. Particularly in
respect of one of my own Ministries,
as hon. members are aware, because
of infrastructural constraints, we were
not in a position to produce steel. If
we just look at the steel production
figures from April to September, the
average monthly production was
just 300,000 tonnes. From October
onwards, the production picked up
and as a result it would be possible
for us to produce more. If the constrai-
nts woul}:l have continued, this year’s
production would have been a hun-
dred million tonnes less than that of
last year. But because of the improve-
ment in the sitnation in regard to
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availabliity of power and availability
of coal, it may be possible for us to
increase the production a little more
from the level of the last year. Same is
the case with many other industries.
Therefore, we do hope that it may
be possible for us to reduce our im-
ports in certain areas where we have
created capacity, by greater utilisa-
tion of that capacity.

Many hon. members have poin-
ted out about edible oil and asked,
why can’t you do it? In fact, we wanted
to reduce the import of edible oil.
One hon. member quoted some figure ;
would not like to go into it. But in
1977-78 we took a very easy position,
asat that time there wasno constraint
of foreign exchange and we thought
that perhaps it would be easier for us
to import edible oil by spending some
foreign exchange. I would not mind
a liberalised import policy which
can widen our production base,
which can help rapid industrialisa-
tion. I do not mind importing sophi-
sticated technology, which we do
not have. I do not mind importing
critical inputs and raw materials
which can strengthen my own pro-
duction base. But definitely we must
have a fresh look whether, taking
advantage of the liberalised import
policy, we can permit the import of
those commodities which are no
absolutely necessary for enlarging and
expanding the economic activities
of the country. I can assure hon.
members that when the new import-
export policy woukd be announed,
many of the suggestions which hon.
members have made will be taken into
account.

AN HON. MEMBER : By what
date ?

SHRI PRANAB MUKHERJEE :

Usual date. Surely I am not going
to make you April Fool !

Coming to the general strategy
of various policy measures which have
been taken and their impact, some
hon. members have pointed out that
we have given a series of concessions
to the exporters. Sometimes it has
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been pointed out that export is going
to be a pampered child. My submission
is that export is not a pampered child.

Export is an absolute necessity.
It is necessary for us to meet our debt
services. It is necessary for us to enable
us to import the essential raw materials,
technology, inputs to widen our pro-
duction base. At the same time it is
necessary to create a situation in
which our products are in a position
to compete. Is our export highly
subsidised ? Very often this argu-
men' is played up that you are highly
subsidising your exports. Unfortu-
nately, sometimes, this argument is
3:xotcd against us particularly by
ose -countries which want to
impose counters voiling duty. Particu-
larly in the USA they have becn
saying that in the Indian Parliament
many of the Members have said that
their exports are higly subsidised.
If you just look at the volume of ex-
port and the amount which we spend
on cash compensatory support you
will find that it is not highly sub-
sidised. Even then we make a regular
review. As a result of the last.year’s
review we have reduced or abolished
cash compensatory support in 75
items. But we have to neutralise the
tax element and incidence of direct
and indirect taxes so that our goods
become competitive in the world
market. We are a signatory to the
GATT agreement against subsidies
and against dumping. Therefore, the
countries which cannot compete with
us, will not permit our products to be
highly subsidised. In a few cases,
particularly in the textile case, the
United States Government took
this position that your textile items

were highly subsidised. We contested
and ultimately we won the case. In
certain cases we have referred the
matter to the GATT and in due course,

our view point will be strengthened.
But what is needed to make our goods
competitive and to see that our goods
could find access to the foreign markets,
is to provide the necessary support to
them. '
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Coming to certain specific sub-
jects which the hon. Members have
mentioned particulary in regard to
the textile policy which we have
announced naturally some hon. Mem-
bers have made their observations.
In regard to handloom I would not
like to discuss anything because my
colleague, the Minister of State, Shri
Khursheed Alam Khan, vyesterday
spelt out in detail the policies and
programmes which we are going to
have.

Textile is a very important sector
not only for export purposes but also
to meet our cloth requirement. I now
come to the unfortunate policy
which was adopted by the eailier
Government in 1978. In fact, this
morning, I was going through, the
speech's of Mr. George Fernandes,
who was the father of that Scheme, and
I cared to find as to what prompted
him to evolve that policy which put
a blanket ban on the expansion of the
organised sector. Then I found a very
interesting passage about that new
textile policy where he said that he
would replace machine by hand.
There is no objection. He can give
maximum mileage to the handloom
sector. But still there is a limit.
If your total cloth requirement is
36,000 million metres by the end of
the Fifth Five Year Plan, can any-
body say that these 36,000 million
metres would be produced in the
handloom sector alone?

SHRI RAM VILAS PASWAN:
Yes.

SHRI PRANAB MUKHERJEE:
No. Even if you produce it, what
would be the cost, who will be able to
purchase it? If you subsidise it, from
where the money will come ?It is not
going to come either from my pocket
or from Mr. Paswan's Poc ket or Mr.
Venkataraman’s pocket We will have
to take it from the people and then we
will have to subsidise one setion of the
economy. Therefore, in the new policy
which T have announced have kept
the predominant role of the hand-
loom sector. 40 per cent of the growth
is envisaged for the handloom sector
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At the same time, I have made
certain changes on power looms.
Some hon. Member has pointed out
that there should be a review; 1
agrec. We created a situation . . .

AN HON. MEMBER : What
about a national wage policy for
handloom weavers ?

SHRI PRANAB MUKHERJEE :
I am coming to that. You cannot
have a national wage policy in respect
of one sector, unless you take a totallv
comprehensive view.

So far as powerloom it concerned,
we took a peculiar position, like the
ostrich, keeping our nose and eyes
sunk in the sand, thinking nobody
is seeing us, because we cannot see
anybody. Powerloom very much
exists, but we did not impose any
duty. At one point of time—
perhaps, Shri Satish Agarwal would
have seen the file—even the excise
levy was not realised from the power-
loom. Therefore, the growth of
powerlooms was just like mushroom.

I do appreciate the stand taken
by the carlier Government, by recog-
nising this powerloom. What have
I done? 1 have tended the policy
to its logical conclusion, that all the
powerlooms which have come to
exist should be regularised, should
be recognised, and they should be
brought under some sort of control.
At the same time, I have recognised
the fact that at least five per cent
growth should be permitted there.

There too we have taken into
account that powerlooms do not
stand in the way of expansion of
handlooms. Therefore, in the new
policy I have pointed out that these
handlooms which would like to
graduate themselves to powerlooms,
will be given preference, and in the
five per cent of growth that has been
visualized, they will be given addi-
tional looms, so far as powerlooms are
concerned.
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In respect of the organised sector
unless we mndernise them, it would
not be pomible for us to see that we
can compete in export. For that we
have to improve our quality. There-
fore, it is absolutely necessary to have
some sort of expansion. I cannot
permit them any blanket expansion,
but expansion which is necessary for
export, expansion which is necessary
for modernisation. If you do not
recognise this fact, you may have
a particular philosophy or a particular
ideology, but it would not ultimately
help the economy. That is why we
have to change the policy and make
certain changes, which we do feel
are absolutely necessary, in conformity
with the objectives which we have
before us.

Shri Goyal has very correctly
pointed out, as some of the produci
countries are trying to build up better {
relations in respect of certain commo- ¥
dities, why should we not try to do
so. He has specifically mentioned
jute and our relations with Bangla-
desh. Perhaps, he would appre-
ciate that we are very much interested
in having better relations in respect
of certain commodities which we
produce, so that we can realise better
prices through collective—I woud
not use collective bargaining, so
I would say—-—collective efforts in
the international market so that there
will be better prices and better
realisation. But, there too we shall
have to keep in mind the reality.
Just take the example of ju‘e. Our
total export earnings from jute is
roughly about five per cent. The
expor. carnings of Bangladesh from
jute is nearly g5 per cent. So, can
there be any comparable point ?
At any price Bangladesh is bound to
sell its produce. Also, Bangladesh
will have its advantages, because
there is no minimum price ‘here.
For the growers there i3 no minimum
price ; for the export also there is
no minimum price.

I cannot create a situation in
which resources will be transferred |
from a poor country to a rich
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country. Whatever be the neces-
sity for export earnings, whatever be
the compulsion of export, I cannot
create a situation when I will sell
away my goods at a throw-away
price and in that process, create a
situation in which net resources will
be transferred from a poor country to
a rich country. So, I have fixed a
minimum price both for growers and
for export. Therefore, I am in a
disadvantageous position. But, in
spite of that, weare trying our best.
As hon. Members are aware, we arc
going to have a meeting of the jute-
producing countries, where we can
evolve some arrangment, through
which we can operate jointly.

‘In respect of tea, hon. Members
would be happy to know that we have
made some progress and some ad-
vance has been made in the right
direction. Two or three meetings
have taken place and I hope it will
be possible for us to enter into some
sort of arrangement.

One thing which has got to be
kept in mind is that the producers
of these commodities are the least
developed countries, or the develup-
ing countries. So, in certain com-
modities thcir stake is very high.
Therefore, it will not be possible to
have a common stand. For instance,
somebody was saying that there should
be control on produce of tea.
Iamina position to control produc-
tion in tea because I can compensate
in certain other items. Somebody
asked that ‘you don’t produce tea
and you don’t export more tea.’
I could not have accepted that
position. Similarly, certain countries
may have this position with the
various levels of development and
export R&D mechanism. So, we
shall have to take into account those
factors and through that we shail
try to evolve a mechanism through
which we can build up better under-
standing and try to sell our products
in a better manner.
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In respect of jute and tea Mr.
Subodh Sen has made certain
observations. Many times I have
said that I am not quite happy with
the performance of the Jute Corpora-
tion of India. But it is of no use
whipping the dead horse because the
situation was not created by me.
The situation was created not because
of me, but in spite of me. When I
have had to inherit the administra-
tion and when I looked into the
functioning of the Jute Corporation
of India, I found that they are Joaded
with 16 lakh bales of jute, of which
even one ounce they could not dispose
of in two vyears, 1978 and 1979.
Therefore, in 1980 1 had to dispose
of the accumulated old stock, and at
the same time I had to procure a
little bit and the procurement of the
Jute Corporation last year was 10. 25
lakh bales. Compared to their past
performance, it is a little better.
It may not be up to our satisfaction
but compared to their past performa-
mance, it is a little better, and they
have been able to dispose of 10 to 12
lakh bales and with the arrangements
which we have made, I hope it would
be possible for them to dispose of
6 to 7 lakh bales additionally, and if
they are free from the old stock, it
would be possible for them to go in a
bigger way in the market in the
coming season and they can operate
to the tune of 20 to 25 lakh bales.
Unless the total production is roughly
8o to 82 lakh bales and unless they
are in a position to have control of
1/3 of the total production, it would
not be possible to give substantial
relief to the growers whatever we
may think of. But still I agree with
the suggestion of the West Bengal
Government when they suggested
to us that they will issue certificates
to the growers and we will purchase
jute from the growers on the basis
of certificates or some sort of identity
cards or the like which they will give,
and we can improve that procedure.

In respect of the industry, as the
hon. members are aware, we have
taken control of at least 10 per cent
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of the industry by nationalising the
sick jute mills. Sometimes sugges-
tions come stating ‘why do you take
- over the sick mills only, why not the
healthy mills?’ I will be very glad
to take over the healthy mills, but
at the same time perhaps the hon.
Members are well aware that in res-
_pect of one case when some healthy
textile mills were taken over by the
Government, the Supreme Court had
given the decision that even if we
take over straightway, we shall have
to give the reasonable opportunity of
being heard to the owner of the
company. Can you take over a
single unit after giving the reasonable

. chance of being heard to the owner?

He will dispose of everything. But
unfortunately this has come and we
are confronted with a problem like
that.

So far as the other jute mills
are concerncd as the hon. Members
arc aware, we ar¢ not permitting
the private individuals to have the
jute mills, we have given, rather we
have addressed certain State Govern-
ments that we are going to have some
pew jute mills particularly in Bihar,
Assam, Meghalaya and all those will
be in the public sector.

SHRI CHINTAMANI
GRAHI : Orissa also?

PANI-.

SHRI PRANAB MUKHER]JEE:
In Orissa we are already having one.

In respect of certain commodities
particularly, the Members from
Kerala have expressed their views,
Those items have also been discussed
a number of times. In respect of

. . rubber, perhaps the hon. Members

would appreciate that becuase of
_ " our policy this time, rubber growers
got a good price and the price which

- 18 prevailing in the market is roughly
about Rs. 1300 to Rs. 1400. But the
minimum support price is Rs. 825,
and I agree with their views, but
at the same time they shall have to
keep in mind that if the total produc-
tion is 150,000 tonnes and if the.re-
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quirement in the industry is 170,000
tonnes, there must be some mechanism
to bridge the gap.

I produce 1,70,000 tonnes. If
I take a decision that I am having
1,60,000 tonnes, whatever be the
requirement, I will not import, I
think that is not a very sound policy.
That is why we are having a limited
import.

Some hon. Members wanted to
know that you have imported 10,000
tonnes and you have allocated only
8,000 tonnes. I have got the figures.
I have checked it up that 6,000
tonnes have been allocated, 6,000 and
odd tonnes have already been lifted
and rest will be lifted. We are
monitoring. The situation with which
we were confronted some time back
will not be repeated. I am keeping
an eye on that. I am monitoring
the whole thing. Whatever is absolu-
tely necessary to meet the requirement
of industry, I am going in for that.
I am not going beyond that.

In respect of cashew nuts, the
problem is such, practically I am
afraid, I do not know what to do.
The industry is suffering. I asked
the Kerala State Corporation also
that if you can import, you import it.
They have not been able to import.
My own Cashew Corporation has not
been able to import. Private parties
are in a position. But as the hon.
Members will appreciate, both the
Kerala Government and the Members
of Parliament do not want the private
parties to be permitted to import.
I have not permitted them. As I
have given word on the floor of the
House, I will not permit private
parties to impo 't cashew nuts, I have
not permitted them. But the fact
remains most of the units cannot
operate fully simply because it is not
available. If anybody can suggest
that he can bring, any public sector
corporation can bring it may be my
own or it may be of Kerala Govern-
ment, I am prepared to permit. Bring
it and feed your unit,
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PROF. P, J. KURIEN : If the
private parties say that they can
import. Why not C.C.T. import from
the sa e source ?

SHRI PRANAB MUKHERJEE:
It is for various obvious reasons.
Private parties may have contacts and
they may bring 5000 tonnes and after
that their job is over. Your require-
ment is 1,20,000 tonnes. They bring
from various odd sources. They
have their own way of operation,
You will not permit public scctor
corporation to do that.

SHRI B. K. NAIR : Kerala
Corporation have been permitted.

SHRI PRANAB MUKHER]JEE:

I have permitted Kerala Corporation.

I have told them that if y ou can bring
it, bring it, presuming my own public
sector corporation is inefficient and
they cannot do it. Almost eight
or nine months bark I told the Kerala
Government that I am permitting
your own Corporation to import
cashew if you can do it, do it and
feed ycur own units. Ido appreciate
that large number of people are not
getting jobs because raw material is
not available.

SHRI B. K. NAIR : They have
complained that you are confining
permission to non-traditional areas
only. Isthere any ban on tradition-
al areas ?

SHRI PRANAB MUKHER]JFE:
Ifthey have procured from traditional
areas or non-traditional areas we
can consider. Whatcver permission
they wanted, I have p rmitted. It is
o use having a jcrmit. It is one
of bringing in the goods. Upto
now they have not becn able to bring
any goods.

1t _will take time where we can
be self-sufficient in 1es;.ect of cashew
nuts, edible oils. In respect of edible
oils I informed thie hon. X{embers,
cven in the Plan document it has been
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made clear that we cannot go on to
import one million tonnes edible oils
from various countries and spend
foreign exhanze. 'Therefore, we must
create situation in which we can
produce. It is not difficult for us.
Our growers and farmer have shown
that they are capable of producing,
ITon. members will appreciate that
in a short span of eleven years, 1966
to 1977 our total foodgrain production
went up twice from 65 million tonnes
to 127 million tonnes—only wheat
and rice together. I am not taking
into account other cereals. Therefore,
the Indian growers and farmers are
in a position to produce. India was
a net importer of foodgrains even
in 1970. If I remember correctly in
1974 we have to import certain wheat.

Today 'whatever it may be, India
Food Minister and Commerce Minis-
ter can say, I am in a position to
export one million tonnes of rice or
foodgrain. It is possible. Therefore,
if we can make a break through in
respect of food, we can make a break
through in respect of edible oils,
Appropriate steps have been taken;
Due emphasis has been laid and 1
hope it will fructify.

Certain points have been raised
and you, Sir, will appreciate that the
hon. Members have made their
observations for nearly five hours and
I cannot cover all the points which
they have mentioned. But, at the
same time, they should not have a
feeling that they will not receive our
due consideration. Whatever sugges-
tions the hon. Members have made,
I will take them into account even
if I am not in a position to respond
to them immediately, particularly,
Mr. Nair, who is just sitting behind
me and who raised the question of
bonus to Rubber Board employees.
There is one problem about the
employees of the commodity boards,
We shall have to take a view in
totality. That is why it has taken
certain time and we shall have to
sec what we can do for them. I
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have not been able to cover many

points and, I hope, the hape Members
will not mind it.

With these words, I request the
hon. Members to withdraw their cut
motions and to approve the demand.

SHRI SUBODH SEN: (Jalpai-
guri) : Will the hon. Minister reply to
one point ? Would he please take
some steps to stop the machinations
of big tradersin tea trading who are
often found to bring down the prices
in tea auction sales thereby causing
suffering to small and medium pro-
ducers ?

SHRI PRANAB MUKHER]JEE:
We have accepted the recommenda-
tions of the Tandon Commission and
we are monitoring. But here, I
would like to request the hon. Member
to impress upon his State Government,
the State Financ: Minister o see
that they do not impose unnecessary
levy on tea.

MR. DEPUTY-SPEAKER : If
the House agrees, I shall put all the
cut motions moved to the demands
for grants of th® Ministry of Com-
merce together,

AN HON. MEMBER : Yes.
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MR. DEPUTY-SPEAKER : I

put them togehter to the vote of the
House.

Cut motions Nos. 1, 3, 4, 13 to 30,

33 0o Qo and 98 to 132 were put and
negatived.

MR. DEPUTY-SPEAKER : 1
shall now put the Demands for
Grants relating to the Ministry of
Commerce to vote. ;

The question is :

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account
shown in the fourth coloumn of
the Order Paper be granted to the Q
President out of the Consolidated *
Fund of India fo complete the sums
necessary to defray the charges
that will come in course of payment
during the year ending the gist
day of March, 1982, in r&Pect of
the heads of demands entered in
the second column thereof against
Demand Nos. 11 to 13 relating to
the Ministry of Commerce.”

The mations was adopted. é
il L'

"
Demands for Granis, 1981-82 in respect of the Ministry of Commerce Voted by Lok Sabha. s

%

1;0. of Name of g'pand
Demand =

Amount of Demand for Grant Amount of Demand for Grant
on account voted by the
House _on 13-3-1981

Voted by the House

Revenue
Rs.
MINISTRY OF COMMERCE
11 Ministry of Commerce 32,52,000
12 Fareign Trade and Export
Production . . 76,66,09,000
13 Textiles, Handloom and
Handicrafts 53,40,34,000

— e — e e, — | ———

Capital Revenue Capital
1,52,60,000

10,39,67,000 383,30,44,000  51,98,33,000

8,40,33,000 88,01,71,000 42,01,62,000

MR. DEPUTY-SPEAKER : The
demands relating to the Ministry of
Commerce are passed.

The House stands adjourned to
reassemble tomorrow at 11 A.M.

GMGIPND—L-43 LS—24-6-81—8g0

18.13 hrs.

—
The Lok Sabha then adjrurned till
eleven of the Clock on Wednesday, March
25, 1981/Chaitra 4, 1903 (Saka).





